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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 9, 1983j
Sravana 18, 1905 iSaka)

The Lok Sabha met at 3 minutes past 
Eleven o f  the Clock

[M r . s p e a k e r  in the Chair]

ORAL ANSWERS TO QUESTIONS

lYipotal for Reduction in ESI Benefits

•222. SHRl SUSHIL BHATTA- 
CHARYA : Will the Minister of 
LABOUR AND REHABILITATION be 
pleased to state :

(a) wheUier there is aay proposal 
to reduce Einployees State Insuraace 
benefits to check alleged misuse of cash 
benefits and to control the fast growing 
expenditure; aod

(b) if so, tlie measures Government 
propose to take to extend medical care 
by bringing other areas under this 
adiemfi with the money released from 
plugging wasteful expenditure on cash 
benefits by reducing the maximum 
psriod of sickness from 91 dajra to 56 
dayi?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
REHABILITATION (SHRI DHARM- 
VIR) : (a) and (b) The estimated
revenue expeodilure of the Corporation 
includiog the cost of administration 
duriaig tke year 1983-84 ia Rs. 233.78 
ororo, as against the estimated iacome 
of Rs, 229.50 crore. The gap between 
incoBe and expenditure is likely to  
w id^  during the coming years. Oq the

other handj there is a demand for 
raising the ceilmg of expenditure on 
medical care. The Employees’ State 
Insurance Corporation are, therefore, 
exploring various possibilities of effect-
ing economy in expenditure. Mean-
while, the Corporation is making every 
effort to extend the scbcme in a  phased 
maan«r to new areas and new «ectors 
of emptoyment, vfJiich are not at preseat 
covered, in the light of resources arai- 
lahle.

SHRI SUSHIL BHATTACHARYA : 
The ESI Act covert oaly a ver|r small 
part of social sacurity; and that too, 
in a most ni«tardlF way. Ssrely, nK>r« 
covld have been provided whea the JBSl 
CoriM>ration has got Rs. 300 cror«c io 
fixed deposits ia various basks. I would 
like to ask the Hon. Miaicter whether 
tliB Ccatral trade unons, including th? 
INTUC (I) are opirosed to the propoaal 
of curtailing the benefits aow enjoyed 
by the workers.

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) ; So far as this 
proposal regarding reducing the sickncss 
period from 91 days to 56 days is 
concerned, this is being considered in 
the Corporation and also the Standing 
Committee. It is not correct to say 
that all trade unions ire  opposed to 
this. There are cortain trade unions 
which are opposing. That is why the 
Corporation hat not boea able to tiAm 
a final decision in this matter. They 
have referred it. I understand that the 
Corporation is going to meet shortly 
aod they are again going to reconsider 
this prc^osal.

SHRI SUSHIL BHATTACHARYA : 
Is it a fact that some of the conditions 
imposed by the World Bank pertaia to 
curtailing the benefits now enjoyed by 
the workert?
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SHRI JVEERENDRAfPATIL : I do 
not know how it is relevant. He is 
asking something about the World 
Bank. If he explains it, then I will be 
able to tell him if I have the informii- 
tion.

SHRI SUDHIR GIRI : Has the ESI 
corpoartion actually accumulated more 
than Rs 300 erores ; if so, what 
steps the government arc taking to 
extend the area of medical care of the 
work force in the country?

SHRI VEERENDRA PATIL : The 
hon. member wants to know about the 
reserve fund. The total accumulated 
reserve fund as on 31.3.83 is Rs. 363.69 
crores. Out of this reserve fund, every 
year more than Rs. 40-'>0 crores by w.iy 
of interest the Corporation is getting. 
Otherwise, if you do not tfkc the 
interest that is accrued on the reserve 
fu.id, the deficit could have been much 
more; because if you compare the 
expenditure to income, the deficit is 
mounting every year. In 1980-81, the 
deficit was Rs. 8.28 crores; in 1981-82 
it was Rs. 19.57 crores, in 1982-83 the 
deficit was Rs. 33.64 crores and in 
1983-84, the anticipatory deficit is Rs, 
43.78 crores. Whatever reserve fund is 
there, by giving more concessions and 
more benefits, to the employees, if we 
spend this reserve fund and if it is eaten 
away, then there would not be any 
interest accrues to this reserve fund; 
and in course of time, th-j Corporation 
will be in deep red.
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Dependence on Foreign Organisations 
for Power Project

+
‘223. DR. SUBRAMANIAM 

SWAMY :
SHRI BIJU PATNAIK :

Will the Minister of ENERGY be
plcas'jd to slate :

(a) whether India will have to 
depend on foreign organisations for 
power projects;

(b) if so, the facts thereof;

(c) the reaction of Government 
thereto; and

(d) the total funds required in this 
regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
to (d) The bulk of the demand for 
power generating equipment is met by 
indigenous manufacturers. Government, 
however, take decision to import 
equipment selectively in certain cases 
depending on the totality of circum-
stances. Import is permitted where 
projects receive World Bank bilateral 
assistance or where available credit 
facilities are intended to be utilised. 
Some specialised equipment, which is
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not manufactured ia the country, is also 
imported.

SHI BIJU PATNAIK : Sir, kindly 
see my question. 1 have asked 'if so, 
the fact thereof* He has given no facts 
at all; I  would like to know from the 
Hon. Minister facts, and also the 
amounts. Nothing is mentionnd in this 
answer. I do know whether this is an 
answer at all. The Minister himself had 
stated in this House a couple of days back 
that BHEL, which is supposed to be the 
indigenous manufacturer, I  presume, 
has orders only up to 1985. I would 
like to know from the Hon. Minister 
the total expenditure or foreign exchange 
committed for import of power equip-
ment, stores and spares and technology 
import for the last three years, since 
this Government came into power.

SHRI CHANDRA SHEKHAR 
SINGH : Sir, The total amount of 
imports envisaged in the Sixth Plan 
programme is of the order of eleven per 
cent.

SHRI BIJU PATNAIK : I wanted 
the 6gures, the total, in absolute terms 
How many rupees are spent ?

SHRI CHANDRA SHEKHAR 
SINGH ; That cannot be calculatcd in 
rupees because that is a hypothetical 
proposition. The total capacity evisaged 
in the Sixth Plan is 19,666 Mega-
watt.

SHRI BIJU PATNAIK : That is not 
the question. My question is ;

(1) What has been the total amount 
of imports in rupee value al-
lowed or committed for tech-
nology import?

(2) What is the amount spent for 
the import of stores and equip-
ment?

(3) What are the countries from 
whom you are importing? That 
is all I wanted to know.

SHRI CHANDRA SilEKHAR 
SINGH : That break up has not been

worked out, and it cannot be given off 
hand. {Interruption)

SHRI BIJU PATNAIK : Do you 
mean to say that foreign exchange is not 
given to them?

SHRI CHANDRA SHEKHAR
SINGH : What would be the cost of 
commissioning 20,000 Megawatts capa-
city cannot be precisely envisaged; be-
cause it depends on the consumption, on 
the type of capacity, whether it is 
hydel, or thermal, or nuclear...(//?/ff- 
rruptions)

SHRI EIJU PATNAIK : Sir, please 
ask the Minister to get the infor-
mation.

MR. SPEAKER : It should not be 
difficult.

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : We will 
place all the details on the Table of 
the House within a week.

SHRI SOMNATH CHATTERJEE ; 
Now, it is better managed.

SHRI BIJU PATNAIK : Since the 
Minister is not able to answer these 
questions, may I ask him, what the 
policy of the Government is? I  had 
specifically asked :

" Whether India will have to depend
on foreign organisations for power
projects” .

That is what I have asked. The Minister 
answers two days back that BHEL has got 
orders up to 1985. If that be the situa-
tion, what sort of planning is this, I 
would like to know for the nation. If 
you go on importing that amount w'ill 
go to the foreigners and you say that 
the BHEL'S order book is full beyond 
1985.

SHRI CHANDRA SHEKHAR 
SINGH : The policy of the Government 
is very clear on this point. That is to 
depend on indigenous capacity and not 
on imports, that even during the period 
1980 to 1983 and henceforward we
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have faocn depmdttg laxtcly on BHEL's 
capacity; and the imports, if *«(y, shall 
have to be made in the circumstances 
and I bad me»tionedj that whether it is 
th r c v ^  Wor)d Bank aMistaace or 
bilateral arrangement or whoi it is 
beyond the manufacturing range of the 
BNSL m  selective aieas, we have to 
import; to meet the STtuation.

SHRI BIJU PATNAIK : This is
the answer he bat given. I do not know 
why he was trying to go roaiid th« ques-
tion. Tbo Minister has stated that he 
will lay a statement of facts for th« 
last three years from the time this 
Government has come in to power. I 
wanted to ask, if this is your policy, 
why are you mentioning World B;mk 
and other things ? For any special 
thioA you will import. So mariy con-
ditions you have given where you are 
going to import. What I am asking is : 
Docs the OoverMCient tbiok that we 
are seU*su£&cieat ia ptFodocing the efuip- 
mcot and spares for the power genera-
tion in the country and not to depend 
on imports? That was the main thrust 
of my QucstioD.

SHRI CHANDRA SHEKHAR 
SINGH ; Wc ara largely aelf-iuflBcient 
so far as plant equipmeht in the power 
sector is coac^-ned. I  have stated tliat 
imports are made only when these 
situations arise and the order envisaged 
in the S ixth Plan is upto 11 per cent.

SHRI CHIRANJI LAL SHARMA : 
What is the total demand and gooera- 
tion of power in the country?

SHRI CHANDRA SHEKHAR 
SR^Kj H : The gap between the availa-
bility of power and its generation in 
the current year rs of the order of 6 
per cent.

PROF. RUP CHAND PAL : The 
Hon. Minister has said that the coiwtry 
i& going to depend largely on indigeoous 
minnfftC(ureE&w But froaci the Mimster's 
ovw adiaission aad fcom official reports 
it hsm come out that BHEL has got 
enough capacity but the- m ^ r  cons- 
Uaimt beisg Caoed by BHEL is financial

uncertainty, bccause the State Electri-
city Boards owe to BHEL abootl Itt. 
260 crores and they do not have the 
money to pay for the cqitiT>Bien<. In 
order to sec that BHEL fiinctione in a 
better way, more efficient manner antf to 
raise its instafled capacity, will the 
Government cqjne forward wi(h effectiw 
proposals to he?p the Electricity Boards 
financially so that they can pay the 
money due to BHEL for a long time ^

SHRI CHANDRA SHEKHAR 
SINGH : The cjuestion of dues of BHEL 
to the Electricity Boards is not directly 
related to this particular issue. But we 
have taken in the past steps to see that 
SEBs pay their dues to the BHEL. We 
have been pursuing i1.

Working of Bengal Chemicals and 
Pharmacaitwal Co. Ltd.

■^224. SHRI ANAND SINGH : 
Will- the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state

(a) whether it is a fact that buaiaeee 
of the Bengal Chcniicak a^d rbarcaa- 
ceutical Co. Ltd., has comc down after 
its nationalisation; and

(b) whether there is a proposal to 
appoint a senior I.A.S. Ofiicer to head 
this organisation and streamline its
functioning?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (&HR1 R.C. 
RATH) : (a) No, Six. After nationali-
sation ia December, 1980, the sales 
of the company have increased. Details 
of sales and profitability before and 
after nationalisation are ĝ iv̂ n ia the 
statement laid on the Table o i the Lok 
Sabha.

The Company is making efforts to 
improve its performance which is being 
monitored by the Government.

(b) No, Sir.
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Year Total Sales 
Rs. lakhs

Net profit ( +  )
Loss (— ) after interest, tax 

(Rs. lakhs) & depreciation.

1979-79 690.3 (— ) 75.83
1979-80 801.9 (— ) 146.45
1980-81 890.3 (— ) 284.5
1981-82 1111.2 (— ) 212.6
1982-83 1131 0 (— ) 145.0

*The Company was nationalised in December, 1980

SHRI ANAND SINGH • Looking to 1983. What I  wan to know is that
at the figures from 1978 to 1983 I 
notice one thing that during the period 
<yf 1^78 to 1980 though the production 
has increased, the losses also had increa-
sed. I wouM Uke the Hon. Minister to 
teFl me the chief reasons for this pecu-
liar sftuation.

SHRI R. C. Rath : The reasons for 
the losses are old and out-dated pJant 
and machinery, obsolete techioJogy for 
balk drugs like Dapsoae and we»k 
raarketmg. Restoring the viability of a 
sick undertaking is a large exeicise in- 
▼olving restructuring elements indudiing 
financiaJ restructuring, further infusion 
o# capital, product-mix chaage and 
strengthening of management.

Regarding later part of the questic i 
o f the Hon. Member I would lik« to 
draw his attention that the losses have 
gradually been decreasing from the date 
of nationaHsation. I would like to resKl 
the figures.

Year

1980-81
1981-82 
J982-83

Losses 
(Rs. in lakhs)

284.5
212.6 
145

The company was nationalised in the 
year 1980. From these figures, the trend 
is that we are trying to arrest the loftaes.

SHRI ANAND SINGH ; Sir, the 
Minister has given the position from J980

particular situation arose in this fsctary, 
from 19 78 to 1980 when the prodaction 
was on increase, yet the losses weic also 
on increase at the san>e time. NoraMkWy 
it so happens that when the production 
goes down, the factory goes into Io o k s  
but here the factory was going iato hi" 
gher and higher production every year 
from Rs. 690 lakhs to Rs. 801 takihs 
ard then to Rs. 890 lakhs or soraethiag 
and yet the losses went up fiom R». 75 
lakhs to Rs. 146 h.khs aact thea to> Rs. 
284 l^ikh«. Probably this was the rouon 
why this company had to be nationa-
lised. Therefore, f would like to know 
what were the chief reasons for the 
losses ? Was it the unstability in the 
State or insecurity during the period
1977 to 1980 th it led to these massive 
losses ?

SHRI R. C. RATH ; In reply to the 
Hon. Member's question I woufd say that 
costs have also increased during this 
period and interest charges were high 
and these were apart from other contri-
butory reasons for the increase in losses. 
But from the figures I have mentioned 
the Hon. Member wiH certaiely ippro- 
clate that there has been effort to  axfcst 
the trend in increase in losses.

SHUI SUNIL MAITRA : I am awry 
that the Minister here is repeating wfaat 
has been told by the Department...(In-
terruption) In your reply you Itava stated 
that obsolate technology affected the 
manufacturing of drugs and while stat-
ing the drugs you have mentioned the
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name of dapsone. Dapsono was produ-
ced by Bengal Chemicals through in-
dependent research in 1950. At that 
time the multinalionals used to sell dap-
sone at Rs. 18 per 1,000 tablets but 
Bengal Chemicals used to sell it at Rs. 
10 per 1,000 tablets. After that in 
1957, specially Burroughs Welcome and 
ICI started undcr-cutiing Bengal Chemi" 
cals by selling dapsone first at Rs. 8.50 
per 1,000 tablets and then it came 
down to Rs. 7.80 per 1,000 tablets. 
Bengal Chemicals did not have the power 
to stay in the market against the compe-
tition of these multinationals. Then in
late 1950s........  (Interruption). Why
don^t you bear wiih me ? In late 1950s, 
the Government of India gave to the 
Burroughs Welcome, a 100 per cent 
holding company, the licence to produce 
dapsone. Will the Government pkase 
tell the House whether they are going 
to take measures so that the multi-
nationals do not under-cut the indige-
nous producers and allow them to bo 
sick ? And allowing them to be sick, 
they come out with the statement that 
they have obsolete technology and they 
cannot produce on economical basis.

SHRI R. C. RATH : The technology 
is an indigenous technology and dap-
sone being manufactured by a process of 
indigenous technology developed by this 
unit. But the fact remains that this is 
an outdated technology and the cost of 
production is higher because of the out-
dated technology. We arc trying to make 
efforts to improve the technology and wc 
have negotiating with different agencies 
like the UNIDO and hopefully 1 think 
we would be able to get better teclino- 
logy where we would be in a position to 
compete with the multi-nationals.

SHRI BHIKU RAM JAIN : The 
Minister has just now said that this unit 
was nationalised in 1980. He has also 
said that because of the obsolete tenhno- 
logy and out-dated machinary it is suffe-
ring loss.

PROF. N. G. RANGA ; Bad 
managment also.

SHRI BHIKU RAM JAIN . I  do not 
know of bad managment.

PROF. N. C. RANGA : He has 
said it.

SHRI BHIKU RAM JAIN : I  am 
sorry, I did not hear it. Before this 
Company was taken over, with all that 
obsolete technology and out-dated 
machinery, the losses were Rs. 75 lakhs 
in one year and Rs. 146 lakhs in the 
immediately preceding year. But, after 
it was taken over, just the same year, 
the loss doubled to Rs. 248 lakhs. Does 
it mean thnt within that year the techno-
logy has changed and the machinery has 
deteriorated to such an extent that the 
losses have doubled ? Then, subse- 
quenily, it still remained at Rs. 212 
lakhs. Then it came down to Rs. 145 
lakhs, which is equal to that the year 
when it was nationalised. I would, there-
fore, like to know whether, apart from 
the oblolete technology and out-dated 
machinery, there arc any other reasons 
which the Minister would attribute to the 
bad management of the establii.hment ? 
Is it because the people who are in the 
unit as managers are not aware how to 
produce and market a product as a na-
tional product? Because.1 know this Com-
pany’s products used to be known as 
N o.l some years ago. Now it has deteri-
orated to such a great extent. Is it be-
cause you are depending on IAS or such 
officers, who may be having a very good 
knowledge of .ndministration, but not 
possessing the business or commercial 
ability, because they have not undergone 
training in MBA and they are not busi-
ness management people. Will you attr i-
bute the losses to this and, if so, what 
steps do you propose to take to check 
the loss ?

SHRI R.C. RATH : If the Hon. Mem-
ber had listened carefully to my earlier 
reply, he would have se;n from the figu-
res which I read out that we have 
tried to arrest the trend of losses. As he 
has mentioned, there have been losses... 
(interruptions) We have tried to arrest 
the trend of losses. When this Company 
was nationlised in 1980, we wanted to 
make full utilisation of the capacity. 
You would appreciate that the produc-
tion figure has gone up. While he has
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referred to the figure of loss, which has 
gone up, the figure of production has 
also gone up The moment the produc-
tion hiis gone up, with obsolete techno-
logy and out-dated machinery, the cost 
of production has increased and the 
loss has gone up. But the fact remains 
that the trend of loss is decreasing as 
will be seen from the figures which I 
read out. In 1981-82 when the sales has 
gone up to Rs. 11.11 crores. the loss, 
was Rs. 2.12 crores. In the previous 
year, when the sales was 8.90 crores, the 
loss Vv’as Rs. 2.84 crores. So, when the 
production had gone up, there was corres-
ponding less Joss.

SHRI BHIKU RAM JAIN : With 
the out-dated machinery when the pro-
duction has gone up, the profits should 
go up. Why should there be a loss ? 
Sir, I would seek your protection. If 
the production has come down and 
there is a loss, I can understand it. 
But the production has gone up, which 
show., that the machinery is producing 
all right.

C\ ''

crm I ,

=ETcTT̂ I  ?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI VASANT 
SATHE) ; May I try to help my hon. 
colleague ? Actually, the nationalisa-
tion took place in December 1980. So, 
the loss which the Hon. Member re-
ferred to of Rs. 2.84 crores in 1980-81 
was before nationalisation. That was 
the picture. In 1981-82 it came down 
to Rs. 2,12 crores. After that, it is still 
high, I agree. In 1982-83 it has come 
down Rs. 1.45 crores.

SHRI BHIKU RAM JAIN : Loss in 
spite of the high-production ?

SHRI VASANT SATHE : Yes, be-

cause mere higher production will not 
help us as the cost of production is 
higher. We had old and obsolete machi-
nery and a technology which had not 
been modernised before nationalisation. 
This will have to be done. Unless it is 
brought up, both in terms of technology 
and equipment, mere nationalisation is 
not a magic wand. Therefore, this is 
what wc propose to do and we hope that 
Bengal Chemicals and Pharmaceutical 
Co. Ltd. which, as he himself said, had 
a good name oncc will again be able to 
come up.

*221- x m
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI VIJAY N. PATIL) ; (a) No, Sir. 
Occasionally some cables have been re- 
prorted stolen.

(b) Yes, Sir. Two cases have been 
detected.

(c) Five persons were arrested in both 
the cases. The cases are in the Court 
of Law.

SHRI RAM PYARE PANIKA : 
There are large-scale thefts of telephoqQ
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wii«s not only is Delhi but in numy 
pans  of the couotryj including West 
Bengal. The law and order situation is 
not satisfactory. The cooperation of 
the police department is elso not there. 
May I know from lh« Hon. Minister 
whether he is going io create a Cable 
Protection Force like Railway Protection 
Forcc in his Departmcit ?

8HRI VUAY N. PATIL : At present 
tb* Department is not proposing to have 
its amn protection force. But if the Slate 
Governments can extend their hdp  in 
investigating the cases on priority basis, 
that will be a welcome step and, for that 
matter, the Secretary of the Department 
as early as in February, 1981, has 
written to all the Chief Secretaries to ex-
tend help in this regard.

SHRI RAM PYARE PANIKA : Two 
types of wiring are used in telecommu-
nication. One is coppcr wiring and the 
other is aluminium wiring. Coppcr is 
costlier than aluminium. May I know 
from the Hon. Minister whether he is 
going to replace copper wiring by alumi-
nium wiring ?

SHRI VUAY N. PATIL : The 
co|»per wiring has become a thing of the 
past. It was being used about 20 years 
ago. We are now using ACSW or cop-
per-coated steel wiring, previously, the 
copper wire was being stolen. We chan-
ged — it is aluminium wiring. It is also 
being stolen in some places. That is 
why we require the cooperation from 
State Governments in giving priority for 
iavdstigation of ^u:h cases and also the 
cM|i«ration of villagers in this r^gftrd. 
Tkeie wires do not have any current. So 
dvrii^ sight time, they are an easy prey 
for thieves.

«ft ^
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SHRI VUAY N. PATIL : It is not 
for Delhi. Ii is for other rural area*. 
We have thought of this system, which 
is called long distance wireless tele-com-
munication. We have selected 12 distri-
cts in Madhya Pradesh. Behind is 
one of them where we are going in for 
wireless telephone system.

SHRI PRATAP BHANU SHARMA = 
I wanted to know whether there is a 
proposal for installing local wireless tele-
phone system in D-lhi.

AN HON. MEMBER : What about 
U. P. ? %

SHRI VUAY N. PATIL : The ques-
tioner is from Madhya Pradesh. That 
is why I mentioned about Madhya Pra-
desh. 12 di.stricts in Madhya Pradesh 
have been selected...

SHRI PRATAP BHANU SHARMA : 
I wanted to know whether a wireless 
telephone system is to be installed for 
local purpose in Delhi itself, as this type 
of system obtains in other advanced 
countries of the world.

SHRI VUAY N. PATIL : In Delhi 
it is not necessary. The theft is of 
cables.

SHRI JAGDISH TYTLER : I would 
like th'j Hon. Minister to give a clarifi-
cation. Quite a number of wireless 
telephones are used in Delhi. Is it leg-
ally allowed ?

SHRI VUAY N. PATIL : It is not 
lefally allowed. If we come across aoy 
such cases, the neccssary action will b« 
taken.

Amedments in ElectioD Lews

*•228. SHRI KRISHNA PRATAP 
SINGH : Will the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS 
b« pleased to state ;
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(a) whether Government propose to 
make comprehensive amendments in the 
Flection laws before the next general 
elections to Lok Sabha;

(b) if so, the main points under con-
sideration of Government in this regard; 
and

(c) the lime by which a comprehen-
sive Bill will be introduced by Govern-
ment ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSHAL): (a)to
(c) The various proposals on electoral 
reforms which have been under consi-
deration of Government, cover a wide 
spectrum and they relate to a variety of 
matters like, alternate system of elections 
avoidance of misuse of official authority, 
removal of corrupt practices and money 
power at elections, reduction of election 
expenditure, reduction of voting age, d c  
fections, fresh delimitation of constitu" 
cncies, special privileges, safeguards and 
powers for the Election Commission etc. 
Of these, for implementing the proposal 
relating to fre?ih delimitation of consti-
tuencies, it is proposed to introduce a 
Bill in the current session of Parliament 
providing for fresh delimitation of Parli- 
mentary and Assembly constituencies in 
each State and Union Territory so far as 
their extent is concerned after every 
decennial census, without alteri’-ig the 
present total num’j j r  of seats allotted to 
various States in the House of the 
People and the various State Legislative 
Assemblies.

The other proposal ̂  which have far 
reaching implications, would require 
careful consideration of their full import 
be fore final decision can be taken on 
them. Some of these would require con-
sultations with the political parties and 
also with State Governments, wherever 
necessary, and hence, reaching conclusi-
ons on them will necessarily take time 
and it is not possible to indicate at this 
Stage by what time the final decisions 
on them can be reached-
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MR. SPEAKER : You cannot ob-
ject.
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: ?ft

»tV ^  ^ r̂r^TfT I

SHRI ABDUL RASHID KABULI : 
Because he wants to .. .

MR. SPEAKER : You first study 
the rules and then come to me. How 
can you object to it ?

»r» |^
^

^Interruptions)

MR. SPEAKER : It will not go on 
record.

It is irresponsible on your part. If 
it is irrelevant, I will declare it irrele-
vant. Who are you to pre-judge it ? 
How are you concerned with it? Some-
thing very funny.

PROF. SAFI-UD-DIN SOZ : It is 
not a question arising out of this.

MR. SPEAKER : Who are you to 
decide ? Who are you ?

«rt qto ^  ^‘t

^  f i r ^ ^  f̂ FCTT J ^  
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SHRI ABDUL RASHID KABULI : 
This is an one-sided version. We por- 
test.
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DR. KARAN SINGH : Mr. Spea-
ker, Sir, the former Election Commis- 
sioner> Shri Shram Lai Shakdher, and 
the present Election Commissioner, Shri 
Trivedij have from time to time made 
a number of very significant recommen-
dations with regard to amendment of 
election laws, and two of the most 
important recommendations are (a) 
State financing to some extent of electi-
ons which arc becoming increasingly 
expensive, as everybody in the House 
knows regardless of party, and which 
really arc a great burden upon the 
nation; and, secondly, (b) some element 
of proportional representation. I would 
like to know from the Government 
whether they have seriously considered 
these far-reaching proposals made by no 
less a person than Election Commissio-
ner and if so, what they are doing. Secon-
dly, may I know frow the Government 
whether they will consider the desirabi-
lity of making voting in this country 
compulsory? In Australia, veting is 
compulsory. We live in a democratic 
society and we take advantage of it. 
Would it not be desirable to make voting 
a civic responsibility also so that along

“Not recorded.
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with rights you fulfil your responsibi-
lity?

SHRl JAGAN NATH KAUSHAL ; 
Two questions have been raised by the 
Hon. Member. One is that the previous 
chief Election Commissioner and the 
present chief Eelcction Commissioner 
have sent a number of proposals relating 
to the reforms. One or two proposals 
about which the Hon. Member has 
spoken do form part of those pro-
posals. He wants to know whether 
the Government is seriously considering 
the matter. Surely when we consider, 
wc consider seriously.

DR. KARAN StNGH : I have been 
in Government longer than you, and I 
know whaf that means.

SHRI JAGAN NATH KAUSHAL :
I am sorry, if you, in your time, were 
not serious, then it is a refleciion on 
you and not on others. We arc seriou-
sly considering all the proposals which 
have been sent by the present chief 
Election Commissioner as well as by the 
earlier chief Election Commissioners.

Regarding the question that voting 
should be made compulsory; nobody 
has sent any such suggestion. He might 
send that suggestion. We will exumine 
that also.

SHRl SOMNATH CHATTERJEE : 
The word serious^ has to be given a 
different meaning in the dictionary from 
now on. In 1971 a Commiitee was for-
med. •-(Mtfrruprioflf) Try to understand; 
if you have any mind, apply ii.

‘ AN HON. MEMBER : He under-
stands booth-capturing, not elections.
(.Interruptions)

SHRI SOMNATH CHATTERJEE : 
In 1971 Hon. Speaker of Lok Sabha 
formed a Committee under the Chair-
manship of Mr. Jagannath Rao, and in 
that Committee all the political parties 
were represented. There were unami- 
mous recommendations on various as-

pects, including making the Election 
Commission a multi-member body. From 
1971 this Government is seriously con-
sidering those unanimous recommenda-
tions of all the political parties. I would 
like to know which are the proposals 
still under serious consideration, which 
are under active consideration, which 
arc not being ct’nsidcred at all and 
which have been finalised.

MR. SPEAKER : And which are 
under ^over-serious’ consideration.

SHRf JAG.\N NATH KAUS.A.L : 
Sir, T lKi\w- stated more than once that 
all proposals arc under the active and 
serious consideration of a Committee of 
the Cabinet. Wc h.ive m.idc a satisfactory 
progress and 1 do hope that when :ill 
proposals ;ire finalised by the Commi-
ttee. then the Government's view will 
be formulated and wc will come to the 
Opposition Parties for consultation and 
also the Stales concerned v/herc neces-
sary. \Ve arc trying lo do it as quickly 
as we can.

MR. SPEAKER ; Is there any pro-
posal for the seri.m'^n'.'s-: under coni.:de- 
ration ? {Interruptions). No more ques-
tion o'l this. Nex! Quos'ion. S'lri Desai.

SHRI ABDUL RASHID KABULI : 
You have not allowed us to put any 
question, [n protest, I w.tlk out.

11.51 (Shri Ahdiil Rashid Kabuli then left 
the Houic.)

ili.terruptions)**

PROF. SAIF-UD-DIN SOZ rose.

{Interruptions)

MR. SPEAKER Not allowed. 
Nothing goes on record. Not like this. 
You learn the rules first Mr. Soz. You 
are free to give any motion on this. I 
have passed over to the next question.

11.52 (Prof. Saif-ud-din Soz then left the 
House.)

(**) Not recorded.
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MR. SPEAKER : Next Question. 
Shri Desai

control. This is being further discussed 
with the Slates.

Rajadbyaksba Committee RecommcD- 
datioDs

*229. SlIRI B.V. DESAI : Will the 
Minister of ENERGY be ple..sed to 
state :

(a) wlicthor ihc Union Government 
have urged thi' States to accept the re-
commendations of the Rajadhyaksha 
Commillce o;i Power;

(b) if so, whether one of the recom-
mendations of the Commiltee was 
that eonirol and ownership of high ten-
sion transmission system linking Central 
power projects lo the State systems 
should be vested in the Centre;

(c) w!u'<hi'r it is also ;i f.ict that tho. 
Committee had lecommcnded th .t the 
Central Ciovi'inmciit should be vested 
with tl)o rbhip of tiansmission lines 
of 220 KV c.ip;icity anJ above;

(d) if so, whciher State Governments 
h-.ve agreed lo the suggestions made 
by the Rajadhyaksha Committee ; and

(e) how m liiy of th .' reeommend;:- 
tions have boen accepted and imple-
mented so far by both the Centre and 
the States?

THE MINISTER 01- STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
Yes, Sir.

(b) to (d) Yes, Sir. The Com-
mittee on Power has recommen-
ded that high tension transmission 
system connecting the Central projects 
to Stale systems and transmission links 
of 220 KV and above which arc re-
quired to ensu e integrated operation 
of the regional grids, should be under 
the ownership and control of Central 
Government. While the concept of a 
National Grid has found general accep-
tance, some of the States have reserva-
tions regarding Central ownership and

(e) Guidelines have «lready been 
issued ill respect of 140 recommenda-
tions whose implementation lies within 
the competence of the State Govts, and 
Stale Electricity Board.s.

SHRI B.V. DESAI : Mr. Speaker, 
Sir, about h ilf-an-hour back, the Hon. 
Minister was kind enough to reply to a 
question of a similar type wherein he 
has meniioned that the gap between the 
demand and availability of power—  
energy— is of the order of 6% . I take 
this as the average percentage for tho 
whole of Indi't.

But, then, why there is power cut 
even upto 100% in soinc of the States 
w'heii there is average t; pering only of 
6 % . It meins Ui; t such a higher per-
centage of power :;ui is duo to maldistri-
bution. My quesiio.i now arises from 
this. To avoid this maidi.stribution, 
the css-ntial thing lo do is to have the 
regioi;al grids as well as the national 
grid to taper off this power shortage. In 
this regard. Rajadhyaksha Committee 
h s given so many recommendations. I 
iequcst'i'd the Hon. Minister to reply as 
to how many of ihcse recommendations 
have been accepted and implemented 
so far by both the Centre and the 
States. The reply is very unsatisfactory 
in the sense that he has said like this. 
1 will read out ;

^Guidelines have already been issueid 
in respect of 140 recommendations 
whose implementation lies within 
the competence of the Slate Govern^ 
ments and Stati Electricity Boards.*

Simply giving the guidelines and sending 
them to the Stato Governments is not 
sufficient. I wanted to know as to how 
many of them have been accepted by 
the Centre and the States and how 
many of them have been implemented. 
To this his answer was 'Yes, Shr.^ 
Regarding the national grid, he has 
replied as follows :
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^While the concept of a National 
Grid has found general acccptance, 
some of the States have reservations 
regarding Central ownership and 
control/

Central Ownership and control is quite 
different from the national grid. Reser-
vations of some States need to be there 
regarding the control and ownership. 
Regarding the national grid, unless we 
go ahead with this, we are not going to 
have even distri*> :‘ion of the power in 
this country. M a; 1 know from him as 
to what steps he is Iclcr p regarding the 
regional grids as well as connecting the 
regional grids with the central grid.

SHRI CHANDRA SHEKHAR 
SINGH : As for part of the question 
relating to the recommendations under 
implementation, I would like to inform 
the Hon. Member that while 140 recom-
mendations have been considered fit to 
be implemented by the State Governments 
and the SEBS, there has to be a conti-
nuous monitoring of the implementation 
of these recommendations by the SEBS 
and from our Ministry. |  It is not that 
we can say that a particular recommen-
dation has been implemented. This is 
a continuous process like reduction in 
T & D losses, inventory control, training 
programmes etc. So this is being con-
tinuously implemented, and we are doing 
the monitoring for it.

As for the national power grid con-
cept and the control and ownership of 
220 Kv and above transmission lines, I 
would like to inform the Hon. Member 
that the national power grid concept has 
generally been accepted and it is in the 
process of evolution; and the control and 
owership of 220 kv. and above transmi-
ssion lines and associated sub-stations 
forms an integral part of the national 
power grid.

So far as the latter part is concern-
ed, many states have expressed their re-
servations, but we are discussing this 
subject with them and we are trying to 
persuade them to come to a concrete, 
final decision. At the recent meeting 
which the Minister of Energy held with

Northern States this was discussed; and 
a Committee was constiiuud v\iih the 
chairman of CEA and the chairman of 
the SEBS, to suggest niodaliiies of im-
plementation of this aspect, viz. how 
power can flow throughout the length 
and breadth of this country in an inte-
grated manner from the central power 
projects, so that the beneficiary states 
can get their allocations of power. So, 
this is under discussion.

SHRI B. V. DESAI : The Hon. 
Minister was pleased to state that some 
of the states have got reservations, even 
regarding national grid. Am I right ? 
N o ? . . .

So, the national grid is an acccpted 
thing. Actually, with regard to power 
as well as water resources, th-3 grid 
system is most important from the point 
of view not only of even distribution of 
shortages, but of prosperity also. From 
that angle, which are the states which 
have got reservations regarding owner-
ship and control; and what are the steps 
which the Government of India is taking 
to convince the State Governments that 
whichever State has shortage of power, 
they should not at least charge exorbi-
tant rates, so far as power selling i. e. 
energy sale is conccrned ? Has the 
Government of India intervened in cer-
tain cases wherein it has been brought to 
their notice ?

SHRI CHANDRA SHEKHAR 
SINGH : Generally, the response of the 
States has been that they have reservations 
regarding ownership and control of EHV 
and 220 Kv transmission lines and asso-
ciated sub-stations. Nearly all the States 
have expressed their reservations about 
it; but, as I said, this point has been dis-
cussed and a committee has been consti-
tuted of technical persons who arc likely 
to suggest how to ensure, which is a 
crucial question, the flow of power from 
the Central projects to the beneficiary 
States. After this proposal or formula 
is evolved, guidelines are laid down. 
Then, I shall have another round of dis-
cussion with them.

*As for inter-State tariffs, this ques*
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tion was also discussed with the Northern 
States, and it has been agreed by them 
that the CEA. evolve broad guidelines, 
in consultation with the States. So, we 
are in this process at the moment. Some 
very tangible results have been achieved 
even in this, because there has been a 
general acceptance of the idea of the 
national power grid. We have, in accor-
dance with the recommendations of 
the Committee on power, introduced—  
and this House has accepted and passed 
the Electricily (Amendment) Supply 
Bill. And so many things are on the 
move regarding the recommendations of 
the Committee on power.
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WRITTEN ANSWERS TO QUESTIONS

Checking of Layout of Equipment and
Building of Small Industrial Units 

to Protect Workers

*225. SHRI H. N. NANJE GOWDA : 
SHRI D.M. PUTTE GOWDA :

Will the Minister of LABOUR AND 
REHABILITATION be pleased to State :

(a) Whether there is a proposal 
under the consideration of his Ministry 
to check the layout of equipment and 
buildings of small industrial units to 
ensure safety of workers employed in 
different organisations;

(b) if so, in which small and unor-
ganised units, the safety and health care 
measures will be taken in the first ins-
tance; and

(c) to what extent the safety officers 
would be able to conduct surveys and 
guide small establishments about their 
safety and health care measures ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) and (b) 
There is no such proposal under consi-
deration of the Government. The Facto-
ries as defined under the Act are required 
to be approved by the competent autho~ 
rity, and have to comply with the pro-
visions for safety measures and promo-
tion of health and welfare ©f workers 
employed therein.

(c) There is a proposal to utilise the 
services of the safety officers in factories 
employing 1000 workers or more under 
the Act, for conducting surveys and pro-
viding guidance on matters of safety and 
health to managements of small establi-
shments,
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Expansion of Haldia Refinery

*226. SHRI NIREN GHOSH :
SHRI SAN AT KUNfAR 

M A N D A L:

Will the Minister of ENERGY be 
pleased to state ;

(a) whether the expansion of Haldia 
Refinery has been finally approved;

(b) whether the funds have been 
allocated for the purpose;

(c) whether the work for expansion 
has been started; r.nd

(d) if not, the reasons therefor ?

THE MINISTER OF ENERGY 
(SHRI P. SHIV SHANKAR) : (a) to (d) 
The Feasibility Report submitted by 
Indian oil Corporation for expansion of 
Haldia Refinery is under considoration 
of the Government.

Plan to Harness Hydro, Thermal and 
Tap Power Potential of North 

Eastern Region

*230. SHRI SONTOSH MOHAN

DEV : Will the Minister of ENERGY 
be pleased to lay a statement showing :

(a) whether it is a fact that Govern-
ment had drawn up a plan to harness 
hydro, thermal and tap power potential 
of North Eastern Region; and

(b) if so, the estimated cost, diffe-
rent stages of generated capacity of pro-
jects, total installed capacity and avai- 
lablity of power to the State and Union 
territories of the N. E. Region ?

THE MINISTER OF ENERGY 
(SHRI P SHIV SHANKAR) : (a) and
(b) A Statement is laid on the Tabic of 
the House.

Statement

(a) and (b) Yes, Sir. The exploitation 
of the power potential of ihe North 
Eastern region forms part of the succes-
sive Five Year Plans. Details of the new 
generating capacity already commissioned 
during the Sixth Plan and schemcs under 
construction in the North Eastern region 
arc given in the Anncxure*I and II.

Annexure-I

Schemes already commissioned during the 6 th plan period.

S. No. Name of the Project State I ’lstallcd 
C::pacity (MW)

A. Thermal

1. Bonguigaon Unit 1 & II Assam 2 X 6 0 = 1 2 0
2. Lakwa Gas Unit I & II Assam 2 X 1 5 =  30
3. Mobile Gas Units 

•B . Hyde I
Assam 3X 7 =  21

4. Loktak Manipur 
(Central Sector)

3 X 3 5 = 1 0 5

' 5. Gumti III Unit Tripura 1 X 5 =  5

Total 281

Note : Power from the Central/NEC Projects is shareable by all the constituent 
States in the Region.
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Annexure-ll

Written Answers 34

Name of the projects State Installed 
under construction capacity 
in the North Eastern ( MW ) 
Region

Estimated 
Cost 

(Rs. crores^

Benefits (MW) during 
1980-85 1985-90 
(VI Plan) (VII Plan)

Thermal

Bongai gaon Extn. Assam 2 X 60 47.16 120 —

Lakwa Gas Unit III Assam 15 15.64 (for 
3 Units)

15 ■■

Lakwa Gas Exin. Assam 1X 15 6.21 — 15

Nanirup waste Heat Assam 1 X22 9.01 22 —

Chandrapura Extn. Assam 1 X 30 12.92 30 —

Bargolai Assam 2X 3 0 45.64 — 60

Garo Hills Meghalaya 2 X ^0 
(MEC Project)

43.20 — 60

B^ramura Gas Tripura 10 4.63 — 10

H ydro

Lower Borpani Assam 2 X 50 63 5 50 50

Dikhu Nagaland 1 1.78 1 —

Maharani Micro 
Hyde!

Tripura 1 1.67 1

Serlui M izoram 1 1.02 — 1

Umiom Umtru 
St IV

Meghalaya 2X 3 0 88.37 — 60

Nungsung Khong 
Micro Hydel

Manspura 1 X 5 1.58 1.5

Kopili Assam/ 150 
Meghalaya(NEC Project)

149.02 150
•

Dpyang Nagaland 150 
(NEC Project)

96.31 — 150

Total ; 388* 363.5@

Note ; * In addition to this, installed capacity of 281 MW has already been 
commissioned in the NE Region during the VI plan period.

@ The power available from Central & NEC projects is shareable by all 
the constitiients of the region.
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Shortage of Power in Karnataka

*231. SHRI G.Y. KRISHNAN : 
Will the Minister of ENERGY be plea-
sed to state :

(a) whether Central Government 
are aware regarding the situation being 
experienced due to the shortage of power 
in Karnataka :

(b) if so, whether Government 
realise that Karnataka cou’d never get 
over the paucity of power unless hydel 
production in the State supplemented by 
the nuclear power plant;

(c) whether any survey has been 
conducted in regard to the sites to set-
up a mini-hydel power generator in that 
state; and

(d) if so, the details in this regard?

THE MINISTER OF ENERGY 
(SHRI P. SHIV SHANKAR) ; (a) Yes 
Sir, Karnataka State has been facing 
shortage of power from October, 1982 
on account of poor rains in the catch-
ment areas resulting in reduced hydro 
power generation.

(b) Hydro power generation can 
be supplemented by either thermal or 
nuclear power generation. A thermal 
power station with two units of 210 
MW cach is already under construction 
at Raichur.

(c) and *(d) Survey of sites for both 
large and small hydro power plants is 
carried out by the State Electricity 
Board. One small hydro electric project 
with two units of 4.5 MW each is 
under construction, while feasibility 
studies of three projects have been 
submitted for clearancc of Central 
Electricity Authority. The State Elec-
tricity Board has fin .lised fcur other 
project reports and is investigating 22 
more sites,

Desu Facing Financial Crisis

♦232. KUMARI PUSHPA DEVI
SINGH : 

SHRI GHUFRAN AZAM :

Will the Minister of ENERGY be 
pleased to state :

(a) whether it has come to the notice 
of Government that Delhi Elcctric 
Supply Undertaking is facing financial 
crisis due to non-payment of dues by 
Haryana and two local bodies i.e. 
Municipal Corporation and New Delhi 
Muncipal Committee;

ih) if so, details of dues from them;
and

(c) what steps Central Government 
have taken to recover the duos from 
them?

THE MINISTER OF ENERGY 
(SHRI P. SHIV SHANKAR) : (a) and
(b) Dues recoverable by DESU from 
HSEB, MCD and NDMC arc as 
under :

(i) H.S.E.B.

(ii) M .CD .

(iii) N D.M.C.

RslCrores

21.30

18.80

37.12

The financial crisis in DESU is not 
mainly due to amount receivable by 
DESU from the above organisations.

(c) D.E.S U. has been pursuing with 
the different organisations for recovery 
of the dues. There are disputed 
amounts in the bills raised by 
U.E.S U. Discussions are being held by 
DESU to arrive at agreed figures.

Introduction of Centex and Store/ 
Forward Systems in Telegraph 

Offices

*233. SHRI MOOL CHAND 
DAGA : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) the advantages of the Gtntex 
and Store/Forward systems which are 
being introduced in the telegraph 
offices;

(b) the total amount being spent 
under this scheme;
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(c) whether the machinery being
imported; and

(d) the names of the ofliccs/
circles where this system is being in-
troduced?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI V.N. GADGIL) : (a) 
The transit traffic passing in telegraph 
offices which is at present hendled manu-
ally is routed automatically.

(b) All-India plan for these systems 
is still to be drawn up. Gcntex Ex-
changes at Bombay and New Delhi cost 
Rs. 28 lakhs. Each Store Forward 
Telegraph system cost Rs. 12 lakhs.

(c) No, Sir.

(d) Gcntex System is already wor-
king at Bombay and New Delhi and 
Store Forward Telegriiph Systems at 
New Delhi, Bombay, Calcutta, Madias, 
Hyderabad, Amedabad and Patna. Store 
Forward Telegraph systems will be 
commissioned shortly at Agra, Bhopal, 
Ernakulam, Jaipur and Bhubaneshwar.

Steps Taken to Reduce Prices of 
Essential Drugs

♦234 SHRI SUDHIR GIRI : Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state :

(a) what are the steps taken to 
reduce the prices of essential life saving 
drugs for the facility of the econo-
mically weaker sections of the popula-
tion;

(b) whether Government intend to 
move in the matter;

(c) if so, details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICAL AND 
FERTILIZERS (SHRI R.C. R A ! II) :
(a) to (d) The following steps hive boon

taken to bring down the prices 
of medicines including essential and 
life saving medicines :—

(i) As a result of cost studies by the 
Bureau of Industrial Costs & 
Prices, the prices of st>mc bulk 
drugs have been reduced under 
Drugs (Prices Control) Order, 
1979. The prices of corresponding 
formulations have also been 
reduccd.

(ii) The prices of a number of for-
mulations based on imported 
bulk drugs like Rifampicin and 
Cinietidine consequent upon the 
import prices of such drugs have 
also been rcduced.

(iii) As a result of exemption from 
excise duly on certain inter-
mediates and on patent & pro-
prietary medicines based on 
specified bulk drugs, there have 
been reduction in the prices of 
formulations.

(iv) Customs duly on certain drug 
intermediates is levied at a con-
cessional rale of 25%. This has 
resulted in reduction in prices of 
bulk drugs which is reflected 
in the prices of formulations.

Study of cost and fixation/revision 
in prices of bulk drugs and formulations 
is a continuous process aimed at fixing 
fair and reasonable prices for drugs & 
medicines from time to time so as to 
safeguard comsumer’s interest

Proposals for effecting some further 
reduction in tho prices of formulations 
based on Cimetidine, Rifampicin, 
Trimethoprim and Sulphamethaxazole 
are already in progress.

♦235. ^  T m  HTtT : sfiTT
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Prosecution of Coal Companies for 
Violation of Contract Labour 
(Regulation and Abolition) Act

♦236 SHRI M. ISMAIL : Will the 
minister of LABOUR AND REHABI-
LITATION be pleased to lay a statement 
showing :

(a) how many coal companies were 
prosecuted during 1980-83 for violation 
of the provisions of the Contract 
Labour (Regulation and Abolition) Act 
1970; and

(b) the results of prosecution?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI VEE- 
RENDRA PATIL) : (a) and (b) 
A statement showing the names 
of the coal companies; the number of 
prosecutions launched against these 
companies for vioh tion of the provisions 
of the Contract Labour (Regulation and 
Abolition) Act, l ‘>70. and the Rules 
framed thereunder during th-J period 
L I . 80 to 31.7.83 and the result of the 
prosecutions is laid on the Table of the 
House.
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Jute Mills in West Bengal Under 
Closure/Lockout

*237 SHRI HARIKESH BAHA-
DUR : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
lay a stalement showing :

(a) whether it is a fact that at 
present there arc eighteen jute mills 
in West Bengal under closures/lock-
outs;

(b) if so, names of the units and 
the numbers of cmp’oyees affccted by 
the lockouts/closures uiit-wise;

(c) the details of the representa-
tions made by the trade unions in this 
regard and the action taken thereon; 
and

(d) the details of the discussions 
held by him with trade union leaders 
on 30 June, 1983 and the action taken 
thereon?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) ; (.-i) and (b) 
According to information received as 
on 2.8.1983, 19 jute mills were under 
closures/lockouts. Names of the mills 
and mill-wise number of workers affected 
by the closures/lockouts are given in the 
Annexure.

(c) Government has received repre-
sentations from the National Union of 
Jute Workers, Bengal Chatkal Mazdoor 
Union and the All India Jute Workers

Federation raising a number of demands 
which incladOj among other things, 
immediate reopening of ,ule mills 
remaining closed or under lockout and 
an end to rotational lockouU in jute 
mills. The issue relating to closures 
and lockouts in jute mills in West 
Bengal was discussed at the first meeting 
of the re-constituted Industrial Com-
mittee on Jute held on January 31st 
1983. The Committee dccided that the 
Labour Minister, West Bengal may 
convene a meeting to resolve the issu>: 
of closures and lockout. According to 
Government of West Bengal, the dis-
putes concerning all the cases of lock-
outs and permanent closures are in 
various stages of conciliation before the 
State Conciliation Machinery.

(d) As All Party Delegation of the 
members of the West Bengal Legislative 
Assembly met the Labour Minister on 
the 30th June, 1983 and reported the 
issues raised in the Assembly Resoluiion 
copy of which was enclosed to letter 

1983 from the Chief 
Bengal to me. In my 

June 14, 1983 I had 
Bengal Chief Minister 

that the problems of Jute Industry such 
as nationalisa tion of the Industry and 
Jute Trade, minimum support price for 
jute etc., are matters dealt with in the 
Government of India by the Depart-
ment of Textiles in the Ministry of 
Commerce and suggested that these 
matters be taken up for discussion with 
the Minister of Commerce. This suges- 
tion was reiterated by me to the All 
party delegation also.

dated June 4, 
Minister, West 
reply sent on 
informed West

Annexure
Statement showing names o f Jute Mills in West Bengal under closures/lockouts 

and number'of workers affected mill-wise as on 2 ,8 .1983

S. No. Name of Mill Approximate 
No. of workers

Remarks

1 2 3 4

1. Premchand Jute Mills 3100 Permanently
closed.

2. Naskarpara Jute Mills 2300 Wound up under
orders of High 
Court, Calcutta.
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1 2 3 4

3. Shri Ram Jute Mill 1500 Permanently closcd.

4. Kankinarah Jute Mill 4100

5. Shri Gourishanker Jute Mill 2000

6. North Brook Jute Mill 3500

7. Eastern Mfg. Co. 2100

8. Hasimara Jute Mill 2300

9. Bcrnagore Jute Factory Co. 5600

10. Calcutta Jute Mfg. Co. 1100

11. Victoria Jute Co. 4800

12. Shree Hanuman Jute Mill 3000

13. Agrapara Co. 3600

14. Fort William Co. 3400

15. Hukumchand Jute Mill 7000

16. Kanoria Jute Mill 4000

17. Dalhousie Jute Co. 3000

18. Angus Co. 4800

19. Prabartak Jute Mill 2200

Public Sector Undertakings Which 
Have Not Complied with the

Provisions of Provident Fund Act

*238. SHRI KRISHNA KUMAR 
GOYAL : Will ths Minister of LA-
BOUR AND REHABILITATION be 
pleased to state :

(a) whether it is a fact that serveral 
public sector undertakings have not 
complied with provisions of Provident 
Fund Act;

(b) if so, whether any penal action 
has been initiated against defaulting 
public sector undertakings; and

(c) if so, the details thereof?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) ; (a) Yes, Sir.

(b) and (c) A statement is laid on 
the Table of the House.

Statement'

According to a report placed before 
the Central Board of Trustees of the 
Employees' Provident Fund at their last 
meeting held in July, 1983, there were 
1077 non-complying Public Underta-
kings. The list of noQ-complying estab-
lishments included as many as 732 de-
partmental understandings belonging to 
Central/State Governments and Local 
Bodies. These establishments have been 
requeiting for their exclusion from the 
purview of Employejs* Provident Funds 
and MiscelU neous Provisions Act on the 
ground that their employees are already 
enjoying benefits in the nature of 
pension, provident fund, gratuity etc., 
which are no less favourable than the 
benefits provided under the Act. Tlje



47 Written Answers AUGUST 9, 1983 fVritten Answers 48

matter was considered by the Employees’ 
Provident Fund Review Committee under 
the Chairmanship of Shri G. Ramanujam 
and it had specifically rccommondcd 
exclusion of departmental undertakings 
and other establishments lun depart- 
mentally by Central and Slate Govern-
ments from the purview of the Act, 
provided that the benefits available to 
their employees were not less favour-
able than those under the Act. This 
recommendation hr.& been acccpted by 
the Government.

The action taken or proposed to 
be taken foliowiag the acceptance of 
the recommendation of the Ramanujam 
Committee is as given below :—

(i) The departmental undertakings 
under the Central Government 
whose employees arc i.i receipt of 
provident fund and pension under 
Government rules have been 
granted exemption, as a class, 
under section 16(2) of the 
Employees Provident Fund and 
Miscellaneous Provisions Act, 
1952. The effect of exemption 
granted under Section 16(2) is 
that the establishment concerned 
goes out of the purview of the 
Act altogether and the questio;i 
of compliance with any of the 
Act does not any longer arise. 
The number of non-complying 
establishments in this category 
was 323.

(ii) The State Governments/Union 
Territory Administrations have 
been requested to consider grant 
of exemption under section 16<2) 
of the Act to the departmentally 
run establishm.nts under them 
provided their employees are 
also in roccpit of provident fund 
and pension as per Government 
rules. This number of non-com-
plying establishments in this cate-
gory was 343; and

(jii) The E .P .F ., authorities have been 
asked to consider whether the 
establishments ynder local bodies/

Municipal Corporations could also 
be granted exemption under sec-
tion 16(2), provided their emloyees 
arc in reccipt of provident fund 
and pension as per Government 
rules. The number of non-com-
plying establishments in this 
category was 66.

The remaining 345 non comploying 
establishments were companies/corpora-
tion under Central/Sti'te Governments. 
The Regional provid nt Fund Commis-
sioners have been instructed to  expedite 
assessment of dues in their case and 
to take further necessaty action in 
accordance with the provisions of the 
Employees’ Provident Funds and Mis-
cellaneous Provision Act, 1952, for 
securing full compliance.

World Bank Loan For Indravati Project

*239 SHRI RASABEHARI BEHE- 
RA : Will the Minister of ENERGY 
be pleased to state :

(a) Whether the Multipurpose 
‘^Indravati” Project works of Kalahandi 
Orissa is under progress;

(b) how much amount has teen ne‘ 
gotiated with the World Bank for Indra-
vati Power Project; and

(c) if so, details thereof?

THE MINISTER OF ENERGY 
(SHRI P. SHIV SHANKAR) (a) Yes, 
Sir.

(b) and (c) The loan agreement for 
the Upper InJravati Hydroelectric Pro-
ject with the World Bank is for SDRs 
156 million (equivalent of US $170 
million) from IDA and US $ 155.4 
million from the IBRD. The rate of in" 
terest on the IBRD loan will be 0 .5%  
above the total weighted cost of a pool 
of the Bank’s borrowings starting from 
1st July, 1982 and is repayable over 20 
years, including a grace period of five 
years. The IDA Credit carrics a service 
charge of 0.75%  on the disbursed por-
tion and it is repayable over 50 years, 
including a grace period of ten years.
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Setting up of Caprolactiim Plant 
in Kerala

*240. PROF. P. J. KURIEN: Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether there is a proposal to 
set up a caprolaclum plant in Kerala;

(b) if so, the total outlay of the pro- 
pof.ed plant;

(c) whether any final decision has 
been taken in the matter; and

(d) if not, the leasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R. C. 
RATH) : (a) to (c) The proposal to set 
up a caprolactum plant in Kerala was 
sanctioned in' April, 1982. The total 
outlay for the proposed plant is Rs. 
147.94 crorcs.

(d) Docs not arise.

Commissions nnd Committees under 
Mintslry with Non-Tochnical 

Seerctsries

*241. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of ENERGY 
be pleased to st;ite ;

(a) how many Commissions or 
Committees under his Ministry are fun-
ctioning at present where the Secretary 
to such bodies are non-tcchnical persons;

(b) whether tho Ministry have been 
compelled to fill such posts only because 
there is dearth of senior technically 
qualified persons in the Ministry;

(c) whether* the appointment of IAS 
and other such non-technical persons 
who have no knowledge of the matter 
lends a bureaucratic touch to the report 
and deprives it of its technical thrust; 
and

(d) if so, whether Government would

change its present policy and if not,.the 
reasons therefor?

THE MINISTER OF ENERGY 
(SHRT P. SHIV SHANKAR) : (a) None, 
Sir,

fb) to (d) Do not arise.

Guidelines for TV ncws-c3sfs

*242. SHRlRAVTNfDR V VARMA: 
Will the Minister of INFORMATION 
AND BROADCASTING bo pleased to 
state whether th ;ie  is any proposal to 
revise guid')lin:v "or TV nows-casts, pro-
grammes orii.'Mti,d for difVcrcnt sections 
of the population, etc. to e isure that 
coverage is n >t confincd to the views and 
claims of the riiling pi'rty?

THE MINISTER OF STATE IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING AND MINI-
STER OF STATE IN THE DEPART-
MENT OF i>ARLIAMENTARY AFFAI-
RS (SilRI H. K. L. BHAGAT): No, Sir. 
There is no proposal to revise the gui-
delines for TV news-cast, which have 
been laid down by the Government to 
ensu’e accuracy,, (objectivity, impartiality 
and balanced representation to the acti-
vities of all parties, ^rrups as well as 
events.

Doordarshan is already making 
elTorts to »i ; greater emphasis on pro-
grammes I'o '.ve.;ker sections of society, 
tribals, y o u '1, women, children etc.

Supply of Crude by Soviet Union 
to India

2557. SHRI ANANTHA RAMULU 
MALLU:

SHRI SUBHASH CHAN-
DRA BOSE ALLIJRI :

Will the Minister i f  ENERGY be 
pleased to state :

(a) whtther it is a fact that Soviet 
Lhiion have I'.greed to provide India with 
one million tonnes of crude in addition
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tO'What it supplies under the existing 
trade agreement; and

(b) if so, the details regarding the 
terms and ccnditions of the agreement?

■ THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETROLE-
UM IN THE MINISTRY OF ENERGY 
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) Yes Sir. An addendum 
to the contract dated 21-1.1983 was 
signed on 1 1.7.1983 between Indian Oil 
Corporation and Sojuzneftcexport of 
Soviet Union for import of additional 
1 million tonnes of crude oil during 
1983.

Payment for crude oil supplied by 
Sojuzneftcexport of Soviet Union would 
be made in Rupees under the Trade 
Agreement between the two countries.

Demand for Phone Inslrumerf';

2558. SHRI ATAL BIHARI
VAJPAYEE: 

SHRI SURAJ BHAN;

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) is it a fact that demand for 
phone instruments jumped from 4.24 
lakhs to 6.5 lakhs in the last three 
years and to meet the heavy load of 
replacements and new demand, the 
Sarin Committee, years ago had re-
commended “ expeditious action” to set 
up two fact jries each of 5 lakh instru-
ments capacity to manufacture new 
digital push-button telephone; and

(b  ̂ whether due to infighting bet-
ween the different Government depart-
ments, instead of ‘'expeditious action” 
now another Committee consisting of 
the ‘'fighting departments” has been 
appointed to look into the matter which 
is likely to fiu^lher delay action result* 
ing in escalation of cost and shortage of 
instruments for many more years to 
come?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA- 
TIONS (SHRI V.N. GADGIL); (a) and
(b) The anticipated demand for tele-
phone instruments bused on P&T’s 6th 
plan forecast and estimates of non-P«&T 
requirements, is as under •

P&T Non-P&T Total

1980-81 3.98 0.60 4.58
1981-82 4.73 0.71 5.44
1982*83 5.81 0.87 6.68
1983-84 7.12 1.07 8.19
1984-85 8.38 1.25 9.63

The actual demand during 1980*81 
to 1981"83 has been nearly of the same 
order. The Telecommunications Services 
Review Committee under the chairmaa- 
ship of Shri H. C. Sarin had recommen-
ded expediting decision on the prop >sil 
for the establishment of two units each 
with production capacity of 5 li.kh tele-
phone instruments per annum under H I 
with foreign collaboration. The Commi-
ttee, however, has made no recommeda- 
tion regarding the type of telephone to 
be manufactured. The Government have 
already approved of the investment pro-
posal for setting up manufacturing

capacity for a total number of 10 lakh 
telephone instruments and 15 lakh
important components thereof with
foreign colkiboration, at the Naini and 
Bangalore units of ITI. In addition to 
ITI, four State Electronic Undertakings 
have also been licenced to manufacture 
telephone instruments. For this pur-
pose, the Department of Electronics has 
recently set up a Working Group to 
consider coordinated purchase of techno-
logy for manufacture of electronic tele-
phones and related special purpose 
components in the State Electronic Cor-
porations. This Working Group is not
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connected with the investments decision, 
referred to above, for the manufacture 
of telephone instruments in the Indian 
Telephone Industries Ltd.

Separate Channel on Akashvani for 
National Integration

2559. SURI BHEEKH AU H\r*: 
Will the Minister of INFOKMATION 
AND BROADCASTING be pleased to 
state :

(a) v^hcthcr Government propose to 
introduce a separate channel on Akash-
vani for promotion of national integra-
tion; and

(b) if so> the details thereof and by 
when the said separate channel is likely 
to be introduced ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN) :
(a) and (b) There is an approved propo-
sal in the 6th plan (1980-85) to make a 
beginning for the development of a de-
dicated national channel for broadcast-
ing programmes for about 18 hours a 
day. The scheme envisages setting up 
of a 1000 kv mw transmitter is cxpected 
to be commissioned during the year 
1985-86.

Enquiry Against Retired Official of 
Ministry

2560. SHRI DIGAMBER SINGH ; 
Will the Minister of ENERGY be plea-
sed to refer to the reply given to Un-
starred Question No. 11065 on 10th 
May, 1983 regarding retired oflicials 
working in private companies and state :

(a) whether it is a fact that a retired 
official of his Ministry along with a 
Senior Executive of the firm manufactu-
ring synthetic fibres in which the former 
is employed on lucrative remuneration, 
were interrogated by the C. B. I. in the 
leakage case referred to in th'i reply to 
part (a) of Unstarred Quesuoa No. 654 
on 27th July, 1982 ;

(b) i f  so, the outcome thereof ; and

(c) the steps he has taken to rotate 
Officers who had been in their vulnerable 
and patronage-wielding seats for the 
last more than 3 years and with whom 
very close rapport has been built by the 
Industry through the latter's Liaison 
Officers^ particularly those who at one 
time worked in his Ministry in the same 
very Sections ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETROLEUM 
IN THE MINISTRY OF ENERGY 
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) The report received in the 
Department of Petroleum does not show 
that a retired official of this Depart-
ment was interrogated by the C. B. I.

(c) Transfers are effected at suitable 
intervals as far as possible.

Improvement in Reception of All India 
Radio in North-East Region

2561. PROF. MADHU DANDA^ 
VATE : Will the Minister of INFOR-
MATION AND BROADCASTING bo
pleased to state :

(a) whether it is a fact that the 
reception of the All India P/idio in all 
the States in the Norlh-E/st region is 
extremely weak;

^b) if so, the steps proposed to im-
prove the reception; anti

(c) how much time wiW be required 
to complete the necessary arrangements 
to improve the reception ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN) :
(a) No, sir. This is not the general 
situation in all the North-East region, 
the present AIR CDverage is not satis-
factory.

(b) and (c) In order to improve the

/



55 Written Answers AUGUST 9, 1983 Written Answers 56

coverage, it is proposed to set up now 
radio stations at the following centres :

5 No. Place

1. Itanagar

2. ^Shillong

3. Tura
4. Diphu

State

Aiunachul

Meghalaya

Meghalaya
Assam

In addition it is proposed to upgrade 
the power of the following transmitters 
as indicates against cach :

SI No. Place State Proposed power

1. Dibrugarh Assam 300 kw mw
2. Gauhaii Assam 50 kw sw

These schemes are cxpecied lo be 
completed during the current plan 
period.

’*■' An integrated scrvice is proposed 
(o be piovidcd fiom a High Power 
50 kw sw transmitter,

Powtr Cuts in Punjab

2562. SHHI R. L. 3HATIA : Will 
the Minister of ENERGY be pleased to 
state :

(a) whether he is aware of ihe dras-
tic power cut for the general industrial 
and bulk consumers impos' '̂d in Punjab 
recently ; and

(b) if so, whether Gov< nment will 
come to the rescue of Punjab by getting 
some power assistance from the Grids m 
the neighbouring States to help save its 
industry from ruination ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY : (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
Due to increased agricullure load, power 
cuts on otlier consumers had to he en-
forced from 7, 7, 83.

(b) All possible efTorts are being 
made to distribute the surplus power in 
an equitable manner.

Proposal to Provide Mobile Post 
Office facilities

2563. SHRI MOHANLAL PATEL : 
Will the Minister of COMMUNICA-
TIONS be pleased to State :

*
(a) tho number of villages covered 

so far in regard to providing mobile 
post ollices facilities in each State ;

(b) the number of such villages which 
arc yet to be covercd for each State;

(c)w hit is tho Government's p ro -
gramme for providing such facilities in 
village during the year 198 3-84; and

(d) whether any target year has been 
fixed and by when the whole ladia will 
be covered by this facility, if so, the 
details thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL) : (a) 
73,485 viiiages i.i the country have so 
far been covered up by provision of 
mobile post olfi o facilities. Statewise 
break up is given in toiumn 3 of the 
annexed st.itement.

(b) Number of villages without 
mobile post office i’aciliiios is given in 
col. 4 of the annexed staicnient. It may 
be added that it is not possible to 
extend mobile P.O. facilities to all these 
remaining villages as they are introduced 
only at places where it is practicable to 
do so.

(c) 1750 additional vill.iges are pro-
posed to be covered up by provision of 
mobile P.O facilities during the year 
1983-84. Statewise break-up is given 
in column 5 of the annexed statement.

(d) 10,000 villages are proposed to 
be covered up with this facility under 
the current Plan (1980-85). Further 
extension will take placc in phases.
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Statement

Statement showing extension o f  mobile counter facilities in the country

S. No Name of the State/ 
Union Tcriitory

No. of villages No. of villages No. of villages
covcred by mobile without mobile proposed to be
counter facilities counter service provided with
so far. facilities mobile counter

service facilities 
during 1983-84

1 2 3 4 5

1. Andhra Pradesh 5269 7389 50

2 bihar 9258 48270 220

3, Delhi 79 28

4. (i) Gujarat 4152 6450 )
(ii) Diu and Damm area )

of the Unioi Territory )
of Goa, Dui and Daman 6 8 ) 60

(iii) Dadra and Nagar Haveli 30 13 ) 20

5. Jummu i’.nd Kashmir 185 5049

6. (,i) Kerala 192 —

(ii) Lakshadweep — —

(iii) Maho area of Pondichery
union territory --- ——*

7. Karnataka 3842 14775 40

8. Madhya Pradesh 11031 56080 255

9. (i) Maharashtra 5623 19879 ) 100
(ii) Goa, area of Goa, Daman )

and diu 73 107 ) •

10. (i) Assam 1141 17908 88

(ii) Arunachal Pradesh — 2767 —

(iii) Manipur 126 1296 11

(iv) Meghalaya — 4180 —

(v) Mizoram 492 —

(vi) Nagaland — 749

(vii) Tripura 95 4064 26

11. (i) Punjab 1554 7346 35

(ii) Haryana 818 3781 35
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1 2 3 4 5

(iii) Himachal Pradesh 993 13602 35

(iv) Chandigarh U.T. 4 15 150

12. Orissa ? \S 8 37058 100

13. Rajasthan 6580 19892

14. (i) Tamilnadu 4691 2590 ) 40

(ii) Pont’iv'hery and
K;iraik;il area of 29 240 )
Union tc. rilory of
Pondichery

15. U ttar Pradesh 1 1304 85225 365

16. (i) West Bengal 3242 27886 )
(ii) Sikkim 8 96 ) 120

(iii) Andaman and Nicobar )
Island 8 316 )

Total : 73485 387554 1750

Opening of a Branch Post Office in through Bhatwaron EDBO situated at a
Kolari Malli Village in District distance of 1.5 kms from the village.

Pauri Garhwal

2564. SHRI H N. BAHUGUNA : 
Will the Minister of COMMUNICA-
TIONS be pleased to state ;

(a) whether Government propose to 
open a branch post office in village 
Kolari Malli in district Pauri Garhwal 
this year keeping la view the inconveni-
ence being experienced by people there 
in this regard; and

(b) if so, by what time and if not, 
the reasons therefor ?

THE MINISTER 
THE MINISTRY OF 
TIONS (SHRI V. N. 
No, Sir.

OF IJTATE IN 
COMMUNICA- 

GADGIL) : (a)

(b) A post office at the place is not 
justified by distance norms as the 
nearest post office is at distance of 1.5 
km from Kolari Malli. However orders 
have been issued for providing mobile 
counter service facility to the village

Employees Under Suspension

2565. DR. A.U. AZMI : Will the 
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) the number of employees of his 
Ministry and its attached and its sub-
ordinate offices who are under suspen-
sion or were under suspension on grounds 
other than criminal or against whom 
disciplinary proceedings were taken or 
are in progress during the last five years 
together with reasons for taking such a 
recourse;

(b) when were they suspended or 
disciplinary proceedings taken and in 
how many cases was the suspension 
reviewed;

(c) was the subsistance allowance 
reviewed immediately after 90 days of 
suspension, if not, reasons thereof; to-
gether with details of steps proposed
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to be taken to authorise them the in-
creased or decreased allowance with 
retrospective effect;

(d) in how many cases were tho 
charges not communicated to thcso Go-
vernment servants after suspension; and

(e) the present position of the cases 
pending investigation or trial and what 
steps are proposed to be taken to ex-
pedite them ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS
a n d  f e r t i l i z e r s  (SHRI R.C.
RATH) 1 (a) to (e) During the last 5 
years disciplinary proceedings have been 
initiated against 3 employees of this 
Ministry on grounds other than cri-
minal. Of these, only one employee was 
suspended w.e f. 20th September, 1982 
because of seriousness of the charge 
against him. The delinquent official was 

'chirgesheeted on 18 1 1 1982 and dis-
ciplinary proceedings are in progress. 
Therefore, the ocussion for reviewing 
his suspension has not arisen. He has 
been allowed to draw the enhanced 
subsistance allowance from the date he 
bccame eligible.

Collaboration with an Italian Indas-
try to Produce Telephone Instruments

2566. SHRI PIYUSH TIRKI : Will 
the Minister of COMMUNICATIONS 
be pleased to state :

(a) whether it is a fact that F A.C.E., 
the Italian subsidiary of I.T.T. is being 
awarded the contract to collaborate 
with the Indian Telephone Industry to 
produce telephone instruments;

(b) if so, the details of tenders re-
ceived from other telecommunication 
multinational companies and the merits 
on account of which F.A.C.E. has been 
awarded with the contract;

(c) whether it is also a fact that the 
tender offered by Seimens was found 
suitable and their system was also re- 
eomniendod by the expert committee; 
and

(d) if so, the reasons for not award-
ing the contract to Seimens ?

THE MINISTER OF STATE IN 
THE MINtSTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) ; (a) 
Decision on the award of the contract 
is yet to be taken.

(b) to (d) Do not arise in view of 
reply to (a) above.

2567.

T t  fTTT %  :

( ^ )  ^  

(^ )  if ^

^

qjTo : ( t ) Tftq' ^

3ft
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(?5) ^  I
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Neg'ectirg the Qunlificd Persons for
Promotion In Mines Rescue Orga- 

nisation, Sonawani (Madhyu 
Pradesh)

2568. SHRI ANANDA PATHAK : 
Will the Minister of LABOUR AND 
REHABILITATION be pleased lo sla e;

(a) whciher Goveihment are aware 
i’.tout the unhealiliy trend of negleciiiig 
the qualified persons for promotion in 
Mines Rescus Organisation particularly 
in Mines Rescue Station. Sonawuni, 
District Surguja (Mrdiiya Pradesh); and

(b) the siL .̂s t«ken to arrest this 
unhealthy trend ?

THE. MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
REHABILITATION (SHRI DHARMA- 
VIR) : (a) and (b) Recruiimcnt Rules
for various grades of employees in 
Central Coal Mines Rescuc Stations 
Committee lay down methods of selec-
tion and promotion. Cases of promotion 
are thus decided by the Committee in 
accordance wiih the procedure laid 
therein.

Committee for Departmentalisation 
of Contract Labours Working In 

Co;;I Washerics

2569. SHRI A.K ROY : Will the 
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that a Com-
mittee was formed of ofTicers of the 
Central Co:ilficlds Limited, Trade 
Unionists ;ind Labcur Department in
1978 on the issue of Departmentalisa-
tion of Contract Labours working in 
coal washeries;

(b) if so, facts in details about the 
committee giving the names of the 
members r.nd the date of the last 
sitting;

(c) details of the rccommcndations 
made by the committee and their im-
plementation in the wi.sheries till 1st 
June, 1983;

(d) whether the recommendations 
are applic^ible also for the washeries 
under BCCL and COCO; and

(o) whether committee is still func-
tioning. if not, the reasons therefor ?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
REHARILIFATION (SlIRI DHARMA- 
VIR) ; (a) to (c) Yes, Sir. A Commit-
tee to go into the question of abolition 
of contract labour system in coal 
washeries was constituted under Ihe 
powers conferred urulor Section 5 of 
the Contract Libcur tRegulation and 
Abolition) Act, 197i i.i February, 1977. 
Ihe constiiution aid terms of reference 
of the comm ttec i . indicated in the 
copy of Resolution placed at Anncxure- 
I laid on the Table of the House. [Pla-
ced in Library. See No. LT-6841/83]. 
The Committee recommended in its 
report submitted on 20th August, 1978 
that the contract labour system may be 
prohibited in the following operations 
in coal washeries ; —

(a) Unloading of raw Coal;

(b) Charging of Magnetite; and

(:) Plant cleaning, including remo-
val of slippage, waste, muck 
cleaning, magnetite removal, 
etc.

The above rccommcndations have 
been i.ccepted by the Government and 
employment of contract labour has been 
prohibited in coal washeries by a Noti-
fication issued on 25th July, '83 (Vide 
Anncxure-II laid o.i ih; Table of the 
House [Placed in Library. See No. 
LT-6841/83)].

(d) Yes, Sir.

(e) The Committee has ceased to 
function after it submitted its report.

Funds S mctioned by World Bank for 
Mydro-Electric Project

2570. SHRI CHINTAMANI JENA : 
Will the Minister of ENERGY be 
pleased to state ; .
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(a) whether the' World Bank has 
sanctioned certain funds for hydro-
electric p rojects in India; 

(b) if so, the amount s;:inctioned for 
e?.ch Project and particularly · for the 
hydro efect r ical Proje'ct in Orissa by the 
Wod d B ank; aud 

(c) what is the progress m~d c S'o 
far in regard t.o the establishment of 
the. h)'d ro-electrica l Project in Orissa ? 

THE MINISTER OF STATE IN 
TH E MINISTRY OF ENERGY (S HRI 
CHAN DRA SHEKHAR SINGH) : (a} 
and (b) Yes, Sir. · Agr eement with 
World Bank has been signed for IDA 
credit of SDRs l56 m ill ion (equivalen t 
of ·us $ 170 million) and lBRD . 10 :1~ 1 
of US $ 156.4 million for only Upper 
l nd rava t i Hydro-electric project iq 
Orissa. 

(c) The infrast1 uc!ure works at si te 
a re in advanced stage of completion. 
'The excavation on 4 dams, 5 dykes aad 
one li nk cannel has been s·.artcd. The 
work of excavat io n of power house 
a rea and the regarding of penstock 
sfopcs has been stnrted. Also the pre-

. qualifica tion tenders for tl1e md or items · · 
of works like dam , tunnel ilnd gen erat-
ing plan t and mach inery h ave been 
invited . 

Saving o~ Foreign Excha1,1ge 
·on l mj?orts of Crnrle 

257 l. SHRI ARJUN SETHI : Will 
the M inister of EN EkGY be pleased to 
state : 

(a ) wheth-;: r it is a f,: ct that country 
is li kely to save some fore ign exchange 
on import of crude and pet roleum pro-
ducts in t he current fin ancial ye.tr; and 

(b) if so, .·the detai ls ·regard ing !he 
deals as well as other fact ors in this 
regard favouring India 's position? 

T HE MINISTER OF ST ATE IN 
THE DEPARTMENT OF PETROLEUM 

\ . tN . TliE MlNISTlW OR )3.NERGY 

(SHRI GARGI SHAN KAR MISHRA) : 
(a) Yes, Sir. 

(b) Contracts have been concluded -
with Na t io1u l Oil Com pa1ies of ! ran, 
Iraq , Saudi Arabi a, UAE, N igeria and 
USSR for impor-t o f crude o il du ring 
19 8 3 . Contract h \S al so beeu entered 
with USSR for import of petroleum pro-
ducls duri ng l '.!8 3. Prices ch-.irged_ 
wou '. d be the officia l. selling prices_ o f th.e 
respective cou 1t ri 1~s. " , 

The reduc lion in fo re ign exchange 
out~o is made possible due to antkipa-
u .1 incre .. . ~ :d av tilabili ty of ind igenous 
c rude oil nJ p ; trnlcc m products during 
the cu rrent ye : r as compared ' to the 
previous y..; ar. Further there .has been 
a reduct ion in import pr ices during 
1983. 

Study Regarding S ite 

2572. PROF. N ARAIN CHAND 
PARASHAR : \Vil! the Minister of ,IN- -
F ORMATION AN D BROAD CASTING 
be pleased to state : 

(a) wh et her a number of studies 
we;c condus ted on Sa tellite Inst ructional 
Television Equ ipmen t (SITE ), durifi-g 
1975-76; --; 

(b) if so , th-:: main findings of these 
st ud ies particu larl y tho; e relat ing to the 
.exp~nsion' of TV n e lwork an.ct the pro-
grammes to be relayed; 

(c) wh ~ ther .any of these find ings 
have been rnade u se of by implemen t ing -
the appropri c1 tc steps in line wi th these 
findings in bo th th":sc sectors (Expansi-
on & programming); . 

(d) if so , the deta ils thereof; and 

(e) if not, the reasons therefor ? 

THE DEPUTY MINiSTER IN THE 
MIN ISTRY OF .INFORMATION AND 
BROADCASTING AN D IN . THE 
D EPARTMENT OF PAR JAM EN-
TARY AFFAtRS (SHR! MALLXKAR-
°JUN) : (a) Yes, S ir. S,t~qie_s, by \)oor--

I 
1 
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darshan as well as Space Applications 
Centre were conducted on Satellite 
Instructional Television Experiment 
(SITE) during 1975-76.

(b) The findings of these studies in 
respect of expansion of TV network and 
the programmes to be relayed were not 
specific. However, the main findings of 
the studies in the case of community 
viewing television service are as under:-

1. The Planning of software should 
prccede the hardware require-
ments.

2. Television needs a separate set of 
Managers, Producers and Resear-
chers for the programme on rural 
development.

3. Higher investment in community 
TV trading of TV Custodians and 
a belter maintenance system is 
callcd for.

4. Social scientists must always be 
involved with the future plann-
ing,

5. During SITE, acceptance of 
community TV was found to be 
quite high and also emerged as 
an important factor for the break-
ing of community barriers. It 
emerged as an unprecedented 
force in respect of collective inte-
rest, common goal and desirable 
social change.

6. A new common language should 
be developed with higher propor-
tion of visuals for TV progra-
mmes.

7. Field demonstration formats are 
more comprehensible.

8. For ETV programmes— children 
should be segmentised into dlife-
rent age groups.

(c) Yes Sir. All the findings have
been taken into account while planning
the programme for telecaster post-SITE

of transmitters as well as under the 
INSAT Scheme.

(d) As per details given in the state-
ment attached.

(e) Question does not arise.

Statement

1. From the post-SITE Transmitters, 
the planning of programmes were done 
taking into consideration the findings of 
the studies. For the INSAT Scheme, 
the selection of States have been done 
on the basis of the recommendatio ns of 
the Working Group for the Utilisation 
of INSAT. The identification of villages 
for the installation of community view-
ing sets hnve been undertaken keeping 
in view the approach, necessity and the 
backwardness in the particular district. 
Programme planning for telecast is done 
in the case of Educational TV one year 
in advance and the production process 
continues throughout the year. In the 
case of Area Specific Programmes, the 
topicality is retained. Hence, too much 
of advance planning is not possible. 
However, in the case of health, social 
awareness, family welfare, nutrition etc. 
the planning is done well in advance and 
we have the recorded programmes.

2. All post-SITE Centres and the 
INSAT Centres have Producers recruiud 
with Specific qualifications of agricultu-
ral background and training.

For other programmes also the re-
cruitment are done keeping in view the 
requirements of the service operating 
from a particular transmitter. The pro-
ducer and researcher work as a team 
for the planning and production of a 
particular programme in all priority 
areas.

3. The entire INSAT-Scheme is 
based on community viewing sets of the 
two categories (a) Direct Reception 
Sets (DRS), and (b) Very High Freque-
ncy (VHF) sets in the selected districts 
of 6 States— Andhra Pradesh, Orissa, 
Bihar, Uttar Pradesh, Maharashtra and 
Gujarat. 2000 DR Sets and 2000 VHE
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Sets are under installation. They are 
in addition to the existing community 
viewing VHF Sets in diflFerc,.t States.

4. There is Research and Evalua-
tion Cell attached to each of the Door- 
darshan Kendra in the INSAT Centres 
as well as in the post SITE Centres. 
These Researchers work as a team 
along-with the Producers right from for-
mulation of programmes to their evalu-
ation.

5. Under the INSAT Scheme^ comm-
unity TV is the main plank to give 
support to all developmental program-
mes in the field of agriculture, health and 
development. These community sets 
to rural will be fed by Area Specific Pro-
grammes based on the needs and 
requirements of the people as well as 
programmes of National importance 
which will bring in national istcgration 
and communal harmony, in addition to 
breaking of social barrier.

6. The language acceptable for the 
region for the Area Specific programmes 
with more visuals is being used.

7. However, INSAT Centres have 
been provided with Electronic News 
Gathering Equiprrient (ENG), which will 
be used for field based programmes and 
by this method the field demonstration 
programmes will increase significantly.

8. The ETV programmes in the 
INSAT States and also the post-SITE 
Centres has been divided into two age 
groups (a) 5-8 years, and (b) 9-12 years 
and separate programmes have been 
devised for each ago group.

Abolition of Sales Tax and Custom 
Duty on Newspapers

2574. SHRI NAVIN RAVANI : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state :

(a) whether an All-India Small 
Newspaper Editors Conference was held 
in New Delhi recently, and it was

suggested to abolish sales tax and 
custom duty on newsprint;

(b) if- so, the action taken by 
Government thereon; and

(c) the other suggestions made to 
solve the problem of newsprint and the 
action taken by the Government there-
on ?

DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN) ;
(a) Press reports on the Conference 
have come to the notice of the Govern-
ment.

(b) The matter of abolition of 
Sales tax on newsprint purchased by 
Small and Medium Newspapers has 
been taken up with the State Govern-
ments & Union Territory administra-
tions and this is being pursued. Small 
newspapers have been exempted from 
paying customs duty on imported news-
print.

(c) No resolution or memorandum 
arising out of the deliberations of the 
All India Small Newspaper Editors 
Conference has been received by ihc 
Government. Hence no action can be 
taken at this stage on other sugges-
tions, if any, regarding newsprint made 
at this Conference.

Deterioration of Telephone Service 
in Raniganj

2575. SHRI KRISHNA CHANDRA 
HALDER : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether Government are aware 
about the deterioration in telephone 
services in Raniganj; and

(b) if so> the steps teken to improve 
the situation?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. G ADOID : (»)
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There is no deterioration in telephone 
service in Raniganj arer\ rather there 
is visible improvement since Septem-
ber, 1982.

(b) Following steps have already 
been taken to improve the telecom 
services further in R"iniganj :

(1) Durinc the mtmlhs of Septombcr- 
Octobcr, 1982, spccial cxercises 
and investigations were cairicd 
out in the coal-bclt aiea of Rnni- 
gunj resulting in considerable 
improvemc'it in telecom services.

(2) Aditional tradic relief equipment 
was installed ::t Ranig'.nj on 29th- 
30th June, 1983, thereby im-
proving the traffic flow b.tween 
Raniganj-Asan ol cad between 
Raniganj and Group Dirlling ex-
changes

(3) To improve the performance of 
STD service from Ra ligunj to 
stations such as Delhi, Dh^.nt. d, 
Durgapur cic., c-.naion modi-
fications in Asaii^ol TAX equip- 
mcnt have been propoj.d. On 
their implemcnU'-Uon service will 
improve further.

^4) Development piogiamme in tele-
com system h s already been 
programmed for in t.:lL:iicn of 3 
PCM iystems In 1 983-84 and 
efforts are being made lo provide 
main automatic exchange.

Steps lo Rclie\c West licngal of 
Power Shortage

2576. SHRI SANAT KUMAR 
MANDAL : Will the Ministry of 
ENERGY be pleased to state :

(a) what steps do Government 
propose to take to relieve the Stale of 
West Beng il of Power ‘shortage it has 
faced during the last many years;

(b) whether the Central Government 
: ^ will consider the necessity of diverting 

power from the norih-eastern region,

being surplus in power, for the benefit 
of consumers in West Bengal; and

t,c) if so. what steps arc being 
tPken by them in this behalf?

THE MINISTER OF STATE IN 
THE MINISTR OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
The following steps arc being taken to 
mitigate power shortage in West 
Bengal ;—

(i) Commi'isioning of onoing projecis
arc being expedited;

(ii) Performance of existing thermal 
power station is being improved 
to maximise generation;

(iii) West Bengal will be supplied 
some power from Chukha Hydel 
Project when commissioned in 
1884-85.

(iv) West Bcng.il v\ill also get power 
from Farakka Super Thermal 
Power Station.

(b) a;.d (c) Noi lh-I_asitri! Region 
is already suppling power to We*".* 
Bengal. AddititionrI power from Norih- 
E.'isfern Region will be possible after 
132 KV single circuit line, from 
Aliputduar to Birpara and 220 K \'
<.!ouble circuit line from Bongaigaon to 
Birpara are commisssoncd.

Rcorganisotion Plan of OUGC

2577. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of
ENERGY be pleased lo state :

ta) whether Oil and Natural Gas 
Commission (ONGC) has undertaken 
the programmes lo reorganise its stru-
cture and working in a big way;

(b) if so, the objeclivts of the re-
organisation plan;

(cj the different aspects of the above 
programme; and

(d) the details thereof?
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THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETROLEUM 
IN THE MINISTRY OF ENERGY 
^SHRI GARGI SHANKAR MISHRA) :
(a) and (b) With the objcct of meeting 
the challenges ahead and to undertake 
tasks of wide ranging exploration 
activities, an internal reorg .nisation 
schemcs has been prepared by the Oil 
and Natural Gas Commission.

(c) and (d) The scheme cvisages 
introduction of a 'Business group' 
approach for effective coordination and 
monitoring. Existing Regions ore pro-
posed to be restructured Basin-wi:ic.
E.ihinced powers arc proposed to be 
vested with Operational Managers 
to ensure effective and efficient 
management of exploration and produc-
tion aclivities.
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l^lrction of Clerks for Darblianga, 
Arrah aad Motihari Division.

257 :. SHRl BHOGENDRA JHA : 
Will the Minister of COMMUNICA- 
TIONS be pleased to state :

(a) whether there was advertise- 
mcni for selection of clerks for Dar- 
banga, Arrah and Motihari postal 
Divisions:

(b) if so, details thereabout
including total number of ca candiates 
applied, total number of those selected 
and appointed;

(c) whether candidates with lower
marks have been seleclcd at the cost
of those with higher marks parlicularly 
at the cost of those with Madhya 
certificate;;

(d) whether it is proposed to
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enquire into the papers leading to 
selection; and

(e) if not> the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRl V.N. GADGIL) : (a) to
(e) The requisite information is being 
collected and will be laid on the Table 
of the House, as soon as possible.

Percentage of Indian Population 
Engaged in Agriculture

2580. SHRl GHULAM MOHAM-
MAD KHAN : Will the Minister of 
LABOUR AND REHABILITATION 
be pleased to state :

(a) the estimated number of people 
and its percentage with the total 
population in the country engaged in 
agriculture;

(b) its comparison 
countries of the world;

with other

(c) whether Government have any 
proposal of diverting the people from 
agriculture to industry with a view to 
ensure balanced growth of the country; 
and

(c) the details of the proposal?

TJIE MINISTER OF LABOUR 
AND REHABILITATION (SHRl VEE- 
RENDRA PATIL) : (a) According to 
the provisional results of the 1981 
Census the number of the agi icultural 
labourers and cultivators was 148 
million and this constituted 22.25%  of 
the population. (These figures exclude 
Assam, where the 1981 Census was not 
conducted). The number of cultivators 
and agricultural labourers constitute 
roughly 2/3rds of the total work 
force.

(b) Available information pertain-
ing to other countries relates to the 
percentage of the economically active 
population in the agricultural sector, 
namely, agicultural and allied activities 
like livestock, etc. The tame are given 
below :

Country Year to which
i^ormation
relates

Percentage of econo-
mically active popu* 
lation in Agriculture 

sector

1 2 3

Indonesia 1977 60.7
Pakistan 1981 53.9
Philippines 1977 48.7
Japan 1980 10.6
Argentina 1970 14.8
Canada 1981 4.9

USA 1980 3.4

Poland 1978 30.2

India 1977-78 70.7^

’•‘Percentage of usual status workers.
Source : 1. Pocket Book of Labour Statistics— 1983

2. Sixth Five Year Plan document.
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(c) and (d) Programmes such as the 
Industries, Scrviccs and Business (ISB) 
component of the Integrated Rural 
Development Programme (IRDP) and 
schemes for the development ofK hadi, 
village and small industries, including 
handloom, handicraft, sericulture, etc. 
generate substantial employment oppor-
tunities in the non-agricultural sector.

Allotment of Petrol Pumps and L.P.G.
Agencies in Tribal Areas of

Orissa

2581. SHRI GIRfDHAR GOM- 
ANGO : Will the Minister of ENERGY 
be pleased to state :

(a) whether his Ministry had identi-
fied the places for opening the petrol 
pumps and L.P.G. agencies in Tribal 
Areas of the Orissa State;

(b) if so, the names of the places, 
district-wise thereof and places out of 
them reserved for Scheduled Tribes 
and Scheduled Castes to provide licences 
by his Ministry;

Bahjuiba —  SC 
Tengarini —  ST

Bhadralc —  SC 
Angul ’ —  SC
Sambalpur —  ST

(c) and (d) The Oil Companies 
have awarded 38 retail outlet dealer-
ships and 18 LPG distributorships 
against their 1980-82 plans in Orissa 
as on 30.6.83. Out of them, 4 have been 
awarded to Scheduled Castes and 8 to 
Schedled Tribes, Short-fall in the 25%  
reservation quota for SC/ST is being 
made good in the current yearns 
plan.

New Telephone Connections in Orissa

2582. SHRI LAKSHMAN MAL- 
LICK : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) the detaik regarding the target 
set for new telephone connections in the 
State of Orissa during the Sixth Five 
Year Plan period;

(c) the total number of petrol 
pumps and L.P.G. Agencies opened so 
far in Tribal Districts and the number 
of Scheduled Castes and Scheduled 
Tribes who got such licences; and

(d) if the number is very low, the 
reasons for the same and the steps to 
be taken to fill the gap by his Ministry, 
if any?

(b) the achievement district-wise in 
that State in this regard at present; 
and

(c) the number of applications for 
telephone connections still pending with 
the Telephone Department for that 
State and the efforts being made by 
Government to meet the demands?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY D E-
PARTMENT OF PETROLEUM (SHRI 
GARGI SHANKAR MISHRA) : (a) and
(b) The Oil Industry has plans to put 
up 6 retail outlet dealerships and 13 
LPG distributorships in Orissa during 
the current year, of which 4 retail 
outlet and 5 LPG locations are reserved 
for SC/ST category. Details are as 
under :

Retail Outlet

Panposh —  ST 
Bhuban —  SC

L . P . a

Berhampur —  ST 
Jhatsuguda —  ST

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N GADGIL) : (a) A 
target of 12000 lines is set for the State 
during 6th Plan period.

(b) 4289 lines have been provided 
till 31-3-83. District-wiso achievement 
is in the statement attached.

(c) Pending applications as on 
1.8.83. are 3970. It is proposed to 
expand the existing exchanges and open 
new exchange to expedite disposal of 
pending application^.
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Statement

Telephone connections given for the ye r 1980-81, .1981-82, 1982-83 in 13 
revenue districts of Orissa are as follows :

1. Balusore 288

2. Bolp.ngir 178

3. Cuttack 431

4. Dhenkanal 211

5. Cliatiarpur (Ganjam) 340

Bhaw.nnipa'na (Kailah .ndi) 190

7. Keonjhar 255

o • Koraput ' 393

7 • Baripada (Mayurbhanj) 181

10. Phulbani 98

11. Puri 711

12. Sambalpur 449

13. Suidargarh 564

4289

Production and Import of Petroleum 
Products

2583. SHRI S.B. SIDNAL : W.ll the 
Minister of ENER.GY be pleased to 
state ;

(a) what are the details regarding 
the quiintity of petroleum products 
produced in the country and imported 
from other countries during the last two 
years;

(b) whether there have been any 
decline in the import of petro!cum pro-
ducts in view of their production in 
Jndia;

tc) if so, to what extent; and

(d) the time by when the country 
is likely to attain self-suHicicncy in 
matter of petroleum products ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETRO-
LEUM IN THE MINISTRY OF 
ENERGY (SHRI GARGI SHANK \R  
MISHRA) : (a) to (c) The following 
Table gives the quantity of petroleum 
products produced in the country and 
the net imports from other countries 
during 1981-82 and 1982-83 :
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Qty : *000 Tonnes

Petroleum Products

1981-82 1982-83 Variation

Q ty . Q ty .

Indigenous Production 28122 31074 ( + )  2952

Net imports 4829 4225 (— ) 604

(d) While a number of steps have 
been taken to augment both indigenous 
crudo oil production and refining capa-
city in order to reduce the overall need 
to import crude oil as well as petroleum 
products, achievement of self-sufllicicncy 
in this regard will depend on factors 
such as the rate of growth in demand 
for petroleum products, the levels of 
production of indigenous crude oil 
actually achieved from fields already 
discovered and from new fields that 
may be discovered in the future.

Rules Re : Broadcasting on A.I.R. 
and T.V. by Chief Ministers

2584. SHRI D S.A. SIVAPRA- 
KASAM : Will ihe Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state :

(a) whether Government have fram-
ed any rules regarding Broadcast on 
the All India Radio, Television by the 
Chief Ministers and other Ministers of 
State Governments; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF PRRLIAMEN- 
TARY AFFAIRS (SHRI MALLIKAR- 
JUN) : (a) and (b) The position is that 
Chief Ministers and other Ministers in 
the State Governments arc welcome to 
broadcast/telecast over Air/Doordar- 
shan. Such broadcasts will, however, 
be subject to the provisions of the AIR 
Code.

Apparel Export Promotion Coincil

2585 SHRI ASHFAQ HUSSAIN : 
Will the Minis:cr of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state :

(a) whether it is obligatory under 
the Companies Act, 1956 for a company 
to place annual accounts before Annual 
General Meetings and to appoint Audi-
tors for the next year;

(b) are Government aware that 
annU'iI accounts of the Apparels Ex-
port Promotion Council, New Delhi for 
the year 1981 and 1982 have not boen 
laid before the Annual General Meet-
ings and no Auditors have been ap-
pointed;

(c) the reasons for not taking penal 
action against the company and its 
directors a ;d officers; and

(d) whetl.er Government will ap-
point Auc! tors for the year 1982-83 
and 1984 cis the company has failed to 
appoint Auditors for examining the 
account for the years ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSHAL) : (a) 
Yes, Sir.

(b) From the fact that annual ac-
counts of M/S Apparel Export Promo-
tion Council for 1981 have not b»»n 
filed with the Registrar of Companies, 
Delhi so fari it appears that the said
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annual accounts have not been laid 
before annual general meetings and that 
no auditors for 1982 have been appoint-
ed. The accounU for 1982 becomes 
due for filing with the Registrar of 
Companies only by 30.7.1983.

(c) Default notices under the re-
levant provisions of the Companies Act, 
1956 have already been issued to the 
company and its directors in respect of 
the default in filing the accounts for 
the year 1981.

(d) The question of Central Govern-
ment appointing auditors under sub-
section (3) of section 224 of the 
Companies Act, 1956 will arise only if 
auditors are not appointed at the an-
nual general meetings held by the 
company in accordance with law.

Transfer of Cameramen

2586. SHRI BASUDEB ACHA- 
RIA ; Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state :

(a) number of Cameramen Grade-I 
staying at Delhi T.V. Upgrah Door- 
darshan Kendra, New Delhi; Madras 
T.V. Centre and Lucknow T.V Centre 
for more than 3— 5 years with reasons;

(b) whether rotation policy of trans-
fer is not being adopted in the ease of 
Cameramen Grade-I in Doordarshan;

(c) if not, the reasons therefor; and
(d) whether justice will be done in 

the cases demanding for transfer to 
Delhi T.V./Upgrah Doordarshan 
Kendra ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING & IN THE DEPART-
MENT OF PARLIAMENTARY AF-
FAIRS (SHRI MALLIKARJUN) : (a) 
The number of Cameramen Gradc*I 
working in the Doordarshan Kendras 
for more than 3— 5 years are

2. Upgrah Doordarshan 
Kendra, Delhi

3. Doordarshan Kendra, 
Madras

— 2

1

1. Doordarshan Kendra, 
Delhi — 2-

4. Doordarshan Kendra,
Lucknow * — 2

(b) Rotational transfers are gene-
rally made keeping in view the need for 
economy in expenditure and in the 
interest of service.

(c) Does not arise.

(d) Requests for transfers are, as 
far as possible, considered sympathi- 
caliy subjcct to availability of vacancies 
and administrative requirements.

Details of Fertiliser Plants Affected 
by Power cut

2587. SHRI NAWAL KISHORE 
SHARMA : Will the Minister of CHE-
MICALS AND FERTILIZERS be
pleased to state :

(a) whether it is a fact that some 
fertilizer plants in the country were 
adversely affected by the power cut;

(b) if so, their names and locations;
and

(c) the steps to ensure uninterrup-
ted power supply to fertilizer plants 7

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R.C. 
RATH) : (a) Yes, Sir.

(b) Names/locations of the plants 
are given below :

1. Madras Fertilizers Limited, 
MADRAS.

2. Steel Authority of India, ROUR' 
KELA.

3. Fertilizer Corporation of India 
Limited, TALCHER,
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4. Gujarat State Fertilizer Company 
Limited, BARODA.

5. Fertilizers and Chemicals Travan- 
core Limited :—

(i) Udyogamandal

(ii) Cochin

6. Hindustan Copper Limited, 
KHETRI.

7. Southern Petrochemical Industries 
Corporation Limited, TUTICO- 
RIN.

(c) Captive power facilities are 
being plaaned or installed as a long 
term remedial measure in the plants 
affected by unstable power supply. 
However, in I he short run, the position 
can improve only if the State Electricity 
Boards are able to supply full power 
requirements of the affected fertilizer 
plants. As regards the new plants^ 
Government have decided to equip 
them with captive power facilities 
right from the beginning so as to make 
them independent of the grid supply.

Inquiry Re : Handing over of Singareni 
Mines Affairs to Private Dealers

2588. SHRI M. M. LAWRENCE : 
Will the Minister of ENERGY be 
pleased to state ;

(a) whether it is a fact that difficul-
ties are being faced by the authorities 
of the Singareni mines that they have 
handed over the whole affairs to over 
600 private dealers to take out about 
6000 to 7000 tonnes of coal per day;

(b) whether it is also a fact that 
authorities cannot handle the goings on 
themselves and avoid private agencies;

(c) if so, the reasons therefore, are 
they incompetent or are they unwilling 
to do the job themselves;

(d) in view of perennial looses sus-
tained by the mines, whether Govern-

ment propose to conduct an indepth 
inquiry in the goings on in the mines; 
and

(e) if not, why ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF COAL & IN 
THE MINISTRY OF ENERGY (SHRI 
DALBfR SINGH) : (a) No, Sir,

(b) No, Sir.

(c) Does not arise.

(d) and (e) Singareni Collieries Com-
pany Ltd. suffered a loss of Rs. 18.81 
crores during 1980-81, earned a profit 
of Rs. 4,22 crores during 1981-82 and 
accounts of the Company fdi- the year
1982-83 h iveno tyet been finalised. The 

Comp my is uader the administrative 
control of State Government of Andhra 
Pradesh. Government of India have no 
proposal to conduct an inquiry into the 
affairs of Singareni Collieries Company 
Ltd.
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Profits Made by MRTP Companies

2590, SHRI R. R. BHOLE : Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state ;

(a) the total profits made by com-
panies registered under the MRTP Act, 
during the year 1978-79, 1982-83; and

(b) if ihcre is an increase, reasons 
for so much increase in profits ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGAN NATH KAUSHAL) : (a) The 
available figures of profits before tax 
relating to companies registered under 
the MRTP Act as on 31st December 
of the relevant year are given below :

Year

1978
1981

Profits before tax 
(Rs. crores)

712.52
1334.09

(,b) there is an increase in the 
amount of profits before tax in the 
year 1981 over the year 1978. The 
reasons for increase in profits are. Inter 
alia, the continuous iacrease in the 
number of registered undertakings and 
also increase in their tuniover.

Occupations Brought Under Purview of 
Minium Wages Act

2591. SHRI TRILOKCHAND : 
SHRI JAIPAL SINGH 

KASHYAP:
SHRI RAJESH KUMAR 

SINGH ;

Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state :

(a) the occupations brought under 
the purview of the Minimum Wages 
Act since its enactment;
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(b) whether Government have made 
any review to know the implementation 
of the Act by the State Governments 
and its working; and

(c) if so, the dctuils thereof and ihe 
measures contemplated by Government 
to improve the implementation and the 
working of the Minimum Wages Act ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) according 
to available information, 239 scheduled 
employments have so fur been brought 
under the purview of the Minimum 
Wages Act by the States as well as the 
Central Government. A Hit indicating 
the names of these employments is laid 
on the table of the House. (Placed in 
library. See No Lt 6842/83)

(h) and (c) the irr.plcmentation of 
the Minimum Wages Act is kept under 
constant review by the States and the 
Central Government. The enforcement 
of the provision of the Minimum Wages 
Act have been reviewed from time to 
time in the State Labour Ministers' 
Conference which have in the past made 
the following recommendation to im-
prove its enforcement in the field.

( 0  There should be a separate machi- 
neiy for implementation of labour 
laws in general and implementa-
tion of minimum wages in agri-
culture in particular at District 
and Taluk levels. Such machinery 
should tcke the assistance of 
Revenue, Panchayat and other 
Departments depending upon the 
conditions in individual States.

(2) Tripartite Compiittees should be 
formed at different levels to over-
see the implementation of mini- 
liium wages in agriculture.

(3) Workers education programme be 
intensified in rural areas to bring 
about an awareness among the 
agricultural workers about their 
rights in regard to minimum 
wages.

(4) Steps should be taken to pro-
mote the organisations of labour 
in rural areas.

(5) For effective implementation of 
minimum wages; the inspecting 
machinery should bo strengthe-
ned by involving Blo;k Develop-
ment OlRcers, Tehsildirs and 
other revenue ofliciuls.

(6) Effective steps should be taken for 
securing implementation of mini-
mum wages in rospcct of sgricul^ 
tural workers by strengthening 
the inspectorate staff exclusively 
for the implemcntaticn of mini-
mum wages in agriculture, devo-
ting special attention to those 
areas where there is concentra-
tion of agricultural woikers who 
belong to SC or ST or which are 
low wage pockets.

Under the new 20 Point Programme 
review i:nd itvision of minimum wages 
in agriculture ; nd their cnforciment 
have been given special attention by all 
States. Since, 1980, almost all tho 
States have revised hiin mum wages in 
agriculture and there has also been an 
rppreciable improvemtnt in the enforce-
ment of these wiiges in the States. 
Senior GfTicers of ihe Department of 
Labour have also been visit ng State to 
m;.ke an in depth study about the im-
plementation of minimum wages in 
agriculture sccior. So far 9 States have 
been visited and deficiencies noticed 
h ve been brought to the notice of the 
State Governments concerned. Labour 
Bureau under the Department of Labour 
has been also entrusted with studies 
regarding enforcement of minimum 
wages in agriculture in some States.

Allocation for Srisailam Projcet

259 . SHRI P. RAJAGOPAL 
NAIDU : Will the Minister of ENERGY 
be pleased to state :

(a) the amount allocated to Srisailam 
project this year, and

(b) when this project will be com-
pleted ?
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THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
The approved outlays for Stagc-I and 
State-Il of the Srisailam project in
1983-84 are Rs, 25 crores and Rs. 15 
crores respectively.

(b) First two units of Statc-I were 
commissioned in 1982-83 and the other 
two units are cxpected to be commi" 
ssioned during 1983-84. The stage>II 
of the project is cxpected to be commi-
ssioned in 1985-86.

Demand for Opening of F. C. Os and 
Small Auto Exchanges In Maharashtra 

Villages

2593. SHRI UTTAM RATHOD : 
Will the Minister of COMMUNICA-
TIONS be pleased to state ;

(a) whether it is a fact that there is 
a demand for opening of public call 
offices and SAX (small auto exchanges) 
fiom Oundhe; Sengam, Niwagha, Sarsam 
Islapur, Asti and Manatra in Nanded 
and Parbhani districts in Maharashtra; 
and

(b) if soj the action taken in this 
regard ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL) :
(a) Yes, Sir.

(b) The details of action taken (latest 
position) are given below ;

1. Oundhe :

A long distance Public Telephone 
exists and there is no demand for 
telephone connections.

2. Sengam and Islapur :

Long distance public telephones 
exist and small Auto Exchanges 
have been sanctioned and these are 
likely to be opened during 1984-85.

3. Niwagha, Asti and Manatra :

These villages are not entitled for 
P. C. Os on subsidized b .iis at pre-
sent. The facility would be exten-
ded as and when these become en-
titled for the same.

4. Sarsam :

The proposal for opening an SAX is 
under examination.
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Large Deposit of Lignite in Rajasthan

2595. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of ENERGY 
be pleased to state :

(a) whether there are huge depo-
sits ot lignite in Kapurdi-Shiv-Fateh- 
garh (Jaisalmer district) in Barmer 
district of Rajasthan;

(b) whether it is a fact that Mines 
Department of Rajasthan, Geological 
Survey of India and Mineral Explora-
tion Corporation of Central Government 
are carrying out exploration, detailed 
survey and investigation work there;

(c) the progress made by them so 
far; and

(d) the time by which exploration 
work is likely to be completed 7

THE MINISTER OF STATE IN 
THE DEPARTMENT OF COAL & IN 
THE MINISTRY OF ENERGY (SHRI 
DALBIR SINGH) ; (a) The State 
Department of Mines and Geology of 
Rajasthan has estimated a gross in*situ 
reserve of 31,4 million tonnes of lignite
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from Kapurdi sector. The details of 
lignite deposits in Sheo-Fatcbgarh in 
Barmer-Jaisiilmcr Districts arc yet to 
be ascertained.

(b) to (d) Yes, Sir. The Depart-
ment of Mines and Geology, Govern-
ment of Rajasthan, Geological survey of 
India and Mineral Exploration Corpo-
ration Limited arc carrying out explora- 
tio.is of Lignite in Kapurdi-Bothia- 
Bharka-Sheo in Birmcr District. 
The MEC have commenced drilling 
work in July ’83 and is cxpccted lo com-
plete the woi k by November'83. .Thj 
geological report of MEC is cxpcctcd by 
early 1984, G. S I. are carrying out 
gravity survey ;.nd probe drilling for 
ascertaining ihc ncc^issity for intensivs 
drilling programme in the Barmer 
District adjoining Kapurdi field. DGMR 
are carrying out scout drilling in Hira 
Ki Dhani and Gurha areas of Bikaner 
District. The data obtained by the 
present drilling operations in different 
areas through various agencies will be 
reviewed periodically and further inten-
sive drilling will be taken up where 
necessary. Hcnce drilling operatio.is are 
expected to go beyond 1983-8+.'

Waiting List for New Telephone 
Connections

2596. .'^HRI SOMJIBHAI DAMOR: 
Will the Minister of COMMUNICA-
TIONS be pleased to State :

(a) hew many i pplicanls are on the 
waiting list for new telephone Connec-
tions; in DATIOD (Gujprat) and since 
how long;

(b) are there any specific complaints 
received by P & T Department that 
these new connections of telephone 
under wailing list arc provided only if 
illegal demands of the concerned autho-
rities are fulfilled;

(c) if answer for (b) be in affirmative, 
how many complaints have been received 
so far and the action initiated and 
against whom; and

(d) when will the new connections of 
telephones on waitiqg list bo provided?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA- 
TIONS (SHRI V. N. GADGIL): (a) 18 
applications arc on waiting list since 
March 1983.

(b) No, Sir.

(c) Not applicable.

(d) About 7 connections are likely 
to be provided during 1983-84 and the 
rest in 1984*85.

2597* :
n o  :

^  fTTT T f j r  :

(ct) fJTT zr? I  f r  it 

3ri?T^iT T̂̂ TrTT ^

(»T) ?=rt

^  t«t) : ( ^ )  ^  (*t)
t t ^̂ T 5T?TT̂ r̂ 1f

% % f?HT.

9945 I  I ^ i



97 Written Answers SRAVANA 18, 1905 (SAKA) Written Answers 9S

1 9 8 1 - 8 2  

% 5 1 5 4

| 3n  sPTrTT

5 1 . 8 2 %  t  I ^ T K - T

f;Tv?arT f̂ r̂ TTTfft 9T^
% f^TT sr^iT ^^Trr iTtr |  |

Approval to Eastern Gandak CannI 
IlydrO'Elcctric Scheme in Bihar

2598. SHRIMATI MADHURI
SINGH : Will the Minister of ENERGY
be pleased to state ;

(a) whether it is a fact that appro-
val has been given for the Eastern 
Gnndak Hydro-Electric Scheme in Bih.ir 
during the Sixth Plan period; and

(h) The estimated cost thereof, the 
details of the scheme and when the same 
is likely to be completed ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
Yes, Sir.

(b> The schemc envisages utilisation 
of a drop of 5.2 metres along the 
Eastern Grndak Canal in its initial 
reaches for power generation. It invol-
ves construction of a power house with 
an installation of 3 bulb type units of 
5 MW operating under a bead of 5.2 
metres. It is estimated to cost Rs. 17.40 
crores and is cxpectcd to be completed 
in 5 years.

Proposal for Expansion of Fact Kerala

2600. SHRI V. S. VAJAYA 
RAGHAVAN : Will the Minister of 
CHEMICALS AND FERTILIZERS be 
pleased to state :

(a) whether there was any proposal 
for the expansion of the Fertilizer ?nd 
Chemicals Travancore Ltd., Kerala;

(b) if so, the details thereof;

(c) whether the work has started;
and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R. C. 
RATH) : (a) and (b) Yes, Sir. Caprolac- 
tam Plant has been sanctioned in the 
montii of April, 1982 with a cost of 
Rs 147,94 crores.

(c) Yes, Sir.

(d) Docs not arise.

Changes in Telephone Numbers in North 
Avenue, New Delhi

2601. SHRI M. RAM ANNA R A I : 
Will the Minister of COMMUNICA-
TIONS be pleased to state <

(a) the necessity to change the tele- 
phone numbers in North Avenue; and

(b) whether he is aware that it is 
causing a lot of difficulties to the M.Ps 
and public who want to contact them ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) The 
ch nge was necessary in order to give 
relief to tlie Secretarial Exch mge which 
was heavily loaded.

(b) The proposed number changes 
were published in the Supplementary 
Directory issued by the General Mana-
ger Telephones, New Delhi. Individual 
letters were also sent to all the North 
Avenue subscribers whose telephone 
numbers were changed. Telephone calls 
coming to the o'd (37 level) numbers, 
are intercepted and the caller is infor-
med of the ch'-inge in number.

The transfer of numbers were done 
in the larger interest of the subscribers 
and all possible steps have been, taken 
(o minimise the inconvenience to the 
subscribers,
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Report of Energy Conservation

2602 SHRI AMAL DATTA : Will 
the minister of ENERGY be pleased to 
fttato :

(a) whether the Energy Advisory 
Board have received report of the work-
ing Group headed by Shri D. V. Kapur 
on “ Energy Conservation” and the re-
ports of its sub-groups; and

(b) whether the Energy Advisory 
Bo ird headed by Shri K C. Pant has 
also appointed a Panel on Energy 
Conservation ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) ;
(a) No, Sir.

(b) Yes, Sir.
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Royalty on Natural Oil

2605. SHRI H.UTTAMBHAI 
PATEL :

SHRI CHITTA BASU :
SHRI SONTOSH MOHAN 

DEV : -

Will the Minister of ENERGY 
be pleased to state :

(a) whether it is a fact that* the 
Union Minister of Finance, very recently
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(b) if so, the reasons tbcrefor ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAG AN NATH KAUSHAL) :
(a) . and (b) The Forty-third Report of 
the Law Commission pertaining to the 
offences against national security also 
enclosed draft of the National Security 
Bill. It has been decided not to pro-
cess the National Security Bill for the 
reason that a substantial portion of the 
recommendations made in the said 
Report and the Bill related to amend-
ment to the Indian Penal Code. The 
Indian Penal Ct>de (Amendment) Hill 
1978, was introduced. The same r.s 
passed by ihe Rajya Sabha lapsed on 
the dissolution of the sixth Lok Sabha. 
The question of undertaking legislation 
on the lines of the lapsed Bill and cer-
tain other suggestions is under consi- 
deraticn. It has, however,'been decided 
not to proceed with the proposal for 
the amendment to the official secrets 
Act.

Increase in Production of drugs

1608. SHRI R. P. DAS : Will the 
'Minister of CHEMICALS AND
• FERTILIZERS be pleased to state :

(a) whether it is a fact that the 
production of drugs has registered a

* significant increase in the reccnt past;

(b) if so, what is the corresponding 
reduction in the price of the life saving 
essential drugs; and

(c) the steps taken by Government 
to ensure quality and purity of the 
drugs produced ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R. C. 

'RATH) : (a) There has been overall in-
crease in the production of bulk drugs. 
Regarding individual bulk drugs in 
accordance with the demand, the pro-
duction of certain bulk drugs has subs-
tantially-gone up whereas th^ production 

^  of certain other bulk drugs have regis-
tered a decline.

(b) The prices of bulk drugs are stu-
died from lime to time by the Buretiu 
of Industrial Costs and Prices. 'The 
prices -are fixed keeping in view ♦ the 
achiev;ible production which is related 
to installed capacity. Overall increase 
in production is achieved by new licens-
ing also. So overall increase need not 
necessarily bring down priccs. Where 
there is considerable production of 
individual drugs by competing parties 
price reduction such as in the case of 
Trimethoprim and Suiphamethoxazo^e 
have bjcn achieved.

(c) Quality control in drugs is exor-
cised under the Drugs and Cosmetics 
Act, 1940. Before any drug is allowed 
to be marketed, clearance in regard to 
quality and standards is necessary - pre-
requisite under the Drugs and Cosmetics 
Act, 1940.
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Agieement Between Hindustan Lever and
Lipton to Avoid Restrictions of 

MRTP and FERA

2610. SHRI IN DRA Jrr GUPTA : 
Will the Minislcr of LAW, JUSTICE 
AND COMPANY AFFAIIIS be pleased 
to stale :

(a) whether the reported agreement 
between M/s. Hindusi;in Lever and 
m /s . Lipton Co., both subsi-
diaries of the mu’tinational Unilever, 
has been approved by Government;

(b) whether the agreement would 
enable Hindustan Lever to avoid the 
restrictions of the MRTP Act and FERA; 
and

(e) whether the rights and interests 
of Hindustan Lever Shareholders and 
employees are beins prejudiced by trans-
fer of profit-ble production units to a 
losing concern like Lipton's ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAGAN NATH KAUSHAL) ; (a) 
Presumably, the Hon'ble member is re- 
feriing to the proposal of Hindustan 
Lever Ltd , for transfer of its certain 
undertakings to Lipton India Ltd., as 
rcfcirod in ihe company’s annual report 
for the year 1982. If so, neither any 
approval in this regard has been sought, 
nor accorded by this Department.

(b) No, Sir,

(c) The proposal for transfer of Ihe 
undertakings aforesaid, is reported to 
have been approved by the shareholdens 
of the company in its annual general 
meeting held on 24.6.83. In the expla-
natory statement to the notice conven-
ing the general meeting of the share-
holders, it has, inter alia, been stated 
that “ arrangements have been made 
with Lipton India Ltd. that the services 
of employees in both management and 
non-management cudre in the under- 
trkings in question will be transferred 
to that company unbroken and with pro-



i o i Written Answers AUGUST 9. l9 8 i fibril ten Answers 106

tection for their existing terms and con-
ditions. The transfer of the undertakings 
would thus not cause any hardship to 
the employees concerned/'
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Extension of Telecommunications Facili-
ties in the North-Eastern Region

2612. SHRI BAJU BAN RIYAN : 
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government are consi-
dering to extend telecommunications 
facilities in the North-Eastern region^

• which is the most backward area in the 
couotry;

of;

far;

(b) if so, when and the details there- 

. (c) is there any progress made so
»

(d) if so, details thereof; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA- 
TIONS (SHRI V. N. GADGIL) : (a) 
Yes, Sir.

(b) The scheme is already under im; 
plementation. The details of the pro-
posed scheme during the 6th Five Year 
Pirn ire  given below :

Name o f the 
scheme

1. Long Distance Public 
Telephones.

2. Telegraph Offices.

3. Telephone Exchanges

(c) Yes, Sir.

Number to be 
added

330

330

60

(d) The progress made during the 
first three years of the current plan is 
given below :

Name o f t he Progress
scheme made

1. Long Distance public
Telephones. — 80

2. Telagraph offices —  8

3. Telephone Exchanges —  42

(e) Does not arise.

Film on the Life of Tipu Sultan

2613. SHRI O. M. BANTWALLA : 
SHRI SUBHASH YADAV :

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state :

(a) whether there is any proposal 
under consideration of Government to 
produce a film on the life of Tipu 
Sultan, a great freedom fighter on the 
lines of Mahatma Gandhi;

(b) if 80, by what time it will be 
ready for screening; and

(c) financial implications thereof 7
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE D E-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN) :
(a) No one has approached the NFDC 
for making a film on ‘Tipu Sultan’ and 
there is no proposal under consideration 
for producing a film on his life.

(b) and (c) Do not arise.

F.xtcnsion of Telecommunication 
Facilities the Rural, Backward, 

Hilly and Tribal Areas

2614 SHRI ZAINAL ABEDIN ; 
Will the Mlnistrer of COMMUNICA-
TIONS be pleased (o state :

(a) whether there is any pro-
posal for extending the telecommunica-
tion facilities in the rural, backward, 
hilly and tribal areas in the country;

(b) if so, when and the details 
thereof;

(c) is there any progress made so 
far; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI V.N. GADOID : (a) Yes, Sir.

(b) The departmental policy for 
provision of telecommunication facilities 
on loss basis at category stations v^hich 
includ s backward, hilly and tribal areas 
is already under implementation. This 
i>oIicy is placed at Annexure-I,

(c) and (d) Yes, Sir. 6597 Long 
Distance Public Telephones and 6692 
Combined Offices (Telegraph Offices) 
have been provided during the first three 
years of the current Five Year Plan 
in category stations including hilly, 
backward and tribal areas.

Anoexure-I

Policy for Provision o f  PCOs on Loss Categories o f  Stations

1. District Headquarters.

2. Sub-Divisional Headquarters.

3. Teshil Headquarters.

4. Sub-Teshil Headquarters.

5. Block Headquarters.

6. Places with » population of 5000 or more in ordinary areas and 2500 or 
more in backward or hilly areas.

CONDITION FOR PROVSION OF 
PUBLIC OFFICES.

CONDITION FOR PROVISION OF 
COMBINED OFFICES.

Will bo provided progressively irres-
pective of loss and without any 
condition of minium revenue.

Will be provided progrssively irres-
pective of loss and without any con-
dition of minimum revenue.

7. Places with police Stations under the charge o f  an Officer o f the rank o f  a 
Sub-Inspector o f  Police or above.

The anticipated revenue should be at 
least 25%  of the ARE (Annui^l

The anticipated revenue should be at 
least 25%  of the ARE ip ordinary
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1

recurring expenditure) in ordinary 
areas, and 15% of ARE'in backward 
areas, andlO% of ARE in hilly areas.

areas, .and 15% of ARE in back-
ward 1 areas, and 10% of ARE in' 
hilly areas.

8. Out o f  the way places.
(a) Should be boyond 40 Kms. (Radial 
Disti.nce) from an existing exchange.

(b) The anticipated revenue should be 
atleast 25%  of ARE in ordinary areas, 
15% of ARE in backward areas & 
10% ARE in hilly areas.

a. Should- be beyond' 20 Kms •*
(Radial Distance) f om an existing 
Telegraph Oflice.
b. The anticipated revenue should
be a* least 25%  of ARE in ordi-
nary areas, 15% of ARE in back-
ward areas and 10% of ARE in
hilly areas.
c. The anticip ited loss should not 
excced Rs. 2000/- p .a. in ordinary 
areas aiuJ Rs. 5000/- p.a. in back-
ward/hilly areas.

9.* Tourisi/Pilgri nage centrcs/agricultural/irrigation/power project sites 
townships.

(a) The anticipated revenue should be 
at least 25%  of ARE in orrinary 
areus, 15% of ARE in backward areas 
and 10% of ARE in hilly areas.

10 All other stations.
On the basis of fin .ncial viability or in 
the case of loss on n n t  and quarantee 
basis

(a) The anticipated revenue should 
be at least 25%  of ARE in ordinary 
areas, 15% of ARE in backward 
areas, and 10% of ARE in hilly

areas.

(b) The anticipated loss should not 
excecd Rs. 2000/- p.a. in ordinary 
areas and Rs. 5000/- p a. in back-
ward/hilly areas.

On the basis of finaDcial viability or 
in the case of loss on rent and- 
guarantee basis.

Note : 1) A. For considering the population figures, the population of the% 
town or village alone should be tr.ken into account and not 
that of a group of towns or vilK gcs except in the case of tribal*' 
areas whore a group of villages within • a radius of 10 Kms. 
from a ccntral village, can be considered. No two public 
Telephones can be opened under this relaxed condition within 
a distance of 10 Kths. from each other.

B. When identifying important central villages for provision of Public
Telephones, preference will be given in the following order :

(1) ‘ • Tfibal Development Block Headquarters
(ii) Places where LAMPS (Large Sized Multipurpose Co-operative 

Societies) arc established; and
(iii) Centres identified by the local Tribal Development Departments for > 

development of rural industries and/or. irrigation projects for intensive 
agricultural development.

(2) No Telegraph Office - should be opened on Joss if another tel€grai>l» i 
pfiice is already working witl^in 8 K m st-of the proposed office,
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Losing of Jobs by Indion Labour in
Gulf Countries Due to Fall in Oil 

Prices

2616. SHRI BRAJAMOHAN 
MOHANTY : Will the Minister of
LABOUR AND REHABILITATION be 
pleased to state :

(a) whether Government are aware 
that on account of fall in pricc of oil, 
devflopmenlal activities in Gulf Coun-
tries have slowed down resulting in 
number of Indian labouiers to lose their 
jobs;

(b) if so, whether Government have
made any estimate of number of
workers to be thrown out of job and if 
so, country-wise figures; and

(c) whether Government have 
proposal for rehabilitation and alter-
native employment for the thrown-out 
labourers, and if so, details thereof?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) Govern- 
meat are aware that on account of fall 
in oil prices, developmental activities 
in many Gulf countries have either 
slowed down or are being re-scheduled. 
However, reports from our Missisoos in 
thisc countries indicate that the cffect 
of this on Indian labou ers employed 
in these countries is marginal and it is 
not expectcd that many Indian labourers 
would lose their jobs befoie completion 
of the contract period.

(b) Since the number of Indian 
labourers to lose their jobs is not ex-
pected to be substantial and no retren-
chment proposals from private 
employers have ever been received, a 
realistic estimation of the number 
cannot be made.

(c) No, Sir.

2617- ^
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Fire in the Kothar Washery

2618. SHRI AJIT KUMAR SAHA: 
SHRI KRISHNA CHAN-

DRA HALDER :

Will the Minister of ENERGY be 
pleased to state :

(a) whether Government expect any 
sabotage in the fire to the Kothar 
washery;

(b) if so, the action initiated by 
Government to nab the culprits of the 
action initiated;

(c) if there was no sabotage, the 
reasons for the fire; and

(d) remedial measures taken by the 
Government to prevent the ^ccurren(^ 
of such incidents in future?
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THE MINISTER OF STATE IN 
THE d e p a r t m e n t  OF COAL & IN 
THE MINISTRY OF ENERGY (SHRl 
DALBIR SINGH) ; (a) to (d) As a 
result of fire in the belt convcyors of 
gantry between the raw coal secondary 
crusher house and raw coal bunker 
house at the Kathara Washcry on 
20.5.83 a portion of the gantry colla-
psed. The Enquiry Committee consititu* 
ted by the management to determine 
the causes and circumstances leading to 
the fire and collapse of the gantry could 
not come to any conclusion about the 
exact location and sources of heating 
or Gre and also could not conclusively 
determine the exact cause and mode of 
gantry collapse. The Enquiry Committee 
has made some suggestions for prevent-
ing such accidents, and they have been 
brought to the noticc of CMD’s of all 
coal companies.

Role of MRTP Commission in expansion 
and setting up New Units

2619. DR VASANT KUMAR 
PANDIT : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a) whether the role of the Mono-
polies and Restrictive Trade Practices 
Commission has been i^rossly diluted 
over the last 2/3 years.

(b) how many rpplication'4 were 
examined from MRTP companies for
(1) substantial expansion of cc.p..city,
(2) setting up new units (give figufos for
1980-81, 1981-82 and 1982-83);

(c) of the above, how many were (i) 
approved, (ii) rejected, (iii) kept pend-
ing, and (iv) withdrawn or closed in 
each year;

(d) how many of the above in each 
year were referred to the MRTP 
commissi(Mi under section 21 of the 
MRTP Act for assessment and remark^i; 
and

(e) whether the attention of Govern-
ment has been drawn to the Annnal

Report of the Ministry on MRTP Act 
being grossly diluted and to the Justice 
Rajinder Sachar High Power Committee 
criticising the attitude of Government 
on this report ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGANNATH KAUSHAL) : (a) No, 
Sir. The role of the MRTP Commission 
is clearly spelt out in the MRTP Act, 
1969, and the same position continues.

(.b) and (c) A statement containing 
the requisite information is annexed

(d) The number of proposals relating 
to section 21 only of the MRTP Act 
which were referred to the Commission 
is as under :

1980-81
1981-82
1982-83

5
1
4

In addition 11 applications under 
Section 22 of the Act were also referred 
to the MRTP Commission for their re-
commendations during the same period.

(e) The intention of the Hon. Mem-
ber by the expression " to  the Annual 
Report of the Ministry on MRTP Act 
being grossly diluted’" is not quite clear. 
Apparently, his intention is to suggpst 
that the MRTP Commission is not being 
made to play a significant role in rcla* 
tion to references under Sections 21 and 
22 of the MRTP Act. In this connec-
tion, it is true that the Sachar commi-
ttee in its report has made recommenda-
tions suggesting compuo sry reference 
of certain types of cases to the MRTP 
Commission. This was also endorsed 
by the commission in its report on the 
functioning of the MRTP Act for the 
year 1979. In this regard. Govern-
ment is pursuing a pragmatic approach 
and whenever there are serious objec-
tions or clashes of interests or the small- 
scale or public sector angles arc invol-
ved or there are overriding coisidera- 
tions of public interest, proposals are 
referred to the Commission. However, 
references without due justification will 
only add to delays and eventually add 
to the cost of projects which could be 
counter-productive.



I l 7  Written Answers SRAVANA 18, iSAKA) Written Ansvers i l s

e

§

•s
.1̂k.
■a

1
§

0\
VO

T

ft,'

e<

Srs. «N

5  § 

s  ®®«  On

«N ►

«> QO Vt

k.
*§ c a
•<5c

5

I

i.
•C
E
3e

•O'
«>.ew

I

s a  „
«<- .2 o

6  .2 g  
Z  a

■§
«a
uJi
u>c
u.3
r>
e»</)
ai/i

o

• mt
Cl
O
G

c44—*O
H
a
?C9

I  «

>  u
■ou
a
EuX
W
•oV

u
OC
x><u>
ok>o.c.
<

On

00

On 1
•iN • rfl 1

O o c3
5Pm Z o.

KO
s 15w

a (/!
c

0 u. o
H O *-*

BA
C

•S ^
.5 o 
p •=

VO

ITi

1/1
§

‘Z  T3 ^  cj « O U .>
• So £■ ua  u ?. rt t-

co

o o .E 
• ^o  Cl  C

ao
o
VUi

n

00I
«

c•a
»  Z
'r.

00 iri V~1 VO

m m m

rs
00 oM tN

ON —
o\ o

00
I  VO

>  00 o

co
^  -  (Nw <N <N

00Io
ooOs

co oo

VOVO
<N

fS

r*%
fN

«s

VOso

«N
ooI
I

c<s
«o

o  rr̂OO «n

in 'i- fN m

0\00r<̂

O
o<s

®v
00

§

r:

CJ«->O
H

»N
00I

—< h' rs rJ

«<i

so f '

i:;o  o<N ^

00 'O

°? Tt >  't

<s
<N

a c
S o

ro
fO

a\f"
rv|

00

fS
00

VO

fN

«n

VOrf(N

VO
VOCM

c«■wOH

00

c:Q

»N
00
>»>

eCj

00
<N00Os

fN oo oOv fN fNfN

Ov VO
VO 00fN

Ov 00 t-'
n

VO >o

00 OvfN in 00

VO m y—lr~ oo VO

in VOOn ofN r4 »n

f~- fN Os
fO '!t r-

fM

O fn
00 m »n

M

n
fS fN • •
c c 13
O o o'W
u y H
V V

CO CO



i i9 WriUen Answers AUGUST 9, 1983 Written Answers 120

v H v m  w Vt  i r« r f  

q i

2 6 2 0 .  « ft T m  irU T ^  :

Ti^inn«T :

TUT ?TTT^ :

? R ] T  ^  f'T T

( ^ )  aftr

'Ti |IT I ;

( ^ )  ^t, iT?R»T-?]f n

6  % a r f t r ^ ,  3 ^

a ^ T  IT ^ ITT^ ^  3Tfu5F

q f  I  3^"^
?̂TT TTT^ I ;

(»T) I

3T>T t  ^ q p H

^  ^  I  m«T ^

%^T3!lf if «ft ^S  I ;

aftT

, ( ^ )  ^^ftqfn?T %^T3ff it

»T(t |  ?

im T T  ^  T T ^  (« f t

q?ro »Tnf^H) : ( ^ )  ^  I

^ J ^ ^  ^q? % ?>TT;f ?>C' ^
arfsr^ ?f«zTT it e?fr'p'T?T ^

t  I

( ^ )  * tR ^ ^  ^^4? % ^TTCr ^

5^ 5 ;? ^fTT q?: c |7r^ ?§v  ̂ f^zTT 

^T^T I  at>T 3TT*t ^X IT^ Jt^%  ^

I  I

(*T) ^  I

( ^ )  ^  3ftT3rfg^ ^UTT
% f ^  3rr^?^T^ ^'TTit ^  f^(T 

»TIT I  «̂TT ^  q-T ^TT>lf T?> t  I

^ R  f«=|j:'Tp/r%^ I  :—

(1) F̂T q̂ TT fT«TT ^̂ TT

f  3^7- ^T?TH ^  q ^ ^

^T % f ^  ^ 9 R ,

5TT«Tf̂ TT 3 t\t TT'̂ tir %f̂ ?f1r ^T 

f i t  TT3TT j t t t  or fT^n

^T ’■̂ T t  I

( 2) tf

f^^T?TT ^T T|T ^  fTlf^ ^  

STf̂ ?r̂ i=T it ITT

5FT% I

(3 ) 3tftr^ ?TT% % fcTrr 3^%.

aft? ?5«Tifq^
f^tT ufT 7^  I  I

% ^q^'t'frnaff %

% q m  chq<t rriTlr %

f  rq ^T< 5H

7?;t 11

( 5) ' '677’’ T̂%- ^ q j m

f^^Jt m--''> 

^«JTT ^  qfrq^t it

5TT T^t t  I



l i i  Written Answers SRAVANA 18, 1905 ( i ’y4iTy4) Written Answers i l l

i r f  ^

32 WJT>? ^  T T f^

2621. «ft xvsm vn  :
JTJftrm ^T»TT> :

SFT w Vt  5?T^hr ^

frqr w>x^ %  :

14 l ^ T f ,  1 9 8 3  % ^  * '6

’TT 3 2

^ q r r  Tif9T ^ T ? ; » ”  % 5T^T-

3H T f^^T iT T  IT̂ TT

( ^ )  t  5T̂ W,

<iftT .sr?9T

it 'TT

fjTftI 91 5lf^9TcT T lf^ r

(»T) ̂ T^TT ^  ?T? «FT%

^  ^irr ^T?T^T|V I  ■'f?T-

t 'T ^^T^TT

■̂Tfi?r w-J w ^raR  f^^rr ^«tt

I ;  aft^:

( ^ )  Tlf^r 'T^ 3T5T

^  ^TJrifV ?

«nr «fh- 5?rarfH *t ^*V («ft

'T lferT ) : ( ^ )  i f t ,  ^ r  I ^ J T ^ r v t  ^ f ^ c q -

f^T% % %??V?T Fzrm'V ^  ^ f ,  

1983 ^  a rrp ft <sr^rrTT |- 5 f r  t

¥V Tit «f|- (

( ^ )  ^3: ?T s t f c t  s r f ^ s m f  ^  ^ t 't ?

xiTn\ if % 66 5rr^9T^ TTfsr 

6 ^  aftT ^^T?TT I  I

(»T) M « r ^  ^1%

% ?Fsr?sr ^f ^JT^rfV 

^rt^r^T % 3r?^«T'T ^T^lf «pti
% fTin ^^Tirr ■’■ifw %

| t t  ^  f^'T^rq'T 3TT

t : -

(1 )  ’‘■rf^T̂ rf ^  ir

^iT, q7?5 ir»TT ?T

f^iT »t it  T ^> if7zff % %

3f9T^T?r '̂V TTfin-

fjifg

^  ^  I ;

(2) %
^ 7 ^  ?:T 3f9T?TJT STT''^

^:t ^  r̂ ZTT 3TT̂ T I  s r t t

Cl
^^T?TT Tlf^r % «TT

^ T ^ T  i  I

( ^ )  f̂iTJTT 7Tf9T ^  3r^R»lV %

^fSJT I  ^?rff^, f^^TT^TT ^?T fTROr

Tlf^T 5TTf^̂  STHICT'T’T

% r^ '̂TT^JT, ?2TT?TT̂ T̂ ^  'T? ??T*T^ % 

f^qcTT^ srrf^ |  ,

Capacity Utilisation of IDPL Risliikesh

2622. SHRI HANNAN MOLLAH : 
PROF. RUPCHAND PAL ;

Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to btate:

(a) the capacity utilisation of the 
Rishikesh Plant of Indian Drugs and 
Pharmaceuticals Ltd;

(b) the utilisation rate;
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(c) if it is under-utilised, the reasons 
for the same; and

(d) Government's plan for full utili-
sation of the Plant ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRl R. C. 
RATH) u )  and (.b) Percentage capacity 
utilisation of the Indian Drugs & 
Pharmaceuticals Ltd. (IDPL), Rishikcsh 
Plant during the last three y?”rs has 
been as under :

Bulk
Drugs

1980-81 1981-82 1982*83

73 ' 49.3 58.0

Formula-
tioDS 60.5 81.6 78.6

The total value of production in 
Rishikesh plant in 1982-83 was higher 
than that in 1981-82. The value of 
production in 1982-83 was Rs.47 crores 
as against Rs. 37 crores in 198 i -82.

(c) and (d) The reasons for under-
utilisation as reported by IDPL are as 
follows :

(i) The Rishikcsh plant was origi-
nally based on USSR technology. In 
1977 a collaboration was entered into 
with M/s. Farmafin of Italy for up-
dating some of the technologies and also 
securing technologies for a few new pro-
ducts. In 1980-81 as well as 1981-82, 
the production based on the new tccho- 
logy was being established.

(ii) The production of some of the 
items could not be increased due to 
market constraints.

(iii) In 1982-83, due to largo scale 
imports of Oxy-tetracycline Hcl. the 
production of Oxy-tetracycline was re-
ported to bê  affected. Similarrly, the 
production of Tetracycline was affected 
as Tetracycline Urea Complex was being 
imported under OGL even though the 
import or tetracycline was canalised. In

the light of those reports, import policy 
was modified so as to include Oxy-tcirL- 
cycline Hcl. in Appendix-4 of the Im-
port Policy. The Chief Controller of 
Imports & Exports also clarified through 
a circular that Tetracycline Urea Com-
plex would not he allowed to be impor-
ted under OGL rnd that it would be 
treated as a cunaliscd item like Tetra-
cycline. Following reports that Vitamin 
B l, a canalised item, and being produ-
ced by IDPL. Hyderabad, was being im-
ported as Bctabion Mononitrate, instiuc- 
tions were issued to the Collectors of 
Customs not to allow import of Beta- 
bion Mononitrate. Reports received from 
all the Collectors of Customs indicate 
that there have been no imports of 
Vitamin Bl as Betabion Mononitrate 
subsqucntly.

The production performance is re-
gularly monitored by the Govt, to assist 
the comp my in taking steps to increase 
the production and sales. A plant wise 
action plan has been prepared by the 
company and the progress is being 
reviewed.

Proposal of Drugs Council to Review 
Policy, Pricing and Licensing etc.

2623. DR. KRUPASINDHU BHOI: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state :

(a) whether the Drugs Council pro-
pose to review policy and pricing, licen-
sing and export promotion,

(b) if so, the steps proposed to be 
taken by the National Drugs and Phar-
maceuticals Development Council in 
this regard with the number of working 
groups formed and their conditions and 
terms of reference and the time by which 
they are likely to submit their reports; 
and

(c) how far the steps proposed to 
be taken are likely to go to aehicve 
objectives of increased production and 
making available drugs at cheaper pri- 
CCS to the consumers ?
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THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R. C. 
RATH) : (a) National Drugs and Phar-
maceuticals Development Council would 
review the various facets of the Diug 
Industry inter alia including, policy and 
procedures. Industrial approvals, plan-
ning, export promotion etc.

(b) Three Working Groups arc be- 
i«g constituted for ihe purpoie. Steps 
have been tiikcn to constitute such 
Groups along with their terms of refe-
rence.

(c) Government is committed to 
make available medicines in adequate 
quantity at fair and reasonable prices 
to the consumers.

Export of Indigenous Crude

2624 SHRI MADHAVRAO : Will 
the Minister of ENERGY be pleased 
to state :

(a) the estimated quantity of indi-
genous crude proposed to be (i) export-
ed, (ii) and refined within the country 
during 1983-84; and

(b) what is Ihe extent of crude 
likely to be imported during 1983-84 
and what is the estimated amount of 
the difference in cost of the crude to be 
exported and that to be imported, 
freight and shipment charges being in-
cluding in the case of imported crude ?

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF PETRO-
LEUM & IN THE MINISTRY OF 
ENERGY (SHRI GARGI SHANKAR 
MISHRA) : (a) As per present esti-
mates it is proposed to export about 
C.8 million tonnes of BH crudc oil 
during 19 83-84. The total quantity of 
indigenous crude oil to be refined in the 
country during 1983-84 is estimated 
at about 20.5 million tonnes.

(b) During 1983-84 it is proposed to 
import about 14.1 million tonnes of 
crude oil, valued at about Rs. 3034

crores. The value of the exportable 
surplus of indigenous Bombay High
Crude is estimated at about Rs. 1454
crores.
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Glass Production Hit by Shortage 
of Coal

2626. SHRl CHITTA BASU ; Will 
the Minister of ENERGY be pleased to 
state :

(a) whether it is a fact that pro-
duction schedules of glass production is 
likely to be hit in the current year due 
to shortage of coal of right quality; and

(b) if so, what steps have since 
been taken to meet the situation ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF COAL & IN 
THE MINISTRY OF ENERGY (SHRI 
DALBIR SINGH) : (a) and (b) Mostly 
gbss industry uses furnace oil as 
medium of filing. There are however, 
a few units using coal as medium of 
firing. In respect of such industries 
using high grade coal mainly from 
Raniganj, the demand could not be met 
in full as production of such coal was 
affected by shortage of power, absen-
teeism of workers and law and order 
problems in the Eastern Region. How-
ever, necessary steps have been taken to 
bring about improvement in power 
supply from DVC and in law and order 
Situation with the assistance of the State 
Governments concerned, so that pro-
duction can be increased,
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Silent Valley Project Report

2627. SHRI H.N. BAHUGUNA : 
Will the Minister of ENERGY be 
pleased to state :

(a) whether Government have seen 
news item on the Kerala Silent Valley 
project Report by the Joint Committee; 
and

(b) i f so, what corrective steps are 
taken/proposed to undo the damage 
already done to the ecology and envi-

, ronment of the Silcni Valley ?

THE MINIS TER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
and (b) Government are aware of the 
reports appearing in the newspapers 
from time to time regarding Silent 
Valley Project. The report of the 
CentreTState Committee under the 
Chairmanship of Prof. MGK Menon 
has beeen submitted to the Prime 
Minister and the Chief Minister of 
Kerala and ihc same is under exami-
nation.

Sitting up T.V. Centres

2628. SHRI AHMED MOHAM-
MED PATEL ; Will the Minister of 
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) the number of T.V. centres and 
relaying static is functioning in Indii;;

(b) the number and details of T.V. 
ccnlrcs which arc under construction 
and the progress made and the reasons 
for delaying the construction; and

(c) whcthor (here is any proposal 
to , start more T.V. stations or T.V.

relaying centres by the end of year, if 
so, the details thereof 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE- 
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN) :
(a) At present, Doordarshan net work 
comprises of 7 full flcdgod Centres, 14 
Relay Centres (including 3 interim set 
upO and 20 Low Povvor Reby Trans-
mitters.

(b) Durin:j the Six’.h Plan peiiod, 4 
full-fledged TV Ce.itres at B mgalore, 
Ahmedabad, Trivandrum and Guuhati 
and eight Relay Centres at Kasauli, 
Murshidab-vd, Kodaik'.nal, Asansol, 
Vijayawada, Cuttack, Varanisi and 
Paniji arc b:ing set up. In addition, 
under INS \.T TV Utilization Scheme 
TV Relay Centres with limited editing 
and capsuling facilities are being set up 
at Ranchi, Rajkot, Gorakhpur and 
Nagpur during this plan. At Bangalore, 
Npgpur and Panaji an interim service 
has already started. Also low power 
TV Relay Centres ar^ operating at 
Trivandrum and Gr.uhati. A statement 
showing the progress made about cons-
truction of these centres is enclosed. 
There has been no delay in construction 
of these centres except at Bangalore 
where construction work h is  been hjld 
up bee lû .e of problem's connected with 
land acqu jition.

(c) It is proposed to commission an 
interim TV scrvice with 1 KW Trans-
mitter ouiput at Allahab;id with effect 
fiom 15th August, 1983. Interim TV 
Set-ups are also expected to be commis-
sioned at Ahmedabad and Asansol by 
the end of 1983-84.
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Expansion All India Rudlo Network

2629. SHRI G. NARSIMHA 
REDDY :

, ~ SHRI XAVIER ARAK-
* KAL ;

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleuscd to state :

(a) whether it is a fact that the ex-
pansion of T.V. network is causing a 
setback to the programm>i of expansion 
of AIR network in the country;

(b) if so, what are the plans for ex-
pansions for TV and Radio during 1983 
und 1984 year-wise; and

(c) the names of the places to be 
covered by cc-ch ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIK.ARJUN) :
(a) No, Sir.

(b) It is proposed to set up 7 AIR 
transmitters in the year 1983 and 11 
transmitters in the year 1984.

In terms of the approved Sixth Plan 
and the Social plan for TV expansion, 
26 High Power T.V. transmitters and
I I 8 L0 W Power Transmitters are pro-
posed to be set up before the end of ih^ 
Sixth Plan period, i.e. March, 1985.

^^(c) A statement is laid on the Table 
of the Sabha. [Placed in Library. See 
No. LT-6843/83].

Proposals on Electoral Reforms for
);•  ̂ Amending the Constitution*■ K ^

2630. SHRI K. M ALL ANNA = Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state :
7' ' *

(a) whether it is a fact that Govern-
ment have taken a decision to make

comprehensive electoral reforms before 
the next Lok Sabha Elections;

(b) whether Government have exa-
mined the proposals requiring Constitu-
tional amendment sent by the Election 
Commission; and

(c) if so, the details rearding the 
recommedations so far bvicn made by 
Election Commission in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI JAGAN NATH KAUSHAL) :
(a) and (b) Various proposals relating 
to electoi^l reforms arc presently under 
consideration of the Cabinet Committee 
on Electoral Reforms. There are nunio" 
rous proposals having far reaching 
implications covering almost the entire 
spectrum of electoral law, and requiring 
contitutional amendments. Decisions on 
the proposals would, therefore, require 
careful consideration of their full im-
port and implications. It is, therefore, 
not possible to say whether it will be 
possible to arrive at decisions and then 
implement them before the next elec" 
tions to the House of the people.

(c) Details of proposals relating to 
electoral reforms received from the Elec-
tion Commission f.om time to time 
were laid on the Tabic of the House in 
reply to Lok Sabha Un&tarred Question 
No 5754 for 5.4.1983.

Action taken on 6‘nii La» Commission’s 
Report on workmen’s Compensation Act

2631. SHRI SYED MASUDAL 
HOSSAIN : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a) what follow-up actions were in- 
tiated on the Law Commission’s 62nd 
Report which deals with Workmen’s 
Compensation Act, 1923; and

(b) if no action was initiated, the 
reasons therefor ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
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(SH Rr JAGAN NATH KAUSHAL) :
(a) After the Sixty-second Report of 
the Law Commission on the W ork-
men’s Compensation Act, 1923, was

• rcccived in the Law Ministry, a copy 
thereof was forwarded to the Ministry 
of Labour who are administratively con-
cerned with the subjcct matter of the 
Report. The Ministry of Labour circula-
ted the Report of the State Government 
in November, 1976. The rccommcnda' 
lions were also forwarded to the Cen-
tral Organisation of Employers and 
Employees for comments. Afier examin-
ing the comments received from the 
State Governments e t c d r a f t  Note for 
the Cf.binet for amendments to the said 
Act was prepared. The same was cir* 
culatcd to the Ministries/Departments 
o i 3 1 s t  August, 1980 for crmments. 
The proposals for amendment are now 
at an advanced stage.

(b) Tn view of the answer to part
(a) of the quesAiun, this does not arise.

Ms'idia Fertilizer PIcnt .

2632. SHRI RAM VILAS 
PASWAN . Will the Minister of CHEMI" 
CALS AND FERTILIZERS be pleased 
to state :

(a) whether Government have seen 
the press rcpoil v;hich rppeared 
in the Telegraph dated 3 July, 1983 
wherein it has been stated that Haldia 
Fertilizer Plant costmg several crore 
rupees, the gaint fcriilizor-cum-chemi- 
col project of the Hindustan Fertilizer 
Corporation now is set to go on stream;

(b) if so, the reasons thereof; and

(c) tho steps taken or proposed to 
be taken to improve the drawbacks of 
this corporation and for its proper func-
tioning ?

• ^

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R.C. 
RATH) : (a) Yes, Sir.

(b) The commissioning of the plant 
was delayed due to the failure of the

WBSEB to supply the required 
quantum of Power. Once arrangements 
for captive power were made commi-
ssioning was further delayed due to 
repeated equipment failure. After start 
of the ammonia plant in July, urea 
could not be produced due to failure 
of equipment in (h'l urea plant.

*

(c) Arrangements-have been made to 
supply captive power for the Haldia 
plant. Every effort is being made to 
rectify equipment failures and bring the 
plant to production as early as possible. 
The methanol and ammonia plants are 
already producing aiyj efforts arc being 
made to rectify the defects in the urea 
plant expeditiously.

Closure of Iron Ore Mines in Orissa •

2633. SHRI K. PRADHANI :
SHRI HARIHAR SOREN : 
SHRI RAM LAL RAHI :

Will the Minister of LAECUR AND 
REHADILITATION be pler.scd to 
state :

(a) how many iron ore mines in 
Onssa have been closed djwn till 30 
Ju n e , '1983;

(b) th'j number of workers retren^ 
ched from various iron ore and manga-^ 
nese mines in Kconjhar district of . 
Orissa in 1983;

(c) the steps taken by Government 
to adju't them in some other mines;

(d> whether it is a fact that many 
more iron ore mines in Orissa are fac-
ing closure;

(e) if so, the reasons therefore;- and

(f) the steps taken by Government 
to revive all tho dosed mines in Orissa?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND ' 
REHABILITATION (SHRI DHARMA- 
VIR) ; (a) According to the information 
received from Chief Labcur Commi*



ssioner (Central), iron ore mine has 
closed down as on 30*6>83.

(b) Does note arise.

(c) to (f) The Minerals and Metals 
Trading Corporation gave a notice to 
the Eastern Zone Mining Association in 
April, 1983, for drastic cut in the pro-
curement of iron ore from the Eastern 
region due to world-wide recession in 
the steel industry, heavy reduction of 
demand of iron ore from the foreign 
buyers and non-increase in demand of 
iron ore from the indigenous steel 
plants. In consequence thereof, notices 
of retrenchment and ciobure of esta> 
blishments were received from some 
mine owners of Orisa. In order to avoid 
the ensure of mines and retrenchment 
of workers, meetings were held in the 
Ministry of Commerce and Department 
of Labour and in these meetings inter' 
alia the following decisions were taken :

(i) MMTC would continue procure-
ment for another three months commen-
cing from 1.7.83;

(ii) The Steel Ministry would under-
take a detailed technical examination 
of the possibility of utilising iron ore 
produced from Eastern region by Vizag 
Steel Plant and also of diverting demand 
of domestic steel plant to this sector; 
and

(iii) As far as possible, further 
development of captive mines may not 
be undertaken fully utilising the capa-
city of iron ore mines in the Eastern 
scctor.

Crippling blow to IDPL, Rishikesb for 
Clandestine Imports of Drugs

2634. SHRI SATYAGOPAL 
MISRA : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased 
to state : ®

(a) whether H Government are aware 
that indiscriminate and clandestine* 
imports of drugs have dealt a cripping 
blow to the Indian Drugs and Pharma- 
ccuticals Ltd; Rishikesh Plant;
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I (b) if so, what are the reasons for 
such indiscriminate imports of some 
drugs when the IDPL iu prcdu:ing 
them;

(c) how Government are allowing 
clandestine imports of such drugs freely;

(d) what arc Government's plan to 
slop buch clandestine imports of drugs 
soon;

»

(e) whether Government will desists 
from importing such of the drugs which 
are being produced by the IDPL; and

(f) the details of 
policy in this regard ?

Government's

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R. C 
RATH) : (a) to (f) The total value of 
production in Rishikesh plant in 1982- 
83 was higher than that in 1981-82. 
The value of production in 1982-83 
was Rs. 47 crores as against Rs. 37 
crores in 1981-82. There is also an 
improvement in the financial perfor-
mance as the loss was rcduced from Rs.
17 crores in 1981-82 to Rs. 9 crores in
1982-83. However, the management of 
IDPL had reported that due to large 
scale imports of Oxy-tetracycline Hcl. 
the production of Oxy-tetracycline was 
affecicd. Similarly, the production of 
Tetrr.cycline was affected as Tetracy 
dine Urea Complex was being imported 
under OGL even though the import of 
tetracydine was canalised. In the light 
of these reports, import policy was 
modified so as to include Oxy-tetracy- 
cline Hcl. in Appendix-4 of the ’Import 
Policy. The Chief Controller of Exports 
also clarified through a circular that 
Tetracycline Urea Complex would not 
be allowed to be imported under OGL 
and that it would be treated as a cana-
lised item like Tetracycline . Following 
reports that Vitamin B l, a canalised 
item, was being imported as Betabion 
Mononitrate, instructions were issued 
to the Collectors of Customs -not to 
allow import of Betabion Mononitrate. 
Reports received from all Collectors of
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Customs indicate that there have been 
no imports of Vitamin Bl as Betabion 
Mononitrate subsequently. The Govern-
ment periodically reviews Import Export 
Policy.
#

Guidelines Tor Sponsored Pogrammes on 

Doordarshnn

2635.  SHRI K. RAMAMURTHY ; 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 

state :

(a) the details of the revised Guide-
lines  for sponsored programmes  on
doordarshan;

(b) the details of the original guid-
lines  for the same announced  nine
months ago; and

(c) the quantum of response from 
private parties to the revised guide" 
lines ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN  THE 
DEPARTMENT OF  PARLIAMEN-
TARY AFFAIRS  (SHRI  MALII- 
KARJUN) : (a) The details of the revi- 
scd guidelines issued on 19th July, 
'1983 for sponsered programmes  on
Doordarshan are at Anncxure I laid on 
the table of the House.(Placed in library. 
See No. L.T. 6844/83)

(b) The details of the original guide-
lines  for sponsored programmes  on
Doordarshan  announced  on  16th 
September, 1982 are given in Annexure
II laid on the Table of the House. 
(Placed in library. See No.L.T. 6844/83).

(c) Since the revised guidelines have 
been issued very recently, it is a little 
early to assess this response.

Lady Attendants on Daily Wages

in Foreign Telegram Office at Baird 

Road in New Delhi

2637.  SHRIMATI GEETA MU- 
KHERJEE ; Will the Minister of COM-
MUNICATIONS be pleased to state ;

(a) the number of lady and Male 
attendants working on daily basis in the 
Foreign Telegram (Post) office at Baird 
Road,, New Delhi.

(b) whether they were all recruited 
through Employment E?̂change :

(c) whether it is a fact that most 
of (hem have been working for nearly 
3 years on daily wages;

(d)  if so, the 
regularise them;

steps being taken to

(c)  whether Government are aware 
that two lady attendants were removed 
from service, one of whom had worked 
for nearly three years; and

(f)  if so, whether any enquiry will 
be made in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) ; (a) 
Ladies — 7

Male 12

(b) Yes, Madam.
■  I

(c) Some ot them are working for 
more than 3 years Madam.

(d) Regularisation is done on the 
basis of seniority in the entire Delhi 
Telephones depending upon the avila- 
bility of vacancies.

(e) No, Sir. Nobody has- been 
removed from service. However, action 
was taken against one lady attendant 
for negligence of duty in burning the 
boiler.

f
m

(f) A proper enquiry was held and 
she pleaded guilty and begged pardon 
and she was allowed to continue.

Telephone Exchanges on Loss Basis 

in the Rural Areas

2638.  SHRI R.P. GAEKWAD : 
Will the Minister of COMMUNICA-
TIONS be pleased to state ;
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(a) whether Government have 
accepted the policy for ihe rrnction of 
telephone exchanges on loss basis in 
rural area;

(b) if so, the number of su''h ex-
changes sanctioned in the countjy and 
in Gujarat and the r.umber of exchanges 
already installed; ;nd

(c) the target fixed to instal above 
such exchanges till tho end of present 
Plan period and allocations made for 
the purpose?

THE MINISTER OF STATE IN 
THE MINIS FRY OF COMMUNICA-
TIONS (SHRI V.N, GADGIL) : (a) 
Yes, Sir. A copy of the policy is given 
in the anncxure.

(b)

Exchanges
sanctioned

Exchanges
opened.

In /he 
country

1168

954

In 
G ujarat

130

119

(c) In the sixth five year plan about 
1700 cxchangcs arc likely to bo opened 
under the liberalised policy. The tx- 
penditure is met fiom ihc bulk ;;llot- 
ments mrde to the respective field 
units.

Statement

Policy regarding openirg o f  new 
Telephone Exchanges in rurally 

'backward and hilly areas

Under the normal rules of the Posts 
and Telegraphs Department, projects 
for opening of Telephone Exchanges 
are sanctioned only after cairying out 
a financial appraisal of the projcct and 
ensuring th;it ihc annual recurring ex-
penditure does not exceed the anticipated 
annual revenue. With increasing cost 
of equipment, stores and labour how-
ever, it has been found that a large 

inumber of projects for small exchanges 
in rural areas prove unrcraunerative not 
only in the initial stages but also after

the full connectable cr.p icity is utilized.
To permit extension of telephone services 
in rural areas, following liberalised 
policy for opening/expansion of tele-
phone exchanges upto 100 lines capacity 
has been adopted with cfi'ect from 
1-4-1980. This is subject to availabi-
lity of Hnrnce ;=nd m iterials.

(i> Small ..utom lie exchanges may 
be op.ncd anJ expanded in rural 
areas upto ICO lines capacity 
without in;.is!ing on each individual 
project bci: g remunerative. 
Instead the ( pcning and expan-
sion of jUvh exchanges shall be 
gcverrad ty  the demand for 
priv.ite :;nd public (other than 
service) telephone connections.

(ii) A 10 lines exchange may be 
cpened, provided there is a 
minimum telephone demand for
5 (five) such connections in a 
village or group of villages within 
a radius of 5 Kms. of the central 
village subject to the anticipated 
revenue being at lerst 35 per 
cent of the anticip^ited annual 
recurring expenditure. This is 
not applicable for the time being 
since a 10 line? small r.utomatic 
exchange is still beinp developed, 
reference may also please be made 
to para (v) below.

(iii) The 10 lines exchange may be . 
replaced by or a new !5 lines 
exchange mry, be installed if 
there is a demand for 10 such 
coianections in a village or group 
of villages within radius of 5 
Kms. of the central village sub-
ject to the anticip:’ted revenue 
being at least 40 per cent'of the 
anticipated A.R.E.

(iv) The 25 lines exchange may be 
repU'.ced by 50 lines' exchange 
when the demand reaches 23 and 
a 50 linos exch;.nge may be ex-
panded to ICO lines when the 
demand reaches 46 subject to the  ̂
iinticipatcd revenue being 60 per 
cent and 70 per. cent respectivelyf '
of the anticipated A.R.E.



14 5 Written Answers SRAVANA 18, 1905 (SAKA) Written Answers m

(v) In general, the initial capacity of 
a small automatic exchange at a 
new station should not excecd 10 
lines. However, in view of the 
fact that development work is 
still in progress on a 10 lines 
electronic SAX and the smallest 
exchange available as on date is 
of 25 lines nominal capacity, 
there is no objection to opening 
of 25 lines exchanges till 10 lines 
SAXs are available frecl>, subject, 
of course to the minium demand 
for 10 regular private and public 
connections (other than scrvicce) 
The above liberalised policy is 
ap plicable for opening/expansion 
of automatic exchanges.

2. Opening of small manual ex-
changes involves employment of a 
minimum of 5 Operators to provide 
round the clock service throughout the 
week. As such opening oF small manuTl 
exchanges involves much higher losses. 
It is, therefore, normally not envisaged 
that a manual exchange with less than 
100 lines should be opened.

3. Thus at present Heads of Tele-
communication Circles arc s<?nctioning 
schemcs for opening of 25 lines small 
automatic exchanges wherever at least 
10 prospective subscribers register their 
demands with the prescribed advance 
deposit of Rs. lOO/-. For ihis purpose 
the prospective subscribers may contact 
the Sub. Divisional OHicer Phones/ 
Telegraphs of the area.

4. The opening of such exchanges 
involves renting out a suitable building 
and procurement of exchange equipment.

power plant, batteries, cables, line 
materials etc. It, therefore, may take 
upto about 24 montiis for the exchange 
to bo com missioned oiice the scheme is 
approved

Legal aid (o the Poor provided by 
States

2639. SHRI SATYASADHAN 
CllAKRABORTY : Will the Minister of 
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state name of 
the Slates giving or have decided to give 
legal aid lo people having a gross 
annu il i.icome of upto Rs. 5,000/- in 
rural areas and Rs. 7,000/- in urban 
areas?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAGAN NATH KAUSHAL) : 
On the basis of the Model Scheme 
evolved by the Committee for Implement-
ing Legal Aid Schemes, every citizen 
whose income from all sources does not 
exceed Rs. 5000/- per annum is eligible 
for legal aid and advice. This limitation 
as to income is not applicable in cases 
of disputes where one of the parties 
belongs to Scheduled Caste, Scheduled 
Tribe, Vimukta Jp.ti and Nomadic Tribe 
or is a wonian or child. According to 
the Model Schcmo there is no distinc-
tion between an Uiban area and rural 
area. Information regarding eligibility 
for legal aid as prescribed by the various 
State Governments and the pecuniary 
ceiling fixed by them, as available with 
the Committee for Implementing Legal 
Aid Schemes, is laid on the Table of the 
House. (Annexure).

Statement
Eligibility for Legal aid as Prescribed by the State Governments

S. No. Name of the State Rule/
Clause
No.

Pecuniary
ceiling

Spccial dispensation 
for SC & ST etc.

1. 2. 3. 4. 5.

1. Andhra Pradesh 24 Less than Rs. 300
p.m. and property
not exceeding Rs. 
6000/-

Not exceeding. 
R.s. 1500/- p.m.
in MuflFasil ^  n<?,t 
exceeding
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2000/ ■ p.a. in 
the twin cities of 
Hyderabad and 
Sccunderabad.

Assam 10 Not exceeding cer-
tain minimum 
limit to be fixed 
with the previous 
approval of the 
State Government 
by the Legal Aid 
Board.

3. Bihar s.2 (a) Not exceeding Rs. 
5000/- p.a.

No income limit 
for women, SC, 
ST, landless la-
bours, Agricultu-
ral labourers. 
Industrial labou-
rers and infirm 
persons.

4. Gujarat 13 Not exceeding Rs. 
5000/- p.a. from 
all sources.

No ceiling for SC, 
ST, Vimukta Jatis 
and Nomadic Tri-
bes or a woman 
or a child.

5. Haryana No scheme available with the Committee

Himachal Pradesh 23 Not exceeding Rs. 
6000/- p.m. from 
all sources.

7.

8.

Jammu & Kashmir No scheme available with the Committee

Karnataka 19(2) Not exceeding Rs. No limit for SC,
8.000/- p.a. ST, persons do

ing seavansing work, 
Jawans and their 
families ex-Jawans 
their families.

9, Kerala 4
read with 

2(f)

Not exceeding Rs. 
4000/- p.m.
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10. Madhya ?radosh 33

11. Maharashtra 19

The family of 
which he is a 
member has in-
come not exceed-
ing Rs. 200/- 
p.m. or holds 
one hectare of 
irrigated land or 
two hectares of 
unirrigated land 
and having no 
other source of 
income cxcept 
agriculture.

Not exceeding 
Rs. 5000/- p.a.

Landless agricul-
tural labourer or 
a rural artisan.

No limit for SC, 
ST, Vimukta Jatis, 
Nomadic Tribes and 
Nav Buddhas and 
women and children!

12.

13.

Manipur

Meghalaya

14. Nagaland

15. Orissa

16. Punjab

No scheme available with the Committee

18 Not exceeding
Rs. 6000/- p.a.

14 Not exceeding Rs.
8000/- p.a.

19 Not exceeding 
Rs. 3000/- per 
annum.

19 The family of
which he is a 
member has in-
come not exceed-
ing Rs.300/-p.m. 
or holds one hec- 
tare of irrigated
land or two hec-
tares of un-irriga- 
ted land, having 
no other source of 
income except 
f.griculture.

No limit for SC, 
ST, Women & 
Children.

Landless agricul-
tural labourer or 
a rural artisan. In 
case of SC & ST 
income not exceed- 
ing Rs.500/ p.m.

17. Rajasthan

18. Sikkim

No Scheme available with the Committee

14 Not cx::eding Rs. 
liO O f- p.a.
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1 2 3 4 5

19. Tamil Nadu

20.
•

Tripura 14 Not exceeding Rs. 
3600/- per annum

Not exceeding Rs, 
10,000/- p.a. for 

SC, ST and No* 
madic Tribes.

21. Uttar Pradesh 17 Not exceeding Rs, 
5000/ per annum.

No limitation for 
SC, ST, Vimukta 
Jatis, Nomadic Tri-
bes, women and 
chiIdren.

22. West Bengal 3 Not exceeding Rs. 
2400/- p.a.

1, Unioi
Territory

3. 4, 5,

23. Andaman, Nicobar 
 ̂ Islands.

No scheme available with the Committee

24. ■ Arunachal Pradesh 2(d) Not exceeding Rs. 
6000/- p.a. Dis-
cretion, however, 
vests with the Dis-
trict/State Legal 
Aid Committee to 
grant legal aid in 
appropriate cases 
even to persoits 
whose’ annual in-
come exceeds Rs. 
6000/.

No limit for SC, 
ST, Woman and 
child.

f

25. Chandigarh No schcme available with the Committee

26.

>

Delhi 14 Not exceeding Rs. 
5000/- per annum.

No ceiling for SC, 
ST, Women and 

children.
f

27. Dadra and Nagar 
Haveli

No schcme available with the CommiUee

m

28. Goa, Daman and 
Diu Not exceeding Rs. 

3600/- p.a.

29. Lakshadweep No scheme available with the Committee

30. Mizoram No scheme available with the Committee.

31. Pondichery 10 Not exceeding Rs. 
5000/- p.a.

No limitation for 
SC, ST, or in 
cases of matrimo-
nial /maintenance 
disputes of a wo-
man or a child.
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Damaged Caused to Talcher Fertilizer 
Plant by Power Break-Downs

2640. PROF. RUPCHAND PAL : 
SHRl R. P. DAS :

Will tiic Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state ;

(a) wliether there is any truth in the 
nows that due to frequent power brealt- 
downs the Talcher Fertilizer Plant has 
been damaged beyond repairs;

(b) if so, the details thereof;

(c) the persons and agcncies respon-
sible for such power-cuts to the plant;
and

(d) the steps taken against persons 
and agcncies responsible for such power- 
cuts to ihe plant ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R. C. 
RATH) ; Ca) and (b) There were 6 power 
cuts spanning a total period of 336 
days, 27 voltage fluctuations and 12 
power failures since 1. 4. 81 in the 
Talcher Fertilizer Plant (.power cut is 
still continuing), but they have not 
damaged the plant beyond repairs.

(c) and (d) The power cuts were 
imposed by the Orissa Slate Electricity 
Board due to paucity of power in the 
State. The question of getting adequate 
power without fluctuations is being 
constantly pursued with the concerned 
authorities.
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Closing of Offices of Ssmachar Bharati in 
the Country and Arrears of P. F.

Due to the Workers

2642. SHRI GEORGE FERNAN-
DES : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state :

(a) whether Sw.machar Bharati has 
been closins down some of its offices in 
the country;

(b) if so, the details thereof ard the 
number of employees affected thereby;

(c) whether the news agency is in 
arrears of Provident Fund and other 
dues of the workmen;

(d) if so, the details thereof; and

(e) action has been taken to recover 
these dues ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) and (b)
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The required formation is being 
collected and will be laid on the Table 
of the House.

(c) and (d) The Employees Provident 
Fund authorities have reported that t he 
establishment was in arrears of provi-
dent fund and other dues upto June, 
1983, as under :

Rs. in lakhs

(i) Provident Fund 5.06

(ii) Family Pension 0.85

(iii) Employees^ Deposit 0.22
Linked Insurance 
Schemc.

(e) The action taken or proposed to 
be taken for the recovery of the dues is 
as under :

1. Action under section 7A of the
EPF & MP Act, 1952 is under
process for the period April, 1983 
to June, 1983;

2. Revenue Recovery Certificates 
have been issued to the District 
Collection Officer Delhi for the 
periods upto March, 1983 on 
11th July, 1983;

3. Action under section 406-409 IPC 
has been initiated for non-remi-
ttance of Employees" share of 
contributions for the period upto 
March, 1982, For the subse-
quent periods the action is under 
process;

4. Damages under section 14-B of 
the Act have been levied upto the 
periods July, 1979. For the sub-
sequent periods the action is 
under process;

5. Prosecution c:ises have been filed 
in the Court for the periods upto 
May, 1982. For the subsequent 
periods the action is under 
process.

6. The, management was granted ins-
talment facility to pay the arrears

in instalments, subject to certain 
conditions. They, however, paid 
only one instalment of Rs. 85.00U 
in November, 1982. Since then, 
they have neither been pay mg 
the arrears nor the current dues. 
The Employees Provident Fund 
authorities arc, therefore, taking 
nccess;.jy legal and penal action 
in accordance with the provisions 
of the EPF & Miscellaneous Pro-
visions Act, 1952, for the reco-
very of the outstanding du.s.

Production of Punjab Maize Products 
Limited

2643. SMRI TARIQ ANWAR : 
Will ihc Minister of CHEMICALS AND 
FERTILIZERS be pleusod to refer to 
t e Annual Report for 1982 83 of his 
Ministry and to state :

(a) what is the production of Dex-
trose, starch. Glucose and other items 
of Punjab Maize Products Ltd., during 
the last two years, year-wise licenced 
capacity and installed capacity of each 
of the items and the sales value of pro-
duction year-wise;

(b) whether the production of Dex-
trose have been discontinued by this unit 
on account of IDPL failing to provide 
necessary; working capital, raw materi-
als and other assis: mce to this unit;

(c) whether IDPL have un-neeessarily 
sunk its funds and the funds of the 
Punjab Government in the Project and 
they are not interested in implementing 
the same, if so, the reasons thereof;

(d) when the production of each of 
the item would be commenced on a 
regular basis in each of those plants; 
and

(e) what is the investment already 
made t>n this project, giving the details 
under each head and the profit or loss 
durmg last three years, year-wise ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS. (SHRI R C. 
RATH); (a) A statement is attached.
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(b) to (e) m / s , Punjab Maize Pro-
ducts Limited (PMPL) is a Joint Sector 
Vcrfiure of the IDPL and the Punjab 
State Industrial Development Corpora-
tion (PSIDC). The Glucose plant was 
commissioned in October, 1980 iind the 
Dextrose plant in June, 1982. The

Starch Plant with 50% capacity was 
commissioned in November, 1982. The 
balance of the Starch Plant is almost 
ready for commissioning.

The financing pattern of the project 
is as follows :

(Rs. in Kikhs)

Equity share :

IDPL Rs. 127.5

PSIDC : Rs. 1122.5 250.00

Term loans : 507.00

Interest free loan
from State Govt. 25.00

Central Subsidy 15.00

797.00

On account of cost overruns and 
uneconomic cost of production, PMPL 
has been incurring losses. The provi-
sional losses are as follows ;

(Rs. in lakhs)
Profit ( +  ) Loss (— )

1980-81 (— ) 16.88

1981-82 (— ) 44.26

1982-83 (— ) 109.81

On account of shortage of working 
capital commercial production was sto-
pped in June, 198 3. PMPL is exploring 
the possibilities of restructuring the 
product mix and the financing pattern.
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Suspension of Employees of Delhi Door- 
darshan Kendra

2645. SHRl RAMJIBHAI MAVANI: 
Will the Minister of INFORMATION 
AND BROADCASTING bo pleased to 
state :

(a) whether it is a fact that the sus-
pension orders of three employees of 
Technical Staff of T. V. hud been with-
drawn recently;

(b) if so, the reasons therefor;

(c) whether nearly 400 staflF of T.V. 
had gone on lightening strike recently;

(d) if so, the reasons therefor;

(e)[action taken against the strikers 
and agitators; and

(f) the r.ction taken so that no such 
strike and agitation can occur in future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY 
AFFMRS (SHRl MALLIKARJUN) :
(a) and (b) Three employees of 
Doordarshi n Kendra, Delhi were 
placed on suspension of ihe grounds 
of negligence and dereliction of 
duty in the course of telecast on 
June, 13, IS/83. Subsequently, their 
suspension orders were revoked to miti-
gate hardship to them and an enquiry 
instituted in the matter.

(c) No, Sir.

(d) and (e) Do not arise,

(f) The grievances and difficulties of 
the staff are constantly looked into and 
steps arc taken for solving them.

Sick and Closed Small Scale Factories 
In 1981 and 19^2

.2646. SHRl AJOY BISWAS : Will 
the Minister of LABOUR AND REHA-
BILITATION be pleased to state ;

(a) how many small scale factories 
have b> cn closcd and how many are sick 
during 198! and 1982 (State-wise);

(b) I ho main reasons for such closure 
and and sickness; and

(c) the steps Government taken in 
this respect ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRl 
VEERENDRA PATIL) : (a) to (c) 
According to Ministry of Industry, the 
Development Commissioner (Small 
Scale Industries) has taken a diagnostic 
survey of small scale sector, identifying 
various causes of sickness of the units 
and suggesting measures for rehabilita-
ting the sick units. The survey has been
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completed, the results of which would 
be m?de available by the Development 
Commissioner (Small Scale Industry'' in 
due course.

Incidents of Retrenchment, Lock-outs 
And Closures of Industry

2647. SHRI E. BALANANDAN : 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state 
the reaction of Government for the 
growing incidents of retrenchment, lock-
outs and closures of the industry causing 
enormous labour problems in the 
country ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : According to 
information received from the State 
Governments and in the Lt'bour Bureau, 
the number of workers retrenched was
15  341 in 1980, 16,730 in 1981 and 
15,564 in 1982; the number of lockouts 
was 155 in 1980, 344 in 1981 and 411 
in 1982; and the number of closures was 
251, 245 and 156, respectively, in 1980 
1981 and 1982. While retrenchments 
and closures show a decline, the num-
ber of lockouts which came down in
1981 over 1980, marginally increased 
in 1982.

Government are keeping a constant 
watch on the industrial relations situ-
ation in the country. The Industrial 
Relations Machinery continues to make 
efforts to reduce work-stoppages through 
preventive mediation, conciliation, 
adjudication and arbitration as necessary 
under the existing statutory provisions 
and voluntary arrangements. The Con-
ciliation and Adjudication Machineries 
at the Centre and in the States arc being 
further strengthened.

Conversion of Alleppej Station of A. I. R.

2648. SHRI A. NEELALOHITHA- 
DASAN NADAR : Will the Minister 
of INFORMATION AND BROADCAS-
TING be pleased to state :

(a) whether there is any proposal

for converting Alleppey Station of AIR 
into a fullfledgcd broadcasting Station; 
and

(b) if so, when will it be done ?

THE DEPUTY MINISTER IN THE 
MINIS I RV OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR- 
JUN) : (a) No, Sir.

(b) Does not arise.

2649.
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Agreement with C.C.F.L. For Supply of 
Coal fo Talchcr Fertilizer

2650. SHRl SUNIL MAITRA : 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state :

(a) whether Govcrnmont are aware 
that the Talcher Fertilizer Plant requires 
about 1 million tonnes of coal annually 
and the Central Coal Fields Lid. under 
an agreement is to supply the co il but 
never fulBlled its commitments resulting 
in loss of production of fertilizer vital 
for agricultural sector;

(b) if so, reaction of Government 
thereto;

(c) actions taken against the CCFL 
on their failure to meet the commit-
ment;

(d) future planning to keep the 
factory going on; and

(e) plan to revamp the fertilizer 
plant ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R. C. 
RATH) : (a) to (c) Although Central 
Coal Fields have not supplied the 
committed quantity of coal which was 
1 million tonnes per annum to the 
Talcher Fertilizer Plant in full, the pro-
duction in the plant did not suffer on 
account of this as the plant had to 
remain shut down intermittently due to 
various other reasons.

(d) and (e) Short-term and long-term 
measures have been suggested by a 
Technical Study Group which are :

Short term Measures :

(i) Installation of blaiiiicss steel

collecting plates in the secon-
dary Electrostatic Precipitator;

(ii) Provision of expansion bellows 
for Air Separation Unit re-
generators;

(iii) Replacement of existing turbo 
air compressor blades with 
improved blades.

(iv) Improvements in and modifi' 
cations to the Waste Heat 
Boilers of the gasifiers.

Long-term Measures

(i) Modifications to the Air Sepa-
ration Plant.

(ii) Installation of the 4th Gasi- 
fier.

(iii) Atmospheric Ammonia Storage.

(iv) 4ih stream of coal preparation 
plant (at Talcher only).

(v) Captive power plant (60MV)—* 
one of the boilers will also act 
as 4th boiler for steam genera-
tion plant.

Action has been initiated for short-
term measures. The Fertilizer Corpo-
ration of India Lid. has submitted the 
feasibility report for long-term measures.

*

Continuation of Reservat ion for Parlia-
mentary/Assembly constituencies.

2651. SHRI JITENDRA PRASAD : 
SHRI VIRDA RAM PHUL- 

WARIA :

Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) the number and names of 
Assembly and Parliamentary constituen-
cies in the country reserved for SC/ST 
and the period from which each of these 
constituencies have been reserved; and
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(b) the time by which each of these 
constituencies will be dereserved and 
declared as general ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAGAN NATH KAUSHAL) :
(a) A statement received from the Elec-^ 
tion Commission showing the allocation 
of seats in the Ht-usc of the People 
amongst the State/Union Territories and 
the number of seats in the Legislative 
Assemblies of the various Staies/Union 
Territories (including the Metropolitan 
Council of Delhi), and the number 
among those seals, reserved for Sche-
duled Castes and Scheduled Tribes, is 
laid on the Table of the House. The 
Commission has stated that it is not 
possible to indicate the exact number of

constituencies which continue to be 
reserved since 1952 because in many 
cases even though the name of consti* 
tuencies continue to be same there may 
be wide variations in the actual extent 
of constituencies as described in the 
various Delimitation orders. The details 
of the Constituencies reserved for 
Scheduled Castes and Scheduled Tribes 
are contained in the Delimitation of 
Parliamentary and Assembly Constituen-
cies Orders issued by the Delimitation 
Commission from time to time which 
had been laid on the Table of the 
House.

(b) No time limit has been provided 
for by law for de-reservation of consti-
tuencies.

Statement

Allocation o f Seats in the House o f the People

Name of the Slate/Union territory Number of scats in the House as subse 
quently constituted

•

Total Reserved for the 
Scheduled Caste

Reserved for 
the Scheduled 

Tribe

1
*

2 3 4

1. States

1. Andhra Pradesh 42 6 2

2. Assam 14 1 2

3. Bihar 54 8 5

4. Gujarat 26 2 4

5. Haryana 10 2 —

6. Himachal Pradesh 4 1 —

7. Jammu and Kashmir 6 — —

8. Karnatka 28 4 —



169 tf^ri/ren Answers SRAVANA 18, 190$ (5̂ Ĵ Ty4) fVriften Answers 176

1 2 3 4

•
9. Kerala 20 2 —

10. Madhya Pradesh 40 6 9

11. Maharashtra 48 3 4

12. Manipur 2 — 1

13. Meghalaya 2 — —

14. Nagaland 1 —

15. Orissa 21 3 5

16. Punjab 13 3 —

17. Rajasthan 25 4 3

18. Sikkim 1 — —

19. Tamil Nadu 39 7 —

20. Tripura 2 — 1

21. Uttar Pradesh 85 18 —

22. West Bengal 42 8 2

2. Union Territories :

1. Andaman and Nicobar Islands 1 — —

2. Arunachal Pradesh — —

3. Chandigarh 1 —

4. Dadra and Nagar Haveli 1 — 1

5. Delhi 7 I —

6. Goa^ Daman and Diu 2 —

7. Lakshadweep 1 — I

8. Mizoram 1 — f

9. Pondicherry 1 —
1

Total 542 79
V

40
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Statement-

Total Number o f  States in the Legislative Assemblies

Name of the State/Union Territory

* .♦

Number
bly

Total

of seats in the Legislative Assem* 
as subsequently constituteu

Reserved for the Reserved for 
Scheduled Caste the Scheduled

Tribe

1 2 3 4

States ;
1. Andhra Pradesh 294 39 15
2. Assam 12ft 8 16
3. Bihar 324 48 28

4. Gujarat 182 13 26
5. Haryana 90 17 —
6. Himachal Pradesh 68 16 3
7. Jammu and Kashmir 76@@ 6 —
8. Karnataka 224 33 2
9. Kerala 140 13 1

If

10. Madhya Pradesh 320 44 75
11. Maharashtra 288 18 22
12. Manipur 60 1 19
13. Meghalaya 60 — —
14. Nagaland 60 — —
15. Orissa 147 22 34
16. Punjab 117 29 —
17. Rajnsthan 200 33 24
18. Sikkim 32* 2 12
19. Tamil Nadu 234 42 3
20. Tripura 60 7 17
21. Uttar Pradesh 425 92 I
22. West Bengal 294 59 17

Total 3821 542 315
Union Territories :

23. Arunachal Pradesh 30
24. Delhi 56® 9 ---
25. Goa. Daman & Diu 30 1 —

26. Mizoram 30 — ---
27. Pondicherry 30 5

T „ . , i___ 1 ___________ _ ____________ j

3997 557 315

@ Metropolitan Council Constituencies.
@ Excludes 24 ssats for ttij P ik is ta i o ;cupie i te rritory .
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Linking of Relaying System of Delhi 
Doordarshan Programme With 
P & T Satellite Communication 

System

2652. SHRI P. NAMGYAL : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether there is any proposal 
to link the relaying system of Delhi 
Doordarshan programme’s with that of 
the existing P & T Satellite Communi-
cation system or with that of INSAT- 
IB on its commission, enabling the 
people living in sensitive border and 
far-flung areas like Ladakh, Andaman 
and Nicobar, Aiwazole and Lakshadeep, 
ctc. to have the facilities of Doordar- 
shan’s Programmes;

(b) if reply to (a) above be in 
affirmative, when such a system will be 
started and if such a system is not 
feasible, whether these areas will be 
provided with Doordarshan Kendra and 
within what time; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING a ND IN THE DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN) :
(a) to (c) All the existing Doordarshan 
transmitters are capable of relaying 
Delhi Doordarshan programmes by the 
use of either the terrestrial P & T 
microwave links, or Satellite (STAT- 
SIONAR-6). Thos'j stations which use 
STATSIONAR-6 for relay at present 
are expected to change over to INSAT- 
IB after it is operationalised.

Port Blair (Andaman & Nicobar), 
Aiwazole (Mizoram) are already linked 
to Delhi through Satellite. Leh and 
Kargil (Ladakh) will be so linked throu-
gh the Satellite after the expansion 
plan already in hand is implemented. 
There are no proposals at present to 
set up a TV Station at Lakshadeep.

2653-

:

( ^ )  f e i f  ?TTT

3tV  qfvcTTT:

I ;

I  ?

: ( ^ )  aftT (71) =̂q-?TT

i

Misuse of Permits of High Priority
Industries by Large Industrial House

2654. SHRI SOMNATH CHAT- 
TERJEE : Will the Min ister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to State :

(a) the reasons for permitting large 
industrial houses to enter certain high 
priority industries and services without 
MRTP Act celarance, details of said 
reasons;

(b) whether it will not lead to enor-
mous diversion of resources from other 
sources; and

(c) the remedial measures being 
taken to check missuse of the said per- 
mision ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI GHU- 
LAM NABI A ZA D ): (a) It is presumed 
that the Honourable Member is refer-
ring to the Notification No. S.O. 355(E)
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dated 6.5.1983, issued under Section 
22A of the M.R.T.P. Act, 1969, under 
which the proposals submitted by large 
industrial houses for effecting substantial 
expansion or for establishing new under-
takings have been exempted from the 
requirement of obtaining approv il of 
the Central Government if such pro-
posals relate to the specified industries/ 
services of 'high national priority’.

Section 22A was introduced into the 
Statute by the M.R.T.P. (Amendment) 
Act, 1982. The Statement of Objects 
and Reasons appended to the M.R.T.P. 
(Amendment) Act, 1982, had clearly 
»et out the purpose of the proposed 
amendments as follows ;

^'To  increase production of certain 
items of high national priority and 
goods which are meant exclusively 
for export outside India, it is pro-
posed to empower the Central Go-
vernment to exftmpt, by Notifica-
tion, certain industries, services or 
undertakings from obtaining appro-
val under the Act for substantial 
expansion or for the establishment 
of any new undertakings.”

(a) the latest figures available of 
the provident fund arrears for each 
State and also industry-wise;

(b) the reasons for such huge 
arrears;

(c) s eps taken from time to time to 
rccovcr the arrears; a id

(d) whether aciion is being taken 
against those who have defaulted in 
this ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) Two
statements showing the region-wise 
position of provident fund arrears and 
the position of arrears in respect of 
major industries, as on 31.3.1983 are 
attached (Annexure I and II).

(b) The arrears could be due to 
sickness, closure or liquidation of the 
establishment or stay orders passed by 
Court or wilful defi:ult by the em-
ployer.

(b) and (c) Only such industries as 
are of high national priority have been 
included in the notification which 
allows exemption from the requirement 
of obtaining the approval of the Cen-
tra l Government under the M.R.T.P. 
Act. In respect of these high national 
priority industries it is the expectation 
of the Government that resources would 
be deployed in setting them up Fur-
ther more the exemption is available 
only if the promoters’ contribution is 
not less than 20%  of the cost of the 
project and the debt-equity ratio is not 
more than 2:1. This will also ensure 
that there is no undesirable diversion 
of resources.

Provident Fund Arrears

2655. SHRI K.A. RAJAN : Will 
the Minister of LABOUR AND RE-
HABILITATION be pleased to state ;

(c) The provident fund authorities 
assess the dues under Section 7A, levy 
damages under Section 14B, issue re-
venue recovery certificate under Sec-
tion 8 and launch prosecu ion under 
Section 14 against the unexempted 
establishments. So far as the exempted 
establishments arc concerned, prosecu-
tion cases are filed under Section 14(2) 
(A) of the Employees’ Providents Fund 
& Miscellaneous Provisions Act or 
Section 406/409 of the I.P.C. and ac-
tion is taken to get the exemption 
cancelled.

(d) According to the E.P.F. autho-
rities, they are taking necessary legal 
and penal action against all the de-
faulting establishments in accordance 
with the provisions of the Employees 
Provident Fund und Miscellaneous 
Provisions Act, except where there is a 
stay order fron^ th© Court,
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Annexnre-I

Statement showing the amount o f Provident Fund Contributions in arears {Region- 
wise) as on 31.3 1983 in respect o f  defaulting Un-exempted and Exempted

Establishments

SI.
No.

Region UNEXEMPTED 
Amount in

EXEMPTED 
Amount not

Arears.
(Rs. in L; khs)

Transferred 
to B.O.T.
(Rs. in Lakhs)

1. Andhra Pradesh 70.82 —
2. North-Eastorn Region 32.29 1.22
3. Bihar J88 06 54.45
4. Delhi 56.83 —
5. Gujarat ,1 27.37 8.01
6. Haryana 65.06 —
7. Karnataka 37.22 11.99
8. Kerala 53.27 126.90
9. Madhya Pradesh 14J3.22 8.13

10. Maharashtra 607.58 43.70
11. Orissa 36.68 —

12. Punjab 32.16 —

13. Himachal Pradesh 6.95 —
14. Chandigarh 6.93

15. Rajasthan 53.28 6.40
16. Tamilnadu 234.3^ —
17. Uttar Pradesh 485.88 7.79
18. West Bengal 67^.63 2224.79

Total 4071.62 2493.38

Anncxure-ll
Statement showing the pos’tion o f Pr. vident Fund arrears in

industries as on 31st March 1983
respect o f  Major

SI. Name of the Industry 
No.

Amount in Arrears 
(Rs. in Lakhs)

1. Textiles 2388.33
?. Electrical & Mechcnical & 

General Engineering
571.75

3. Electricity 27.31

4. Tea 163.96
5. News Paper 35.92
6. Trading and Commercial 66.62

Tatal 3253.79
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Projects Cleared by C.E.A. for Sixth 
and Seventh Plans

2656. SHRI HARIHAR SOREN : 
Will the Minister of ENERGY be 
pleased to state :

(a) the number of projects cleared 
by Central Electricity Authority for 
execution in Sixth and Seventh Five 
Year Plans,

(b) the total MWs of power that 
can be generated on implementation 
of those execution programmes; and

(c) the details of those projects ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
to (c) The Central Electricity Authority 
bas accorded techno-economic clearance 
to 172 generation projects costing more 
than Rupees one crore (excluding nu-
clear projects) from September, 1975, 
to June, 1983, aggregating to an instal-
led capacity of about 42137 MW for 
giving benefits in the Sixth, Seventh 
and Eight plans. Thoir details are given 
in Statement I laid on the Tabic of
the House. [Placed in Library. See
No. LT-6845/83]. Before September, 
1975, the Technical Advisory Commit-
tee of the Planning Commission bad 
cleared 34 schcmes aggregating to an 
installed capacity of 9757 MW. Their 
details are given in Statement II laid 
on the Table of the House. [Placed in 
Library. See No. LT-6845/83].
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Detection of Unlicenced Radio And 
T.V. Sets

2658. SHRI CHINTAMANI PANl- 
GRAHI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether Delhi Postal Circle had 
launched a drive to detect unlicenced 
T.V. and Radio sets;

(b) if so, when that drive had been 
launched;

(c) the number of cases of unlicenc-
ed T.V. and Radio sets detected in the 
drive; and
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(d) what actions have been initiated 
against the persons who kept unlicenced 
TV and Radio sets ?

THE MINISTER OF STATE IN 
sTHE MINISTRY OF COMMUNICA-

TIONS (SHRI V.N. GADGIL) : (a) and
(b) Anti evasion drives arc launched in 
all Postal Circles for a period of 8 days 
in every month except in the month of 
January which is the renewal seasons. 
During the current year (from 1.1.1983 
to 30.6.8?), 40 anti evasion drives were 
launched in Delhi Circle.

(c) 8930 unlicenced sets (3663 
Radio and 5267 T.V.) were detected 
in the course of these drives.

(d) Persons in possession of unlicenccd 
sets were asked through notices to 
obtain a proper licence on payment 
of fee/surcharge within a fortnight of 
detection. Prosecution of persons who 
fail to respond properly to ihe notice 
will be considered in due course as per 
the provisions of the Indian Wireless 
Telegraphy Act.

(b) and (c) Measures aimed at re-
moving the equipment difficulties are 
being taken on a continuous basis. As 
a long term remedial measure, captive 
power facilities are being installed or 
planned in the plants seriously affected 
by unstable power supply. Government 
have also decided to equip the new 
fertilizer plants with captive power 
facilities right from the beginning so as 
to make them completely independent 
of the grid supply. In the short run, 
however, the position can improve 
only if the State Electricity Boards 
are able to supply full requirement of 
power to the affected fertilizer plants.

Processing of Bombay High Crude

2660. SHRI XAVIER ARAKAL : 
Will the Minister of ENERGY be 
pleased to state :

(a) whether there are facilities to 
process the ingredients of Bombay High 
crude in our refineries, if so, the details 
of the processing units and the products; 
and

Fall in Production of Fertilizers

2659. SHRI NITYANANDA MIS- 
RA ; Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased 
to state :

(a) the various reasons responsible 
for the fall in the production of 
fertilizers in April-May this year than 
the corresponding months last year;

(b) the efforts made to iccrease the 
production of fertilizers in the current 
financial year; and

(c) the details thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R.C. 
RATH) : (a) Power cuts and equipment 
problems are the two major factors 
responsible for the decline in fertilizer 
production during April-May, 1983 as 
compared to the production during 
April-May, 1982.

(b) whether Government plan to 
diversify the processing units or expand 
the units or plan for new products at 
Cochin Refinery of Kerala, if so, the 
details thereof ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETROLEUM 
IN THE MINISTRY OF ENERGY 
(SHRI GARGI SHANKAR MISHRA) :
(a) At present, Bombay High crude is 
being processed in the following refine-
ries ;—

(i) Indian Oil Corporation
Ltd. — Gujarat

(ii) Indian Oil Corporation
Ltd. — Mathura

(iii) Hindustan Petroleum Corpn.
Ltd. — Visakhapatnam

(iv) Bharat Petroleum Corpn.
Ltd. — Bombay

(v) Cochin Refineries
Ltd. — Cochin.
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However, the capacity for processing of 
Bombay High crude is dependent on :

(i) the Secondary processing facili-
ties to convert Low Sulphur 
Heavy Stock (LSHS) into lighter

.products;

(ii) the special facilities required for 
distribution and utilization of 
LSHS.

The products derived out of processing 
of Bombay High Crude in these refine-
ries are the following ;—

(i) Liquified Petroleum Gas (LPG).

(ii) Naphtha/motorspirit.

(iii) Kerosene

(iv) High Speed Diesel.

(v) Light Diesel Oil.

(vi) Low Sulphur Heavy Stock.

(b) M /s . Cochin Rtfmeries Ltd. are 
presently implementing a secondary pro-
cessing scheme (FCC) and capacity ex-
pansion project which when completed 
will expand the refinery capacity from 
the present 3.3 million tonnes per annum 
(mtpa) to 4.5 mtpa. While this will 
result in the increased production of 
diesal oil and LPG, no new products 
are planned for production.
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Villages Yet to be Electrified in 
Sikar District

2664. SHRI KUMBHA RAM 
ARYA : Will the Minister of ENERGY 
be pleased to state :

(a) how many villages arc yet to be 
electrified in Sikar District under the 
Raral Electrification Programme; and

(b) by when are these villages ex-
pected to be electrified ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
and (b) All the 810 villages in Sikar 
District havo already been electrified.

Delay in Delivery of Mail and 
Demands of Employees

2665. SHRI D.L. BAITHA : Will 
the Minister of COMMUNICATIONS 
be pleased to state :

(a) whether it is a fact that letters, 
VPPs. telegrames, etc. take comparati-
vely longer time than before to reach 
their destinations;

• *

(b) whether the employees of these 
Departments had adopted ' ‘work to 
rule'* method which caused this delay; 
and

(c) if so, their demands and the 
steps taken by Governnwnt to remedy 
the situation ?

/
THE MINISTER OF STATE IN 

THE MINISTRY OF COMMUNICA- 
TTONS (SHRI V.N. GADGIL) : (a) 
No, Sir.

(b) No, Sir.

(c) Docs not arise.

Poor Telephone Service of Idguh 
Telephone Exchange

2666. SHRI SYED MUZAFFAR 
HUSAIN : Will the Minister of COM- 
MUNICATIONS be pleased to state :

(a) whether Government are aware 
that the service condition of Idgah tele-
phone exchange particularly 51 level is 
very poor and the subscribers are facing 
a lot of difficulties; and

(b) if any action Government pro-
pose to take to improve the unsatisfac-
tory condition of the particular ex-
change ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) 
No, Sir. The servicc is not poor.

(b) Does not arise.
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Guidelines for Employment of 
Women and Children

2668. SHRI CHITTA MAHATA ; 
WiJl the Minister of LABOUR AND 
REHABILITATION be pleased to 
s ta te ;

(a) what guidelines Government 
have formulated for the employment of 
women and children in the country; and

(b) the progress so far made in the 
matter ?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
REHABILITATION (SHRI DHARM- 
VIR) : (a) and (b) No specific guideli-
nes have been formulated by the Go-
vernment. However, a major objective 
of the Sixth Plan is a progressive reduc-
tion in the incidcnce of unemployment 
of both men and women and the Plan 
includes a. number of programmes, 
having a large employment potential.

While it is not possible to eliminate 
child labour completely in the context of 
socio-economic conditions prevailing in 
the country, it has been Government's 
consistent endeavour to ensure that 
children compelled to work by circum-
stances should not be exploited and 
should bo able to health and hygiene.

Kerala Request for A Thermal Plant

2669. PROF. P.J. KURIEN :
SHRI XAVIER ARAKAL ; 
SHRI MOIiANLAL PATEL ;

Will the Minister of ENERGY bo 
pleased to state :

(a) whether Government have re-
ceived representation from Government 
of Kerala requesting for setting up a 
Thermal Plant in tho State, in view of 
the power crisis; and

(b) if so, the details of Govern-
ment's reaction ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
and (b) No, Sir. Government have not 
received any representation from the 
Government of Kerala, for setting up 
of a coal based thermal plant in the 
State. However> a communication from 
the Government of Kerala seeking cor-
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tain details for the installation of gas 
turbines was received in ihe Central 
Electricity Authority and has been re-
plied to indicating that the Central Ele-
ctricity Authority does not favour such 
proposals. No form il proposal for in-
stallation of gas turbines thereafter has 
been received.

Supply of Defective Gas Cylinder 
Uurshane

2670. SHRI HARISH KUMAR 
GANGWAR : Will the Minister of
ENERY be pleased to stale :

(a) whether it has come to ihc 
notice of Government that defective 
and leaking gas cylinders are supplied 
by Burshane showing scant rcspect for 
the humcin safety;

(b) how much time is allowed to 
the gas dealers to supply the refill 
cylinders to the consumers and has the 
abnormal delay taken by them come to 
the notice of the Government’s if so, 
with what results; and

(c) have seme of the gas dealers 
fixed their own timings to receive the 
payments from the new gas cv'nnections 
thereby causing, inconvcnience to the 
public, if so, with what action?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETROLEUM 
& IN THE MINISTRY OF ENERGY 
(SHR[ GARGI SHANKAR MISHRA) :
(a) No, Sir. Defective and Ic^iking 
cylinders are not supplied to the custo- 

t mers.

(b) the distributors are expected to 
deliver the refill cylinders within 24 
hours of the call. In m oitm irkets, 
refill calls received in the forenoon are 
complied with on the saaie day and 
those received in the ah«Vnoon arc 
delivered the next day.

• H ow cv^t there  m ay be a  little  delay 
sometimes on account of unforeseen 
circum stances,

(c) There is no hard and fast rule 
for this. However, some distributors 
are understood to have reserved morn-
ings for attending to refill calls and 
attend to release of new connection 
in the afternoon with a view to give 
better service to customers.
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Thermal Projects Under Construction 
in Punjab

2672. SHRI DEVINDER SINGH 
GARCHA : Will the Minister of ENE-
RGY be pleased state :

(a) the number of Thermal Power 
Projects under construction at present 
in Punjab; and

(b) the approximate cost of con- 
etruction of each project and the funds 
allocated by the Centre towards their 
completion?

THE MINISTER OF STATE IN 
t h e  MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
At present only 2X210 MW Ropen 
Thermal Power Project is under con-
struction in Punjab.

(b) Latest estimated cost of this 
Project is Rs. 370.03 crores as indica-
ted by Punjab State Electricity Board 
during last Annual Plan discussions. 
An outlay of Rs. 140.00 crores was 
approved by Planning Commission for 
this Project for the year 1983-84.

Offices of Ministry of Energy in 
Rented Buildings

2673. SHRI KAMLA MISHRA 
MADHUKAR : Will the Minister of 
ENERGY be pleased to state :

(a) since when the various offices 
of the Ministry of Energy are in rented 
builings in Delhi;

(b) names of each officc and the 
monthly rent of each building occupied 
by these offices;

(c) total rent paid in respect of

each building since the day of hiring of 
each building to date;

(d) whether it is a fact that the 
Government is not interested to shift 
its offices from rented buildings to the 
Government buildings; if so, the reas(Mis 
therefor; and

(e) if the answer- to (d) above in 
the negative, what are the reasons that 
Government have not so far taken 
effective steps to shift its offices from 
rented buildings to lessen the burden 
on exchequer?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
to (e) The information is being col-
lected and will be laid on the Table of 
the House.

Setting up of a Panel to Decide
Minimum Wages for Agricultural 

Labour

2674. SHRI A.C. DAS ; Will the 
Minister of LABOUR AND REHA-
BILITATION be pleased to state ;

(a) whether Government have set 
up a panel to decide minimum wages 
to paid by various States to the Agri-
cultural Labour; and

(b) if not, when that panel is going 
to be set up?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) No, Sir.

(b) There is no proposal with the 
Central Government to set up a panel 
for the purpose.

Improvement in Telephone Service From
Delhi to Faridabad, Bahadurgarh 

and Ghaziabad

2675. SHRI CHIRANJITLAL 
SHARMA : Will the Minister of COM-
MUNICATIONS be pleased to state :
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(a) whefticr it is a fact, that sub- 
cribers of Delhi have to wait for long 
for getting their local calls matured 
for Faridabad, Bahadurgarh and Gahzia- 
bad; and

(b) if so, what steps Government
propose to take to improve the local 
services of above stations?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL)' :
(a) Yes, Sir.

(b) The following steps are being 
taken to improve the local services :—

1. To Faridabad :

(i) Auto to Auto relay sets at Okhla 
Tandem on all the physical pairs 
of the outgoing junctions to 
Faridabad are being interposed 
to improve signalling.

(ii) Six PCM systems (180 channels) 
are under ' installation and ex-
pected to be commissioned by 
September, 1983.

(iii) The coaxial cable system has 
been planned between Janpath 
and Faridabad and expected to 
be commissioned in about two 
years,

2. To Bahadurgarh :

(i) A new cable for Bahadurgarh 
Mandi has been planned. 5 Pulse 
Code Modulation systems (150 
channels) are programmed to be 
installed during 1984. .

(ii) As a long term measure a Digi-
tal Microwave System between 
Janpath and Bahadurgarh Mandi 
has also been planned.

I

3. To Ghaziabad :

(i) A coaxial system (cable) is al-
ready working between Janpath 
and Ghaziabad. All the circuits 
will be diverted on the coaxial

system when the route is fully 
established.

%
Production, Import and Sale of 

Erythormycin

2676. PROF. .AJIT KUMAR 
METHA : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased 
to state :

(a) whether Government’s attention 
has been drawn to the various issues 
concerning production, import and sale 
of derivatives of Erythromycin and 
various anti-national activities asso-
ciated therewith and, if so, corrective 
steps takcn/or proposed to be taken;

(b) whether it is a fact that the 
IDPL management has been deliberately 
misguiding and misrepresenting facts 
of this case which is costing the country 
heavily in the form of the multina-
tionals ; and

(c) the action taken by Govern-
ment on the basis of the facts in their 
possession and if no action has been 
taken/proposed to be taken, the 
reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R.C. 
RATH) : (a) to (c) Government are 
aware of the various issues involving 
production, import and sale of deriva-
tives of Erythromycin.

I.D.P.L. was producing Erythro-
mycin during 1980-81 and 1981-82 but 
discontinued the production due to 
high cost of production and market 
constraints. However, I.D.P.L. has 
re-started the production very recently 
and their performance is being watched 
by the Government.

Amonot Spent on Fixture and Furni-
ture During 1982 by M/s Escorts Ltd

2677. SHRI K. LAKKAPPA : Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state ^
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(a) whether it is a fact that the 
Escorts Ltd, purchased fixture and fur-
niture worth Rs. 1.12 crores during the 
year 1982;

(b) if so, full details of the fixture 
and furniture purchased, purpose there-
of and places where used;

(c) whether nominees of the finan-
cial institution who reportedly control 
bulk of the Company’s equity capital 
exercise any control on such lavish and 
extravagent spendings by the Company 
if not, who authorised such a large ex-
penditure;

(d) whether Government have any 
control to ensure that' the funds/assets 
of the Company are not squandered to 
the deteriment of the interests of com-
pany and its minority shareholders; and

(e) if not, will Government consider 
taking appropriate safeguards in this 
behalf ?

cerning the affairs of the companies in 
the private corporate sector come to 
their notice. They have powers to ins-
pect and investigate into the affairs of 
the companies; and if necessary, appoint 
Government Directors on the Boards 
of the companies. Even Courts could 
be moved to protect the interests of 
the minority shareholders. In this con-
nection, provisions of Sections 233A, 
234, 335, 237 and especially 397, 398 
and 408 of the Companies Act, 1956 
may be reffered to.

(e) Does not arise in view of the
(d) above.

Growth of Drug Industry Under I 
(D & R) Act

2678. SHRI SAJJAN KUMAR : 
Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state ;

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSHAL) :
(a) Yes, Sir.

(b) Details of the furniture and fix-
tures purchased, purpose thereof and 
the places where these are used are not 
required statutorily to be furnished in 
the annual accounts as this is essentially 
a matter of internal administration of 
the Company.

(c) It is normally expected that the 
nominees of the financial institutions, 
who are principally concerned with the 
security of their funds and the sound 
financial functioning of the companies 
concerned, would also exercise reasona-
ble control on expenditure of lavish 
nature and resist extravagant demands. 
The financial institutions, however, are 
administratively under the control of 
the Ministry of Finance.

(d) Company LAW confers a num-
ber of powers on the Government to 
effectively intervene wherever malprac-
tices or acts of mismanagement con-

(a) whether it is a fact that Indus-
tries (D & R) Act provides for natural 
growth of all industries and whether 
Government have any reservation in 
allowing similar growth of the drug 
industry;

•

(b) the reasons for shortage of 
some vital bulk drugs like, Ampicillin, 
Erythromycin, Chloramphenicol and 
several canalised intermediates necessary 
for the production of vital bulk drugs; 
and

(c) why these bulk drugs were cana-
lise and in how many cases State 
Trading Corporation have failed to 
provide the raw materials in time, 
giving details thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R.C. 
RATH) : (a) Drugs and Pharmaceuti-
cals are a Scheduled industries coming 
within the purview of the Industries
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(Development & Regulation) Act, 1951 
and Rules made thereunder. However, 
the Parameters contained in Drug 
Policy, 1978, are also applied while 
processing individual Industrial Licence 
applications. The facility of 5%  annual 
automatic growth announced by Go-
vernment in August, 1980, is applicable 
to Drug Industry as per the provisions 
of Press Note dated 22nd May, 1982 
issued by Ministry of Chemicals and 
Fertilizers.

(b) and (c) No specific complaint 
of shortages of Ampicillin, Erythro-
mycin and Chloramphenicol or canalised 
intermediate has been received by this 
Ministry. In fact, allocation of Ampicil-
lin, Erythromycin and Chloramphenicol 
by the canalising agency namely State 
Trading Corporation (STC) has been 
entirely on the stocks of indigenous 
manufacturers. The STC have been 
providing the raw material according to 
their Schedule. They were canalised 
when indigenous production was insuf-
ficient and imports were necessary to 
supplement the indigenous production 
to meet demand. This position will 
continue till indigenous production 
becomes stable and ample.

Technology for Pubh'c Sector Drug 
Industry

2679. SHRI KRISHNA CHAN-

DRA PANDEY : Will the Minister of 
CHEMICALS AND FERTILIZERS be 
pleased to state :

(a) whether it is a fact that public 
sector drugs Industry has been allowed 
to obtain best technology and how docs 
it compare with other sectors of in-
dustry;

(b) items for which public sector 
have already imported technical know-
how; details of the approval of techno-
logy from time to time; and

(c) whether it is a fact that for one 
item, technology has been imported 
twice; if so, details and the reasons for 
the same ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R.C. 
RATH) : (a) At the time of procuring 
technology, the Public Sector Under-
takings produced the best available 
technology. These undertakings have 
been continuously striving to upgrade 
the technology by their own R & D 
efforts as well by further procurement 
of available technology. The technology 
with the Public Sector Undertakings 
compares favourably with other sectors 
of industry in respect of many products.

(b) and (c) A statement is attached.
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Revival of Labour Appellate 
Tribunal

2680 SHRI MOHAMMAD ASRAR 
AHMAD : Will the Minister of
LABOUR AND REHABILITATION 
be pleased to state :

(a) whether suggestions were made 
by different organisations for the revi-
val of Labour Appellate Tribunal; and

(b) if so, whether the above sugges-
tions have been examined and a deci-
sion taken in the matter ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL): (a) No specfic 
suggestions have been received io this 
regard

(b) This issue will be considered in 
the context of the recommendation 
made by the National Labour Con-
ference and Sanat Mehta Commitee for 
changes in Industrial Relations Laws, 
which are under examination.

News Item ' ‘Mukunda Coal Washeries 
Soviet Aid to be Sought”

2681. SHRI N. K. SHEJWAL- 
KAR: Will the Minister of ENERGY be 
pJeased to state :

(a) whether Government have seen 
a news-item appeared in the “ Econo-
mic Times'' dated 8th June, 1983 under 
the caption "Mukunda coal washeries 
Soviet aid to be sought” ;

(b) if so, the names and status of 
the leader and other Members of

• Soviet delegation who visited India in 
this regard and outcome of discussions 
held with Indian counterparts;

(c) the names of the mines which 
are proposed to be developed with 
Soviet aid, how much expenditure is 
expected to be incurred and how it is 
proposed to be met;

(d) whether similar aid has also 
been sought from the other developed

nations viz, Japan, U.K. USA, Canada, 
etc, if so, the details thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF COAL & IN 
THE MINISTRY OF ENERGY (SHRI 
DALBIR SINGH) : (a) Yes, Sir.

(b) The Soviet delegation led by
H. E. Mr. 1, V. Arkhipov, First Deputy 
Chairman of the Council of Ministers 
of the U, S. S. R. comprised of the 
following :

1. H. E. Mr. I. V. Arkhipov , First 
Deputy Chairman of the Council 
of Ministers of the U. S S. R.

2t Dr. V. I. Litvinenke, Deputy 
Chairman of the State Com-
mittee for Foreign Economic 
Relations.

3. Mr. I.D. Vozvishayov, Head of 
Mr. Arkhipov's Secretariat.

4. Mr. I.P. Nesterenko, Executive 
Secretary o f Soviet side of the 
Indo-Soviet Joint Commission.

5. Mr. K.V. Mishak, Adviser to  the 
Indo-Soviet Joint Commission.

6. Mr. M. Nesterov, Head of Legal 
Department of the State Commit-
tee.

7. Interpreter.

Mr. Arkhipov had discussions with 
Foreign Minister and also met Minister 
of Industry, Finance Minister and Minis-
ter of Energy. During discussions 
between Foreign Minister and Mr. 
Arkhipov, as also in Mr. Arkhipov's 
meeting with other Ministers mentioned 
above, a general review of bilateral 
economic relations took place. No. 
specific discussions involving commit-
ments regarding- setting up of coal 
washeries attached to the Mukunda 
Coal Mines took place.
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' (c) There coal mines namely Mu-
kunda OCP, Nigahi O.C.P. and Jhan- 
jhara U.G. mine are among the four 
coal projects, which have been identi-
fied for Soviet assistance under 
protocol dated 10.12.1980 for Rouble 
520 milllion credit. These four coal 
projects are expected to utilise about 
Rouble 80 milion. No identified, pro-
ject-wise allocation of Rouble credit 
has been indicUed in the protocol 
nor done. The credit is to bu utilised 
on first come first served basis.

(d) Yes, Sir. U.K., France, Canada 
and West Germany are also rendering 
assistance in preparation of project 
reports and in supplying of equipment 
which are not indigeneously available. 
The details arc as follows ;

U.K.

Preparation of Feasibility Report for 
Ghusick and Asnapani underground 
mines for introduction of mcchinised 
longwall technology.

FRANCE

Preparation of Feasibility Report 
for Nandira, Pipradih, Ananta, Chora, 
Moira, Prasia, East Katras and Kend- 
wadih for introduction of longwall sub- 
level caving and blasting gallery method 
of mining.

F.R.G.

Preparation of Feasibility Report for 
introduction of Hydraulic Mining at 
Gopalichak mine (B.C.C.L.) and design 
and installation for degassification 
scheme at Ghusick.

CANADA

Preparation of Feasibility report for 
introduction of Hydraulic mining at 
Baragolai and East Katras.

# ■

(e) Does not arise.

2682.
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Opening of new 0£Be«s in (be Villages 
of Tamil Nadu ‘

2683. SHRI ERA ANBARASU : 
Will the Minister of COMMUNICA-
TIONS be pleased to state :

Ca) the criteria adopted by his 
Ministry for opening new post offices 
in villages in the State of Tamil Nadu;

(b) the number of villages in va-
rious districts of Tamil Nadu; district- 
wise which had post office facilities 
us on 1 January, 1980;



209 Written Answers SRAW Al^A IS , 1905 (SAKA) Written Answers 210

(c) the number of villages in various 
districts of Tamil Nadu, district-wise 
which were without post offices on 1 
April 1983;

(d) the details of phased future 
programme for opening post offices in 
these villages where there is no post 
office at present;

(e) the average cost of setting up 
of a post office in a village and the 
average cost of running the same; and

(f) the date by which all villages 
in Tamil Nadu will be provided with 
post offices ?

THE DEPUTY MINISTER IN 
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI V.N. GADGIL) : (a) 
The norms for the opening of the post 
offices in rural areas are set out in state-
ment-I.

(b) and (c) The number of inhabited 
villages district-wise, showing the num-
ber of post offices in them and in the 
villages without .post offices is given in 
statement-II. It is, however, likely that 
all the villages not having post offices 
will not be fulfilling the norms for 
having a post office as set out in state- 
ment-I.

(d) 120 post offices arc to be opened 
in various districts of Tamil Nadu in
1983-84. Future allocation of targets 
will be based on the total targets appro-
ved by the Planning Commission.

(e) The average cost of setting up 
a Branch Post Office in Tamil Nadu is 
Rs. 1335/— , The average cost of run-
ning a post office is Rs. 350/— per 
month."^

(f) Planning is a continuous process 
and depending on the targets approved 
by the Planning Commission and the 
level of postal development in the vari-
ous States, targets are fixed from year 
to year.

Stafement-I

Norms for opening o f  Post Offices in 
rural areas

Post offices to be opened in rural 
areas have now been classified into two 
main categories ;—

1. Post offices in normal rural areas; 
and

■ 2. Post offices in tribal or back-
ward areas.

(/> Post Offices in normal rural areas',

(i) Post offices in gram-panchayat 
villages may be opened subject to the 
following conditions.

(a) There is no other post office 
within the radius of 3 Kms. from 
the proposed post office; and

(b) The proposed post office is ex-
pected to yield income to the 
extent of atleast 25%  of its 
estimated cost.

(ii) Post offices in non gram-pan-
chayat villages may be opened subject 
to the following conditions :—

(a) The population of the village 
should be 2,000 or more;

(b) There is no other post office 
within the radious of 3 Kms. from 
the proposed office, and

(c) The post office is expected to 
yield income to the extent of 
atleast 25%  of its estimated cost.

(2) Post offices in tribal and backward 
areas :

(i) Post offices in gram-panchayat 
villages may be opened suject to 
the following conditions ;—

•
(a) There is no other posts office 

within tho radius of 3 Kms. 
from the proposed post office; 
and
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(b) The proposed post office is 
expected to yield income to 
the extent of atleast 10% of 
its estimated cost.

(ii) Post offices in non gram-pan- 
chayat villages may be opened 
subject to the following condi-
tions :—

(a) The village (or an integrated 
cluster of villages within a 
rrdius of 1.5 Kms.) should 
have a population of 1,000 
or more;

(b) There should not be another

StatemenMI

post office within the radius 
of 3 Kms. from the proposed 
post office; and

(c) The proposed post office is 
expectcd to yield income to 
the extent of atleast 10% of 
its estimated cost.

3. Notwithstanding the above, the 
Postmasters General are hereby empo-
wered to relex (in consultation with the 
Internal Financial Advisor) any of 
the above cited norms in 10 percent of 
the cases in opening of post offices every 
year.

District

inhabited
villages

Total Number of

Villages which 
had post offices 

as on 1.1.80

Villages which 
were without 
post offices as 

on 1.4.83.

1. Chengalpattu 1856 774 1065

2. North Arcot 1873 973 870

3. South Arcot 2280 996 1261

4. Dharmapuri 1065 355 699

5, Salem 972 663 294

6. Pcriyar 481 355 116

7. Coimbatore 447 413 20

8. Nilgiris 43 43 —

9. Madurai 1000 676 298

10. Firuchirapalli 894 873 8

11. Thanjavur 1728 1001 708

12. Pudukottai 747 291 452

13. Ramanathapuram 1411 610 783

14. ' Tirunelveli 947 764 172

4 15. Kanyakumari 87 87 —

Total 15831 8874 6746
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Upgradation of Doordarshan Centre 
at Srinagai

2684. SHRI ABDUL RASHID 
KABULI : Will the Minister of IN -
FORMATION AND BROADCASTING 
be pleased to state what steps are 
being taken to upgrade the Doordar-
shan Centre at Srinagar in view of its 
importance for catering tourists natio-
nal and foreign, visiting Kashmir 
Valley every year and all tlic year 
around ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE D E-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN) : 
Doordarshan Kendra, Srinagar is al-
ready operating as a fullflcdgcd TV 
Centre with a 10 KW transmitter. 
This does not require any augmentation.

Energisatiun of Pump Sets in Bihar

2685. SHRI N.E. HORO : Will 
the Minister of ENERGY be pleased 
to state :

(a) whether it is a fact that Go-
vernment have expressed serious concern 
over the unsatisfactory performance of 
Bihar in the energisation of pump sets; 
and

(b) if so, the details regarding the 
progress in the State while comparing 
it with other States during last two 
years ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH): (a) 
The progress of energisation of pump 
sets in Bihar has been quite slow. The 
assessed ground water potential in 
Bihar in terms of number of pumpsets/ 
tubeweils is 10 lakhs. Upto 31.3.1983, 
only 1,82,189 pumpsets/tubewells had 
been energised. This matter has been 
reviewed in meetings and the Govern-
ment of Bihar his been requested to 
increase the pace of progress under 
this programme.

(b) A statement indicating the 
comparative position of achievement 
vis-a-vis targets in various States during 
the last two years is enclosed.

Statement

Statement indicating target and achievemets in respect o f  energisation o f
pumpsets for the period 1981-82

SI.
No.

Name of the 
State

Progress of energisation of 
pumpsets during 1981-83 
Target Achievement

1 2 3 4

1. Andhra Pradesh 1,05,000 1,00,352
2. Assam 4,135 46 (a)
3. Bihar 75,180 22,457
4. Gujarat 45,000 30,535 '
5. Haryana 40,000 26,528
6. Himachal Pradesh 831 355
7. Jammu & Kashmir 122 147
8. Karnataka 38,040 49,394
9. Kerala 25,000 19,759



215 Written Ansvfen AUGUST 9, 1983 Written Answers 216

1.

10. Madhya Pradesh
11. Maharashtra
12. Manipur
13. Meghalaya
14. Nagaland
15. Orissa
16. Punjab
17. Rajasthan
18. Sikkim
19. Tamil Nadu
20. Tripura
21. Uttar Pradesh
22. West Bengal

90.000 
1,10,000

100
270
Nil

20,010
48,400
57,045

Nil
60.000 

540
1,08,010

16,140

76,135 
1,22,587 

2 
6 

Nil 
6,706 

50,026 
33,898 (b)

45,855
490

57,929
2,604

Total (Slates)

(a) Progress received upto 30.11.82.
(b) Progress received upto 28.2.83.

8,43,823 6,45,811

Supply of Coloured Instrument by the 
Telephone Department

2686. SHRI BHEEKHABHAI : 
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether at present no extra 
charge is levied by the Telephone De-
partment for the supply of coloured 
instruments;

(b) whether any guidelines have 
been issued by the General Manager, 
Delhi Telephones for the exchange of 
such instruments with the coloured 
ones at subscribers residences (other 
than serving Government officers);

(c) if 8 0 , the details thereof;

(d) the number of cases pending 
for exchange of coloured instruments 
with the Divisional Engineer, Tele-
phones, Chanakyapuri Exchange, New 
Delhi for the last more than one year; 
and

(e) how long will it take to com-
ply with the pending requests ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL): (a) Yes, 
Sir.

(b) No, Sir. A waiting list is main-
tained for the pending requests for 
change of instruments.

(c) Does not arise.

(d) 62 applications are pending in 
Chanakyapuri Division.

(e) These instruments would be 
replaced on receipt of coloured instru-
ments from the supplier.

Offer of Financial Help for Power
Projects from Foreign Countries

2688. SHRI SUSHIL BHATTA- 
CHARYA : Will the Minister of
ENERGY be pleased to state :
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(a) whether it is a fact that the 
offers have been received from different 
countries providing for financial assis-
tance to new power projects in the 
country;

(b) if so, name of those countries 
from whom offers have been received 
by Government;

(c) terms and conditions put for-
ward by them and those which have 
been accepted by Government; and

(d) the reaction of Government in 
this regard ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) :
(a) to (d) Various offers have been re-
ceived from West Germany, Switzerland, 
France, Italy, Swcdan, Poland, Yugo-
slavia, Japan, Austria, Canada, Roma-
nia and United Arab Emirates expres-
sing their interest to supply power 
equipment to India with possibilities 
of financing through Government credit, 
suppliers credit and commercial loans. 
These offers are only indicative in 
nature. No decision has been taken by 
Government on these proposals.

Allotment of L.P.G. Agencics in 
Punjab

2690. SHRI R.L. BHATIA : Will 
the Minister of ENERGY be pleased to 
state :

(a) whether with the commissioning 
of Refinery in Mathura, the position 
of supply of LPG for cooking purpose 
to the upcountry regions, has improved; 
and

(b) if so, the places in Punjab 
where new LPG Agencies arc expected 
to be opened during the current year 
and number of connections to be re-
leased ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETROLEUM
& IN THE MINISTRY OF ENERGY 
(SHRI GARGI SJIANKAR MISHRA) :
(a) Yes, Sir.

(b) New distributerships at following 
places are proposed to be commissioned 
during the current year :

1. Muktasar
2. Khanna
3. Fazilka
4. Sesnagar (Mohali)
5. Kot Kapura
6. Barnala
7. Banga
8. Ludhiana
9. Amritsar

10. Pathankot
11. Malerkotla
12. Jagraon
13. Rajpura
14. Gobindgarh
15. Nangal
16. Jalandhar
17. Patiala
18. Mansa
19. Rampura Phul
20. Nawshahar

The oil companies to release 68000 
new connections in Punjab during
1983-84.

Coal Productions in B.C.C.L.

2691. SHRI A.K. ROY : Will the 
Minister of ENERGY be pleased to 
state :

(a) production of coal by the BCCL 
m the last six months with month-wise 
break-up in details;

(b) same for the same months in
1982, whether there is less production 
in the corresponding period in 1983; 
if so, the reasons thereof ?

(c) whether less supply of power 
is responsible for loss in production; 
and

(d) if so, quantity of loss attribut-
able for power failure in the last six
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monthftj facts in details and the steps 
taken thereon ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF COAL IN 
THE MINISTRY OF ENERGY (SHRI

DALBIR SINGH) : (a) and (b) The
production in BCCL during the period 
February’83 to July’83 compared to 
February’82 to July’82 has been as 
given below :—

(in lakh tonnes)

Months 1983 1982 Variation from '82

February 24.15 23.82 -f  0.33
•

March 29.52 27.68 H- 1.84

April 17.15 17.93 — 0.78

May 13.15 17.06 — 3.91

June 15.18 18.93 — 3.75

July 17.71 16.32 H 1.39

116 86 121.74 — 4.88

The production in BCCL during the 
period April’83 to June’83 had been 
less than the production in the same

The 
taken to 
power :

following measures have been 
improve the availability of

period last year. This is due to loss of 
coal production on account of erractic 
power supply to the collieries, law and 
order problems in the jharia coalfield 
and absenteeism of workers.

(c) and (d) The loss of production 
in BCCL on account of power shortage 
for the last six months is indicated 
below :

•

(in lakh tonnes)

1983 Loss of production 
due to power 
failure

February 0.77
March 0.88
April 1.26
May 1.55
.Tune 1.63
July 0.96

Total : 7.05

(i) Higher priority to the coal sec-
tor in power allocation from the 
DVC system and transfer of 
power from Northern grid to 
Eastern grid for supply to coal 
mines.

(ii) Generation of power from some 
captive gas turbines and dicsal 
sets to supplement power supply 
from DVC.

(iii) Segregation of non-coal laid on 
the coal feeders for supply of 
DVC power.

Production of Electricity from D.V.C.

2692. SHRI A.K. ROY ; Will the 
Minister of ENERGY be pleased to 
state :

(a) details of the production of 
electricity from the Damodar Valley 
Corporation in the last six months and 
the Capacity utilisation;
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(b) same for the same months in 
1982; whether there is any fall in pro-
duction; if so, reason thereof;

(c) whether the supply of bad qua-
lity coal is one factor responsible for 
less production of power from its ther-
mal plants; and

fd) if so, amount of loss in units 
that could be arrtibuted to the coal in

the last six months and the steps taken 
thereon in details ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
to (d) The production of electricity 
from D.V.C. and the capacity utilisa-
tion during January-June, 198 3 and 
during the corresponding period of 
last yeiir are as follows :—

Months Production (MU) Production (MU) C.U.F(%)

1983
Thermal Hydel Thermal

1982
Hydel 1983

Thermal
1982

January 542.59 1.17 502.00 2.65 49.7 53.7

February 442.13 0.38 469.36 0.82 44.8 55.5

March 519.70 0.26 480.03 0.77 47.5 51.7

April 445.51 0.12 489.91 2.36 42.9 53.8

May 475.99 0.14 468.02 3.49 44.3 49.4

June 467.16 1.16 453.30 12.27 44.2 49.7 .

Total/
Average 2893.08 3.23 2862.62 22.36

«
44.7 52.2

The gross thermal generation in 
1983 has been higher compared to that 
in 1982. However, the utilisation factor 
(PLF) has been lower due to certain 
technical problems at the DVC thermal 
power stations and poor quality of 
coal. The quantification of loss attri-
butable exclusively to poor quality of 
coal is difficult to assess. Coal suppliers 
have been requested to improve the 
quality of coal.

Construction of M.A.X. II Building
nt llamirpur and Head Post Office 

and Postal Division at Debra

2693 PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
COMMUNICATIONS be pleased to 
state :

(a) what is the latest progress in

the construction of (i) MAX II building 
at Hamirpur; (ii) Head Post Office and 
Postal Division building at Dehra in 
Hamirpur for which the foundation 
stones have already been laid by the 
Minister of Communication in June
1982 and April 1983 respectively; and

(b) the likely date of the comple-
tion of the buildings, the estimated cost 
of construction and the reasons for de-
lay in undertaking the constructipn 
work ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) 
Tenders for both the work are being 
invited by 31.8.83.

I
(b) (i) The likely date of completion 

of the building
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(a) Telephone Ex-
chiinge March 1985

(b) Head Post &
Office Postal 
Division Feb. 1985

(ii) Estimated cost of construc-
tion

(a) Telephone 
Exchange
building Rs. 26.28 lakhs

(b) Head Post 
Office &
Postal
Division Rs. 25 Lakhs

(iii) There is no delay in under-
taking the construction of 
these buildings.

Electrification of Kangra In H.P.

2694. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
ENERGY be pleased to state :

(a) whether Kangra District of 
Himachal Pradesh was adopted by the 
Rural Electrification Corporation for 
100 per cent electrification;

(b) if so, the progress made in this 
regard for each of the four sub-division 
namely Kangra, Narpur, Palampur and 
Dehra:

(c) whether it is a fact that while 
the target date for the implementation 
of this programme was 31st March,
1983 in respect of the first three sub-
divisions Dehra Sub-Division was ex-
cluded from this target date; and

(d) if so, the reasons for excluding 
Dehra Sub-Division and the likely date 
of 100 per cent electrification of Dehra 
Sub-Division ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR sm G H ) : (a) 
to (d) The information is being collec-
ted and will be laid on the Table of 
the House.

A^lstance to Calcutta Film Industry

2695. SHRI SANAT KUMAR 
MANDAL : Will the Minister of IN -
FORMATION AND BROADCASTING 
be pleased to state :

(a) whether he is aware that till 
recently Bangla Film Industry is hard- 
hit and Calcutta which at one time was 
a pride of the film industry— both Hindi 
and Bangla movies—is ‘shorn of this 
glamorous industry— for want of finance 
and updating of the necessary infra-
structure; and

(b) if so, assistance, financial and 
technical, his Ministry or the Film 
Finance Corporation have rendered, to 
the Calcutta Film Industry or propose 
to do so now to save it from impending 
ruination ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF PRALIAMEN- 
TARY AFFAIRS (SHRI MALLIKAR- 
JUN) : (a) and (b) Cinema is a matter 
which comes under the jurisdiction of 
the State Government. However, the 
National Film Development Corpora-
tion encourages good films by providing 
loans for production of films and also 
for construction of theatres as also for 
joint ventures with the State Govern-
ments. A special project providing faci-
lities for 16 mm films production has 
been set up in Calcutta by NFDC at a 
cost of Rs. 80.45 lakhs to encourage 
production of 16 mm films in the Eas-
tern region under the Sixth Five Year 
plan. The private enterpreneurs in West 
Bengal can avail of these facilities.

Circulation of Annual General Meeting 
Report to Shareholders by Companies

2696. SHRI SANAT KUMAR 
MANDAL : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a) whether he is aware that at the 
Annual General Meetings of the Com-
panies, their Balance Sheets/Reports are
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passed with the proxies with wbich*tbe 
Directors are armed and even relevent 
issues raised by the shareholders present 
are not recorded;

(b) whether he will make it manda-
tory for the record of such Annual 
General Meetings to be kept and circu* 
lated to all shareholders even by ameo* 
ding the existing law;

(c) if not, the reasons therefor ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSHAL) : (a) 
No such case has been brought to the 
notice of the Government. However^ the 
legal position is that under section 177 
o f  the Companies Act, unless a poll is 
demanded under section 179 ibid, the 
resolution is decided on a show of 
hands. The voting *by proxies is taken 
on any resolution in the Annual Gene-
ral Meeting of a company only when a 
poll is specifically demanded.

(b) and (c) Section 193 of the 
Companies Act requires keeping of the 
minutes of the proceedings of the general 
meetings, including annual general meet-
ings of the companies and that such 
minutes shall contain a fair and correct 
summary of the proceedings of the 
meetings; Furthermore, under section 
196 of the Act, the minutes of the pro-
ceedings of any general meeting are 
open for inspection by any member and 
any member shall also be entitled to be 
furnished, after he has made a request 
in that behalf to the company, with a 
copy of the minutes of any general 
meeting on payment of prescribed fee. 
These provisions are considered to be 
quite adequate for safeguarding the 
legitimate interests of the shareholders.

Development of Coal Mines

2697. SHRI B.V. DESAI : Will 
the Minister of ENERGY be pleased to 
state :

(a) whether India and Britain had 
decided to join hands in developing cpal 
mines in third countries;

(b) if so, whether it is also a fact 
that the UK had recently shown its in-
terest in entering joint projects with 
India in the coal sector with the third 
countries;

(c) if so, to what extent the agree-
ment has been reached; and

(d) the countries where India and 
UK have agreed to establish such coal-
mines developments ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF COAL & IN 
THE MINISTRY OF ENERGY (SHRI 
DALBIR SINGH) : (a) to (d) The col-
laboration in developing coal mines in 
third countries was discussed recently 
during Seventh Session of Indo-UK 
Steering Group meeting held in London 
in July 1983. It was agreed that whilst 
there were no immediate prospects of 
collaboration ventures in third countries, 
planning on the framework within which 
such a venture could take place should 
continue so that speedy and effective 
response could be given should an op-
portunity arise.

Unauthorised Additions in Sky 
Scrapers in Delhi

2698. SHRI BALASAHEB VIKHE 
PATIL ; Will the Minister of ENERGY^ 
be pleased to state :

'a) whether it is a fact that many 
sky scrapers in Delhi have added in an 

. unauthorised manner, rooms and cove-
red areas and have let them out to such 
users who pose a genuine threat to the 
building for fire hazard;

(b) whether it is also a fact that 
Government had cut off power to some 
of the sky scrapers in the capital by 
way of punishment; and

I

(c) if so, the particulars of the 
buildings which were thus punished and 
the particulars of those which have been 
found indulging in the above irregulari-
ties or yet to be taken to task ?
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THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY : (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
to (c) Power supply connections to the 
sky-scrapers in DESU Area were not 
cut off. In NDMC area to some of the 
sky-scrapcrs, wliich were inspected by 
the Committee appointed by the-Lt. 
Governor of Delhi, and which posed a 
genuine threat to the building for fire 
hazards, the power supply was discon-
nected. These buildings were Nirmal 
Tower and Rohit House, In case of the 
following buildings, the electricity sup-
ply was disconnected on account of the 
faulty electrical installations :

(i) 16, Barakhamba Road

(ii) 22, Barakhamba Road

(iii) 22, Kasturba Gandhi Marg

(iv) 28, Ferozshah Road.

Linking of Mathura with Delhi by
S.T.D.

2699. SHRI DIGMBER SINGH: 
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the Trunk Services 
between Delhi and Mathura are in utter 
shambles and it takes long hours for 
a call to be put through;

(b) whether at times, the call is 
not put through;

(c) what are the difficulties which 
lie in the way of Government in linking 
Mathura and Delhi with STD, when 
Agra is already linked with Delhi;

(d) whether contrary to his pre-
decessor’s assurance in the House that 
in case of inordinate delay in putting 
through calls, the Trunk Exchange will 
automatically inform the subscriber of 
the delay, no such action is being taken; 
and

,(e) if so, the steps he proposes to 
take to lone up the Delhi Trunk Ex-

change and put some more lines for 
complaint to Supervisor and Asstt. 
Engineer and above whom it is impossi-
ble to contact their nos. being all long 
engaged or they put down their recei-
vers?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA- 
TIONS (SHRI V.N GADGIL) : (a) 
No, Sir. Normally the trunk calls 
between Delhi and Mathura are put 
through without much delay.

(b) Occasionally when the trunk 
circuits between Delhi and Mathura 
are faulty the trunk calls are delayed.

(c) Capacity is not available at 
present in long distance transmission 
medium and long distance switching 
centre for linking Mathura and Delhi 
with STD.

(d) Delay information is given to 
the subscribers and when they enquire 
including at the time of booking.

(e) There are 4 Telephones for 
attending to complaints and enquiries 
and these are normally adequate except 
in times of heavy congestion under 
abnormal conditions. These telephones 
are not kept receiver off under idle con-
ditions.

Special Postage Stamp to Commemorate 
the Peshawar Kand

2700. SHRI H.N. BAHUGUNA : 
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government have 
received any suggestion/representation 
during the last three years for issue of 
special postage stamp to commemorate 
the Peshwar Kand;

(b) if so, action thereon; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
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TIONS (SHRI V. N. GADGIL) : (a) 
Yes, Sir,

(b) and (c) The proposal was con-
sidered in Ihe context of issue of a 
series of stamps depicting landmark in 
India's struggle for freedom but was not 
recommended.

2701-
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Dual Pricing for Drug Production

2702, SHRI BHEEKHABMAI : 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to stale :

(a) whether the Drug Industry in 
India has been allowed to adopt dual 
pricing for its production^ while speci-

fi ed important durgs are controlled and 
other are not;

(b) what is the permissible profi-
tability to the producers with regard to 
the uncontrolled products;

(c) whether all life saving drugs are 
controlled; and

(d) any proposal to streamline the 
pricing of drugs?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R.C. 
RATH) ; (a) Price controlled bulk 
drugs and formulations are specified 
in the Drugs (Pricc Control) Order, 
1979. The bulk drugs and formulations 
which are not specified in the said Order 
are not pricc controlled.

(b) There is no permissible pro-
fitability limit in respect of price 
decontrolled bulk drugs and formulations 
Government have, however taken powers 
under Drugs (Prices Control) Order, 
1979 to revise the price of any for-
mulations including price decontrolled 
formulations if the profitability limit 
excecds the stipulated limit of 8 to 
13% per-tax on sales turnover as 
specified in the Fifth Schedule to the 
said Order.

(c) iind (d) Essential and mass 
consumption formulations which include 
life saving formulations are price c o q - 
trollcd under Drugs (Prices Control) 
Order, 1979. National Drugs and 
Pharmaceuticals Development Council 
which has been constituted would also 
discuss review of Policy and procedures 
relating to fixation of prices of drug.
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Proportional Representation in the 
Elections

2704. SHRI M. M. LAWRENCE : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state ;

(a) the response of Government 
to the proposal that proportional 
representation should be introduced as 
a part of electoral reforms; and

(b) the details of other proposals, 
which are being considered by Govern-
ment?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI

JAGAN NATH KAUSHAL) ; (a) 
Various comprehensive proposals on 
electoral reforms have been under ooa* 
sideration of Government for some time. 
Those include proposals relating to 
alternate methods of elections also and 
no final decision has so far been taken 
on them.

(b) Other proposals which are 
under consideration of the Government 
laid on the Table of the HouM In 
reply to Lok Sabha Unstarred Question 
No. 5754 for 5th April, 1983.

Solar Cookers Sold Last Ytar

2705. SHRI P. RAJAOOPAL 
NAIDU : Will the Minister of ^BIsSR-
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OT be pleased to state the number of 
Solar Cookers sold in each state last 
year?

THE MINISTER OF ENERGY 
(SHRI P. SHIV SHANKAR) ; Solar 
Cooker is an unlicensed item. Infor-

mation regarding number of Solar 
Cookers sold under the Central/State 
Subsidy scheme is furnished in the 
Statement attached herewith. Produc-
tion and sale by individual manufiic- 
turers not covered by the said scheme 
will be in addition to the figures given.

Statement

No. o f  Solar Cookers Sold During Last Year 
(1982-83)

SI. Name of State/U.T, 
No.

No. of Solar 
Cookers Sold

Remarks

1. Andhra Pradesh 748 Includes 662 solar

2. Assam

cookers delivered and 
86 booked.

3. Bihar —

4. Gujarat 3223
5. Himacha] Pradesh 5
6. Haryana 1
7. Jammu & Kashmir —

8. Karnataka 205
9. Kerala —

10. Madhya Pradesh 131
11. Mahi) rashta 23
12. Manipur
13. Nagaland
14. Orissa 159
15. Punjab 213
16. Rajasthan 562
17. Sikkim —

18. Tamil Nadu 108
19. Tripura —
20. U ttar Pradesh 300
21. West Bengal
22. Meghalaya —

Union Territories 

23. Andaman & Nicobar Island
24. Arunachal Pradesh —

25. Chandigarh —

26. Delhi 2397 Includes 1745 Solar
Cookers delivered and

1
135 booked by Super

27. Goa^ Daman Diu
Bazar, Delhi.

28. Lakshadweep ---
29. Mizoram
30. Pondicherry

Dadra & Nagar Haveli '
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Cost and Qaanitity of Import! of 
Crude and Petrolenm Products

2706. SHRI RASABEHARI BE- 
HERA : Will the Minister of ENERGY 
be pleased to state :

(a) the cost and quantity of imports 
of crude and petroleum products this 
year incomparison with last year;

(b) how much amount can be 
saved in foreign exchanges on imports

of crude and petroleum products in 
the current financial year; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETRO-
LEUM & IN THE MINISTRY OF 
ENERGY (SHRI GARGI SHANKAR 
MISHRA) : (a) The following statement 
gives the net imports of crudc oil 
and petroleum products during 1982-83 
and 1983-84.

1982-83
(Provisional)

MMT Rs./crores

1983-84
(estimated)

MMT Rs./crores

Crude Oil 12.6 3026 7.3 1580

Petroleum products 4.2 1408 6.26 1882

16.8 4434 13.56 3462

(b) and (c) The saying in foreign 
exchange on import o f  crude oil and 
petroleum products during 1983-84 is 
estimated at about Rs. 972 crorcs 
based on estimated net import bill of 
Rs. 3462 crores for 1983-84 as against 
net import bill of ab<jut Rs. 4434 crores 
during 1982-83.

Import of Crude -

2707. SHRIMATI JAY ANTI PA- 
TNAIK : Will the Minister of ENERGY 
be pleased to state :

(a) whether Government have a 
proposal to import crude to restore the 
trade imbalance in the currcnt year;

(b) if so, the names of the countries 
from which crudc is expected to be 
imported;

(c) the quantum of crude proposed 
to be imported; and

. (d) the details thereof?

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF PETRO-

LEUM & IN THE MINISTRY OF 
ENERGY (SHRI GARGI SHANKAR 
MISHRA) : (a) to (d) Addendum to the 
original contract dated 21.1.1983 was 
signed on 11.7.1983 between Indian Oil 
Corporation and Sojuznefteexport of 
Soviet Union for import of additional 
1 million tonnes of crude oil during
1983.

Payment for crude oil supplied 
under the contract is made in Rupees 
under the Trade Agreement between the 
two countries.

Disposal of Sulphuric Acid Plant by
Fertilizer Corporation of India

2708. SHRI KRISHNA KUMAR 
GOYAL : Will the Min ister of CHEMI-
CALS AND FERTILIZERS be pleased 
to state :

(a) whether it is a fact that the 
Fertilizer Corporation of India run 
sulphuric, acid plants, have not been 
working satisfactorily and these will 
soon be disposed off;

(b) what was the cost of setting up 
those plants and whether experts wice
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consulted about economic viability of 
these plants.

(c) the reasons o f  poor performance 
of the sulphuric acid plants; and

(d) the details in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS AND 
f e r t i l i z e r s  (SHRI R.C. RATH) :
(a) The old sulphuric acid plant 
(transferred by Pyrites & Chemicals 
Development Corporation to Fertilizer 
Corporation of India) and the sulphuric 
acid plant set up under Sindri Rationa-
lisation Project have not been working 
satisfactorily. The action for the dis-
posal of the former has been initiated. 
The latter plant is working intermi-
ttently.

(b) The old suphuric acid plant 
was set up at a cost of Rs. 4.3. crores. 
The sulphuric acid plant set up under 
Sindri Rationalisation Project formed 
part of Phosphoric acid plant and TSP 
plants. The total cost of the Sindri 
Rationalisation Project is 60.77 crores. 
The technoeconomic viability of the 
Sindri Rationalisation plants was recen-
tly studied by a forign consultant whose 
report has been considered for making 
necessary action.

(c) and (d) The main reasons for 
poor performance of the sulphuric acid 
plant which are :—

(i) Design deficiencies and equipment 
problems.

(ii) Poor quality of pyrites.

(iii) Frequent equipment breakdown.

(iv) Inadequate grinding, crushing and 
handling system for pyrites.

(v) Problems in roaster, cinder dis-
posal, gas cleaning, conversion 
and acid cooler pipes.

Low Production of coal due to Power 
Shortage

2709. SHRI SUSHIL BHATTA- 
C H A R Y A :

SHRI RAMAVATAR SHAS- 
TRI :

SHRI AJIT BAG :

Will the Minister 
pleased to state :

of ENERGY be

(a) whether the power shortage it 
leading to lesser production of coal in 
BCCL and ECL and CIL;

(b) if so, how far this power shor-
tage is due to less supply of quality coal 
and use of inferior grade coal which 
cause damage to delicate power eqip- 
ment; and

(c) the reasons why most of the 
captive power plants at the coal mines 
have been kept idle even in a situation 
o f  acute power shortage with all its 
attendent economic evils?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF COAL & IN 
THE MINISTRY OF ENERGY (SHRI 
DALBIR SINGH) : (a) There has been 
some loss of production of coal in 
BCCL and ECL due to shortage of 
power. CIL is the holding company.

(b) The shortfall in production 
has not affected the supply of coal to 
power stations. The Power Stations 
have received 16.5% more coal, this 
year in the first quarter, than in the 
same period of last year and the 
position of coal stocks at the Power 
Stations is generally satisfactory.

As regards inferior grade of coal 
supplied to power stations, the process 
of mining, particularly in mechanised 
opencast mines, sometimes results in 
a small percentage of extraneous 
materials from the overburden getting 
mixed with coal. Consequently, some 
complaints regarding the receipt of 
oversized coal and presence of extra-
neous material i.e. shales and stones
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in coal supplied to certain Thermal 
Power Stations have been received.

(c) The captive generating capacity 
available in the coal sector is being 
utilised. Some of the gas turbines of 
coal companies have, however, gone 
out of order and it may take some time 
to set these gas turbines right.
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AJiments of Talcher Fertilizers Plant

2711. SHRI NIREN GHOSH : Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether it is a fact that Talcher 
coal based fertilizer plant of Orissa is 
suffering from various ailments;

(b) if so, what are those;

(c) whether the coal supplied is 
of a very poor quality and injurious to 
boiler;

(d) whether adequate power is being 
supplied to the plant;

(e) what steps are being taken to 
remedy the position; and

(f) whether there is any attempt to 
denigrate the coal based technology?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R.C. 
RATH) : (a) and (b) The Talcher coal 
based fertilizer plant of Orissa is 
suflFering from equipment problems, 
equipment imbalances, power failures 
and power cuts. The plant has been 
shut down due to power cut from 24th 
March, 1983.

(c) Yes, Sir. The coal supply 
contains as content more than the 
design requirement.

(d) No, Sir. The Talcher Fertilizer 
Plant has remained shut down because 
of the non-iivailability of power from 
Orissa State Electricity Board from 
time to time.

(e) A Technical study Group was 
appointed to study the problems faced 
by coal based fertilizer plants of Tal-
cher and Ramaguadam. It suggested 
short-term and long-term measures to 
achievc full rated daily and annual 
production capacities which are:

Short-term Measures :

(i) Installation of stainless stool



243 Written Answers AUGUST 9, 1983 Written Answers 244

collecting plates in the secondary 
Electrostatic Precipitator;

(ii) Provision of expansion bellows 
for Air Separation Unit regenera-
tors;

(iii) Replacement of existing turbo air 
compressor blades with improved 
blades.

(iv) Improvements in and modifica-
tions to the Waste Heat Boilers 
of the gasifiers.

Long-term Measures :

(i) Modifications to the Air Separa-
tion Plant.

(ii) Installation of the 4th gasifier.

(iii) 4th stream of coal preparation 
plant (Talcher only).

(iv) Atraosphcric Ammonia Storage.

(v) Captive power plant (60 MW)— 
one of the boilers will also act 
as 4th boiler for steam generation 
plant.

Action has been initiated for shot- 
tcrra measures. The Fertilizer Corpora-
tion Ltd. has submitted the feasibility 
report for long-term measures.

(f) Noj Sir.

Agreement with USSR for Oil 
Exploration

2712. SHRI NIREN CHOSE ; 
Will the Minister of ENERGY be plea-
sed to state :

(a) whether a new agreement has 
been signed between India and USSR on
oil exploration;

(b) at what places joint seismic lur- 
vey will be made; and

(c) what arc the results of seismic 
surveys so far made ?

THE MINISTER OF STATE IN 
t h e  DEPARTMENT OF PETROLEUM 
IN  THE MINISTRY OF ENERGY 
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) In Tripura and West Bengal.

(c) The surveys are still in progress.

irrmvcTTiT

2713-

fT'TT :

(5F) ^

r̂?T ^  3TT?TTIT

( ^ )

t  ?

: ( ^ )

^  I :—

1.

3fr!jrT qT ^  ^?r<o

I

5TTT cfT 3TT̂ T

I  gf^gT3ff sft^

!T^T^ q-T



245 H^ritten Answers SRAVANA 18i 1905 iSAKA) Written Answers 246

TT^iff % fniT f r̂ r̂ r̂T t̂ ^ t I  

r^ q r  ^  i ^^rif'T

:;jTTf ?̂T 5TTTT?ff A  3TTf?*0
5T#tr ^T r?T’T̂ T?T ^T^fST  ̂

TT^iff ^  ^T^T

I  I

3. ?TTsrT-»-/% f̂r?T

srTfii^7:ur ^  %

^T T ^n  %^sff ^  ^

dPTRfsiT ^o

"̂T STeT^lf^^ 31TaTT T^ 

5a‘'^ T | ^T |  i

( ^ )  ^T,

fjT^T^T I  I

Investment in Projects Approved for 
Seventh Plan

2714. SHRI B.V. DESAI : Will 
the Minister of ENERGY be pleased to 
state :

(a) whether it is a fact that a mas-
sive investment of Rs. 50,000 crorcs in 
power sector will be required to com-
mission an additional capacity of 25,000 
MW in the Seventh Five Year Plan;

(b) whether a shelf of projects worth 
23043 MW has been approved for 
1985-90 period;

(c) if so, whether due to the fund 
shortage, the power plan will be hit; 
and

(d) if so, what afe the provisions 
that are being considered for acquiring 
funds to meet the needs of these power 
projects and to what extent Union Go-
vernment have succeeded ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRI CHANDRA SHEKHAR SINGH):
(a) to (d) The Seventh Five Year Plan

is yet to be drawn up. The Planning 
Commission has recently constituted a 
Working Group on Energy in the con-
text of the preparation of the Seventh 
Five Year Plan. Projects with an aggre-
gate capacity of obout 23,000 MW have 
been approved for benefits during the 
Seventh Plan. The allocation of funds 
for the power sector in the Seventh Plan 
will be decided when the Plan is fina-
lized.

Anticipated Shortfal] of 5,500 MW 
In Sixth Plan

2715. SHRI B.V. DESAI :
SHRI KAMAL NATH ;

Will the Minister of ENERGY be 
pleased to state :

(a) whether comparative neglect of 
hydel-power projects and the delay in 
setting up of thermal plants is causing 
anxiety to the Planning Commission 
which anticipates a shortfall of about 
5,500 MW in the Sixth Plan power 
target;

(b) whether it has been pointed out 
that while the need for accelerating 
hydro-electric development has been re-
cognised, due attention is not being 
accorded to construction and running of 
hydel projects for a variety of reasons;

(c'> if so, whether the Commission 
has given its views in regard to the 
shortfall of power projects;

(d) if so, whether his Ministry has 
considered the report and the defllicul- 
ties pointed out by the Planning Com-
mission;

(e) if so, what are the details of 
difficulties that have been pointed out 
by the Planning Commission; and

(f) to what extent, the Ministry has 
helped ?
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THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRT 
CHANDRA SHEKHAR SINGH) ; (a) 
to (f) The declining share of hydro 
power has been engaging the attention 
of the Government. The need for acce-
lerating hydro development is recogni-
sed. The matter has been taken up with 
the Planning Commission and Ministry 
of Finance.

«

The Sixth Five Year Plan envisaged 
the generating capacity of 19666 MW. 
During the first three years of the Plan, 
total capacity of 7058 MW h:is been 
commissioned. It is anticipated that a 
generating capacity of about 14000 MW 
would be added during the Sixth Plan.

Delay in commissioning of power 
projects occurs on account of variety of 
reasons including weak project manage-
ment, delay in supply of plant and 
equipment, inadequate av:iiUibiliiy of 
funds. Various steps have been taken 
by Government to expedite the Com-
missioning of power projects.

In order to expedite the commissio-
ning of on-going projects, review meet-
ings are held priodically in the Depart-
ment of Power. The Planning Commis-
sion also holds quarterly review meetings 
to review the implementation of power 
programme in the Sixth Plan. Monito-
ring of various activities of these pro-
jects has been considerably stepped up 
by the Central Electricity Authority 
(CEA). Coordination and review meet-
ings are regularly held in the CEA with 
the project authorities, equipment manu-
facturers, construction agencies, etc. 
Senior OflBcers of the CEA visit project 
sites and take up the matter with the 
appropriate authorities for removing 
bottlenecks. A close watch is also being 
kept on all constraints for corrective 
action.

Production of Crude Oil

2716. SHRI B.V. DESAI : Will 
the Minister of ENERGY be pleased to 
s ta te :

(a) whether it is a fact that the p ro -
duction of crude oil in the country 
during the first quarter of the current 
financial year has shown 19 per cent in-
crease over the production during the 
same period last year;

(b) if so, the cumulative production 
from offshore and on-shore wells during 
the period 1982-83; and

(c) to what extent ONGC is likely 
to improve the same in 1983 ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETROLEUM 
& IN THE MINISTRY OF ENERGY 
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) The cumulative production from 
the offshore and onshore wells of ONGC 
and Oil India during 1982-83 was 21.06 
million tonnes.

(c) An increase in production of 
abo«t 27%  is cxpecled.

Remuneration of Executives of 
Birlas, Tatas and Dalmias

2717. SHRI SANAT KUMAR 
MANDAL ; Will the Minister of. LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to refer to reply given to 
Unstarred Question No. 3552 on 2nd 
November, 1982 and state :

(a) the particulars of contraventions 
of sanction orders issued by Government 
relating to remuneration and perks of 
Directors, Executives and managers of 
Public Ltd. Companies and the Private 
Ltd. Companies which are subsidiaries 
of Public Limited Companies which had 
been brought to not ice of his Ministry 
by Statutory Auditors in the recent past;

(b) the action taken thereon by his 
Ministry against these companies;

(c) whether he is aware that Statutory 
Auditors whose appointment is in the 
hands o f D irectors themselves, are 
always obligiiig and cannot function as 
such without &ny fear or favour; and
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(d) whether any check is being exerci-
sed by his Ministry on its own on recei-
pt of Actual Accounts/ Reports in this 
behalf and if so, what and if not, the rea-
sons therefor ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL) : (a) and
(b) Culling out details of particulars of 
contraventions relating to remuneration 
of managerial personnel pointed out by 
the statutory auditors and action taken 
thereon would involve immense labour 
not commensurate with the results likely 
to be achieved. However, if the Hon’ble 
Member wants information about specific 
case or cases the same can be furnished.

(c) Barring the appt>intmenl of first 
auditors the statutory auditors are 
appointed by the shareholders in the 
annual general meetings. It is not correct 
that statutory auditors' appointment is 
in the hands of the Directors themselves 
and therefore they cann >t function 
without any fear or favour.

(d) Copies of the Balance Sheets are 
filed by the Companies with the concer- 
nod Registrars of Companies as required 
under Section 220 of the Companies Act, 
1956 and the same are scrutinized by 
them. If any irregularity comes to their 
notice the Registrar of Companies, takes 
necessary action in the matter.
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% ^  ^  I ,  5irTJT?T

^  ^  ^  ^  I

I  m
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I  I
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si> w n f ;

( v )  w i i  irtsr^fr *^>rw
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(Uo T T tf Jf)

1980-81 ( - )  3 3 .3 4

1981 -8 2 ( + )  3 4 .2 0

1 9 8 2 -8 3 arvft #ITIT 1

Bonded Labour In Palamau Dis-
trict In Bihar

2720. SHRI SUDHIR G IR l : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that a large 
number of bonded labourers are living 
in abject poverty in the district of Pala-
mau in Bihar ; and

(b) whether the Union Government 
have taken any step towards the libera-
tion of those bonded labourers ?

THE MINISTER OF LABOUR AND 
REHABILITATION(SHRI VEERENDRA 
PATIL) : (a) As per the latest report 
received from the Government of Bihar, 
1014 bonded labourers have been identi-
fied and freed and out of which 806 bon-
ded labourers have been rehabilitated in 
Palamu district as on 15-5-1983

(b) State Governments including 
Bihar have been requested from time to 
time to secure early release and reha-
bilitation of bonded labourers wherever 
found existing. With a view to supple-
menting the efforts of the State Govern-
ments, a Centrally Sponsored Scheme 
has been launched from 1978-79 under 
which the State Governments are provi-
ded central financial assistance on match-
ing grant (50:50) basis for rehabilitation 
of released bonded labourers. The 
scheme envisages provision of rehabili-
tation grant of Rs. 4,000/- per bonded 
labourer, half of which is given as 
central share. So far Central assistance 
amounting to Rs. 13.58 lakhs for the 
rehabilitation of 679 bonded labourers 
in Palamau district has been sanctioned

by Central Government. In  order to 
ensure that the bonded labourers are 
rehabilitated on a permanent basis, the 
State Governments have been advised** to 
suitably integrate/dovetail the Centrally 
Sponsored Scheme, with similar other Sc-
hemes viz. IRDP, NREP, Special Compo-
nent Plan for Scheduled Castes and Tribal 
Sub-plan and other on-going schemes of 
the State Governments so as to pool and 
integrate the assistance under different 
schemes for the purpose of effective and 
permanent rehabilitation of released 
bonded labourers. A set of detailed 
guidelines has also been sent to the State 
Governments for bringing about such an 
integration for securing a meaningful 
rehabilitation if released bonded la-
bourers. The State Governments have 
been told that it is the beneficiary who 
should constitute the focal point and his 
felt needs and preferences, aptitude, 
ingenuity and skill should be the main 
factors for consideration before selecting 
and implementing any particular scheme.

Minimum Wages Fixed For Agri-
cultural Workers

2721. SHRI SUDHIR G IR I : 
Will the Minister of LABOUR AND 
REHABILITATION bj pl-,ased to state :

(a) state-wise break-up of the 
minimum wags fixed for the Agricultural 
workers in different States in terms of 
Minimum Wages Act of 1 984; and

(b) whether Government con-
templates any measure to ensure a 
higher minimum wage for the Agr cul-
tural workers ?
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THE MINISTER OF LABOUR 
AND REH A BILinO N  (SHRIVEEREN- 
DRA PATIL) ; (a) A Statement indica-
ting minimum rates of wages in the emp-
loyment of agriculture as fixed by the 
Central Government and reported by the 
State Governments/Union Terfritory 
Administrations is laid on the table of 
the House. (Placed in library. See No. Lt 
6847/83).

(b) The appropriate Governments 
for fixation/revision of minimum wages 
in agriculture are the State Goverrunents 
except for a few establishments. The 
State Governments have been requested 
to consider enhancing the rates of mini-
mum wages wherever they are found to 
be too low.
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Withholding of Salary of Employees 
by J . K. Rayon, Kanpur

2725. SHRI MOHAMMAD ISMAIL : 
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to slate the 
steps taken against the managements of 
J.K. Rayon, Kanpur for withholding the 
salaries of workers for the month of 
May. 1983 ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI VEEREN- 
DRA PATIL) : (a) According to infor-
mation received from the Governmsnt of 
Uttar Pradesh, the management of J. K. 
Rayon,Kanpur have made payments due to 
workers upto 15-5-1983. On 12-5-1983, 
the management gave notice of closure 
of the mills which was to take effect from 
15.7.1983. Alongwith the closure notice, 
the management sent each of the wor-
kers a cheque towards notice pay for two 
months in lieu of notice under Section 
25F of the Industrial Disputes Act, 1947. 
In the circumstances, the question of 
management withholding salaries for the 
month of May 1983 does not arise.

Regolarisation of Services of Casaal 
Punkha Pullers In E.S.f. Corporation 

in Chengail (Howrah)

2726. SHRI MOHAMMAD ISMAIL: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) whether Government are aware 
that the casual Punkha Pullers working 
in the Chengail and East Chengail local 
offices of ESI Corporation, Howrah dis-
trict have put in nearly 10 years of ser-
vices but still remain as casual labourers 
without being absorbed against the regu-
lar vacancies; and

(b) if so, steps taken for their 
absorption as Class IV staff ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) and (b) The 
information is being collected and will be 
placed on the Table of Lok Sabha in due 
course.

Jute Mills in West Bengal under lockout/ 
closnre during the Last Three Years

2727. SHRI HARIKESH BAHA-
DUR : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state:

(a) the names of the jute mills in 
West Bengal which were under closure/ 
lockouts during the last three years, 
datewise, with the number of workers, 
unit-wise;

(b) the detailed reasons for lock-
outs and closures of these units, unit- 
wise; and

(c) the details of the action taken 
by the State Government Labour Depart-
ment and the Labour Ministry in each 
of these cases and the results achieved ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) and (b) A 
statement giving names of jute mills 
under closure/lockout during the years 
1981— 83 (August), date of closure/lock-
out and number of workers affected is 
attached. According to the information 
received from the Government of West
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Bengal» closures/lockouts of Jute mills 
are mostly due to uneconomic working, 
unfavourable labour disputes.

(c) The issue relating to closures/ 
lockouts in jute mills of West Bengal was 
discussed in the first meeting of the Re-
constituted Industrial Committee on Jute 
held on 31.1.1983 The Committee

decided that the Labour Minister, West 
Bengal may convene a meeting to resolve 
the issue of closures/lockouts and report 
the matter to the Central Oovemment. 
According to the Government of West 
Bengal, the disputes concerning all the 
cases of lockouts and closures are in 
various stages of conciliation before the 
State Conciliation Machinery.

Statement

S ta tem ent showing names o f iute mills under closurejlockout during 1981-1983 
{August), date o f closurellockout and number o f  workers affected.

Name of the Mill Date of closure/ 
lockout

Api>roximate 
No. o f workers

1 2 3 4

1981

1. Prem Chand 6.4.77 3100

2. Hoogly Mills 1.1.81 5000

3. Genl. Industrial Society 23.1.81 4900

4. Shree Ambica 1.4.81 3900

5. Nashkarpara 17.4.81 2300

6. Cheviot 16.6.81 3700

7. Auckland Jute 24.6.81 3650

8. Reliance Jute 25.6.81 4600
9. Titaghur Jute 5.7.81 5300

10. Ganesh Mfg. Co. 20.7.81 6400

11. Shri Ram 6.8.81 1500

12. Agarpara 31.8.81 5000
13. Anglo India 28.9.81 5189
14. Dalhousie Jute 3.10.81 4000
15. Bally—I 11.11.81 1500
16. Hooghly Mills 13.11.81 5000
17. Shree Gouri Shankar 9.12.81 2000
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>i'V/ 
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-1, r-
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^ 1 Prem Chand ^

2. Nashkarpara

3. Shri Ram

4 .,,  Shrce Gouri.Shankar

5. Bally— 11

6. Prabartak

7. North Brook«» ■
I ,
8. Empire

9. Kaporia Chemical (Ludlow)

10 Hastings Mill

11. Howrah Jute

12. Goureporc

13. Eastern Mfg.

14. Kalvin Jule (Hashimara)

1 5. Auckland Jute

16. Shrce Hanuman 

'17. Karaarhatty 

18. Kanknara

6.4.77

17.4.81 

6.8.81

9.12.81

16.1.82

19.1.82

27.1.82

7.2.82

16.2.82 

26.2.82

2.5.82

20.5.82

2.6.82

13.6.82

16.6.82 

11.8.82

6.8.82

17.10.82

3100

2300

1500

2000

1500

2200

3500

3000

4500

4500

4300

6200

2100

2300

3650

3500

5000

4100

1983

1. Pr«n>. ChandH •

2. f)lashjkarpara

3. Sthri'Rani

4. Shri Gouri Shankar
i^r, : '

5. North Brook
> > • « t .*>VVv.- /

6. Eastern Mfg.
, • V̂ - f  ■

6.4.77

17.4.81

6.8.81

9.12.81

2 7 .1 .8 2

2,6,82

3100

2300

1500

2000

3500

2100



265 Written Answers SRAVANA 18. 1905 Written Answers 26^

1 2 3 ■ ' 4

7. Hashimara 13.6.82 2300

8. Kankanarah 17.10.82 4106^ >

9. Barnagorc 28.1.83 5600

10. Calcutta Jute 30.1.83 1100

11. Victoria 7.3.83 4800

12. Shrcc Hanuman 5.4.83 3000

13. Agarpara i2.5.83 3600

14. Fortwilliam 13.5.83 3400

15. Hukumchand 27.5.83 7000

16. Kanoria Jute 16.6.83 4000

17. Angus 16.6.83 4800

18. Dalhousie Jute 13.7.83 3000

19. Shrcc Prabartak 2.8.83 2200

SeltinR up of Mini T.V. Centres at 
Khuwanipatna

2728. SHRI RASABEHARI BEHERA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state;

(a) whether there is any proposal 
under consideration of Government to set 
up mini Television Centre at Bhawani- 
patna in Kalahandi District, Orissa; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN) :
(a) No, Sir.

(b) Docs not arise.

Rudio Station at Bhawanipatna
t

2729. SHRI RASA BEHAJRI BEHE-
RA : Will the Minister of INFORMA-

TION AND BROADCASTING be plea-
sed to state : ^

(a) whether the Plan to set up a radio 
station in each district to provide greater 
coverage to the rural area is under active 
consideration;

(b) if so, brief outlines of the plan 
and the names of the places selected for 
opening such station;

(c) whether Government are ccMiside- 
ring to open a Radio Stiition at Bhawaai- 
patna, a tribal and backward area of 
Orissa; and

(d) if so, details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DEPA-
RTMENT OF PARLIAMBNTAR.Y 
AFFAIRS (SHRI MALLIKARJUN) ;
(a) and (b) In the approved 6th. Plw , 
there is a proposal to set up local ratiio 
stations at the following select places •
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(i) Kota (Rajasthan) (ii) Keonjhar 
(Orissa) (iii) Adilabad (Andhra Pradesh) 
(iv>Sholapur (Maharashtra) (v) Nagercoil 
(Tamil Nadu) (vi) Diphu (Assam).

(c) No, Sir.

(d) Does not arise.

l i f e
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National Power Grid

2732. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of ENERGY 
be pleased to state •

(a) whether the States have agreed on 
the formation of National Power Grid;

(b) if not, the names of the States 
which have opposed the idea; and

(c) the efforts made so far to persuade 
these States in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF . ENERGY (SHRI 
CHANDRA SHEKHAR -SINGH); (a)

There is general acceptance of the con-
cept of National Grid.

(b) and (c) Do not arise in view o 
reply to clause (a).

Decision on Financial Aspect of Palana 
Thermal Project

2733. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of ENERGY 
be pleased to state •

(a) whether it is a fact that no deci-
sion on the financial aspect of the propo-
sed Palana Thermal Plant of Rajasthan 
has been taken so far;

(b) if so, the reasons for the delay; 
and

(c) the specific date by which financial
sanction will be accorded to the said 
power station and when would it start 
functioning ?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH): (a) 
to (c) The scheme for installation of 
lignite based thermal power station at 
Palana in Bikaner District, comprising of
2 units of 60 MW each had been techno- 
economically cleared by the Central Ele-
ctricity Authority on 27-5-1980 at an 
estimated cost of Rs. 67.38 crores on the 
basis of mineable reserves sufficient to 
sustain the proposed power station for a 
period of about 25 year. As per techno- 
economic appraisal of the CEA, the first 
unit of Palana Thermal Power Project 
can be commissioned in 56 months from 
the date of approval and the'second unit
6 months thereafter, assuming that power 
house and lignite mining projects are 
taken up simultaneously.

The latest cost of the project has, 
however, been estimated now around Rs. 
277 crores. The lignite reserves have 
also been reassessed and are now estima-
ted to enable operation of this power 
station for about 18 years only. It is also 
felt that the over-burden ratio is too high 
consequently resulting in substantial 
increase in the cost of lignite. Therefore,



171 W ritten  Answers AUGUST 9; 1983 Written Answers 272

it would be necessary to have the econo-
mic viability of the project reassessed by 
the CEA before according fiivincial san-
ction to the proposed scheme.

REC Fails to Achieve Targets in Barmer 
and Jaisa’mer

2734. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of ENERGY 
be pleased to state •

(a) whether the Rural Electrifica-
tion Corporation h;is failed to reach its 
village electrification targets in Rajasthan 
•specially in desert districts of Barmer 
and Jaisalmer;

(b) if so, the reasons of its failure;
tnd

(c) to what extent did Government 
fnake any effective endeavour to over-
come the impediments ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH): (a) 
Rural Electrification Schemes are being 
formulated and implemented by the 
States and Union Territorics/Statc Ele-
ctricity Boards in their respective areas 
under the States Plan supplemented by 
financing from Rural Electrification C or-
poration and fi.jancial institutions. The 
main responsibility for formulation and 
implementation of the schemcs is of Ihc 
State Electricity Boards. The Rural 
Electrification Corporation mainly finan-
ces the schemes sponsored by the Slate 
Electricity Boards and assists them in 
formulating and implementing the sche-
mcs to the extent possible. In Rajastlian 
as on 28.2.83, 16,70S villages had b 'cti 
electrified out of a total of 33,305 cen-
sus villages. The progress of village 
electrification in the districts of Jaisalmer 
and Barmer as on 31-3-1983 is as undcr^

 ̂ , Name of district Total No. of villages Villages electrified

Jaisalmer

Barmer

518

857

27

158

 ̂ (b) Thcr shortfall in the achievem ent
of targets due to various reasons 
w h ich  include :

(i) Short supply o f construction  
material.

I*
, (ii) Inadequate power supply.

(iii) Insufficient sub-transmission sys-
tem .

(iv ) Cost escalation,

(v )  Difficult terrain in desert and 
tribal areas.

, ' (y i) Inadequate credit facility and 
slow load growth.

‘ (vii) Lack of co-ordination between 
State Electricity Boards and

Development Agencies 
State Government.

of the

(c) While gearing up the rural elec-
trification programme within the resou-
rces available for the purpose, cff'orti. 
are also continuously being made to in-
crease availability of power and distribu-
tion facilities to make the programme 
more effective. Review meetings are 
being held with the State Electricity 
Boards to increase the tempo of works 
particularly in the backward areas.

The Rural Electrification Corpo-
ration has also taken various steps which 
include :

(i) To ensure proper and close 
liaison with the field organisa-

• tion of the Boards and to 
monitor the execution ,of on-
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going schemes, the Corporation 
has opened Project Offices in 
all States and also sub-offices 
in a few States.

(ii) The Monitoring Division at the 
Corporate Office maintains a 
close watch over the imple-
ment ion of sanctioned schemes 
and identifies major slippages 
in the execution of rural elec-
trification projects with the 
help of Projcct Offices for tak-
ing corrective measures.

(iii) The design of the rural electri-
fication Project and loaning 
policy has been revised to faci-
litate timely implementation of 
schemes.

(iv) REG has pursued SEBS to for-
mulate schemewise works pro-
gramme indicating, inter-alia, 
the works proposed to be done 
during the year, overall requi* 
rement of material for executing 
the works, material ordered/ 
procured and organisational set 
up in existence or proposed to 
be set up.

•
(v) REC has set up a new Division 

headed by a senior officer of 
the Corporation to make a 
detailed study in respect of the 
States in Gangetic Valley with 
the objective to accelerate 
energisation of irrigation pump- 
scts for optimising ground 
water utilisation and also to 
ascertain and assess the total 
resources availability of the 
States This Division will ana-
lyse data and prepare economic 
profiles and also draw up re-
commendations and strategy 
for accelerating the rural elec-
trification programme in these 
States.

. f
■ REC has set up dnother Divi-
•' sion which would be respon-

sible for periodic evaluation of
• the 20-Point Programme in so

far as it relates to rural elec-

trification with particular refo- 
rence, to weaker sections and 
backward areas.

Holding of Pilmotsav at Bombay

2735. SHRIMATI MADHURI 
SJNGH: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state:

(a) whether Government have ex-
pressed willingness to hold the Inter-
national Filmotsav at Bombay in January, 
1984;

(b) if so, the reaction of the Inter-
national Film Producers Association; 
and

(c) the details in this regard 7

THE DEPUTY MINISTER INTHE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE D E-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN) : (a) 
Yes, S ir. Filmotsav ’84 is scheduled to 
be held in Bombay from 3-17, January, 
1984.

(b) The regulations, dates and 
venue of the festival have been approved 
by FIAPF.

(c) The festival is being organised 
by the Directorate of Film Festivals, 
NFDC in collaboration with State 
Government of Maharashtra and the 
Indian film industry. It will comprise 
of Non-competitive foreign film? in the 
official section, Foreign retrospective 
Section, Indian Panorama Section and 
Indian retrospectives and a Market 
Section. The festival is non-competitive. 
No awards will be given but a certificate 
of participation will be given to all 
participants in the festival.

Amount due from buyers to C.I.L.

2736. SHRI BASUDEB ACHA- 
RIA: Will the Minister of ENERGY be 
pleased to state;

(a) whether it 8̂ a fact that the Coal 
India Ltd. has to receive over Rs.250
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«rores from difTerent buyers some of 
whom are public sector undertakings;

THE MINISTER OF STATE IN 
THE DEPARTMENT OF COAL & IN

(b) if so, names
and

(c) steps taken 
amount soon ?

of the debtors ; 

to recovcr the

THE MINISTRY OF ENERGY (SHRI 
DALBIR SINGH) : (a) Yes, Sir.

(b) The names of the debtors arc 
given as under :—

»

Railways Power Plants Steel Plants Government

E. Rly. BSEB DSP MMTC

S.E.B. UPSEB RSP DEFENCE

N. Rly. OSEB BSP F a

S. Rly. PSEB CCWO

SE. Rly. TNEB BSL

NE. Rly. HSEB nsco

SC. Rly. MSEB •

NEF. Rly. MPEB

C. Rly. GEB

W. Rly. WBSEB

Cl. W. DPL

DVC

DESU

BIPS

KDCC 9

CESC •

• NTPC

AEC

(o) The Coal Companies have been 
constantly pursuing with all their con-
sumers for expeditious payment of out-
standings. Ttie Chairman, Coal India 
Ltd., has also written to the Chairman

of the Electricity Boards and ComiNuiies 
for early liquidations of outstandings. 
The matter had also been taken up with 
the concerned States at the Governmental 
level from time to time.
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Amendment to Companies Act

2739. SHRI AMAR ROYPRA- 
DHAN : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a) whether Government propose to 
amend the Companies Act keeping in 
view the entry of non-resident Indians to 
become shareholders of the Company ; 
and

(b) if so, the details thereof and if
not, the reasons therefor ? •

' THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAGAN NATH KAUSHAL) :
(a) There is no such proposal as the 
Companies Act, 1956 is not concerned 
>vith  ̂ th e> shareholding of non-residont 
Indians. It is the Foreign Exchange
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Regulation Act, 1973 which is adminis-
tered by the Ministry of Finance which 
regulates issue or transfer of shares to 
non-resident Indians.

(b) Does not 
above.

arise in view of (a)

Right to vote by Non-Resident lDdi«ns

2740. SHRI AMAR ROYPRA- 
DHAN : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to stale :

(a) whether it is a fact that with a 
view to cxercise their franchise rights 
Government have allowed non-resident 
Indians to cast votes in the Lok Sabha 
and Assembly Elections ;

(b) if so, the details thereof ;

(c) whether it is also a fact that 
non-residents have applied for to cast 
their votes in the elections to be held in 
India; and

(d) if so, the details thereof and 
what action has been taken thereon ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS
(SHRI JAG AN NATH KAUSHAL) :
(a) No, Sir.

(c) Does not arise.

(c) and (d) Certain representations 
have been received asking for voting 
rights to Indians residing abroad. The 
representations have been examined in 
consultation with the Election Commis-
sion. No decision has, however, been 
taken.

Demand of Non-INTUC Unions to Scrap 
Trade Union (Amendment) Rill, 1982

2741. SHRI AMAR ROYPRA- 
DHAN : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
State :

(a) whether it is a fact that non- 
INTUC Trade Unions have demanded to 
scrap the Trade Unions (Amendment)

Bill, 1982 which they described as totally 
anti-labour ; and

(b) if so, the details thereof and 
action Government propose to  take in 
the matter ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) and (b) A t 
a meeting convened by the Minister of 
Labour and Rehabilitation on the 6th 
July, 1983, some of the Central Trade 
Union Organisations suggested some 
improvements in the Tra»..e Unions 
(Amendment) Bill, 1982 whereas a few 
'Vere totally opposed to it. Goveanment 
have noted their reaction.

Discontinuance of Identity Cards to Voters

2742. SHRI AMAR ROYPRA- 
DHAN :

SHRI SUBHASH YADAV ;
SHRI M. RAM GOPAL 

REDDY :
SHRI NAWAL KISHORE 

SHARM A:

Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that identity 
cards system to all voters in the country 
has been abandoned by the Election 
Commission ; and

(b) if so, the details thereof and the 
name of the places where it was intro-
duced 7

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS(SHRI 
JAGAN NATH KAUSHAL) : (a) and
(b) The Election Commission has so far 
introduced the scheme of Photo-identity 
cards in Sikkim, Nagaland in the assem-
bly constituencies of 22-Lcban, 60- 
Mahcndraganj, 50-Sclsclla in the State 
of Meghalaya. In addition, the cons-
tituencies of 1-Jaintia. 2-Rymbai, 10- 
Nongpoh and 37-Baghmara in the State 

.o f Meghalaya were also partly covcred* 
The question whether the schcme should
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be further extended to other States aad 
Union territories will be decided by the 
Commission only after a proper appraisal 
is made by it of the working of the 
scheme in the above-mentioned States.

Dual Pricing for Anti-TB Drugs

2743. SHRI R. P. DAS : Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state :

(a) whether Government have deci-
ded for dual pricing for ethambutol, an« 
anti-TB drug ;

(b) if so, the reasons therofor ;

(c) the impact on the poor patients 
and Government’s proposal to anti-SB 
campaign ; and

(d) whether Government propose to 
supply free medicines to the poor 
patients ?

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R. C. 
RATH) : (a) and (b) The prices fixed by 
the Government are maximum retail 
prices and the manufacturers are free to 
sell Ethambutol formulations at prices 
not exceeding the prices, fixed by the 
Government. The manufacturers have 
however given an assurance that they 
will supply to Government Institutions 
and Private Hospitals at or below prices 
prevailing before the revision.

(c) The manufacturers of Etham-
butol had assured the Government 
that prices of Ethambutol 
fonnulations for supplies to the 
Government/Semi Government/Local 
Bodies/Voluntary Organisations dealing 
with TB would be a t or less than the 
CArlier prices which they were charging 
and they would maintain adequate supply 
to  these institutions at such prices.

(d) Government is supporting and 
financing National Programmes for 
Eradication of Malaria, Leprosy,' TB 
etc.
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Convening of another Tripartite Labour 
Conference

2745. SHRI INDRAJIT GUPTA : 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) whether he proposes to convene 
another tripartite labour conference this 
year ;

(b) if so, whether pending and 
proposed labour bills will be placed on 
the agenda for discussion; and

(c) the number of delegates to be 
allotted to e:.ch central trade union

organisation, and basis for the same ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) to (c) No 
final decision has as yet been taken by 
the Government on :

(i) the date of the Conference;

(ii) the items that should cons-
titute the agenda; and

(iii) the number of seats to be 
allotted to the Central

• . • Trade Union organisations.

Breakdown of Power Supply in Bombay 
on 13-7-19fl3

2746. SHRI INDRAJIT GUPTAJ: 
SH RIM A n GEETA MU- 

KHERJEE :

Will the Minister of 
be pleased to state :

ENERGY

(a) whether there was a total 
break-down of power supply in Bombay 
city and other parts of Maharashtra 
State for several hours on July 13, 
1983;

(b) if so, the causes of the same ;

(c) whether the Western power grid 
was misused by any State to draw 
excessive power at the expense of 
Maharashtra’s normal requirements ; 
and

(d) safeguards, if any, against future 
repetition of such an occurrence ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
Yes, Sir. There was complete break 
down of power supply in Bombay city 
and other parts of Maharashtra on 
13-7-83 due to cascade tripping of gene* 
rating units.

(b) to (d) Government of Mahara-
shtra has constituted an Inquiry Commit-
tee to go into the causes of break down 
of power supply on 13-7-83. This 
Committee will also suggest the measures 
to be taken to avoid recurrcnce of such 
incidents in the future.

Bifurcation of Postal aud Telecommuni-
cations Wings ^

2747. SHRI INDRAJIT GUPTA ;
SHRI CHITTA BASU :
SHRI CHINTAMANI 

PANIGRAHI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it has been decided to
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separate the Postal and Telecommunica-
tion wings completely from each other ; 
and

(b) if so, what would be the specific 
advantages of such a step in respect of 
administrative efficiency ;ind better 
public service ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. V GADGIL) : (a) No 
Sir.

(b) Does not arise.

Complaints by MPs against RPF 
Commissioner, Bibar

2748. SHRI RAMAVATAR SHAS- 
TRI : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state :

(a) whether allegations contained
io Member’s of Parliament letters dated
9 September, 1982, 15 December, 1982,
7 February, 198 3 and 30 April, 1983 
against the Regional Provident Fund 
Commissioner, Bihar, Patna, have been 
got investigated by the Senior Officers of 
the Ministry/CBI;

(b) if so, the results of the investi-
gations and actions taken against the 
erring officials; and

(c) if not, the reasons therefor ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) to (c) Most 
gf the allegitions contained in the 
Member’s of Parliament letters have 
been enquired into by the Deputy Direc-
tor (Vigilance), Employees’ Provident 
Fund Organisation. The investigation has 
rcvraled that there is no dement of 
corruption or improper motive on the 
part of the officer concerned, cxcept 
administrative impropriety in one case 
and certain other procedural lapses. So 
fur as administrative impropriety is con-
cerned, the explanation of the officer has 
been obtained and the same is being 
ofxamincd. As regards procedural lapses,

the Regional Provident Fund Commis-
sioner has been asked to explain and his 
reply is awaited. He has also been asked 
to fix responsibility on other officials con-
cerned for the commissions and omissions 
pointed out in the inquiry report.

•
Other charges are still under inves-

tigation by Deputy Director (Vigilance), 
Employees’ Provident Fund Organisa-
tion.

Installation of Powerful Transmitters at 
Patna and Ranchi

2749. SHRI R.L.P. VERMA : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state ;

(a) whether Government have 
received complaints from the people of 
Bihar that the villages of remote areas 
are not able to catch the news and other 
programmes of concerned All India 
Radio Stations of Patna and Ranchi;

(b) whether it is easy for the 
villagers of Bihar to catch the pro-
grammes of B. B. C and Pakistan Radio 
but it is difficult for them to catch the 
programmes of the Radio Stations in the 
State; and

(c) if so, whether Government pro-
pose to install powerful transmitters in 
these Radio Stations ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING AND IN THE 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR- 
JUN) ' ' (k) and (b) The day 
time broadcast coverage in the State 
of Bihar is available to 91% of the 
State’s population. However, there are 
a few small areas in the State where 
reception is not satisfactory and some 
complaints have been received. In such 
areas, it may be possible to receive 
B.B.C. and Pakistan on short-wave 
during day time and on medium-wave 
during' night time under favourable con-
ditions.

(c) Yes, Sir. There is an approved 
Plan proposal to upgrade the power of
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the AIR transmitter at Patna from 20 
kw mw to 100 kw mw and also tho 
power of the transmitter at Ranchi from
10 kw mw to 100 kw mw during the 
current Plan period. These schemcs are 
under implementation.
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Power Failarc in Maharashtra Brings into 
Focus need for operation of Regional 

Systems

2751. SHRI R. L. BHATIA :.\V ill 
tho Minister of ENERGY be pleased to 
state :

p

(a) whether the rccent power failure 
in M aharashtra has once again brought 
into focus the need for discipline in the 
integrated operation of regional systems;

(b) whether the suggestion for dele-
gation of greater powers to the Centre 
for integrated and co-ordinated opera-
tion has been put to the State Govern-
ments for acceptance; and

(c) if so, their reaction thereto and 
the steps being taken by the Centre to 
press this proposal ?

THE MINISTER OF STATE IN  
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
All the power systems authorities do 
realise that, for successful integrated 
operation of the regional system obser-
vance of operational discipline is a pre-
requisite. However, in the context of 
power failure on 13.7.83 in Maharashtra, 
a Committee, to enquire into the causes 
of power failures, has been constituted 
by the State Government. The steps' 
remedial measures required to be taken 
to avoid recurrence of such incidents 
would be known after the report becomes 
available.

(b) and (c) The Rajadhyaksha Com-
mittee on Power recommended that “ the 
Centre should forthwith take steps to 
acquire the ownership of such EHV 
transmission lines and sub-stations as 
would enable it to operate the regional 
grid optimally.” This recommendation 
alongwith others was referred to State 
Governments for acceptance and com-
ments, if any. Some States have furnish-
ed their written comments. This was also 
discusscd in State Power Ministers Con-
ferences held in 1981 & 1982 to evolve 
a consensus. Many of the States expres-
sed their reservations. It has been felt 
desirable to continue consultations with*
the States before any action is'taken.
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I ;

( ^ )  ?r^ I  f3T?T 5ftnf ^*t

^  »rl I  % %^?r ^?rrifV 

I W  «T5 f  ® ar?^ 5|>ff ?RT »T -̂ 

5*r ^  ^wn?T 3rr | ;

(n )  »T5r?T ^TJT8F>

Ttsp^ % f^ q  «PTT I  ?

3Tjrf jf?n5m % q ftfcn m  f^rw*! ^«
TPJT («ft m n f 5TVT fiT«r) : (?f) 

5 i  ^  3f\T T̂T«T ^  % 3t?it irr»ff

^  frm t ^  »hr % smVoTT

^=q[Eff % a rra iT  'TT ^  ??Ĵ T *lf ftp. 
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(«r) (^) %
|TT 5r??T I

Distribution of Bombay High Gas for 
Fertilizer PlOiits

2754. DR. VASANT KUMAR 
PANDIT: Will the Minister of ENERGY 
be pleased to state :

(a) whether the Ministry have taken 
a final decision on the distribution of 
Bombay High Gas to various States 
particularly for putting up fertilizer 
Plants; if so, the details thereof;

(b) whether Madhya Pradesh and 
some other States are setting up new 
fertilizer plants and have requested the 
Government for supply of Bombay High 
Gas through Pipe line;

(c) whether Canada has agreed to 
lay 1,800 kilometres of Natural Gas 
pipe line from Bombay to Madhya 
Pradesh sophisticated with technology;

(d) whether Canadian Export Deve-
lopment Corporation has agreed to 
provide U.S. 800 million dollars financial 
aid to the proposed new fertilizer plants 
if so, the full details of the proposal; and

(e) whether Government are consi-
dering to establish a consortium of Cana-
dian and State-owned Indian companies 
to execute this proposal ?

THE MINISTER OF STATE IN THE 
d e p a r t m e n t  o f  PETROLEUM & IN 
THE MINISTRY OF ENERGY (SHRI 
GARGI SHANKAR MISHRA): (a) and
(b) The gas-based fertilizer plants already 
approved are being established at Thai 
Vaishet in Maharashtra and Hazira in 
Giyarat; one each in Madhya Pradesh 
and Rajasthan and four in U.P.

(c) to (e) No, Sir.

Study and Assessment Done on Solid 
Waste in Bombay

2755. DR. VASANT KUMAR 
PANDIT : Will the Minister of
ENERGY be pleased to state :

(a) whether attention of Govern-
ment has been drawn to the proceedings 
of the All India Confcrcnce on Solid

Waste Management organised receritly 
by the Institute of Energy Management, 
Bombay ;

(b) if so. whether any assessments 
and studies have been carried out on 
the quantity, cost of transportation, cost 
of destruction of the available Solid 
Waste in the Metropolis of Bombay, 
Delhi, Calcutta and Madras, if so; 
details of study and assessment done on 
Solid Waste in Bombay ;

(c) whether Government would 
compel all Municipal Corporations to 
establish “ Compost Plants” to recycle 
the Solid Waste ;

(d) whether steps are being taken 
by Municipal Corporations to set up 
“incinerators” to destroy infectious 
hospital waste ; and

(e) what other steps are being 
taken to prevent pollution and infection 
from Solid Waste in big cities ?

THE MINISTER OF ENERGY 
(SHRI P. SHIV SHANKAR) : (a) to
(e) Information is being collected and 
will be placed on the Table of the 
House.

c\
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Block Headquarters in the Country Provi-
ded With the Communication Facilities

2757. SHRI HANNAN MOLLAH : 
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of Block head-
quarters in the country ;

(b) whether these headquarters 
have been provided with telecommuni-
cation facilities ;

(c) if not, the reasons thereof and 
the number of headquarters yet to be 
provided with telecommunication 
facilities ;

(d) when this facility is likely to 
be extended there ;

(e) whether there are any proposal 
in this regard ;

(f) if so, details thereof ; and

(g) progress made in this regard so 
far, if any ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) 
3838 Block Headquarters were identi-
fied at the beginning of the current 
Five Year Plan (1980-85).

(b) Most of the Block Headquar-
ters have been provided with telecomuni- 
catioa facilities.
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( c \  (d), (e) and (g) 94 Block 
Headquarters are yet to be provided 
with telecommunication facilities. The 
telecommunication facility in the 
remaining Block Headquarters is pro-
posed to be provided progressively

Name of Circle

during the current Plan subject to 
availability of the financial and material 
rcsourccs.

(f) Circle-wise details of the pro-
posals arc given below :

Number of Block Headquarters for 
which proposals are being undertaken.

1. Bihar — 10

2. Jammu & Kashmir — 6

3. Madhya Pradesh — 1

4. North Eastern — 56

5. Orissa — 6

6. U ttar Pradesh — 6

7. West Bengal — 9

Newsprint Policy

27 58. DR. KRUPASINDHU 
BHOI : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state :

(a) whether criticism has been 
voiced in some quarters over some of 
the provisions in the newsprint policy 
announced by Government for 1983-84 
regarding allowance for wastage, basis 
of calculation of quota in weight, 
clubbing of different editions of news-
papers for allotment of newsprint, 
difference in customs duty paid by small, 
medium and big newspapers and fixation 
of price of the newsprint ; and

(b) if so, the reaction of Govera- 
ment thereto ; and

(c) the steps proposed to be taken 
in the matter ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING AND IN THE 
DEPARTMENT OF PARLIAMEN-

TARY AFFAIRS (SHRI 
JUN) : (a) Yes, Sir.

MALLIKAR-

(b) and (c) The matter of 
reconsidering the existing permissible 
percentage of wastage was referred by 
the Newsprint Advisory Committee to 
a Sub-Committee constituted by it. 
As members of the Sub-Committee 
could not come to an agreed conclusion, 
the matter is being considered further 
and till then it has been decided to 
continue with the existing percentage of 
wastage, viz., 5%. The question of 
exempting all newspapers from payment 
of customs duty on newsprint was 
considered by Government at the time of 
formulation of the budget proposals for 
1983-84. However, this could not be 
agreed to.

Rehabilitation of Victims in Assam

2759. SHRI SONTOSH MOHAN 
d e v  : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state ;

(a) whether all the victims and
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^ c ia l ly  orphans and destitute women in 
Assam have been resettled and properly 
rehabilitated ;

(b) the detailed arrangements made 
for the women and children rendered 
destitilute in Assam ;

(c) the names of organisations and 
institutions who had come forward to 
look after the relief work and other 
details ;

(d) the number of people provided 
jobs under the NRES programmes ; and

(e) the steps being taken for quick
rendering of assistance to genuine
persons ?

THE MINISTER OF STATE IN  
THE MINISTRY OF LABOUR AND 
REHABILrrATION (SHRI DHARMA- 
VIR) : (a) 46,849 affected families
have been given admissible packagc of 
reh a b ilita tio n  assistance and the remain-
ing families are at various stages of 
grant of such assistance. Special
provision for welfare of orphans and 
destitute women is being made under 
th e  existing and new schemcs.

(b) One SOS Village in District
Nowgong for 300 children and one in 
District Mangaldoi for 200 children have 
almost been compl. ted. The ICCW will 
run institute for about 100 children at 
Tezpur.

Some destitute women will be 
provided jobs as foster mothers in the 
SOS Villages and some more as 
Anganwadi workers under the Integrated 
Child Development Services Seheme.

SOS childrens’ Villages of India^ 
Indian Council of Child welfare, Tezpur, 
Assam Carbon Products Ltd., Gauhati, 
Indian Red Cross Socictyj Assam 
Sahayak Samity, Bharat Sevashram 
Sanga, Sisters of Charity and some 
other local Organisations.

(d) None as part of rehabilitation 
programme.

(c) All the refugee camps have

been closed. Central Government have 
released a sum of Rs. 49 71 crores for 
relief and rehabilitation scheme to the 
Government of Assam. The State 
Govemm‘'nt have already given admissi-
ble package of rehabilitation assistance 
to a major portion of the families. The 
remaining families are also being given 
the admissible assistance.

Research By Refining Sector of Hindustan
Petroleum Corporation Limited

2760. SHRI MADHAVRAO 
SCINDIA : Will the Minister of 
ENERGY be pleased to state :

(a) whether it is a fact that the 
refining sectors of the Hindustan Petro-
leum Corporation Limited has not taken 
up basic research so far ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETROLEUM 
& IN THE MINISTRY OF ENERGY 
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) It is not proposed to take 
up basic research work at individual 
refineries. However, research work for 
the development of products and pro-
cesses is planned centrally at Indian 
Oil Corporation Research and Develop-
ment Centre, Faridabad, Engineers 
India Limited Research Centre at 
Gurgaon, Indian Petro-Choraicals Limi-
ted catalyst development Centre at 
Baroda, as well as at the Indian Insti-
tute of Petroleum, Dehradun.

Setting up of Low Power and High 
Power T.V. Transmitters

2761. SHRI MADHAVRAO SCIN-
DIA ; Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state :

(a) whether it is a fact that the 
Government have decided to set up 
another 112 low-powered and 13 high- 
powered T.V. Transmitters throughout 
the country during the next 18 months 
to cover 70 per cent of the population 
by television by the end of 1984;
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(b) if so, whether the Government 
have also taken steps or propose to take 
steps to produce new programmes for 
the education, enlightenment and enter-
tainment of the vast population, pro-
posed to be Covered by television; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMATION 
AND IN THE DEPARTMENT OF 
BROADCASTING AND PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN) : (a) It is proposed to 
establish additional 118 Low Power and 
13 High Power Transmitters during 
Sixth Plan period. These are in addition 
to the 13 High Power Transmitters 
already under execution as part of the 
approved Sixth Plan projects. Thus, by 
the end of Sixth Plan, TV service is 
expected to become available to a popu-
lation of about 70% through 180 TV 
Transmitters.

(b) and (c) The additional TV trans-
mitters being set up during the Sixth 
Plan period will, to begin with, relay 
programmes, including programmes 
on education, enlightenment and enter-
tainment put out by Doordarshan 
Kendras, Delhi. At present, pro-
gramme production facilities are avail-
able at Doordarshan Kendras, Delhi, 
Bombay, Madras. Calcutta, Lucknow, 
Srinagar and Jalandhar in addition to 
the Base Production Centres at Delhi, 
Hydcrbad and Cuttack. Facilites for this 
purpose have already been augmented at 
Cuttack and Hyderabad under INSAT 
TV Utilisation Scheme. For production 
of more programmes, studio facilities 
are being provided at Bangalore, 
Gauhati, Ahmedabad and Trivandrum 
during VI Plan Period. In addition, 
editing and capsuling facilities are 
proposed to be provided at Ranchi, 
Rajkot, Nagpur and Gorakhpur during 
this plan period. Govt, has also cons-
tituted a Working Group of distin-
guished persons/communicators to make 
suitable recommendations on software 
planning of Dooidarshan. The recom-
mendations of this Group are expected to 
become available in a couple of months.

Supply of Steam Coal to Private 
Sector Industry

2762. SHRI MADHAVRAO SGIN- 
DIA : Will the Minister of ENERGY be 
pleased to state ;

(a) whether it is a fact that Coal 
India Limited has been stopped the 
supply of sream coal tr- private sector 
industry; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF COAL & IN 
THE MINISTRY OF ENERGY (SHRI 
DALBIR SINGH) : (a) No, Sir.

(b) Does not arise.

backlog of SC and ST Engineering 
India Ltd.

2763. SHRI DHARAM DASS 
SHASTRI: Will the Minister of ENERGY 
be pleased to refer to reply given t<J 
Starred Question No. 131 on 2nd Marchi 
1982 regarding filling up of posts in 
Engineers India Ltd. reserved for Sche-
duled Castes and Scheduled Tribes and 
state;

(aj the backlog for Scheduled 
Castes and Scheduled Tribes existing 
uiider various categories in Engineers 
India Ltd.

(b) the improvement upon the back-
log this year;

(c) the steps taken to improve upon 
the backlog;

(d) the present position of SC/ST 
employees as well as total employees
category-wise; and

(e) whether there is no one at 
Managers level and above from SC/ST 
category, if so, reason for this while 
other undertakings (EPI, NTPC, STC 
etc.) have Manager from this category ?

TME MINISTER OF STATE IN 
fH E  DEPARTMENT OF PETRO-
LEUM & IN THE MINISTRY OF
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ENERGY (SHRI GARGI SHANKAR under various Categories in Engineers
MISHRA) : (a) The backlog for India Limited as on 31.3.83 is as
Scheduled Caste and Scheduled Tribe follows :

Category SC S T Total

A 182 95 227

B 84 41 125

C 66 31 97

D — —

(b) In the year 1.4.82 to 31.3.83, 
increase in the number of SC/ST 
employees has been 43 (from 197 to 
240) which is 17.5% of the increase in 
the total number of employees.

(c) A statement givitig details of the 
steps taken to improve upon the backlog 
is at statement I.

(d) A statement giving the present 
position of SC/ST employees as well as 
total employees category-wise is at 
statement II.

(e) EIL is somewhat different from 
most other public sector undertakings in 
so far as it is an engineering consultancy 
organisation operating in sophisticated 
areas of technology in the field of Petro-
chemicals, Petroleum Refineries, Ocoan 
Engineering, Fertilizer Plants, Metallur-
gical Plants requiring man-power having 
high degree 'of specialised skill. At 
present there is no one in managerial 
level and above from SC/ST category. 
However, conceited efforts are being 
made to bring about an improvement in 
the position as mentioned in (c) above.

Statement I 

Stepts taken to Improve upon the Backlog

1. EIL has designed a scheme of 
selecting 10 to 12 SC/ST candi-

dates every year for pursuing the 
under graduate engineering 
courses for financial assistance, 
who could be later available for 
induction into the company.

2. Specific reference is made in all 
advcrtisements/notifications to 
employment exchange clearly in-
dicating that posts are reserved 
for SC/ST candidates as per rules.

3. SC/ST candidates are interview-
ed separately to ensure that they 
are not judged by the same • 
standards as the general category 
candidates.

4. Separate advertisements are 
issued inviting applications ex-
clusively from SC/ST candidates.

5. SC/ST candidates arc exempted 
application fee while general 
category candidates are required 
to pay the same.

6. At the time of interviewing can-
didates from the reserved cate-
gories, all efforts are made to 
selcct employees by relaxing the 
standards to the maximum pos-
sible.

7. SC/ST representatives are invari-
ably associated with the Selection 
Committee.
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The position regarding the number o f employees belonging to SC jST  
vis-a-vis' total employees in various grades as on 31,3,1983 /j

^Excluding Sweepers.

Rotation System among Engineering 
Assistants

2764. SHRI CHHOTEY SINGH 
YADAV : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state :

(a) is there no rotation system 
among Engineering Assistants (Senior/ 
Jtmior) for Studios and ENG (Audio- 
graj^y) coverages (outdoor) in Delhi 
T.V. and other centres; and

given below :

Grade Total SC ST
employees

2500— 3000 25 — —

A. (2000— 2800 60 — —

(1800— 2500 136 —

(1500— 2000 198 3 1

(1300— 1800 466 9 —

(1100— 1600 670 37 5

( 800— 1350 478 30 1

B. ( 650— 920 209 11 1

( 715— 1100 177 5 —

( 555— 995 248 20

C. ( 455— 830 367 42 2

( 380— 665 86 16 2

( 350— 595 202 29

( 290— 470 41^^ 7 2

a  ( 245— 370 37-^ 3 2

( 225— 330 28* 10 2

3428 222 18

(b) when rotation system among all 
Engineering Assistants will be intro-
duced; if not, the reasons therefor ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING AND IN THE 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKA- 
RJUN) : (a) and (b) The rotation of 
duties among Senior Engineering Assis-
tants in Doordarshan Kendras for work-
ing in Studios and ENG coverages (out-
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door) is made to the eottent possible 
depending upon the aptitude and suitabi-
lity of personnel and keeping in mind 
administrative requirements.

News Item “ iDterriew of Chairmaa of 
M/s. Escorts Ltd.”

2765. SHRI GULSHER AHMED : 
Will the Minister of LAW, JUSTICE 
a n d  COMPANY AFFAIRS be pleased 
to state :

(a) whether it is a fact that Escorts 
Ltd., New Delhi have refused recently 
registration of certain shares which were 
lodged with Company for registration 
and if so, full details thereof and reasons 
and justification for such refusal;

(b) whether the Chairman of Com-
pany had stated in an interview published 
in ‘ India Today’ dated 15th May, 1983 
that the registration of shares would be 
denied;

(c) whether Chairman of Company 
is. competent legally to threaten refusal 
of such shares for registration and 
whether the Board of Company is dummy 
body in the hands of the Chairman;

(d) what is the role of nominees of 
financial institutions in the reported 
refusal; and

(e) impact of such refusal on nego-
tiability of shares, development of the 
corporate sector, stock exchange and 
non-resident investors ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI JAGAN NATH KAUSHAL) : (a) 
The transfer of shares of a Company is, 
broadly, a matter of internal administra-
tion of the company and is governed by 
its Articles of Association. If allowed by 
the articles, the power to refuse registra-
tion of transfer may be exercised by the 
Board of Directors. However, under the 
Companies Act, 1956 no intimation is 
required to be given by the company 
concerned to the Government in respect 
of transfer of shares lodged with the 
company and/or about its refusal, if any, 
to register the transfer of sharicB. In the

event of such a refusal the aggrieved 
person may either approach the Court 
under section 155 ibid for rectification 
of the register of members of the com-
pany, or alternatively, file an appeal 
under section 111 ibid before the Com-
pany Law Board, a quasi-judicial body. 
This Department would know of the 
refusal to register the transfer of shares 
in question only if and when an appeal 
is filed under section 111 ibid before the 
Company Law Board. No such appeal, 
in respect of shares of Escorts has so 
f^r been filed with the Company Law 
Board. Government has no further in-
formation on this subject.

(b) The Government’s attention has 
b^en drawn to the interview of Chair-
man, Escorts Limited as reported in 
‘India Today’ of 15th May, 1983, 
wherein, inter-alia, he is reported to 
have said “ Well, the law is on my side. 
He has not read my Articles of Associa-
tion which clearly state that we can keep 
out undesirable investors” . The point 
made could be considered appropriately 
by the Court or the Board as the case 
may be if and when one of these autho-
rities is approachcd by the aggrieved 
party as referred to at (a) above.

(c) to (e) Do not arise in view of 
reply to question (a) above.

Non-Payment of Minimum Wages to the 
Workers in Bauxite Mines of Lohardaga 

Palaman in Bihar

2766. SHRIMATI SUMATI 
ORAON : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state :

(a) whether attention of the Minis-
try have been drawn towards a news 
item captioned ‘Tribals Cynical of CM’s 
promises* as appeared in the Times of 
India, New Delhi of 21 May, 1983 
where in the non-payment of Govern-
ment fixed minimum wage to quarries 
workers in Bauxite ore mines in Lohar- 
daga/Palamau districts in Bihar as also 
inadequate or no medical and housing 
facilities for such workers has been 
pointed out; and
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(b) if so, Government’s reaction 
thereto and proposals, if any to enquire 
into this m atter ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PA U L) ; (a) Yes, Sir.

(b) Officers of the Central Indus-
trial Relations Machinery have carried 
out inspections in Bauxite mines in 
Lohardaga and Palamau Districts. Cases 
of short payments were detected and 
taken up with the employers and pay-
ments got made to the workers. Accor-
ding to available information, the emp-
loyers of Hindalco and Min-:rals have 
provided housing facilities to a section 
of these workers and have also been 
providing them medical facilities.

Jobs to the Workers Involved in 
Textile Stricke

2767. SHRI A.T. PATIL : Will the 
Minister of LABOUR AND REHABILI-
TATION be pleased to slate :

(a) whether it is a fact that thou-
sands of textile workers involved in 
the prolonged strike, report for duty 
every day at the gates of the mills, but 
that they are denied jobs by the Mill- 
owners, is so, what is their number 
according to the recent information 
available; and

(b) the action Government propose 
to take to provide jobs to these workers?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) and (b) 
There is a steady increase la the atten-
dance of Bombay Textile Mills which 
stood at 1,33,132--(1,18,261 workers, 
14871 technical and supervisory staff)— 
in 57 out of 60 mills which were open 
as on 5.8.1983. The pre-strike atten-
dance in the 60 mi^s was 1.69 lakh 
workers. According to information 
received from the Government of Maha 
rashtra about 50,000 workers were still 
out of employment; of which nearly 
30,000 workers are of the 14 sick mills 
and about 20,000 workers are affected 
by the strike. EflForts are being made to

revive the sick mills under the conccsr 
sional financial assistance scheme of the 
Reserve Bank of India, and for the absor-
ption by the mill managements of the 
remaining workers within a reasonable 
time.

Petition Submitted by Refugees of M .P.V.
Kunanpalii of Malkangiri Zones 

Koraput (Orissa)

2768. SHRI AJITBAO : Will the 
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government have 
received a petition submitted jointly by
the refugees of M. P. V. Kunanpalii of 
Malkangiri Zone, Koraput (Orissa) about 
the meagre land allotted to them for 
livelihood; and

(b) if so, steps Government have 
taken in this matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
REHABILITATION (SHRI DHARMA- 
VIR) : (a) Yes, Sir, The petitioners in 
their representation have requested for 
allotment of Homestead Plots of 0.46 
acres.

(b) The existing allotment of 0*31 
acres is almost twice that of the entitle-
ment of 0.16 acres laid down in the 
present order.

^  TTf5I

2 7 6 9 . «n?
^  ffqr fv  i

qPTJT I  ;

(«?r) ^

3 ik
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(»r) ^

% ^ j f y ,  ^T?fV ^RJTf ?T ^ -

^  ^  I  3t\ t  ^rf? ^ t, ?TT?FrT ^  
^  «pV I  ?

qifffw) : (^ )  ^q5T5^ g'srqT 
^  srf^53R ^  7 7 7 8  ^JT=^ft JTT%^ 

*r3T5fV sftT ^  iT3r?^

TK ^ I T  5F7T T |  f  I

( ^ )  r̂fsr̂ Ĵ T f?rr^ stI t

*fnf^RV TT32T srif^^fT lff ?RT

^  n |  f?5ErfrI fJT^^T^^ITT I  :

fnrwR^ >rf«nsiT fs ff ir ; sTfcPsjR 

t!TF^?7 r^fjl 3T\t ST^oT ^7- 

arW^iriT, 1952 % cv
I  1 'Tf^ 3TT̂

?trr?fy *F> Hr^s?r fjrPEr ^

3.80  '̂TtT ^  ^fdcT- 

^  afVr Trf^ ^^iJTF fT|f 11

TT51I iftm  : srfrr^sH ^

f q ^  71^ 1 .60  Sfpctf

^o ^  TTf r̂ ^ q r  ^  t  af̂ T: 

mr5T ^arr ^  ^rar^ 3 .09
TTf^ ^̂ T?TT 11

(^ )  srr T ^ t l  3t1^

*T«fm*i*r ?T̂ T € \  irsr i t  ^rrqift i

« T ^  f^o
q r  15l|w'^>T ftw i r^f«I cl«TT TT5f̂  

iftm  f5f»m v t  w m  TTf5T

2 7 7 0 . Jsft ffr^m  ftrif : ÎTT «rH aftr 
^nft 5T?TT% frqr ip?jr f«F: 

( v )  »Tfr F^ffqffyy

?ft-255, crf^^rr
^^-11  lTTlTTqT>, f̂ *TTf?TT

PF5I% ^ ^ P f t  g  ?T«Tf ?fr ^

5 % ^THT JpJT^rft r^Tf^

«̂TT T T ^  '̂t^lT f^n*T % it

f*Rr^ TlfsiT STfTT Tt I  «̂TT ^PTift

q r  w  ^  ftrcTfft I ;

( ^ )  ^  ?«nq?!T % %TT
3T  ̂ ^5F ^*f=^Tfy l^r'jffT ^T

f5T^T f q  I  «̂!TT f̂ T |^?^T3f1f T̂ f^cT^ff 

•fH- srm  »rf I  «̂TT «pf«r f q  ^«n 

% sr^«F ta ? 0 -  3rif«nT 

3tVt

( t t )

r»T^ ? af^T ^t, ^
S l f t T T ^ I  «̂TT ^ T ^ m

spTjfarr^ ^  I  ?

SIR a fh  g?T̂ ??T q?TT5m ^

Tfsft («ft : ( ^ )

% ^ ^ m x ,  s r f ^ T ^  if 13

aftT 75 ^ A ^ i \  tf^r^ 
*̂ 3T9-6‘ anqr?: q r  ^ ti t  «ft ^  j  i ^?f- 
=qift '>^^T^^ f^fg-/^»T^fy

^  TTf^nff spt 5nTT % iTT̂  Jf 

^4=^rTft f5Tf^/^1T=^T<t T T ^  sftm 

snf«r«PTfc2Tlf STTT ^  r?«rf^cv
I :

WfTTTV Hf^«lT fffftr

^  sr̂ T 1983 ^  2 .97C\
^  T T %  SflTT I  TTfjfT

?T^ I  I

aftin

st Rt53R % 1.67 5rm.^q% qft
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TT% 3TJIT «FT I  3 fh  ffVI TTf̂ T STTTETT 

t  I

(»r) % 3T5(t t t :

??r% ^  ^  ̂

33 5^'s?TTit I  Fsre^f ^ ^

^3r»TR Tjc5 % if I ^TT-

'̂V̂ T fTTTTir ^  Jr

6.25 ^'rq srf^ ^  ^  3TTf«r̂
^  3T2riq»fV '̂V i t  t  3tVt 

IJ?T  ̂ ITTir^ ^  1 4 ^ 0  srf^f^fT v'V

^  ^  3Ti!TiTTfV sfV ifs rf t ^  I  I

(^r) 3ft, I

Employees of tbe Ministry under 
Suspension

2771. DR. A. U. AZMI : Will 
the Minister of ENERGY be pleased to 
state :

(a) the number of employees of his 
Ministry and its attiichod anJ subordi-
nate offices who arc under suspension or 
were under su:.pension on grounds other 
than criminal or against whom disciplinary 
proceedings were taken or are in pro-
gress during the last live years together 
with reasons for taking such a recourse ;

(b) when were they suspended or 
disciplinary proceedings taken and in 
how many cases was the suspension 
reviewed ;

(c) was the subsistence allowance 
reviewed immediately a'’ter 90 days of 
suspension ; if not, reasons together with 
details of steps taken to authorise them 
the increased or decreased allowance 
with retrospective effect;

(d) in how many cases were charges 
not communicatcd to Government 
servants after suspension ; and

(e) the present position of the cases 
pending investigation, trial or inquiry 
and what steps are proposed to be taken 
to expedite them ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) to
(e) The information is being collected 
and will be laid on the Table of the 
House.

Public Servants Working in M/O Labour 
and Rehabilitation who arc Under 

Suspension

2772. DR. A. U. AZMI : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the number of employees of his 
Ministry and its attached and subordinate 
offices who are under suspension or were 
placed under suspension on grounds 
other than criminal or against whom 
disciplinary proceedings arc in progress 
during the last five years together with 
reasons for taking the above action ;

(b) when were they suspened or 
disciplinary proceedings instituted and in 
how many cases was the suspension 
reviewed ;

(c) was the subsistence allowance 
reviewed immediately after 90 days of 
their suspension ; if not, reasons thereof 
together with stops taken to authorise 
the increase or decrease therein with 
retrospective effect ;

(d) in how many cases were the 
charges not communicated to the Govern-
ment servants after suspension ; and

(e) the present position of the cases 
pending investigation or trial and what 
steps are proposed to expedite them ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PAT[L) : (a) to (e) The 
information is being collected and will 
be placed on the Table of the House.

Recognition of FDSOs which have Sufficient
Workload by P & T Department

2773. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
COMMUNICATIONS be pleased to 
gtatei
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(a) whether a decision has been 
taken by the P & T Department for the 
recognition of Extra Dopartraontal Sub- 
Offices which hiivo a sufficient woric- 
load (as distinguished from those which 
are declared Extra Dcpartmantal Sub- 
Office only on the basis of P. C. O. 
facility in them) as equivalent to Depart-
mental Sub-Offices for the calculation of 
the co-efficient for Head Offices, Postal 
Sub-division and Divisions :

(b) if so, the date with effect from 
which the decision has been implemented 
and conveyed to the circle and Divisional 
Offices ; and

(c) the likely date of implementa-
tion in case it has not been conveyed so 
far ?

THE MINISTER OF STATE IN 
THE m i n i s t r y  o f  COMMUNICA-
TIONS (SHRI V. N. GADGIL) : (a) 
Yes, Sir. The Extra-departmental Sub- 
offices opjncd oa the basis of P. C. O. 
facility which justify retention on certain 
work load and income co.isiJeration will 
also be treated as departmental Sub-
offices for th i c.ilculation of the co-
efficient for Head Offices, Postal Sub-
divisions and divisions.

(b) and (c) The instructions are 
being issued very shortly and will take 
effect from the date of issue.

Weightage in the Calculation of Work-Load 
for Sanctioning of Administrative Unit

2774. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
COMMUNICATIONS be pleased to 
state :

(a) whether the P & T Department 
give a w eightage of 5 per cent in the  
calculation of workload for sanctioning 
of adm inistrative uuits like telegraph 
Sub“Divisions and Divisions, in ccrtain 
items, for hilly and backward areas ;

(b) if so, the cxact items on which 
the weightage .is given ;

(c) whether similar weightage is 
also given in respect of the sanctioning

of the administrative units in postal 
side ;

(d) if so, the exact details in this 
regard ; and

(e) if not, the reasons therefor and 
the likely date by which this would be 
given ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL) ; (a) 
A weightage of 25% extra is given on 
difficult terrain i.e. terrain accepted as 
difficult by the Government of India.

(b) Weightage is given on equipped 
capacity and working linos of the ex-
changes.

(c) No, Sir.

(c) Does not arise.

(e) The qucitijn  of giving weightage 
for sanctioning of ad ninistrative units like 
Head Post Offices aad Postal Divi-
sions in hilly and backward areas is 
under examination and a decision will 
be taken as early as possible.

Writing off Debts by M{s. Escorts Ltd.

2775. DR. VASANT KUMAR 
PANDIT : Will the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a) whether it is a fact that Escorts 
Ltd, wrote off debts aggregating to Rs. 
41.28 lakhs during the year 1982 
(schedule 13 of the Balance Sheet) ;

(b) whether it is also a fact that 
the Board of Directors of the Company 
have given no information or justification 
about writing off such huge amount in 
their report to shareholders of the 
Company ;

(c) whether Government have 
initiated any action against the Directors 
of the Company for the aforesaid lapse ; 
if not, the reasons therefor ;

(d) action proposed by Govermnent
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in this behalf in order to safeguard the 
interests of the company and its share-
holders ; and

(e) the role of financial institutions 
in this behalf who reportedly hold bulk 
of the equity capital of the c o n ^ n y  ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSHAL): (a) 
Yes, Sir.

(b) Apart from the fact that the 
statutory provisions do not require the 
Board of Directors to set out justifica-
tion for write off of bad debts, it is seen 
that this amount as a proportion of the 
total turnover of Rs. 223.18 crores of 
this company during 1982 works out 
approximately .only to 0.2% which may 
not be considered to be on the high side. 
There has also been no adverse comments 
from the statutory auditors o f this 
company in this respect.

(c) to (e) Do not arise in view of
(b) above.

Selling of Plant and Machinery by M/s 
Escorts Ltd.

2776. SHRI H. N. NANJE 
GOWDA : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a) whether it is a fact that Escorts 
Ltd, sold Plant and machinery of the 
book value of Rs. 22.16 lakhs during 
the year 1982 (schedule 5 of 
balance sheet) ;

(b) whether it is also a fact that said 
machinery was sold by the Company to 
a relation of Company’s Director or to a 
firm/company owned by Director’s 
relation and if so, dctcails thereof ;

(c) whether it is a fact that Board
of Directors have given no information or
justification about the sale of such large 
assets of the company in their report 
to members;

(d) if so, action taken by Govern 
ment against defaulting directors i

(c) action proposed by Government 
to  safeguard the interests of Company 
and its shareholders ; and

(f) the role of financial institutions 
in this behalf who are reportedly owning 
bulk of Company’s equity capital 7

THE MINISTER OF LAW. 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSHAL) : (u) 
As per Schedule 5 appended to the 
belance sheet of the company as at 
31-12-1982, a sum of Rs. 22.30 lakhs 
has been deducted from the value of 
plant and machmery (including Rs. 0.14 
lakh on account of change in the rate of 
exchange). However, there is no indi-
cation in the said balance sheet as to 
whether deduction was on account of 
sales of the plant and machinery alone,

(b) and (c) There is no requirement 
under the Company Law for disclosing in 
the annual accounts the names of porsoos 
to whom the assets, if any, are sold.

In the absence of identification of 
facts in this question, it is not posible to 
comment whether the requirements of 
Company Law would be attracted and/or 
have been complied with in this case.

(d) and (e) Do not arise.

(f) As informed by the Industrial 
Finance Corporation of India, sale/dis-
posal of fixed assets charged to the 
financial institutions are subjected to 
their scrutiny and in case the sale/dispusal 
exceeds 1/2% of the total written down 
value of assets during one accounting 
year, their prior approval is necessary. 
The financial institutions, however are 
administratively under the control of the 
Ministry of Finance.

News Itan“ Panjab’s ConceDtration Camps"

2777. SHRI BASUDEB ACHA- 
RIA :

SHRI AJIT KUMAR 
SAHA :

Will the Minister of LABOUR 
a n d  REHABILTTATtON be pleased to 
state X
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(a) whether Ihe attention of Govern-
ment has been drawn to a news item 
in the “ Tribune” dated 1st June, i 983 
titled “ Punjab’s concentration camps” ;

(b) if so, the ccntral theme of the 
said write-up ; and

(c) reaction of the Government on 
the whole matter ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) Yes, Sir.

(b) The central theme of the write-
up is alleged sale and ill-treatment of the 
Bifaari Labourers in the State of Punjab.

(c) According to information recei-
ved from the State Government of 
P u r^b , the matter has been thoroughly 
investigated and it has been found that 
the news item does not depict ,the true 
picture.

THE MINISTER OF SIATE IN 
THE DEPARTMENT OF COAL & IN 
THE MINISTRY OF ENERGY (SHRI 
DALBIR SINGH) : (a) In 1979, it was 
proposed to departmentalise transporta-
tion of coke, coal and sand in the Coal 
Companies of Coal India Ltd. in a 
phased manner. When action in 
pursuance thereof was resorted to, 
on th.‘ basis of the intervention of 
Director General Resettlement, some 
Companies of ex-servicemen were allowed 
to carry out the work of transportation 
by the Coal Companies. It is felt that 
these companies, have not come up to 
the expectations of the BCCL and other 
Coal Companies.

(b) to (e) In pursuance of the ex-
perience gained, Government have taken 
the decision to review at an early date 
the decision in consultation with the 
Ministry of Defence as its ex-employees 
are involved.

Transportation of Coal with the help of 
Ex-servicemen trucks Cos.-B.C.C.L.

2778. SHRI R. P. DAS :
SHRI SYED MASUDAL 

HOSSAIN :

Will the Minister of ENERGY be 
pleased to state :

(a) whether it is a fact that the 
departmentalisation of coal transport 
with the help of ex-servicemen truck 
companies have not come up expecta-
tions of Bharat Coking Coal Ltd., 
despite providing to such companies with 
trucks and other facilities at subsidised 
costs ;

(b) if so, how Government are going 
to move in correcting the whole matter ;

(c) whether the matter will be taken 
up with the Defcnce Ministry as their ex- 
employees are involved ;

(d) if so, by what time ; and

(e) if not, the reasons for not 
taking up the matter with the Defence 

Ministry ?•

Increase in minimum Wages for mine 
Workers

2779. SHRI AMAR ROYPRA- 
DHAN : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state :

(a) whether it is a fact that Govern-
ment propose to increase the minimum 
wages for mines workers ;

•
(b) if so, the details thereof ;

(c) whether this increase would be 
in consonance with the present consumer 
price index ; and

(d) if so, the details thereof and if 
not, the reasons therefor ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) to (d)
The Central Government had last 
revised minimun rates of wages 
in the scheduled mining employments 
in September, 1982 based on the 12 
monthly average consumer price index 
of 432 as it existted at the end of 
October, 1981. As the average indeix
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had reached 482 points at the Qod of 
February, 1983 proposals have been 
notified by the Central Government on 
the 18th June, 1983 for a futher revision 
of minimum rates of wages in respect of

these workers which stipulates an 
increase of 11.6% over the existing rates 
of wages. The proposed rates of wages 
and current rates of wages in the mining 
employments are as *ander :—

(per day)

Existing rates Proposed revised rates

Above
ground

Below
ground

Above
ground

Below
ground

Mining employments

Unskilled Rs. 8.75 Rs. 10.50 R s.9 .75 Rs. 11.75

Semi-skilled/
Unskilled
Supervisory

Rs. 11.00 Rs. 13.25 Rs. 12.25 Rs. 14.75

Skilled Rs. 13.50 Rs. 16.25 Rs. 15.00 Rs. 18.00

Clerical Rs. 13.50 • • • Rs. 15.00 • • •

«\
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Power General Ion fa Bihar

2781. SHRI BHOGENDRA JHA : 
WUl the Minister of ENERGY be 
pleased to refer to the replies given on 
26 April, 1983 to USQ Nos. 8683 and 
8693 regarding power generation 
capacity at the end of 1982, state-wise 
and power generation in Bihar and 
state :

(a) what are the specific factors 
responsible for power generation in 
Bihar as a whole and particularly, for 
Barauni and Patratu Thermal Power 
Stations ;

(b) whether power availability for 
North Bihar and the rest of Bihar have 
gone down drastically during the last 
ten years ; if so, the actual annual 
figures ; and

(c) whether any responsibility has 
been fixed for chronic failure ; if so, 
details thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) :
(a) Thu main factors for less power 
generation in Bihar are unsatisfactory 
performance of Patratu and Barauni

Thermal Power Station. Hie reasons 
for less generation of these two stations 
are  as under

Patratu :

(i) Long duration outages

(ti) Prolonged period of planned 
maintenance in relation to 
normal time required.

Barauni :

(i) I/3W output from three units 
of 15 MW due to aging.

(ii) Prolonged maintenance period 
on two units of 50 MW each.

(b) A statement indicating electri-
city sold by Bihar State Electricity 
sold by Bihar State Electricity Board 
in the N orth Bihar during the last ten 
years i.e. 1970-71 to 1979-80 is given 
in the statement attached.

(c) The unsatisfactory situation has 
arisen as a result of poor performance 
of the existing thermal plants and also 
delay in commissioning of additional 
generating capacity. All eflForts are 
being made to improve the position.

Statement

Electricity sold by Bihar State Electricity Board to ult'mate consumers in North
Bihar* and rest o f Bihar*

Year North Bihar Rest of Bihar Total

1 2 3 4

1970-71 97.87 1252.36 1350.23

1971-72 109.44 1359.04 1468.48

1972-73 139.28 1347.15 1486.43

1973-74 169.13 1428.44 1597.57



329 WrUten Answtrs SRAVANA 18, 1905 (JSAKA) W rittm  Ansm rs  330

1 2 3 4

1974-75 196.16 1648.87 1845.03

1975-76 318.07 2254.49 2572.56

1976-77 329.23 2484.10 2813.33

1977-78 348.84 2434.14 2782.98

1978-79 379.85 2298.50 2678.35

1979-80 365.96 2213.27 2579.23

Source ;— The above information has been taken from the ' ‘Public Electricity 
Statistics of Bihar” for the year 1979-80 published by Bihar State 
Electricity Board.

Note : The figures of sale by licensees are not iiicludcd.

Complaint Against Hindustan Lever

2782. SHRIMATI GEETA MU- 
KHERJEE ; Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a) whether complaints have been 
received by Government  ̂alleging collu-
sion between the bureaucracy and big 
companies in the matter of investigation 
against the concerns falling within the 
ambit of M.R.T.P. Act ;

(b) if so, the details thereof ; and

(c) whether M/s. Hira Lai B«gaj 
and Sons, Faridkot have also complained 
in this connection and alleged that an 
abrupt closure was applied to the inves-
tigation against Hindustan Lever Limited 
in the matter of their complaint against 
the company, what steps do the Govern-
ment propose to take in this regard ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSIIAL) :
(a) and (b) No, Sir.

(c) M.R.T.P. Commission has 
stated in this regard that M/s. Hiralal

Bajaj & Sons, Faridkot, had submitted 
a complaint against M/s. Hindustan 
Lever alleging that M/s Hindustan Lever 
Limited had stopped supplying its pro- 
ducts to ^he complainant since July, 
1981 but the matter was closed as no 
evidence of any restrictive or monopolism 
tic trade practice was forthcoming.

The firm submitted another 
complaint in June, 1983 under Section
10 of the MRTP Act, against M/s 
Hindustan Lever Limited. After 
examining this m atter, the MRTP 
Commission has directed an investigation 
by the Director of Investigation, whick 
is currently in progress.

Representatioki Against Sale of Some 
Units By Hindustan lyever

2783. SHRIMATI GEETA MUKHBR- 
JE E :

SHRI SUBODH SEN :
SHRI INDRAJIT GUPTA :

Will the Minister of LAWj 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a) whether the employe
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shareholders of Hindustan Lever 
Limited have represented to Government 
that the proposal to sell a number of 
Units belonging to Hindustan Lever 
Limited to another Company is an act 
of oppression by the foreign shareholders 
on the Indian shareholders within the 
meaning of the section 397 of the 
Companies Act ; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAGAN NATH KAUSHAL) :
(a) A letter has been rcceivcd (on 20lh 
June 1983) from Shri Indrajit Gupta, 
M.P. forwarding a copy of the reso-
lution passed by M/s. Hindustan Lever 
Mazdoor Sabha, Ghaziabv-id Centre, 
Ghaziabad, in their general body meeting 
held on 14.6.1983, opining inler alia, 
that in the preamble of the res. lution 
‘‘restriction of sale lo a pec-dotermined 
single party at an alre idy fixed price 
through Uiiilivur appoiiUecs known as 
Board of Directors of the company 
amounts to oppression of majority on a 
minority of Indian shiircholdcrs.” 
However, iii the aforesaid reprcsentalion, 
there is no mention of Section 397 of 
the Companies Act, 1956. According 
to the relative legal provisions, section 
S97 is invokable only by the meraber(s) 
(I.e. shareholder(s)) of a company and 
not by the employees as in this case.

(b) The reprcsen'.ation is under 
examination.

Representation From Employees and Share-
Holders of Hindustan Lever Ltd.

2784. SH R IM A T i GEETA MU-
KHERJEE : 

SHRI SUSHIL BHATTA- 
CHARYA:

Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

I (a) whether a representation from 
the cmployees-cum-shareholders of 
Dalda Ghaziabad Factory of Hindustan 
Lever Limited against the collusive sale

proposed to be struck between 
Hindustan Lover Limited and M/s. 
Lipton India Limited has been received 
by Government ; and

(b) if so, the action taken thereon ?

THE Mi n i s t e r  o f  l a w , 
j u s t i c e  a n d  c o m p a n y  AFFAIRS
(SHRI JAGANNATH KAUSHAL) :
(a) A letter was rcceivcd by the Govern-
ment (on 20th June, 1983) from Shri 
Indcrjit Gupta, M.P., forwarding copy 
of a resolution passed by M/s. Hindustan 
Lever Mazdoor Sabha, Ghaziabad 
Centro, Ghaziabad, in their General 
Body Meeting hold on 14.6.83 opposing 
the sale of its certain undertakings by 
Hindustan Lever Ltd., to Lipton India 
Ltd. Prime-facie, it appears that the 
representation is only by the employees 
and not the shareholders.

(a) The representation is under 
examination.

Procedure followed in appointment of 
Judges of High Court

2785. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of LAW,
JUSTICE AND COMPANY ApFAIRS 
be pleased to state :

(a) the procedure followed for the 
selection of High Court Judges ; and

(b) whether before appointment 
any high court judge it is ensured by 
Government that he had not indulged 
in any activity of legal favouritigm or 
that some strictures were passed by any 
enquiry board or authorfty ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSHAL) :
(a) Appointment of Judges of the High 
Courts are made in accordance with the 
procedure prescribed in Article 217 (1) 
of the Constitution. The President 
appoints such Judges after consultation 
with the Chief Justice of India, the 
Governor of the State and, in case of 
appointment other than the Chief 
Justice, the Chief Justice of the High 
Court.
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(b) The Union Government have 
emphasised on the State Governments 
that in view of the position enjoyed by 
a Judge of a High Court, it is necessary 
that all relevant information should be 
available with the Union Government 
when his appointment is being consi-
dered. The State Governments have 
been requested that whenever a 
recommendation is sent for the initial 
appoirtment of a person, complete 
information regarding the character and 
antecedents of that person should be 
sent to the Central Government.

Proposal to Set up a New Monitoring 
Station At Bbopal

2786. SHRI KAMAL NATH : 
Will the Minister of COMMUNICA-
TIONS be pleased to state ;

(a) whether there is a proposal to 
set up a new monitoring station at 
Bhopal ;

(b) the purpose for setting up of 
such a station ; and

(c) the 
project ?

cost involved in the

THE MIN 1STRR OF STa TE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) 
Yes, Sir,

(b) The proposed wireless Moni-
toring Station is intonded to meet the 
requirement of regulatory monitoring of 
wireless operations in the Central Region 
of the country which is not adequately 
covered, a t present. It will have the 
following main functions :—

(i) Check through monitoring the 
adherence of the authorised 
wireless transmissions to the 
conditions of licence/authori-
sation and detect unauthorised 
transmissions ;

(ii) Assist in the clearance of radio 
interference to authorised 
wireless services, e.g., communi- 
catioa, broadcasting, navigation, 
etc.

(iii) Study the radio frequency 
spectrum occupancy/vacancy 
with a view to finding frequen-
cies for new authorisations and 
optimum use of the spectrum 
resource.

(iv) Assist wireless users in the 
region to maintain iheir opera-
tions within specified national 
and international standards.

(c) Rs. 28.95 lakhs.

Indo<Canada Agreement on Joint 
Mechanism

2787. SHRI ARJUN SETHI : 
Will the Minister of ENEGY be pleased- 
to state :

(a) whether it is a fact that there 
has recently been an agreement between 
India and Canada to establish a 'Joint 
Mechanism’ which would facilitate 
transfer of technology in t he fields of
oil and gas ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PETROLEUM
& IN THE MINISTRY OF ENERGY 
(SHRI GARGI S^IANKAR MISHRA) :
(a) No, Sir.

(b) Does not arise.
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SUte Duty Clearance Certificate In respect 
of Provident Fund Amount

2789. SHRI J. S. PATIL : Will 
the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) whether it is a fact that the 
heirs/nominees of the deceased member 
of Provident Fund are required to 
produce Estate Duty clearance certi-
ficate, if the P. F. amount due is more 
than Rs. 25,000 ;

(b) whetker it is a fact that the 
section 10 (2) of Employees Provident 
Fund Act, 1952, grants immunity to the 
P. P. amount from any debts, liabilities 
iacurred, and from any attachm nt, dccree 
from court or any other authorities ;

(c) if so, why the P. F. authorities 
should insist on a clearance certificate 
from the Estate Duty authorities defea-
ting the spirit behind the section 10 (?) 
of P. F. Act ; and

(d) action Government propose to 
take to remove this anomaly ?

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
VEERENDRA PATIL) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Section 53 (1) (b) of the Estate 
Duty Act makes the trustees of a provi-
dent fund accountable for the estate duty 
to the extent of the dcccascd which have 
at any time been under their manage-
ment. The provident fund authorities, 
therefore, insist on the production of 
Estate Duty Clearance Certificate before 
releasing the amount standing to the 
credit of a deceased member.

(d) Docs not arise.

Statement correcting reply to USD No. 
9812 Dt. 27-4>82 Re ; conversion of wakf 
preperty into a Hotel in PaharganJ Delhi

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSHAL) : In 
paragraph 2 of the reply to the Lok 
Sabha Unstarred Question No. 9812 for 
the 27th April, 1982 by Shri Rashecd 
Masood, it was stated, “ The said tenants 
have deviated from the agreement 
and their tenancy had been cancelled 
by the Delhi Wakf Board, which has also 
filed a suit for possession on 3-10-1979 
and the case is pending in the D istrict 
C ourt.”

The fact is, however, that two 
separate proceedings were undertaken by 
the Delhi Wakf Board ; (1) an appli-
cation was filed on 30-10-19 79 under 
section 19 of the Slum Areas (Improve-
ment and Clearance) Act, 1956 for 
permission to institute a suit or permis-
sion for eviction of a tenant before the 
competent authority (Slums) ; and (2) 
the suit for possession of the covered 
dalan varandah and terraace (gallary) 
situated in the second floor of the Masjid 
Qaziwali, Paharganj, Delhi which was 
unauthorisedly occupied by the tenants, 
was filed on the 27th September, 1979.

ITie information given in reply to 
the answer earlier was based on the facts
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made available by the Delhi Administra-
tion/Delhi Wakf Board. They have now 
classified the position and have corrected 
the information which was sent by them 
earlier.

PROF. K. K. TEWARY (Buxar) :
I had raised a point yesterday about the 
misuse and defalcation of hundreds of 
rupees given by the Central Government 
to the Jammu & Kashmir Government. 
This relates to the rch-.ibilitation pro- 
gramme which is a concurrent subject. 
This House is competent to discuss about 
the Misuse of central allocation by the 
Jammu & Kashmir Government. Aftar 
the partition, thousands and thous-
ands of refugees came frcm Pakistan and 
they have not yet been rehabilitated. 
After 1947, till today, these refugees 
have not been settled ; and hundreds of 
crores of rupees have been eaten away 
by them. {Interruptions) Mr. Speaker. I 
have drawn your attention to this aspect. 
{.Interruptions)

MR. SPEAKER : I don’t see any-
thing in it. Let me consider it.

{Interruptions ) 
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PROF. K. K. TEA^ARY : The 
rehabilitation programme is done jointly 
by the State Government and the Central 
Government. {Interruptions)

MR. SPEAKER 
will go on record.

Now, nothing

PROF. K. K. TEWARY : Whenever 
we raise any issue, it will not go on
record. Why do we belong ^  this 
House 7
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PROF. K. K . TEWARY : Thank
you.
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SHRI INDRAJIT GUPTA (Basir- 
hat) : I have seat you a notice about 
the \cry  serio^i situation which is devolo»* 
ping............ {Interriiptiom)

{Interruptions)

MR. SPEAKER ; Nothing gOe» on 
^ reeord. Not allowed.
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(Interruptions)*

SHRI INDRAJIT GUPTA : You 
have seen a report ihai the Nirankari 
leaders have dec'ded to iak.e a SHAHEE- 
p l  JATHA to Amritsar on the • 5 th 
and they have s^id that they are willing 

, to become martyrs and get killed.

MR SPEAKER ; I have got y^ur
Jeter,

SHRI INDRAJIT GUPTA : There
report that Bhindranwalc had 'ssue a 

statement saying “ Let them come and I 
tiii^pi^Pared to oblige them.”

From the rePort. it appears that 
this is leading to very Serious Possibility 
of a violent confrontation.

MR. SPEAKER : I  haye got your 
letter.

SHRI INDRAJIT GUPTA ; What 
is to be done about it ? Either the Home 
Minister shouid Come and say something 
pr wo should decide what stePs should 
^  taken to defuse the situation,

MR. SPEAKER ; I got your letter-

SHRI INDRAJIT GUPTA ; Not 
letter. I sent you a notice fOr Calling 
Attention also.

MR. SPEAKER : I will talk to you 
about this. I have sent it to the Home 
Minister.

SHRI INDRAJIT GUPTA : Nc use 
talking to me. You have to talk to 
Nirank^ris a^d Bhindranwale,

MR. SPEAKER : That is what I 
wn saying- You h^ve scnt me a collective 
letter signed by so many Members also.

Today it is 9th a n d  on the ] 5th 
M r  are going to Amritsar, the Golden

Temple. Bhindranwalc says he is rOady 
to receive them.

MR. s p e a k e r  : I have toJd the 
Parliamentary affiairs Minister regarding 
this also. I wiU try to see that what 
yOu say is implemented. I will talk to 
you about this today.

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South) : Sir, there is 
a Press report that the Punjab extremists 
have shifted to Delhi. That has cOme 
<oday. I think that on the Nirankari 
question the HOme Minister should come 
with a statement. What is the matter ?

(Interruptions)

MR. SPEAKER : They know it.

DR. V. KULANDAIVELU (Chida-
mbaram) : Mr. Speaker, we are very 
much concerned about the burning 
problem 'n Sri Lanka Protesting abOut 
the attitude of the Central Government 
our MFs are on fast.

MR. SPEAKER 
sed it thrice here.

We have djscus-

DR. V. KULANDAIVELU : BUt 
the problem is not solved. We arc 
only extending a red carpet reception to 
to mass killers.

(Interruptions)

MR. SPEAKER : But that 
way to a dialogue.

is the

DR. V. KULAn d AIVELU : We 
are extending a red carpet recep-
tion to the mass killers. We must 
condemn the attitude of the Govern-
ment.

SHRI N. SELVARAJU (Tiruchira- 
palli) : We should stop this genocide 
and we should also do something to send 
a Peace committee.

(Interruptions)

PROF. SATYASADHAN CHA-

*Not recorded.



341 Written Answers SRAVANA 13, 190^ W tie n A m ^ t  111

KRABORTY ; It is not a question of 
Tamilians alone. And you arc laugh-
ing !

{Interruptions)

AN HON. MEMBER : What do 
you want us to do ? We are not here 
to shout back.

(Interruptions)

MR. SPEAKER • Nothing is go>ng 
on rccord.

{Interruptions)

SHRI SATYASADHAN CHAKRA- 
BORTY : Mr. SPeakcr. I s-ek your 
Protection. Nobody should laugh.

DR. V. KULANDAIVELU : Some 
MPs have been on fast for the last two 
days.

{Interruptions)*

MR. SPEAKER : This is n jt  the
way.

THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BUTA SINGH): 
Mr. Speaker, S 'r, since the issue is 
very serious, this nioming I myself 
went to the HOn- Mcmbois who are 
sitting on fast and we exPressed oUr 
concern to them on behalf of the Party 
and on behalf of the whole House, and 
We are equally serious about it. As you 
have kindly observed from the C hair,... 
it is a national issUe for us and the issue 
is 8 0  serious that ^her© is hardly any 
scoPe for anybody to laugh at it.

DR. V. KULANDAIVELV : Why 
do you not condemn the killings and stop 
them ?

MR. SPEAKER 
done it.

We have already

DR. V. KULANDAIVELU : That 
docs not solve the problem. We have 
to raise the issue in the United Nations 
or we should send a peace committee. 
What is the answer to those demands ?

•ft : » rn r

(w m h )

MR. SPEAKER : We are discus-
sing this issue. With your cooperation 
and with yOur help we will do it and you 
will have to decide it.

f t  qpTi «n I
^ ^ i r f  5T>̂T irTs TT

m m  : 5ft îTcfT 5,

3TT'T % ^ I  I f i r i

snq ^ |» r  ^>tTT

I
c\

«ft ('R5T5T) : 3n«T^

«rr fqr 3 tit  qT ^r^q^ft ^

^  T̂cT —

3T«W »T5t?^ : q JR T f»

srrt ^^ rft apt 11 fsr^r

^  ^?ft ^2TT I  »n I ,

recorded.
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? a m  

j  f«F 3rFT% ^T«r ^
I ,  *n»T^T ^  1 1

■‘•^R?rR 3lT^*ft ^5!^ 'R  | “ *
1: ^ ^

(«qTO«T)
\

. SHRI M. M. LAWRENCE (Idu“ 
kki) : We have given a calling attention 
jWDtice on the serious situation in 
Kerala. All the workers in Kerala are 
on strike today bccausc they want rice 
and draught rcHef. They are not getting 
ricc. ..{Interruptions)

MR. SPEAKER : I  do not know 
,if it befits you. To do like this 
,.fjaily is your vocation. I cannot do 
anything about it. I can only say with 
authority, confidcnce and with assurance 
to this House. I have assured on the 
floor of the House that whclcver subjects 
you mention, they will all come one by 
one. That i", thu only thing I can do.

SHRI SUNIL MAITRA (Calcutta 
NOrth East) : Admit a calling attention.

MR. SPEAKER : t>o not be so 
impatient. I told you .that you'^are 
'^oing to hiivi; a debate. Tha\ debate is 
, to be decided by the Business Advisory 
Committee. Wc have decided that one 
of the weeks we will have a discussion 
bh food, price rise, drought and all this. 
That is all. The Business Advisory 
Committee will decide it today. I put it 
to you. You have to decide the 
priority.

MR. SPEAKER : I  know this, 
can only be done one by one.

It

SHRI SATYASADHAN CHAKRA- 
BORTY : This relates to public distri-
bution system. {Interruption')

MR. SPEAKER : You are here to 
discuss it* After the discussion I wiU 
give you calling attention. I have got no 
objection. I am in your hands. I have 
assured you so many times. Shri Satya- 
sadhan will be there. You can decide 
today in what manner you want.

SHRI M. M. LAWRENCE : The 
people are starving...(//i/e/TH/7/io/i)

MR. SPEAKER : I can only get 
you discussion and that I have assured 
you. In spite of it, why this hulla-gulla.

SHRI SATYASADHAN CHAKRA- 
BORTY ; We arc not doing hulla-gulla. 
You say that we are doing it everyday ? 
This is the most constitutional way of 
drawing your attention and the attention 
of the Government.

MR. SPEAKER : You can do it 
perfectly in a scicntific manner, 
because I have allowed you full freedom. 
I do not disallow any subject. But you 
have to take them up one by one.

{Interruptions)

MR. SPEAKER : I do not know 
■

why. 1 am at a loss to understand what 
one should do.

{luterruptions)

^ MR. SPEAKER : I can only give 
ihis assurance. I cannot discuss all the
subjects in one day. If you decjdc to  sit
the whole day and throughout night,
tten^discuss it today.

SHRI M. M. LAWRENCE : This 
is a vtfvy serious issue.

SHRI M. M. LAWRENCE : There 
will be starvation deaths in Kerala.

{Interruptions)'''^

MR. SPEAKER ; N othing goes on 
record.

{Interruptions)

•*Not recorded.
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SHRI N. SELVARAJU : Sir, Sri- 
Lankan President, Mr. Jayewardenc’s 
brother is coming here. Y ou are 
going to give warm reception to him. 
You must first condemn the atrocities in 
Ceylon.

MR. SPEAKER : We have already 
done that. How many times and in 
what manner you want it to be condem-
ned ?........

(Interruptions)

DR V. KULANDAIVELU : You 
must condemn the Government for this. 
But you arc not doing that.

MR. SPEAKER : We have con-
demned the atrocities, wc have condem-
ned the genocide. Whatever dcspicabJe 
words we could use we used them. What 
more do you want ?...

(Interruptions)

PROF. SAIF-UD-DIN SOZ (Bara- 
mulla) : There was a charge from Con-
gress (I) Members that the J & K 
Government has embezzled........(Interrup-
tions).

MR. SPEAKER : Give some notice 
to me. There was no charge. You 
said so many things, they said so many 
things. Now nothing goes on record.

(Interruptions)**^
r

SHRI A. K. BALAN (Ottapalam) : 
In  Kerala people are starving. What is 
your objection to allowing a discussion ?

MR. SPEAKER : It is absolutely 
incorrect charge. When do I difier from 
you ? Did I differ from you ?....

(Interruptions)

SHRI SOMNATH CHATTER J EE 
(Jadavpur) ; This serious matter of 
Kerala should be appreciated by the  
Government.

SHRI ERA MOHAN (Coimbatore): 
The House should pass a Resolution 
condemning the Sri Lanka Government 
for their killing and atrocities.

MR. SPEAKER : I do not know 
whether you listened or not. I told the 
House yesterday that if the whole House, 
all the Parties, come together and they 
come out with a Resolution, I am there 
to sponsor it. There is no problem and 
there is no difficulty.

SHRI N. SELVARAJU : Pretes-
ting against the attitude of our Govern" 
ment on the Sri Lanka issue, the DMK 
Party is staging a walk out.

\_At this stage Shri N- Selvaraju,
Dr. Kulandaivein and some 
other Hon. M em bers left 

the Housed

SHRI SATYASADHAN CHAKRA- 
BORTY : Sir, in that case the Opposi-
tion Parties have agreed. Do you mean 
to say the Government is disagreeing on 
the Resolution ?

MR. SPEAKER
gather.

You come to-

SHRI SATYASADHAN CHAKRA- 
BORTY : All right. Sir.

SHRI SOMNATH CHATTERJEE : 
May I request you, Sir, that in view of 
the serious sIlu:ition in Kerala.... 
(Interruptions)

MR. SPEAKER : I have already 
allowed a discussion on that...

(Interruptions)

SHRI SOMNATH CHATTERJEE ; 
A general discussion on price rise situa-
tion will not help becausc this is a 
matter which follows a unanimous Reso-
lution of the Kerala A ssem bly...

(Interruptions)

MR. SPEAKER : Now. Mr. Jagan 
Nath Kaushal.

***Not recorded*
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PAPERS LAID ON THE TABLE

12.19 brs.

Reports Under Monopolies and 
Restrictive Trade Practices Act.

THE MINISTER OF LAW, 
JUSTICE AND c o m p a n y  AFFAIRS 
(SHRI JAGAN NATH KAUSHAL) : I 
beg to lay on the Table a copy each of 
the following Reports (Hindi and 
English versions) under section 62 of 
the Monopolies and Restictive Trade 
Practices Act, 1969 :—

(1) Report under section 22 of the 
Monopolies a n d  Restrictive 
Trade Practices Act, 1969 in 
the case of Messrs Rallis India 
Limited, Bombay for setting up 
of a new unit for the manu-
facture of synthetic Pyrethero id- 
Fenvclarate at AnkleShwar, 
Gujarat and the Order dated 
the 30th June, 1983 of the 
Central Government. [Placed in 
Library. See No. LT-6821/83J.

(2) Report under section 21 of the 
Monopolies and Restrictive 
Trade Practices Act, 1969 in 
the case of Messrs. Alkali and 
Chemlcil Corporation of India 
Limited. Calcutta for the m.inu- 
faeture of Synthetic Pyrethoroids 
(Premethrin/Cyperraethrin) at 
its exisitng factory at Ennore, 
Madras and the Order dated the 
27th June, 1983 of the Central 
Government. [Placed in Library. 
See No. LT-6822/83.]

(3) Report under section 22 of the 
Monopolies and Restrictive 
Trade Practices Act, 1969 in 
the case of Messrs National 
Organic Chemical Industries 
Limited, Bombay for manu-
facture of Cyperraethrin (Rip-
cord) and the Order dated the 
30th June, 1983 of the Central 
Government. [Placed in Library.

Annual Report of Press Council of 
India, New Delhi for 1982.

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS(SHRI MALLIKARJUN): I beg 
to lay on the Table a copy of the Annual 
Report (Hindi and English versions) of 
the Press Council of India, New Delhi, 
for the year 1982 along with Audited 
Accounts, under section 20 of the Press 
Council Act, 1978. [Placed in Library. 
See No. LT-6824/83.]

Notifications Under Iron Ore Mines. Man-
ganese Ore Mines and Chrome Ore 

Mines Labour Welfare Cess Act,
Limestone and Dolomite Mines 

Labour Welfare Fund 
Act and Appren-

tices Act,

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
REHABILITATION (SHRI DHARMA- 
VIR) : I beg to lay on the Table —

(1) A copy of the Iron Ore Mines 
and Manganese Ore Mines La-
bour Welfare Cess (Amendment) 
Rules, 1983 (Hindi and English 
versions) published in Notifi-
cation No. G. S. R. 533 (E) 
in Gazette of India dated the 
1st July, 1983 under sub-section
(4) of section 14 of the Iron 
Ore Mines, Manganese Ore 
Mines and Chrome Ore Mines 
Labour Welfare Cess Act, 
1976.

(2) A copy of the Iron Ore Mines 
and Manganese Ore Mines 
Labour Welfare Fund (Amend-
ment) Rules, 1983 (Hindi and 
English versions) published in 
Notifications No. G. S. R. 535 
(E) in Gazette of India dated 
the 1st July, 1983 under sub-
section (4) of section 12 of the 
Iron Ore Mines, Manganese Ore 
Mines and Chrome Ore Mines 
Lab our Welfare Fund Act, 
1976. [Placed in Library. See 
No. LT-6825/84.]

See No. LT-6823/83.] (3) A copy of the Limestone and
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Dolomite Mines Labour Welfare 
Fund (Amendment) Rules, 1983 
(Hindi and English versions) 
published in Notification No. 
G. S. R. 487 in Gacztte of
India dated the 2nd July, 1983 
under sub-section (4) of section 
1 6 of the Limestone ana Dolo-
mite Mines Labour Welfare 
Fund Act, 1982, [Placed in
Library. See No. LT-6826/83.]

(4) A copy of the Apprenticeship 
(Amendment) Rules, 1983 
(Hindi and English versions) 
published in Notification No. 
G .S . R. 383 in Gazette of
India dated the 14th May, 1983 
under sub-section (3) of section 
37 of the Apprentices Aet, 
1961. [PlaCcd in Library. See 
No. LT-6827/83.]

Notificaton under Essential Com-
modities Act,

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R. C.
RATH) : I beg to lay on the Table a 

copy of the Drugs (Prices Cont’-ol) 
Sixth Amendment Order, 1983 (Hindi 
and English versions) published in Noti-
fication No. S. O. 504 (E) in Gazette of 
India dated the 16th July, 1983 under 
sub-section (6) of section 3 of the Essen-
tial Commodities Act, 1955. [Placed in 
Library. See No. LT-6828/83.]

Notification under Indian ElectrK 
city Act,

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SIN GH ): I beg to lay 
on the Table a copy of the Indian Elec-
tricity (Amendment) Rules, 1983 (Hindi 
and English versions) publisehd in Notifi-
cation No. G. S. R. 256 in Gazette of 
India dated the 26th March, 1983 under 
sub-section (3) of section 38 of the 
Indian Electricity Act, 1910 together 
with an explanatory statement. [Placed 
in Library. Sec No. LT-6829/83.]

MR. SPEAKER : Now, Shri B. D.
Singh, Calling Attention.

I ?

«?r ffT STR 377 

armr

I  I ^511  ̂ 11

3TS.1TQT : STTqsfTT

3TT'T 5TTT ffriqT I ^  ^

«ft 1̂-0

1 2 . 2 2  hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported use of imported beef tallow 
in manufacture of Vaaaspati ghee.

ifto Ifto : 3TSIT5T

^  3T>?:

j j i r  r^ îTcfT f

31\t 5TT«T?rT ^  ^

^  % fn iit’TT ^  arrmfcTrr 

nTJT-^€f 5Fr f̂«TcT STEft»r ^

^  JTTT ^  5FT2T-

r

THE DEPUTY MINISTER IN 
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF 
FOOD AND CIVIL SUPPLIES (SHRI
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M.S. SANJIVI RAO) ; I am grateful to 
the Hon’ble Members of this Hjuse for 
giviag m3 a i  oppjrtin ity  to m ike a 
statement o i  a subjjot which has natu-
rally agitated the minds of H o i’ble 
Mombers of Parliamjnt and tha public.

As the Hoii’ble Members are aware, 
vanaspaii is minufaetured from indige-
nous and imported edible oils. The oils 
permitted for the usi in thi manufacture 
of vanaspati arc specified in the Vege-
table Oil Products (Stand ird of Quality) 
Order, 1972. U.idor the Prevention of 
Food Adulteration A;t, 1354 and the 
Vegetable Oil Products Control Order, 
1947, use of any oil which is not per-
mitted in the manufacture of vanaspati 
would be illegal. In terms of these stipu-
lations animal fats whethar beef or 
mutton tallow cannot ba used in the 
manufacture of vanaspati.

However, of late, there have bw*en 
certain press reports regarding the alle-
ged use of mutton/beef tallow in the 
manufacture of vanaspati. Besides these 
press reports, representations in this 
regard were also received from various 
social, religious and consumer organisa-
tions. Acting on these reports, the 
the Government arranged to collect 
samples of vanaspati from the vanaspati 
factories alleged to have used mutton/ 
beef tallow in the manufacture of vanas-
pati as well as from various markets in 
the country. Analysis of these samples, 
however, did not reveal any evidence of 
of beef mutton tallow having been used 
in the manufacture of vanaspati.

Recently, a report has been received 
from the Government of Punjab in which 
it has been mentioned thit 50 raids were 
conducted on vanaspati dealers at diffe-
rent places in the State and 256 samples 
analysed so far, two simples taken from 
Amritsar (Peepal Brand) were found to 
be adulterated with beef tallow. How-
ever* on further investigations carried 
out in the premises of the alleged manu-
facturer it was found that this manufac-
turer is not producing vanaspati under 

, the name (Peepal Brand) since 1975 and 
no dispatches of this have been recently. 
Another three samples of unspecified oils

drawn from the premises of a firm were 
reported to contain bsef fat. It may be 
mentioned that this firm is not licensed 
to manufacture vanaspati and such is 
not, entitled to produce and market 
vanaspati. The State Government have 
been asked to investigate the m atter 
further and take appropriate action 
under PFA.

Insofar as import policy on the 
import tallow of animal origin is con-
cerned, I may mention that import of 
tallow of any animal origin, including 
beef tallow, is canalised through State 
Trading Corporation of India Ltd. 
Import of mutton tallow has been cana-f 
liscd through STC since 1969-70 and 
continues to be canalised uptill now. 
For other types of tallow import policy 
did not m ike any provision upto 5th 
June, 1981. On 5th June, 1981 a Public 
Notice was issued bearing No. 29 by 
which the description of mutton tallow 
in the canalised list was amended to 
read as *‘tallow of any animal origin 
including mutton tallow” .

Tallow can be imported under the 
import policy for registered exporters 
against REP/Additional licences includ-
ing Advance/Imprest licences issued to 
the exporters.

It may also be pertinent to mention 
here that from the technical point of 
view, adulteration of vanaspati with 
animal fat, especially beef/mutton tallow 
is difficult as even after refining a certain 
foul smell would still remain embodded 
in vanaspati if beef tall ow had been used 
in its manufacture. Moreover, there will 
be glyceride separation ' which would 
make the product hetrogeneous unlike 
the product preferred by the Indian 
consumers which is homogeneous and 
resembles Bovine Ghee in texture.

{.Interruptions)

MR. SPEAKER : This is a very 
serious matter, which concerns the lives 
of so many people. What are you doing ? 
We must take this thing very seriously. 
I am very concerned about it.
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There might be a meeting or no 
meeting because this is a thing, which
hurts sentiments. iTnRT3ili ^  ^an 

ST^ I  I ^  cTt ^
2n?TT «n qr « m

anTT ^

^  ^  5TTm ^  JT^ ?

2T5 lffT^3Tf Tf ^T5ft 5TT̂  |  I

JT̂ TcJTT 5ft % ^  ^f, JTfT^T % ^51 

^  5Tft% ^  ^TrT I  I

55TJTT 1 ariT^

I  v iT z ^  |3 n  1 1  fsr^
arrr^'t |  i ify I f e r r  i

3rT»T «ft I 3TT'T̂  ^  f?WT I

It is too much. I am very much 
concerned about it.

SHRl M. S. SANJEEVI R A O ; The 
Government are keeping a strict vigil 
on the quality control of vanaspati with 
a view to ruling out the use of non-per- 
m itted oils including mutton/beef tallow 
in the manufacture of vanaspati.

SHRI ZULFIQUAR ALI KHAN 
(Rampur) : I t  is buffalo tallow or cow 
tallow ?

«ft i \ o  1^0 ; an^T^, 3T^5T

anr^ «FTcTT f  aftl

i  fsp Ft ^  cfhr-̂ ETTT JTfVjff ^  ^TT5T 
i  SRTTfĵ r̂  ffT

qT ^  ?Ft ^  fq^rr-

^3  3TT I  I ^  % 5PT ^n’JT̂ r «TT

?T |T T  ar^TT 'TfcTT |

^  Erir»Tf> >n^?THT‘

f f  t  ^  

s r p  3T?TT «T^T I  JTT'T^

I  ^  I ’ '
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3TT3 arn?^ ^  3?a7Tff^?T snjJT % 

sr̂ JT 2 5 3 7 , »̂T tjft •

TT^ ^  «F̂ T m  fV <T3TR % '

p f  5f»T% ftrq  ^  f ^ J f  f®  if «rnr° 

^  =̂ iff qrf »t |  I ^
JT^ i t  I ^ T  ?r*RTT I

?f?fy qriT%

f? rn  I ariT^ arsjrer 

^  fsn ; 1 1  25 ^5TTf ^  r̂

a rh  3T?Tf'TffT, f s r ^  

if t ^  f w f i  »rzn I  aftT sft 

afJi^rr^fir

^FTfrT ^T ^ c 'H ^  '^rfj^T Jf ^T?ft 

^  TT^ ^

g f  i mf5T^ ift

ftjZTT »nn %ff:5T TTcT STT^-

«f̂ 5T?T ^  *TT ^cT ^

T \ f ^ z  ^  ^?rafi> srwRcT q-T ^  f? in  i 

ZT5 fn f t  arfq^TTlTzilf aftT ar^mn- 

fgw  T^V I ,  a rf^ fT iflr  artr

sr^R  % ^T?ff =?r?r

I  I »TTJ=R>q- ^  ^

fsp!! f w  I 3T5rr^i ?TT̂ TwrT ^  

^»n: 5t *t t  fa n  ^  q ^ f r

fJT r̂ ^ 1  qirr^ q r  sft 

f^3T^?T I  5ft ar^wTW f? I ,  

f^ m q i HT<FTT ^  arrST 5TT

JT^ ^  I  I q ^ T  ^  ?T> STRftw^H

% r̂ sfrnjrcT q ^  i

^  fgrin *rqrT • ?TT^fV arf^^fT^ff ^  '

% ^ r s q fs  ^  TfV* I , ■ 

3{Tq i»T^r?T ^rur ? r ^  ^  i .;

29 *Fi arc^TTtftr  ̂ srw  % i 

r̂ TR5T qrmff ^  ^ r w  f ^  ]

'm  f*F nur % srm m  % jf i
■t
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BT r̂r ^  T% 3IT  ̂ I j t r V

V R  % Tm  ^>4 5Ttvt ^  I  »TPT

«i5t ^  ^  11

5T95f % ^IT  ‘»T’ ^  ^  ^^TqT TT^q

WTRTT fJT»T»T % ^  f  ̂

f3T»r ir9r?̂ fV3r I  %fsF^

^  ?r»T*T BTT̂ n̂  ?T^ ^T I  I

It IT’ft ^  ^

5i?rr? I  ? I  29

w\ ^T?TT :

‘̂The import of tallow and fat of 
any animal origin will now be only thro-
ugh the State Trading Corporation. A 
Notification amending the import policy 
was issued by the Commerce Ministry 
today.”

I

8T«*TW TT̂ >?TT : ^  >̂cTT |
^iff frq rtf |>aT I ,  31>T

>̂?TT

I

«ft ifto i^ o  11

(sfyeim;?)

i ,  ?Wt t̂cTT I  ?

It is a question to be discussed. It should 
not be allowed..

ifto i \  I

T̂T̂ JT Jr, iftF  ^  T̂̂ cTT | ,

^  t  3r>T '̂T?T>T

t  W  t  t  ' 1 ^
I  I  fv  ^

[ ^ O  i t o

“ About 5,000 tonnes of tallow 
are said to have been seized by the 
Bombay Customs.” "

2 ,3  ^ T t f  ^T  % %VT[i
f^?TT »T«TT I arfcTfT^^ ^  ^  3ft

^  ^  I ,

rfV f q ^  1 0 ,  1 2  ir 1 

7?T % v ^ i  fsF^n n?Tr I

“ Enquiries reveal that during June 
a consignment of 15,000 tonnes of tal-
low had arrived.”

^  ^TT?T 3TT TfT I  afU

r^r:iT;;T STRJTTlf ^T fq^T^T

1 0 0  TT f 'S n T  fkm I  ^

=ET  ̂ »r»TTf ^i, 3ft fsF ^ ? q r f ^  ^  ^

T?: sr?ft»T ^  s n  7 f t  1 1  ^  s r H m  

^ pF  T t f :^  % r^rtT ^T T ^R

? R T  ^ > 1  ^  »Ti ?

3 R  Hi?T^T7 ariZTT ^ft

f^ tr J]TT, WTT% %

m?Tir t  ^
»TTJT ^  ^  % ^^T t JTT^ mi » rf ?

^icT ^  ^  3 t r %  ^1- ^ “t t a r  ^  
^  q r  fsfr^^rr

sr^^T 5FT srf^^?r st^ t^  qrtm?o

3ft 5lt»T STVI7 % am T m fsT ^

^  ^ ir  | q | ,

^ 7 ^ R  f 0  i

« T « ^  : f  ̂  ^

?T |t, 5 t? r Jf;7fft =^Tf5rr I

5^ q f ^ T f  I  I

«ft iFCTI vrnx »I>*T55T( '̂tH:T) : 

fTTf?TfJ7 ^ 5  ^fT I ,  | t

^  t  Sr^TT ^  ^ T  TTf?T^

t  3ft7 mi  3 ft7

f^KRT ^  ?
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MR. SPEAKER : He is quite res-
ponsible. do the needfMi,

i >

% V R  I ,

f  ̂  q -r^^rW lf

^  jr^7 I % irf^sFTfTzrlf %

^  *TT

sr^T̂ T ¥T?f I

if 4  3rr?r̂ TT =^^cTt  ^  ftF f^?r 

ir qRT jt t̂ t

"̂T T>fT  ̂ % frTrr ^ 5̂TT

^3T(T I ,  T̂TffT 

T̂ I

THE MINISTER OF COMMERCE 
AND THE DEPARTMENT OF 
SUPPLY (SHRI VISHWANATH PRA- 
TAP SINGH) : With your permission, 
Sir, 1 may be permitted to answer the 
last part of the question namely, what 
steps have b>;en talten to effectively stop 
any such import illegally or unautho- 
risedly.

On 29th July 1983, our import 
policy had been amended in which all 
tallows—not only beef tallows but also 
mution tallow or whatever lallow it may 
be, had bsen shifted to Appendix IX of 
the Import Policy. (Interruptions) Let 
me first tell the policy and then explain 
it in details. All tallows have been ex-
clusively canalised by/through STC and 
I can assure you of this. Earlier also 
there was no import of beef tallow 
through STC. There was import of 
mutton tallow earlier. But, now, all 
tallows are being canalised through STC 
and I can assure you of this. No beef 
lallow will be allowed to be imported by 
the STC. (Iiuerruptions) li was not even 
imported earlier. It will not be allowed 
to be imported now and in future also. 
1 can assure you of this. (Interruptions) 
Let me be allowed to answer. I Jtiave 
much more to say, But, in this way, I 
cannot proceed. The second step that 
has been taken is this. There was a 
possibility of import of mutton tallow

under the advance licence and special 
imprest licence. Advance licences are 
given consciously againrt export orders. 
So, mutton tallow can be imported 
against advance licence against the expejrt 
orders. ’

To remove any such possibility of 
mutton tallow being diverted under REP 
licence, I can assure you that there will 
not be any such possibility. There was ' 
a possibility of sale under this; earlier 
they could do it. Now there is flexibility 
of REP licence with the manufacturers. 
Exporters who have got the licence to 
import this. To stop any such thing ’ 
further, we are taking steps. We will 
issue a notification to see that there is 
no further sale of this in the market 
under the flexibility of REP licence. This 
makes it foolproof to see that there is 
no possibility of diversion of mutton 
lallow sale. The activities of the people 
for sale unauthorisedly and illegally 
are quite different. I have told you 
about the legal window. To be brief, I 
may tell you the history. Mutton tallow 
was put in the canalised list and it was 
through STC. Then, there was Dr. 
Alexander Committee which was appoin-
ted. They gave their report with their 
recommendations. That what is not 
mentioned either in the banned list or in 
the canalised list or restricted list, that 
will be deemed to be under the O.G.L. 
This was adopted. It came to the notice 
that they tried to import beef tallow 
under the interpretation that this is not 
mentioned as a canalised item or a 
banaed item. Therefore, attempts were 
made. Earlier there was no such import. 
When it came to our notice, on 5th June 
1981, a notification was issueed that the 
canalisation of mutton tallow will cover 
all tallowr. Then the case of Jain 
Shudha Vanaspati came. ‘ *“ * •

They claim that their orders were 
earlier than 5th June and that they are 
taking this up legally in the court. But 
anyway, the Customs caught hold of this 
and imposed a penalty of Rupees one 
crore and nine lakhs on the party.

To put everything before the House,
T may inform the House that the Revenue 
Department brought to our notice that
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some imports were allowed by Calcutta 
customs. Immediately the Controller of 
Imports and Exports has written that 
this import is prima-facie illegal and un-
authorised and that it should not have 
been cleared. However, the documents 
are being asked for to know how it has 
been done. So whatever activity was 
there in the unauthorised sector and 
whatever is coming to our notice, action 
is being taken and we are seeing to it 
that loopholes are plugged and that this 
does not happen in future.

SHRI M. S. SANJEEVI RAO : 
Vanaspati means hydrog.'nated vegetable
oil meant for human consumption. And 
the vegetable oils generally used are 
Rapsseed oil, Cotton-secd oil, Sunflower
oil and a number of oils which are noti-
fied. Apart from that, since the Mustard
oil and Groundnut oil are edible oils and 
are very widely used by the public, the 
Government of India lias banned the use 
of these two oils for the use of vanaspati.

These oils are neutralised by Akali 
and are bleached by bloaching earih and 
also by fatty acids. And after the hydro- 
Genation, they are othourised. According 
to the rules, oils of fat of animal or 
mineral cannot be used. This is very 
clear. The Prevention of Adulteration 
Act enacted by the Ministry of Health 
clearly indicated, that, they can penali.se 
people if  they use such oils.

As you have rightly said, the Health 
Department of Punjab have conducted a 
raid and have collected 256 samples. 
They have analysed about 81 of such 
samples and out of them they have found 
five in which there was mutton or beef 
tallow in the Vanaspati. Out of those 
five, three are from Bhaiinda Chemicals 
and Vanaspati Factory, wherein they 
have found mutton/beef tallow. In addi-
tion, they also found that manufacture 
of Vanaspati in their plant was illegal. 
This fact has been found out and the 
Government of Punjab is taking efTcctive 
steps to unearth the entire system.

Now, regarding the other two 
samples, they found it is under the 
Peepal brand said to be manufactured 
by Jain Shuddh Vanaspati, Ghaziabad.

But when our Officials went there they 
inforlmed us that this Peepal brand, 
which they used to sell has been termi-
nated as far back as 1975, Now, their 
brand is 'Ajantd'. As per our Officials, 
they have thoroughly searched the fac-
tory and from the samples taken they 
have not found any adulteration of 
mutton or beef tallow.

However, now we are pursuing the 
matter with the Punjab Government to 
see how this dealer got this Peepal 
brand; and this is going to give us a lot 
of information. I assure the House that 
I will follow this case myself; and if 
necessary, I will go to Chandigarh and 
see that justice is done.

AN HON. MEMBER ; Please go (o 
Bhatinda also.

IT . %
fTTTT I  I

SHRI SOMNATH CHATTERJEE 
(Jadavpur) ; Shudh Vanaspati is incon-
gruous. Let them force the company to 
change its name at least.

«T. ^  n
ẐTT-sfZTT I

SHRI M. S. SANJEEVI RAO : 
This information of mixing mutton or 
hjel' tallow with vana.spati has come up 
fiom September 1982. As soon as we 
got the information, the Ministry of 
Civil Supplies immediately asked their 
Directorate to go and check all the 
vanaspati mills in the country, whether 
they wore in the southern, western 
eastern or northern zones. Fortunately, 
from the vanaspati manufactures they 
have not so far found anything illegal. 
But I can assure the Hon. Members that 
does not deter us from a close follow- 
up.

But here I would like to tell you 
one more thing, the possibility of vanas-
pati factories not mixing this is there. 
The reason is that the installed capacity 
of vanaspati manufacturers in the country 
now is 13,55,000 tonnes; and their 
number is 91. They are producing only 
8.8 lakh tonnes, the reason being that 
the time required for hydrogenation of 
different oils is not uniform. Tliey have
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to mix up with the imported rape seed 
oil, or soyabean oil or even sesame oil 
etc. Thereby, the time consumed for 
hydrogenation is more; and so, it is only 
about 9 lakh tonnes.

Now, as you know, the problem 
here is that Government of India itself 
giving nearly 60% of the requirements by 
importing this edible oil, mostly soya-
bean oil, palm oil and others. Of late, 
we have also decided to give them 20% 
more, at a cost of Rs. 12,000 per tonne. 
So, with this 80% of the oil being given 
to them, wc hope there will not be any 
adulteration.

MR. SPEAKER : This should not 
come only under adulteration. It should 
be under something more, because it is 
something which is more criminal. It 
could have done so many things. Other-
wise also, it is not only adulteration. It 
is criminal.

Mr. Minister, I must thank you for 
disallowing or banning beef tallow in 
India. I owe you my th inks. I think you 
deserve that.

SHRl M. S. SAN.IGEVI RAO : 
Thank you, Sir; I want to request the 
Minister of Commerce on one more 
point. He is agreeing to ban it; but he 
must see that under additional lieeneo or 
other licences, the actual users alone are 
able to import; and they cannot transfer 
the licences.

MR. SPEAKER ; That is right. 
Under no conditions should it be allowed. 
The laws should be made'hiore stringent.

SllRI VISAWANATH PRATAP 
SINGH ; In a nutshell, I would say that 
beef tallow, on no occasion, can be 
imported. STC...

MR. SPEAKER : Not by anybody
else.

SHRI VISHWANATH FATA? 
SINGH : STC, I assure you, will not 
import it. Even now, the question is 
only of mutton tallow. That was a 
direct window only to those who are 
using it for export purposes. The flexi-

bility to sell the iicences in the open 
market also we are shutting down.

^

^  11  ^  ^  

»TTir ^  ^  ^  qpT

^  ^  T̂̂ ?TT3f1f

I  I ^  5ft»T

arr I  sCtx 

3TR̂ T?rfT q x  ffTzf’Tor

^  I  I

^T^T, fci^ir ^

5FT ^  I

3ftT 5fr f  q- STT^T qT,
srrr*T^ ^

^  11 ^qr^r

^irrfV v rrw aff irr-ir^Trsff %

aft?: fTT-̂ TT

?T ^cnrr i

5Tf;TT ^

I ,  zTf 5TT̂  ar^^TTt ^

11 I  I ^

5ft EJTT?T 3TT^ ôr 3T̂ T̂  f?lIT

I ,  f̂ JTT I  s rk

-jft ^  I  f«ra$r

^  ?TRY ?T?Tf=̂ TT-T!ff 3n

T̂ 'v 13f>T ^  arm

3Tk

?ftTff 5ft 3fT?iTJFT f t  I ,

5*r?: «ft i If a m
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v jk  Jr ^JT\ ^  ^rift 5 t r ^ r V  

% ?TTir% a m V  =^Tr^iT I 2 3  w:i 
q-’^ ^  %^rfV ^THT^TT I  I ftR^TT 

^  ?rm=ErTT t  I ??r^rr 1,
“ ^mr 5f?V =sr?T i q-^

I :

5f?r?T ^  JTTT^R ^  ^JT  

^rt 1 2 0  I  I

sr^ r̂TT ^  ^mrrr 

8 0  ^  6 0  

5f «fV I ^ 

fT«n SHTT 4 2 5  % 3T?fT»T^

EPT f^ m  I  I

f?fV ^  2 9  ^ J f  % 

ar^^^n: nr^r^T t ,  %
f^Tt^ f̂ an^ I %^T

t :

“^4  am  ^  ĉT TTf̂ T
^ SRH?

»r?rfy^^T ^  3TEir?ff̂ T Jr ^

% f^T>^ ir 

arTzrt̂ T̂ T^^J ir̂ rr i ar^ r̂T 't t  
î̂ 'V ^TTTnr^^ ^

ETTfjT̂  ?rmaff ^ qfir f -̂ 5f
jft^cJTT ^  srnr ?̂TT ^T?r

^  STzftfT r^JTT STTtT l”

5r̂ TT ^  ^  % arf^5^^1f
% Jr f  ̂  ar^^ri-^ ^  arrzn 11 f5nr%
^1  ̂ ^ ?TT̂  %̂ r I ,  ?̂T% ir

^  cfN T ^ ^ I ,  ?̂TT ?nnTT

^  I  I ^ fT H m r ^  % ITTTT^ Jf

arPiT5^5f ^  jyf

Jr ?rflr Tv^J  ^nrr i

fsRT ?r>r srri  ̂ ark ^g-

^  ^>, f  ?r^ JTT̂ Tf I  ^T-

^TT T̂TTTTfq- ^  ^  5?T m x \  ^Tcflf 

5  I Jn^T ^  ^

JnH^TT I  I

arf̂ T̂T ^T ĴiT I  I »rf«ft, ^r

5̂T I  af\T ZT̂  TT^^T ^T IsiT I  I ^ r̂f f̂ir 

^  % ?rr?r,

% T̂TST % ?r^Tf ftm- t | ,

I  ? 'TS-'T^^^ 5T ^t, ■̂̂TT

t |  3t \ t  sr^R  ^  s^rm^T 

% arf^^TfTlft % T̂T«T T̂TS-»rf5

^̂ ?TT ^fT fg q i $',

^if ^cT I  I t  ZT̂  «n̂ ?TT

=^T^T f^  sr^r^ ^  ^TRt

JTITT ark 3Tf)T5̂ cll[ Ŵ

S t f  r̂ CTT t t T̂T ? 5TT̂  T̂iTcr ^

3TI Tft I  aftT I

^rzTT JTzrr 11 t̂ t t  |  f=F ^

^'tir I ,  ?̂ ?T% f?^?rTqj ^

= f̂SfT I m^Trif aTTT

2pR ^r^  I  1 ^  n^To q?T» ITO 

I  I ^JTTqr I  ? ĴTT TT^-

ff>fcT̂ .' ?Ft fTT '̂I^TT

I?  s Tt  ^

ir f  ® I  ark 3ft f|^ ^

I ,  ?̂T% f̂ ro; anq | i

5T> ^ »ft  % ETTfjr̂  T̂̂ T̂iailr % ?n«T 

5R ^ I ,  msT 

t,
I ?r>ir qjsff F̂TIT

ariT^ ^ t ?̂t 

^  ^EftfT fjpiTT I  zn ?T  ̂ ?

^  I  an'T

^T^TT ^ 'T q tir Jr ^T^'t t  I ^  

3TT'T% ^JZ ^^  ^  f?T^??T ^^?TT =^^»TT

^>ft % f^ r q ;  ^ r - 

arT§ I
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3rT7:-^TT ^  *ft-|cZTT

^5T I  I H5?1

I  I T̂tsfy 3fy ^ «TT,
5ft tT ^?T% r^ZlT I

3T\T 3T̂ fT ^  f̂ CT ?T^T-

^  f^^TT I  I ^  SfTTT ^ ^
T T ^ ^ T

ffTTT ?^cJr qPTUr, ZT? JT5fcT

^icT 1 3 f h  ST̂ TR ̂ icT 5̂?T ^

an^ 'Ht ir

jff TTT^ tti^T^ g sftT >ft 

« TITR̂ T ^ I TTim ^?ir I; q f

^ ’?fV I  I TTT %, I

31̂ T T̂ITTT cft^q I  I »TTZT vft

f^ q  ?TmT % ?̂TIJT I  sCtu ^?T^T 

^JT^^ c^TETR t  I

^Tf?frf^^.3Tm R aftT tnfiTip 
^  ? rn -1 , ^5ri 3tt I

fTTHT^^ ST̂ ^H t  aftT ^?TT^ 

arftTcff^T % '̂t q-?: t>T^T i  i ariq

SF> 'T?1T I  iTl^ t'^^T?T ^  T̂cT
¥ t STTcft K f^fT

?TTfy Br>'-ifTT3ft ^  ^reTr | $rff;?r

ĴTTTT î'T Il*\^’-n t ,  g£rT?;% 3f>^

emff ?r̂ 1̂  f̂ iTT ^T 11 aTTT 

ff.̂ TT̂ flr =f)> ?fJT;gr

I  1 5T^T ^  ariTT^ z fl^T  ?T^

I I  ^ rq ^ t  q^T

SETT̂ 'JT 3T^ft I  ^r^?T

Jr ^  7{fi 11

3TWlT^!ir r^iqR »l\^?ir^T 5 ^ R  

^TfTT =^Tf^q 'T^-sr^ ^ T f ^

%f^?T I  ^T#’
I ,  ^?T ?7̂

f3TT I ,  ^?T?:qcfy €fy if =gr̂ F fjT^T«r3:

|3TT I  I JlV'tT; m iT^T I  I 

IT^ «PT>? ^  ’TTIT '̂V ^  2RFTf^T
^  ^?TT  ̂VT «T^?T »pn a fk

?rr^ a r^ ^ rff  ^  |  'tt

SFTJT^ f f  t  I w  ^Tar ^  
^rW T % apt I  '̂ ?̂3r5T’

SFT# ^?T% TT̂ T ĴT̂ qrfcT ?̂TT^

^  ?TT^^??r '̂y fr^lr | i ^ »t t

^T^?fV T̂»̂ ^T?TT ^  TVA I ,

7^T I  I ^^T WiX I  3T>T 5r5TT?r?r

ẐTT TfT I  ? ^T ^WT?TT
fsr^T^ TT?T ?TTq-%??T |

«ft ^  ^ T^ ? r ^ T  T f  T 1 3 f k  ?̂r?p> Tr- 

^ € ] T v l^  fJT?r 11 ^^J  ?r?^TT

1^ I ,  sRTm?r t̂X^t  | 3 t t  |  ? m«r-

f̂T«!T ^T ^TTT^r r̂ ZTT ^T T|T 13fh : 
q ^ f  ^

?r̂ 'y 3TT T̂ 'V 11 ^Tcff

% SÎ JTT̂ T r̂TTT̂TT ?T^^T |  ?

frf^ JT^ #  3t ^ t  ^  ^

f ^ T  sr^s: I  I s f t ^

tft Jr »rrzT zrr f^?fy afh: 
^ r =̂ gT fJTHT^ %

fjTf)<sj?TJT »T?JTT I  ^«rr -JTT̂  '̂V

^ tiff % ?TT  ̂ f^T^T I  I ?r>Tft 5P>
^3t t  5ih '> ^ ^

Sfzrt ^  I fTfi^ if^f) ^ ^  ^

=^rf qrq 5TT̂  % TJ EZTSffT f^l][ »TtT

^T t|  ^  I 5Fo ^rj\

?̂T?T ^ ^

?ft*Tt ^rm  t̂ t j t t  = r̂r̂ tT i

TTTIT^ ^^T-
3ftT TT5v?fVF̂  ̂ I  '̂Y 5=T̂  I

iTT^ if apt ^ fT  W  arfs^nTR

iPT^TT ^tnr I ?TTt V ^T TT^  JT5>- 

f?T ?  sftT TTTTT̂  rJT5TT?r3 

^  HTHTTJ? ^ I
2?̂  ^'t 3TTcm sftT ^ T ^ s f t  ^ ;|?T

|01T Jrê T 11 ^ ®f>l42?l|V
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■«ft srP̂ zTT]
^  ^TTiT artT

q r  STffT̂ ^̂ T Sf

arq^ft JrVffT i 7rf?rr 5t t ?t ?t t

=5TTĝ cfT ^  I

12.57 hrs.

[MR. DF.PUTY-SPEAKER in the 
Chair]

SHRI M. S SAN.IEEVr RAO : Mr. 
Speaker, Sir, 1 fully share the sentiments 
expressed by the Hon. Member. As ex-
plained carlii'r, the Government is 
taking aclive stops to st;e that this type 
of thing docs not occur ;ig:un.

To give you the background, as the 
Hon. Minister had already explained 
earlier, the snap manufactuiers used to 
export to the tunc o f Rs. 25 to 30 
crores and they used to get 5 per cent 
import REP licences which used to fetch 
them Rs. 1.5 crores worth of this mutton 
tallow. And with this basic background  
this REP licence could bo sold to any-
one. This is the r. n ; 'n why we could 
not have a say a.id coulr )1 wherever the 
tallow is to be sent. Now since the 
Government is goinii to amenti that rule 
and see that REP liceaccs are actually 
used only f(>r the r.ctuai users this can 
be blocked and we can act i:i the matter.

Sir, let mo assure you once again 
that we will tak'- further action to see 
that this typ- o f ihi;iy will not occur 
again.

5Tf?[̂ 6r ir. it ̂  ̂ qr

5Tfi I

MR. DEPUTY-SPEAKER : Your 
question was als"» very elaborate and 
also his reply. I am satisfied with his 
reply. N ow , Shri Jaipal Singh Kashyap.

«ft HrtIJTTTTtrwi : TTTZT ^
f l̂TT STTrjiTT s fk  

^  q? srf̂ T̂ T̂ w n m  ^Tt^T,

SJR I  ?

MR. DEPUTY-SPEAKER: N o , no. 
There arc three more Members. It is 
already late. N o. N o. I am sorry. There 
are no two sides on this issue. The 
Government is with you in this regard. 
Therefore do not go ahead. Yes, Mr. 
Kashyap.

(Interruption^!)

M R. D EPUTY-SPEAK ER : The 
Government is with you about this. 
W here is the difference o f opnion between 
you and the Government ? The Govern-
ment is with you in this. T am telling 
you. Yes, Mr. Kashyap.

{Interruptions)

MR. D E P U rV -SP iiA K E R  : M r.
Jatiya, you must know that there are 
five members here. It is not only Mr. 
Jatiya.

(Interruptions)

MR. DEPUTY-SPEAKER : If you 
want to do anything you have to take 
my permission. B j  to the point and put 
the question straighi, Mr. Kushyap.

If Hon. Members, questions are 
very short, I may continue without 
adjourning the House. Therefore, I will 
request you to  cooperate.

'Tc^TTT^^ ^fcnn : sr^TT

^  % afcT S'T̂ cT
|IT  Jf ^  ^TrfT g  I

arrg j 11

(At this stage, Shri Satyanarayan Jatiya 
and iorne other Members left the House.)

MR. DEPUTY-SPEAK ER : I know  
Mr. Kashyap. He respects the chair 
very m uch.

( s r r ^ ^ ) :
^  m'T 3ffT =ET̂f qrV >TT̂ fTTaft

^  3^r q |^ i ^  I  I ^  ^  I

mx fapUT |sn  I  rft 5 ^ ^ -
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JTR % f^rr  ̂ ^T^T3ff ®Ft 3^r
I  I

JT’fV 5ft ^  5ft ^T fm  f ^ T  I  

^  fim r^Et I , q ^ e f |  I
5|t T̂̂ 'T) I  f̂ 7 %

3T5?TTT ?̂TT 3FT Sifter =5fl| ^ J ^

^  | t  3T«T̂ T ^  Eft ^fTFTf  ̂ %

?T  ̂ r̂ JTT 5TT |  I

t  f ti Ŵ T̂ T 5T2T>T -̂Ti^T

I  aftT f̂V ?̂T qTq»TT i a r iq ^

5«TH I  I 3TTit 3rrq I  ft) ar  ̂

fsr^ | ,

^  ^  f^iT ?rq 2 ?i»T?ilr (q't'T r̂

if mir ^  ^'t 711

«ft I 5̂T % ^  ?IT f̂IT3ft ?T

«Tf% 3l\^ % 5TW ^T 5T f t ,

BTT̂T ^?ft

I  ^  =^1 ?Tft ^  5IT«:̂

^  *t |  f t , m  5pt »Tf

c it^  f^Ht ift sr^TT ^
Smt»T f^^IT 5TT ^%7TT 3ftT 7T

^  T |» ft?  *T5 ffT̂ q̂TT

5fT I  Jf "̂t

^TftT^ m^TTTsff §?f ?T qf% I

^ft ^T f t  ZTf I ,

??I^T ffift̂ T ?TTf?T f̂, ^graft

 ̂ qr ^'t ftTet ^'t Jr m

^  ^ ^ r ^  T J ^  cTT?ft ftrnt '̂t5T ^  fspm

I ,  jfiftTT ^rrft =̂ 't3r ^

^ f t  f t  I  ?riT ^

S, = t̂5ff r̂ snrt^T

TT^y^t ^*TTf 5TTq?ft af\T  ^  ^  ?TT5 

?TTf5r, ^f?T ^3r 3TTf̂  ^riTR =^^firr

f f  s f t f  r srririrT ĵfk:
5tW  *j?t ̂ TfjTT ^TiTHraff ;t

«Tff%?

?Tf TTT̂ T^T t  I i T ^  '̂V

T̂T̂ t ^  3TT =̂ ?ff f̂ sr?rt»r *Pt

5TT T f l  I  a f t r  'T ^ f t  5TT T f 't  I  I

^T#.TT qiF^riTT^jft ^^rst ^?iTq»ft sft 

5TT̂  ^  3Th Tt^r^ % f$rq 8TT^

gvsT^ ^  ?

53T^R s fh  ?TT^R % ^?f^r- 

f^ ifl ^  ?T T T ^^ arrsr Êfi 11

3T»TT JTf ir ^

|3 tt ft^n, 5T^ftT^ farr ^

^t»rl ?̂T5FT 7?TT >ft ?Tft T̂̂TcTT I

f̂ t TR^T vft ?T  ̂ 3TT̂ T I

t  iTf ^'t STTfl̂ T ^If^T I  

ẐTT 3TRR f t  ^ t ^rl 5ift 3ftT ftiflt

|?r^ JTTSiriT ^  STTĈ  1^  «ft ? 
aTTT ^̂ TIT aTTTEFT 5St^ 3T[̂ fi

ir ĴTT I  3Tt'  ̂ ?ft»ff f^sĵ RT

ft ftr ^TfT ^  ft 2Tf ?TT̂  f I  «ft ?

srn% sTf-jHFTr̂ l̂ ?r|^

^rnT^T^ 11 q t r??iT %

SJJT ?T?̂  ?f̂ iT=rT ^ftl ^ ft

g-̂ pd> I  I T̂ ÎTT if 5ft Hft I, f̂ JTT

l̂ 5TTflT̂ ^5T % 5TT I  I
sriJT̂ n =^Tfcng T̂f ^  »t it t ?

% 5ft ^ if^ T ft I  ^ -ft^

fjRtww 51^ aftr 

^ f^  STT̂ Tf r+UT ?

tft, Ttq-̂ r 5Tft ?Tf f̂T^T «TT
m  ^'t «TT I

STR^FTTft 8rr«T^ ^nir I

^?T ^*t artT t t t 4  ^  if srTT

11 ^  arf^^TfV sft ^  q iq  »iq

t  ^̂ TT ^

«?rnfanf ^  'Jrrq̂ ft ?
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[«ft gRT'TRT ^TWT]
fsr^r ^  f ^ T ,  f^r^r

#  *1  ̂ ipuT ?it ^

sn ’T ^  ^

Jr ?r^i^ f%rr m x  ^

^  I  *̂t

ipT% ^fmli 5P> ^  ?n ansrV^JT

»Ft ^T̂ T ^

% 5?T|t5T Vt 

?fr»r1f ^  ^ft[r«5T ^  «ft I

SHRI M. S. SANJEEVr RAO : As 
wc have already explained, India needs 
about 40 lakh tonnes o f edible oil w here-
as we produce about 27 lakh tonnes. We 
are importing to the tune o f 10 lakh  
tonnes. N ow  if we utilise some of the 
edible oil within the country for soap 
manufacture, our deficit will go up. This 
is the very reason we allow the State 
Trading Corporation to import this 
tallow of animal origin for exclusive use 
in the maaufacture o f soaps, grease or 
fat<y acidsi

DR. K ARAN SIN G H  : Is it beef 
tallow ?

SHRI VISHW ANATH PRATAP  
SINGH ; It is not beef tallow at all—  
not even for a soap manufacture.

DR. K ARAN SING H  ; Is that the 
correct statement that no b eef tallow is 
allowed within the country legally at all? 
Be Larefal before you answer.

SHRI VISHW ANATH PRATAP  
SINGH : I am carefully saying that no 
beef tallow is legally allowed.

{Interruptions)

SHRI S. M. SANJEEVI RAO : 
W ith this background, I hope this august 
House will agree w ith me that it is nece-
ssary for the country’s econom y that we 
should import this mutton tallow for 
exclusive use either in the manufacture 
o f  soap, grease or fatty acids. The C om -
merce Minister has just now assured that 
he is going to see that this im ported  
tallow is only used by the actual users

so that wc can ping it and others cannot 
take this tallow .

As regards Pcepal brand, w'hich the 
Hon. Member has mentioned, Jain Sudh 
Vanaspati in Ghazi;.ibad used to make 
this Pcepal brand uplo 1975. After-
wards, they changcd this to Ajanta. So, 
about this Pcepal brand which has crop-
ped up suddenly in Amritsar, wc have to  
make investigations thoroughly to sec  
from where this has com e up. The  
Punjab Government is pursuing it v igo-
rously. We assure you that wc will take 
stringent action. (Interruptions)

SHRI SATYENDRA N A R A Y A N  
SINHA (A urangabad): Beef tallow being 
used as vanaspati is a m;iller o f  serious 
concern. Apart from health hazards, it 
is also a sacrilegc and causes hurt to our 
sentim ents. The statem ent given by the 
M inister is an undcr-statcm ent o f the 
operations that are being carried on. It 
is mainly dealt with som ething in Puiyab. 
He has not mentioned Bhatinda. My 
friend, Mr. Jatiya, has m entioned some 
cases in Madhya Pradesh. I would like 
to draw his attention to the sale o f beef  
tallow as vanaspati in Ranehi. On 7th 
o f August, ‘The State.sman’ carried a 
new item s from its correspondent that 
som e traders, who are not manufac-
turers are dealing in vanaspati.

They have been receiving consign-
m ents o f beef tallow from various 
places, from Punjab, Ghaziabad and 
other places {.Interruptions) They are 
Hindus. They have been mixing it with 
vanaspati and selling it under the brand 
namest One is selling it under the brand 
name Sun Flower. Sometimes they sell 
b eef tallow os.,.{.Interruptions) A raid 
was conducte.d . .{Interruptions). . .q mCl 
out o f 583 tins sealed ...

^  ^=^T3ft I

SHRI SA TY END R A  N A R A Y A N  
SIN H A  : It is for you to save us. Out 
o f the 583 tins sealed, 300 tins belonged 
to  the brand name Sun Flower and the 
remaining 283 tins are pure animal 
tallow belonging to Raj Trading Com-
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pany, who were selling it to various 
traders.

SHRI GEORGE FERNANDES 
(Muzaffarpur) : And they are for the 
protection of the cow.

SHRI SATYENDRA NARAYAN 
SINHA : The FIR has been registered 
and some of them have been arrested 
and three people are sti.l absconding. 
This only shows the dimension of the 
operation which is being carried on in 
mixing beef tallow. . . .(Interruptions^ I 
am sorry to say that Government is not 
aware of the magaitude of the operation. 
The statement shows that they have 
only taken a few samples and discovered 
only three samples mixed with beef 
tallow.

The import of tallow of any animal 
origin, including beef tallow, has to be 
canalised through the STC. The import 
of mutton tallow has been canalised 
through the STC since 1969-70 
and continues to be canalised up 
till now. According to the statement of 
the Minister, for other types of tallow, 
the import policy did not make any pro-
vision, but on the 5th June, 1981 a 
Public Notice was issued bearing No. 
29, by which the description of mutton 
lallow in the canalised list was amended 
to read as ‘'tallow of any animal origin 
including mutton tallow” . So, this wide-
ned the scope. 1 would like to know the 
necessity and reason for amending this.

SHRI SOMNATH CHATTERJEE : 
The Commerce Minister is not listening.

SHRI SATYENDRA NARAYAN 
SINHA : When the Hon. Speaker was in 
the chair, I said that I hoped that the 
Commerce Minister will listen to the 
discussion and reply to the questions.

I want to know the reason for this 
change in policy. What was the reason 
behind it ?

Secondly, just now the Minister 
admitted that import licences were issued 
against REP/additional licence including 
advance/imprest licence to exporters. To

those who were dealing in export business, 
licences were issued for ad hoc purposes. 
The Minister himself admitted that there 
is scope for selling it to others. Now 
they are going to plug it, that is true, 
but what was the need for allowing 
these import licenccs to private organi-
sations, when the STC was dealing with 
imports of this type ? They cou'd have 
placed their orders with the STC. 
When the canalisarton was done through 
STC, there was no need for allowing 
these people to import.

Could 1 know the reasons which 
weighed with the Government in making 
this exception 7 Was it not p.^ssible to 
supply the need of these exporters 
by the State Trading Corporation ? 
Who are those manufacturers for which 
beef tallow was allowed to be imported 
for export purposes ?

They say that they do not know 
the total quantity of beef tallow that 
was being imported. It is not clear to 
me. After all the import was canalised 
by S.T.C. and import licences were 
issued for a spyecific quantity. I do 
not think it should have been difficult 
for the Government to give us total 
quantity of the beef tallow that was 
allowed by this Government.

Government have not examined 
the possibility of collusion by officers or 
bank officials in this whole transaction. 
Jain Shudh Vanaspati, Ghaziabad, got a 
letter of credit for Rs. 13 crores. It 
was issued by th j New Bank of India. 
It is this company which is responsible 
for sending out beef tallow or mixing 
up of beef tallow in vanaspati in Panjab, 
Bhatinda, Ranchi and elsewhere. This 
is a very notorious act. You are aware 
that there was a lot of uproar in the 
House itself when three or four ships 
allegedly loading the cargo were sunk 
and they claimed insurance from 
Singapur Government— {interruptions)

SOME HON. MEMBERS : It
is the same concern.

SHRI SATYENDRA NARAYAN 
SINHA : And they were granted a
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letter of credit worth Rs. 13 crores. 
The Reserve Bank said it was improper 
to  grant this letter of credit. May I 
know, have the Government gone into 
this aspect of the question to find out 
whether Bank Officers were in collusion 
with them ?

In regurd to discovery of Dwarka 
Das case, I may say that 27 trucks were 
standing in front of Ihc factory in 
Bhatinda on the 12th June itself. The 
Chief Minister has visited this place. 
They took such a long time that every-
thing disappeared. It was a clear case 
of collusion on the part of the officers.

The Minister has stated that in 
September 1982 they discovered that 
beef tallow is Jbeing used in vanaspati 
Ghee and is being sold as pure vanas-
pati ghee and they directed their officers 
all over the country to  keep a check on 
this. In Iheir statement they have said 
that they have directed them to visit. 
Despite all this vigilance and check, it 
is being done in Bhatinda, Madhya 
Pradesh, Ranchi and other places. 
Ramification is so wide and large. Why 
is it that it did not come to the notice 
of the Governmegit earlier ? Why is it 
that they woke up only when the 
political workers, the social workers 
made a noise about it, brought it to the 
notice of the Government and appointed 
anti-beef scandal committee ? They 
raised a voice of protest. Even in 
Ranchi our political worker made this 
pointy and then arrests were made and 
raids were conducted. But this inti- 
niation has been sent out. BSOs filed 
Information Report. It was recorded 
two days later. This is what is happen-
ing. It is a clear case of collusion. Is 
the Government aware of this scandal ? 
Have they looked into this case from 
this aspect ? What other steps are they 
going to take to ensure that this kind 
of scandal does not take place ?

I am happy that the Minister has 
said that they are going to ban the 
import of beef tallow altogether. But 
I would like to know whether the 
Government is able to find out any 
subst.tute ingredient for the manu- 
factu re, here. Is it necessary for us to

import tallow of any kind of any 
manufacture ? With all our laboratories 
here experimenting all over the country, 
we arc not able to find out a substitute 
for this. Is it necessary to use only 
tallow ? May I know from the Govern-
ment what steps have been taken to 
provide a substitute indigehously ? 
(Interruptions.)

MR. DEPUTY-SPEAKER : This 
is call-attention. Your name is not 
here. {Interruptions.)

SHRI VISHWANATH PRATAP 
SINGH ; One thing I want to make 
clear. It is being interpreted that under 
the restrictions we have now made, 
even mutton tallow is being divered and 
now we are making provision for beef 
tallow. Even under the existing pro-
vision, it could not have come legally. 
Any import of beef tallow would have 
been illegally otherwise. Because, it was 
canalised through STC and the STC did 
not import it. Further stringency has 
been made for mutton tallow. Now, it 
has been intended that now we are going 
to stop beef tallow. I want to make it 
fully clear.

I will start from the first point 
made by the Hon. Member. Why was 
mutton tallow’s definition changed to 
“ all tallow” in the canaliscd items of* 
STC ? I have mentioned earlier also.
I will repeat again because the question 
has been asked. Mutton tallow was 
canalised \hrough STC. Thereafter, 
there was Dr. Alexander Committee 
Report in which recommendation h;is 
been made that if a mention is not made 
either in the canaliscd item or in the 
banned item or in the restricted item, 
then it will be deemed to be on Open 
General Licence (OGL). When this 
committee report was adopted, some 
people tried to interpret this policy that 
because only mutton tallow was men-
tioned in the canalised item, all other 
tallows were on OGL and'anybody can 
import it. To block any such measure, 
it was therefore clarified that in the 
canalised item, all tallows were included. 
Just, it was a measure of precaution and 
alertness on behalf of the Government 
and that it was done. That clarifies 
this point.
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One thing is, you allow a thing. 
Murder is not allowed but murder 
happens. That is a different thing. I 
will come to Jain Shudh Vanaspati 
because the Hon. Member is specific 
about it. I will come to that. Now, the 
second question has been made why 
REP licence. Advance" licence and all 
this was allowed to be sold and therefore 
it went. Again, I would like to make it 
dear that under the REP and advance 
licences, beef tallow could not come. 
Even under the previous provisions, beef 
tallow could not come. Mutton tallow 
could come. Advance licence is against 
the export order and not for internal 
consumption. If somebody has got the 
export order and wants mutton tallow 
against 5% of soap they have exported, 
they could get mutton tallow because 
it was to be exported.

Now, the apprehension was shown 
that because the REP licence has got 
the flexibility of sale, it could have been 
done, as somebody could use the REP 
licence elsewhere. Even that possibi-
lity is not there. Bocf tallow has already 
been stopped and even mutton tallow is 
being closed.

DR. KARAN SINGH : Where did 
the beef tallow come from ?

SHRI VISHWANATH PRATAP 
SINGH : I am coming to that.

Now, these two points have come. 
interruptions.) You may raise further 
points. Let me answer to the points 
which you have raised first. I will try 
to explain. I am completely at the 
disposal of the Hon. Members.

It was asked. Why was the 
quantity of beef tallow not known ? 
When it is not authorised, how do we 
keep track of that ? When it was 
detected, it was caught. There is no 
question of having known about an item 
which wc havi not ai thorised to come 
in. Therefore, the figures of that are 
not readily available. The mutton 
tallow is authorised. So, we have got 
figures about the mutton tallow.

SHRI SATYENDRA NARAIN 
SINHA : 1 also asked : What was the

need for giving to private exporters a 
licence for import ? Could they not 
have placed an indent on the STC which 
was canalising the import ? Why should 
they give it to private exporters ?

SHRI SOMNATH CHATTERJEE : 
Because that was allowed to be sold.

SHRI VISHWANATH PRATAP 
SINGH : As regards S.T.C. of course, 
one was the canalised import and the 
other import was because they were 
making exports. Under REP licence, 
they get the facility that they can im port 
directly. It was mutton tallow, not 
beef tallow. They were importing as a 
matter of flexibility. That was given 
against the export. That applies to all 
categories. It is not only this category. 
There are other categories also.

MR. DEPUTY-SPEAKER ; His 
point was that STC could have done it.

SHRI VISHWANATH PRATAP 
SINGH : It could have done it. Now,
that window is for mutton tallow. Please 
don’t confuse the issue.

How has the beef tallow come in ? 
That is the question. There is a question 
of finding loopholes in the law itself. 
1 have explained the legal position and 
the steps taken under the law. It is a 
question of people acting against the 
law, just like murder is not permissible 
under the law, but somebody does 
commit a murder. Somebody has taken 
the risk of putting money and bringing 
beef tallow to the port of Bombay. As 
soon as it came to the knowledge of 
Customs, the ship was stopped. It was 
not allowed to come in. A penalty 
amounting to Rs, 1.09 crores has been 
imposed. The Government has not 
colludcd in that. H.id the Government 
done so, the ship wou!d not have been 
stopped.

Now, it has been to the knowledge 
of the House and we have come across 
in the Commerce Ministry that some 
beef tallow has been allowed by Customs 
from Calcutta. We have strongly written 
to Customs that prima facie under the
existing law» it is' imautborised and it
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should not have been cleared. We have 
asked for original documents. It is 
under exajnination. I may assure the 
House that when the total picture comcs 
out, the fullest action will betaken 
under the law.

DR. KARAN SINGH : Please
see that it does not get into the market. 
They should confiscate it immediately 
if such a thing has happened.

SHRI SOMNATH CHATTERJEE : 
The confiscated goods are sold in 
auction. It should be destroyed.

SHRI VISHWANATH PRATAP 
SINGH : So far as the law is concerned, 
I have made the position very clear. 
There has been a clearance from the 
customs officials. We are looking into 
how they have done it and we will take 
appropriate action. As regards the 
question of taking action, in respect of 
Bombay action has been taken and we 
are enquiring about Calcutta also.

As far as the Jain Shudh Vanaspati 
case is concerncd, they have gone to 
the High Court. That matter is pending 
there.

So far as the question of sources 
is concerned, as regards domestic source, 
whether that could be possible in the 
domestic area, the Minister of Civil 
Supplies has said th.it undor the law 
this cannot be us;d and all action is 
taken, whether it is domestic or 
imported.

SHRI SATYENDRA NARAIN 
SINHA : The Hon Minister has said 
that Calcutta Customs allowed smuggling 
of beef tallow. But there are two 
south Bombay based firms which are 
actually dealing in this. The last con-
signment that has arrived in R inchi is 
from south Bombay based firm. Is 
Government aware that those two firms 
have dealings in this and that they have 
also been able to hoodwink the Customs 
in Bombay itself ? . 1'. •

SINGH : The firm can be anywhere 
I am talking about the port.

SHRI M.S. SANJEEVI RAO: I just 
want to add one more word. Our Hon. 
Member has said ihat I have conceded 
that beef tallow is mixed with vanas-
pati. I did not. I only said that in
1982 September we hud reports that 
there is a mixture.

Let me tell you that there are 91 
vanaspati factories and we have Vanas-
pati Directorate and from 1-1-1983 to 
1-8-1983 we have drawn simples to 
the tune of 2,819. We have already 
analysed 2,742 samples and we have 
found nothing wrong with them.

He has read the article in the 
‘Statesman’. I too read it. This is 
where I like to differ with the Hon. 
Member.

As regards the vanaspati factories, 
91 of them, as far as I know, so far 
there is no adulteration. But if in 
Bhatinda Chemicals and Vanaspati which 
is unauthorised, they do it, I cannot 
help it at the moment. Of course, the 
Punjab Government is taking action 
under the Prevention of Food Adultera-
tion Act. But as regards Ranchi, the 
same thing. They are bringing the beef 
and mutton tallow and manufacturing in 
the bucket factory. Don’t forget. So, 
wc have already alerted the Bihar 
Government and they are taking suitable 
action under the Food Adultaration Act.

SHRI VISHWANATH PRATAP j

13.32 hrs.

PETITION RE STATUTORY 
PROVISIONS FOR PAYMENT OF 
COMMISSION TO RETAILERS ON 
SALE OF BIDIS AND CIGARETTES, 
ETC.

31H % ^

y
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gTTT sFt 

^  5F> T t ^  %

% n  «ft fsfT̂ ST̂ TR 1\ ^  3ftT 3RT 

fflTT f?^T5Tf7cT qif^^T  
5Tf 5cT  ̂ I

13.34 hrs.

The Lok Sabha adjourned for Lunch till 
thirty five minutes past Fourteen 

o f the Clock.

The Lok Sabha re-assembed after Lunch 
at forty  minutes past Fourteen o f the 

Clock

[MR. DEPUTY-SPEAKER in the Chair} 

MATTERS UNDER 377

MR. DEPUTY-SPEAKER : Shri 
Somnalh Chattcrjec.

(0  Need to nationalise the firm, Messrs, 
Brentford Electric (India) Ltd., Calcutta,

SHRI SOMNATH CHATTERJEE : 
(Jadavpur) : Sir, it is a matter of grave 
conccrn that although the Government 
had dccidcd to acquire the undertaking 
of M/s, Brentford Electric (India) Limit-
ed, Catcutta and undertook to introduce 
in Parliament the necessary Bill for 
nationalisation as stated by the Hon’ble 
Minister of Industry in May, 1983,. no 
step has yet been taken to implement 
the decision and, on the other hand, a 
news item has appeared which indicates 
that the Government has decided not to 
nationalise the undertaking and that the 
Company would be put into liquidation 
by denotifying the same under the Indus-
tries (Development and Regulation) Act.

The undertaking, since the take-
over of the management, has been fun-
ctioning well under Andrew Yule Co., a 
Government Company and there has 
been a substantial increase in the pro-
duction and it is understood that most 
of the * liabilities have been paid ofT or

are in the process of being discharged. 
The workers have rendered total coope-
ration for proper running of the Under-
taking and initially they voluntarily 
acceptcd 60% of their wages only with 
a view to make the undertaking viable. 
There has always been excellent indus-
trial relation in the Undertaking.

I would most earnestly request the 
Government to implement its decision 
for the nationalisation of the undertak-
ing which, if closcd, will not only result 
in the liquidation of a viable unit with 
more than 300 workers of the undertak-
ing would be rendered jobless for no fault 
of theirs.

(ii) Re \ Naval Singh. Cooperative Sugar 
Mills, Ltd,, Btirhanpur not being thnely 
supplied with Turbo-alternator and other 
machinery by HHEL, Hyderabad and 
Messrs Richardson and Cruddas of Bombay,

: OTT-

JTTT

Sjft ^  2-̂ lf 3ri??T-

^  7T

fqrrr ^  ^

^  ^  11  
 ̂ 8000 

^  r=̂ ?arT ^  » t| t  I
^  ^  5nq?TT |  ^

(iii) Need for Central Governments inter-
vention to prevent destruction of crops by 
sheep and intimidation of people by the she-

pherds in certain parts of Rajasthan

sfto 5TWWH

3 7 7  % ^  3 f h

^  ®Tr?T 3TT«fiP?̂

i  I
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[ sft* f5T*T5n f

iTFirf«n?T if  a r ^ M  1 1  »r  5 ^

»rm ^ ?ri^ ^  ^

t  «̂TT z n \  ^

«̂TT q5̂ T5l1f

?r> ^  I  ?T«IT ^  !ft^  IX

T> «TT^-^JT«?JT^ ?  I 

i ?fTT 31^ ap f 5T̂ {?r ^
' 1 ^ '  I 5 ^  aTrJTf^^ I  I

a rq #  q fT ^  T T ^ .q ^  j t T ?^ if  ^

X ^ '^  I  ?5TT̂ f «TT JTf

5I^T aiq^JT ftcfV I  I 

Ifft^^TfT, ^')E\ 3T>T -)1;T?T̂ T̂  I
spt % ^ t «t

ar^fcT ^ 3TT^T0T ^  ^  T̂
. *FT  ̂g I F̂T ̂ T3TT ^^T^TOT f?T^?-

’SR ^  ^“t^T fsT^ ^  ^T^5TT q^mcT 

% ^J^ sftJJTfTiTT Jf 8 -9  5Ft a r^ > ^<a
TTf^r^T % ?TT?T ^5TTc^TT f^Fin f̂ TH 

-  ^  f^q tJ  «Ti  ̂ r̂ I

a n i T . f ^  ^1- arcJT f^^

• I  I ^ ^ ^ X  3ft qT5T̂ ‘t  %
^  sffT̂  I ,  ^ f lr  g-TTT »rft? f^?TRlr ^ t  ^ *  

^  ^*TTf »rf 'TJĤ flf I  I
%-fftcr HT5FTT ^T% 5TcT

* I ?r? 'TT^^ 3rT?fT ^TT^TTf f^fT-

T ^  f?T I

• [iv] Need for putting up a high power 
' Radio stations in the border areas of Jaisal* 

mer of Rajasthan,

«ft ?jf5 (^TfiTT) :

«̂ T5T ^ ^ ^ ^ ,  %?S ^ X ^  % sr?TTT«T

^  ^  TT̂ ?«JT?T srrF^ %
c

^3f f^rgrH^ ^ i ^ ^ x

f3RT^^T?)?r 70 551TT -̂ »T f^5T>»fy3T

I  gftf^ 5TT?̂  ^  5»r^T s r tr  «TarTir

siT?gr % sncTSTT I ,  vV t '̂V

| i

%?ff ^  CTSf 5T?TTTWT
f^^T»T JT|[ | an^

^¥ift f̂ ??n-, Wf\X, ^>^5T, 
^TcT»Tf 3ft?: ^  ansTTsr
% 3TT̂  f̂ arh an^ if
r^5Tf 5T ?T  ̂ 'Tf^^'t I  I

=srWt qsf 'Tt=̂ "̂t if t^ r  ir 

r̂^sft f«nrqr?r
, mx^ ^T Sr??TT̂  «TT ^fe?TT|

% sr??TT̂  «Ft
f w  »rzn I f̂tsprr ^  >ft

«n ^xr^ Jf w^i Tif^r
*FT srr̂ mJT r̂̂ 't w  i

^̂ cT qifsFf̂ î f '̂t ^x 
aniTT |3TT I  I 'TTf̂ ?rfT?T f̂^zft srHTT̂ T ^t

^f^'t ?t5T?r «F̂ T=5ft, 5TT|tT, |^TT^5, 

^ft 5TffcT % f  f^JT '̂t 1 ^??
3TT̂ T5f 5tr fjT̂ =̂ ?T ^j^^x qsf ^^r^r-

iTT % if t  ^

: arf r̂^hr jt 1 1

^f^ift 5T?TT?̂

aftr ?̂T?TT I  aftT 5^  %

n̂r*r ^ îTfr ^  T̂fqfrqR ^x

i|j ^  % sr f̂t firi:it?T^ 1 1
,3Tcf: I  fsp %

sTT«rfĤ ?iT % sn^rT TT ’PtTJiT: 'sit q^- 

^ ? T  qtsr̂ n ^f^ft 5Tf̂ cT %

^^ST ?«rTf‘T?r ^  etiTTercff
s rrw ^  ?rt»i )̂t ^  1
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(v) Need for declaring Sree Narayan Curu 
Deva Jayanti aud Samadhi days public 

holidays in Kerala

PROF. P.J. KURIEN (Miivelikara) : 
Sree Narayana Guru Deva Jayanthi aad 
Samadhi days were public holidays in 
Kerala for State Government and also 
for Central Government. This was to 
enable the followers of the great saint 
and Guru to celebrate the birth anniver-
sary and to worship him on the Samadhi 
day. But from 1983 onwards, these days 
arc not included in the list of public 
holidays for Central Government Offices 
and institutions. Sree Narayana Guru 
was not only a saint, but also a great 
social reformer, who dedicated his life 
for the upliftment of the down-trodden 
in the society. He was above caste, creed, 
religion and he fought against all evils in 
the society. It is befitting and in accor-
dance with the aspirations of the entire 
people of Kerala to declare Guru Deva’s 
Jayanthi aud Samadhi day as public
holidays. I request the Central Govern-
ment to include the above two days also 
in the list of public holidays.

(vl) Need for enforcing Multi-Unit Coope-
rative Society Act in the Country

^  ^  *TZTT |

5T]̂ T I  qT

f^^Ti ^TrTT I  I

^  ^T^rq^ffr ^  arif |  i

T^T 11 ^  Jf

H 3T fq^  I

?r ?rfJTfcn?t
% ^  W^T\i aftT

»PTT I fiRTHR:

% fsrq TR?rf ^  ?r^-

^>Tft ^  5T>*ff JR T

iT f? , 1 9 4 2  ^

^  ^  |tffV 11

3T?T: ^  ^

I  ^  HH?cT t̂ Rt -
% 5ftsT 3t>?:

% 7>3nqr^?f

^  r^RT 3TTIT I ^  ^

^  r̂ T̂ TST, ^  ^

r̂%*TT I

(viP Need to improye supply of LPG to 
Ujjaia and Indore, Madhya Pradesh

«ft ?r?«Rm*r*i ( ^ ? t )  * :

^qT«T5T ^  ^

jf^T>T̂ 3FT 

3 T T ^ « F  »TT«T*T »TJn |  I 5 rm f

^  sr%5n ^  ^

n  *IT^T ir  *T« ^ » « R  CPTcn 

% if 3q-q t

t’*p sftT srf?m  3TPT ^

^  ̂  1 , 3 n * r

an^fcT ^  f t  »RT
11 srizTi iT^ q T | #

^  ^far qft

5fT ^  I ^ > T ’=tr %

5Tfclf^?[ ^ 3 ^  t |  I  I

ff«rfcr ^  ^

f?«TfrT fT«ir arf^v  t̂*r1f

^?TT =mf|q i

* The original specch was delivered in Sanskrit.
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anrtrsr Jt t t  sAt

^  sr^iiT ^
^C cT  % STr^^ cT̂ r̂t̂ T ^^^TT-

qT

f;TT^ I ^«7 ^  «̂TT ^
^  f?«T% ^  ^^iT5T %

(viii) Need for preserving the culture 
of the Santhals

fjn^ (fiT^T):
1855 r̂ qTiRT

fg$r<7 3rf̂ r?FTT T̂̂ TŜ T |  I m ^ T .
1864

VT sr^>T ffT f3f% 5p> ^ t t  w n  

ir f ^  t  I cTT̂  Tt '̂Y 3f(T f?T -̂

^iT ^  ^  ^  r^^'T
f ^ r  nm  I  i ^  ^?r-

5ITf?Tjff 3ft^>r»T^ S ’̂T ^  q^5[»T 3T5T»T

V? f^zn nqr 11

ffT5T?ft ^  'TTJT̂ T
cs

?T?Tr ^>JT^riTTT ^T^tT^lft 3Tf?̂ f̂ q-JT
nD

Vt ^  5TT I  t

5T?r ^  CJ?T^^5TfV 1̂rf?T?r
qj^r, Tic^qfcf ar îJT-sĵ riT $»t h

r̂ «TT

% cfi? XJ^^ ?r

<T5 iT^T r?qT I  I

5̂ T % srfTq ^?r-lTTfcrJTf

% srifsT^, ^THTfsT^, ^frf^I-

qT̂ q-TT ^  f f  ZTT 5TT TfT I  I
?T«n?r ^] fh  f ^  fsr̂ T'T 11

g-TTT ?T»TT  ̂ ^  W.fi
^  STI^f^ I  I

^  ^-!ff ^T

^rf^ETR % 3T5?nT ifTRfT ^T

^WT^Tf^Tc^ I  I T ^  5TTT

^  w ’ff % %

r f̂lT TRof r^^5T STT̂ 't ^  

5Tf^crzn sr̂ cT 11

?T̂ T3rT I  fwr 

^iT^TT 5Tfar ffciwq 

^f«n?r q̂ *i?TT ^  sr^T-^f^iqf ^  

aftT q r  ^ ' \ i  3if=  ̂ ?t

an^ I

14.53 hrs.

JUTE MANUTACTURES CESS BILL
— Contd.

AND
JUTE MANUFACTURES DEVELOP-

MENT COUNCIL BILL— Contd.

MR. DEPUTY-SPEAKER : We
now take up further consideration of the 
following motion moved by Shri Sangraa 
on the 5th August, 1983, namely :

“ That the Bill to provide for the 
levy and collection, by way of cess, 
of a duty of excise on jute manu-
facturers for the development of 
production of jute manufacturers 
and for matters connected there-
with, be taken into consideraticn.”

We also now take up further con-
sideration of the following motion moved 
by Shri P.A. Sangma on the 5th August, 
1983, namely :

‘That the Bill to provide for the 
establishment of a Council for the 
development of production of jute 
manufactures by increasing the effi-
ciency and productivity in the jute 
industry, the financing of activities 
for such development and for 
matters connected therewith, be 
taken into consideration,”

Now Shri Amar Roy Pradhan, and 
then Shri Rajagopal Naidu. We are very
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much behind schedule. We have to take 
up two more Bills to-day, having one 
hour each. The time factor is there. I 
am prepared to sit 'ate in the evening; 
and everybody will be accommodated. 
And we will be able to complete both 
the Bills.

SHRI AMAR ROY PRADHAN 
(Cooch Behar) ; Though the Minister 
is a good friend of mine, I cannot sup-
port these Bills. But I can say very 
loudly and very strongly that these two 
Bills will not serve any purpose for sav-
ing the poor jute growers, the jute work-
ers and even the jute mills. They will 
serve the purpose of the jute mill-owners 
I could have been very happy if the hon. 
Minister would have come with the Bill 
to nationalise the jute mills; Then I 
would have lent my best support to him. 
I can say that is the only way to solve 
their problems—the jute growers and 
the jute mill workers.

The jute— the golden fibre is play-
ing a very important role in the economy 
of the country, particularly in the rural 
economy of jute growing Slates. If you 
look into it, you will find that jute 
accounts for nearly 10 per cent of the 
total foreign exchange earnings. I do 
share the same views with the Hon. 
Minister. Over 2.5 lakh of industrial 
workers are directly employed in the 
jute industry and more than 40 lakh 
farmer families of difTerent States are 
engaged in raw jute production.

14.56 hrs.

LSHRI SOMNATH CHATTERJEE 
in the Chair]

It is for the House to know that 
about 20 lakh people earn their liveli-
hood from secondary sectors of the jute 
industry; and in the jute growing States, 
the ration is 1 to 5. The people are 
engaged either in the jute growing area 
or in the jute mills. The jute industry 
even for decades directly contributed to 
national exchequer Rs. 200 crofes in the 
form of export duty and Rs, 250 crores 
by way of excise duty. So, it is not a 

uestion of the jute growing States alone; 
^ it isa question of the national economy,

how much more and more it will come 
up. I cannot support these two Bills, 
because I think that the Bills as manu-
factured by the Hon. Minister and his 
government are just to give an eye*wash 
to the poor jute growers and jute wof- 
kers. Now, 1 would like to stress the 
main point. The issue that is facing hard 
the country is to nationalise the jute 
mills. I think that the Bills as manu-
factured will help to suck the flesh and 
blood of the poor jute cultivators and 
workers by the jute barrons and jute 
tycoons. Only those eight families who 
are controlling the m ijor jute mills — 
Goenka, Birlas and all that—they will 
be benefited by these two Bills.

The Bill, as has beed manufactured, 
I thinks is going to Produce another 
white elephant just like the Jute Corpo-
ration of India. It is no better than that 
o f the Jute Corporation of Ind'a.

In the Jute Manufacturers Develop-
ment Council Bill, 198?, on page 5, 
against the functions of the Council, you 
have mentioned only a few lines regard-
ing increasing the yield of raw jute. It 
says as fol'T.vs :

Evolving a 1 I U .‘^r.i'ed
appro’.cli t ) jute cultivatio i in tho 
m it'cr of fonn'i'atioi and schemes, 
cxtcniio i work, iniplonient Ui )ii 
a id evalu.'ition of schcniei aimed at 
increasiiig the yield of juto and 
improving the quality thereof.”

I do not know how can it be possi-
ble ? YOU have written only a few lines 
in the whole Bill.
15. hrs,

But I cannot find it justifying be-
cause if you do not give more Price and 
more incentives to the jute growers, it 
may not be of much use. The jute grower 
cannot live long, at this rate of jute 
price. They have produced before us 
these two Bills and the Proposed Council 
is going to be redundant because the 
earlier Bill that had been placed before 
the house was enough.

Sir, what is the condition of the 
jute growers in our country ? The jute
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growers are living in distress and in a 
very pitiable condition under the condi-
tions of economic misery. It is evident 
from the fact that Price of raw jute 
which was fetching a minimum price of 
Rs,447,54 per quintal according to 1977 
and 1978 price level. It was the demand 
of the West Bengal Government that the 
minimum price of raw jute should be 
increased by Rs. 300 per quintal. Even 
after six years, what a^e you doing now ? 
You are only shutting the doors on the 
fact of the agriculturists and the poor 
jute growers by paying them the lowest 
price. Even the Public Undertaking 
Committee had recommended a rise of 
Rs. 447 per quintal in the price level of 
1977-78 and in 1983-84 you are Paying 
*hem only Rs. 192 morely I do not know 
how this will serve the purpose of grow-
ing more jute at this rate. It is a very 
dangerous joke that you are playing on 

the poor people. I do not want to 
say much about this. I would only like 
to quote something to show how you are 
.going to serve the Purposes of the jute 
mill owners. I refer to the rcPort of the 

-Committee on Public Undertakings 
.(1977-78) (Sixth Lok Sabha) Eighth 
Report. As in the formation of the 
Council, we find that no purpose is likely 
ro be served by this Bill. I am reading 
from page 45, para 104.

•( “The figures relating to inter-
national priccs which form the basis 
of the viability of the jute industry 
as put forward by the Agricultural 
Prices Commission, are supplied to 
the Commission by the Jute Com-
missioner. Tho Jute Commissioner 
has himself admitted during evidence 
that in the jute industry, ther© is 
considerable amount of mal-
practice.”

You are indulging in malpractices 1 
You are going on with them ? What is 
this ? I quote again—

“This leaves no doubt that the 
figures collected by the jute Com-
missioner and furnished to the 
Agricultiu’al Prices Commission are 
not the true figures and might not, 

t ., ' therefore, be relied upon in the

matter of determination of viability 
of the industry.”

So, on the basis of this Report, 
what can I say ? You arc dependant on 
the industrialists and their datas and 
figures, what to spoak of the jute mill 
workers or the jute growers. Are you 
really sincere in your attempts to help 
them ? I think the answer is ‘No’. It is 
a big ‘No’, as is evidence from what I 
am quoting from the Report of the Com-
mittee on Public Undertakings (1977- 
78) (Sixth Lok Subha) Third Report 
where it has been clearly stated, vide 
page 37 :

' ‘The Cctmmittce regret that the 
jute growers who are most impove-
rished cultivators with hardly any 
other substatial sourco of income 
are continuously being ruthlessly 
exploited by the crafty jute indus-
trialists, traders and their dadandars 
(people who pay advances against 
crops) and they are left to fend for 
themselves. It is a m.itter of com-
mon knowledge that the jute 
growers get almost no credit from 
Government agencies for inputs and 
subsistence and that they have to 
depend for this purpose upon private 
money-lenders who charge abaor- 
mally high rate of interest (upto 
200 per cent). As a consequence 
of this, the poor jute grower has 
always to remain under the grip of 
private money-lenders who make 
advances on the understanding that 
the entire produce of his jute will 
given to them for a fraction of its 
real value. The poor grower has 
thus no option but to sell this jute 
to his creditors at prices dictated by 
them. This is known to one and 
all and the Reserve Bank of India 
and other concerned authorities 
have, in order to evade the issue, 
till date adopted a shut-eyed policy 
which is dcprecated. The Commit-
tee suspect that it is because of the 
fact that easy and liberal credit 
could have given the grower holding 
power which would have made it 
ditBcult for the industry and trade 
to get Jute at buyer’s prise that
practically no credit is made availa-
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able for the jute grower, not to 
speak of giving it at a concessional 
rate of interest.”

The fantastic prosperity of a 
handful of persons (about 8 families) 
behind the jute industry is solely 
because they are able to fleece the 
grower at their will and with 
impunity.”

The Government and the Reserve 
Bank of India, it is regretted hav:; been 
more or less silent spectators and abot- 
tors, I do not know what would be a 
more harsh language than ‘ab :ttor.’ It 
is the 1977-78 Report. You may say 
that it is a Janta Government report but 
today what arc you doing ? You are also 
an abetter to the jute m'll owners and 
others. You are doing nothing for the 
jute growers and the jute mill workers. 
So, I would like t'j oppose the two 
Bills.

SHRl P. RAJAGOPAL NATDU 
(Chittoor) : Sir, I welcome thes.: Bilis 
because the Government is sincerely 
thinking of setting right the jute industry 
but I want to s ly that in formulating 
the Bil's, the Law Department is deviat-
ing. There are certain essential features 
of a Bill. When any Bill is formulated, 
when there is a Board or a Council, its 
term of office, quorum must be mention-
ed in the Bill itself but they are absent 
here. I do not know why. Why these 
things should be given to the subordi-
nate legislation ? That means these things 
arc placcd in the hands of the bureau-
crats and the Government can say that 
rules can be placed before the House 
and the Members are having the facility 
of amending them. It is very difficult 
for the Members because they have to 
give an amendment and it will become a 
Private Member’s amendment. Then it is 
very difficult. It must come through 
tallot and must be discussed in the House 
and it is very difficult to get the rules 
amended. Therefore, my request to the 
Government is when they formulate such 
Bills, the Law Department must be 
advised to see that the essential features 
of the Bill are there.

With regard to the position of the 
jute industry I would say that it is very 
concentrated in West Bengal, Andhra 
Pradesh, Madhya Pradesh and Bihar. 
Most of the jute comes from West 
Bengal and the jute mills are also there. 
Therefore, we h ive to protect them. The 
industries which earn foreign exchange 
are mainly tobacco, jute, coff’ee, tea and 
one or two more commodities. There-
fore, we must be very careful in seeing 
that the foreign exchange is not mini-
mised and the exports are large. On this 
industry, 3.5 lakhs workers and many 
lakhs of growers depend. Therefore, if 
we cr.n protect this industry, we will be 
protecting not only the growers but also 
the workers. Therefore, the Government 
must find our a way to increase the are 
exports. Now we find that our exports 
arc decreasing. I will give one or two 
examples. In 1950-51 the export was to 
the extent of 75 5 per cent of the total 
production in our country. In 1979-80 
it had reduced to 38.2 per cent of the 
production. Bangladesh is the competing 
country and it is increasing its exports. 
In 1971, the Bangladesh experts were 
20 p^r cent of th i total production 
whereas Indian market has fallen
from 53% to 29' The Government
should find out what are the reasons for 
all these things. Some of our friends say 
that nationalisation is the solution. 
1 also agree. From West Bengal 
all parties wanted nationalisation of jute 
industry.

SHRI NARAYAN CHOUBEY 
(Midnapore) : Including the Congress (I).

SHRI P. RAJAGOPAL NAIDU : 
All parties, I said. But I ask one ques-
tion, why not West Bengal Government 
nationalise ? It is not the responsibility 
of the West Bengal Government ? Is it 
not their authority to nationalise ?

MR. CHAIRMAN : Under the
Constitutional set-up, can a State 
Government nationalise a jute industry 7

SHRI P. RAJAGOPAL NAIDU : 
Yes, why not ? Any industry they can 
nationalise. 

MR. CHAIRMAN : It is the Cen-
tral Government who caa oationaiise.
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SHRI INDRAJIT GUPTA (Basir- 
hat) : They can take over.

SHRI P. RAJAGOPAL NAtDU : 
What is take-over ? That comes to the 
same thing.

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South) : I only wish 
that my Constituency is saved from a 
Constitutioffal pandit.

SHRI P. RAJAGOPAL NAIDU : 
But I am not a pandit.

SHRI SATYASADHAN CHA- 
KRABORTY : But you should study it.
You are a responsible person... 
{Interruptions.)

MR. CHAIRMAN : 
please.

You go on

SHRI P. RAJAGOPAL NAIDU : 
There arc cci tain difiicultics and I say 
them and finish. Export duty must be 
reduced if wc want to increase the 
exports. Extension of foreign exchange 
securities up to one year is necessary 
but now it is not so. Consignment, 
transfer of jute goods and realisation of 
dues is given only for 180 days. If it 
is increased to 270 days, I think it will 
be easier for them to export jute.

MR. CHAIRMAN : Now, the
Minister.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA) : Mr. Chairman, Sir, I 
am thankful to the Hon. Members for 
having taken an active part in this debate 
& also for having expressed their concern 
a b o u t  the present position as well as the 
future of the jute industry in our country. 
It is really a matter of great concern for 
all of us that the jute industry today in 
our country is really in bad shape. While 
participating in this debate, most of 
the Members have accused that these 
two Bills arc not going to solve all the 
problems of the jute industry. I must 
make it very clear that I have never 
c la im e d  that these two Bills are going 
to solve all the problems of the jute 
industry. 1 must make it very clear

that I have never claimcd that these 
two Bills are going to solve all the 
problems of the jute industry. What I 
have said is :

‘T he twin Bills, when enacted, will 
go a long way in solving some of 
the pressing and persistent problems 
of the jute industry.”

Therefore, it is not my case that 
these two Bills are going to solve all the 
problems of the jute industry but I do 
hope that it will certainly help to solve 
some of the pressing problems of the 
jute industry. I am not going to speak 
much on the general conditions of the 
jute industry. I have already made it 
very clear at the time of my preliminary 
remarks when the debate had started. 
It is because the Government of India 
has realised that the jute industry today 
in the country is very much in bad 
shape that it has appointed a Task Force 
to go into the problems of this industry.

The Hon. Member, Prof, Rup 
Chand Pal, referred to the other 
recommendations and said that there 
were many more recommendations other 
than this particular recommendation, 
and that we have not said anything 
about them in this Bill. Though he has 
referred to 40 recommendations, the 
total recommendations of the Task 
Force are 58, Except for a few, by and 
large, the Government are in agreement 
with the recommendations of the Task 
Force and of the Empowered Com-
mittee, which has been subsequently 
appointed.

There are three major points on 
which we are not in agreement with 
the recommendations of the Task Force. 
Firstly, they have suggested that the 
cess should be imposed only on goods 
which are for export purposes and that 
it should not be imposed on the 
domestic sale of the product. We have 
not agreed with that proposal. We have 
come forward to say that it should be 
both on export as well as on domestic 
sale.

Secondly, they have suggested that 
the Government should contribute in 
cash to the development of export.
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Our contention is that we are already 
giving cash compensatory support for 
export. So the question of further 
financial help by the Government does 
not arise.

A third major recommendation 
was that we should go in for the Jute 
Board. But we have come forward with 
a proposal for a Jute Development 
Council instead. In our view, this 
Council would be good enough and 
there is no need for a Jute Board.

Many Hon. Members have referred 
to the need for diversification of the 
market. Prof. Rup Chand Pal said that 
for export we have concentrated on the 
US market. It is not a fact that we are 
entirely depending on the US market. 
Certainly, that has been our major 
market. But, besides the United States, 
our jute goods are going to many other 
countries like USSR, Other East 
European countries, UK, rest of Western 
Europe, Canada,* Argentina, East Asian 
countries including Japan and Australia, 
Africa, West Asia and many other coun-
tries. In fact, USSR is taking a major por-
tion of our jute goods. The US has been 
a good market, which we have been losing 
for some time now. We are trying to 
revive our market in the United States 
and we arc hopeful that we would be 
able to regain our market in that sector 
also.

The major problem in the industry 
has been the fall in exports. During the 
last one decade the production of jute 
goods has gone up from 1,061,000 
t o n n e s  to 1,360,000 tonnes. The inter-
nal consumption of jute goods has also 
gone up in the last ten years. The 'onhy 
problem is th.it our export has come 
down very sharply. As far as the domes-
tic consumption is concerned, the 
G overnm ent is taking every possible 
step to see that there is increase in the 
domestic offtake. Therefore, we have 
been taking a number of steps. For 
example, we have made a policy that 
our cement industry should use jute bags 
100%. We have tried to impress upon 
our Ministry of Chemicals and Fertili-
zers that 100%' jute bags should be 
used. Somehow they have some problem

and it has not come through. I can 
assure you that the Fertilizers Depart-
ment will use it more and more. We 
had an inter-ministerial meeting also in 
this regard.

Another problem that wc have 
been facing on this front is synthetic 
substitute. This is a big problem not 
only in the international market, but 
also in the domestic market. Therefore, 
I think it is time when we should 
examine whether the manufacturing 
capacity of the synthetic industry could 
be regulated. I think we have to make 
this exercise so as to restrict the growth 
of synthetic industry to give way to 
more and more internal market to juto 
goods in our country.

Prof. Pal also spoke about the need 
to give more importance to Research 
and Development. I am fully in agree-
ment with the Hon. Member that we 
must pay attention to research and deve-
lopment. In fact We have two research 
Institutions. There is Indian Jute Indus-
trial Research Association, Calcutta 
and Jute Technological Research Institute 
Calcutta. These two Research Institutes 
have done a fairly g lod job. Prof. Pal 
had given some suggestions. He has 
cited some of the examples. We have 
already made achievements in this field.
I am not going into its d-jtails. Detailed 
answer about research and development 
has already been given in Unstarred 
Question raised in this month in the 
House. I am not going to elabjrate that.

With the passing of this Bill and 
coming into existence of the Develop-
ment Council I hope our efforts on the 
research and development front will also 
be intensified and wc can do much 
better.

t
Prof. Ranga has mentioned that 

the Bill does not make any provision for 
the representatives of the growers. But 
it is not a fact. In fact the Bill provides 
for three representatives from the 
growers side and these members are to 
be appointed by the Government and 
three representatives are to Represent 
employers. It makes six, as against 
six of the manufacturers and importers.
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[Shri P.A. Saagmal

It is a good balaacc. Mr. Pradhan should 
not have any complaint and I do not 
think that you should insist on this.

PROF. N.G. RANG A (Guntur) :
What about the agricultural worlccrs ?

SHRI P.A. SANGMA : Jute gro-
wers are also owners and they are self- 
employed people. There arc agricul-
turists, wage earners also.

PROF. N.G. RANGA : ‘KHET 
MAZDOOR’. You have to distinguish 
between them.

SHRI P.A. SANGMA : Wc have 
representation of three members.

PROF. N.G. RANGA : I am 
talking of agricultural workers. That is 
the blunder that we commit.

They may have this in mind and 
when they give representation to the 
growers, they may d j s.) for agricultural 
workers also.

SHRI P.A. SANGMA : In the
Bill, there is enough scope for associa-
ting members and co-opted members 
and this suggestion will certainly be 
kept in mind when we go in for co-
opting more members under the 
provisions of this Act.

Then, many other Hon. Members 
have also spoken about the need to have 
an understanding with Bmgladesh which 
has bec,)me our competitor. Wc arc 
very much alive to this problem and in 
fact we have been trying to have an 
understanding with B.^.ngladcsh on a 
joint export market strategy. A couple 
of meetings at the level of Secretary had 
already been held, one in Dhaka, 
Bangladesh, and the other at Bangkok. 
We are on the job. Wc arc trying to 
convince Bangladesh that we should not 
try to cut each other’s throat but to 
have a common strategy for our market. 
Under the UNCTAD, there is also an 
international jute organisation. Even 
at th is level, \\e are trying to solve the 
various probUms pertaining to our 
eKport.

The most important point that the 
Hon. Members have raised is about 
nationalisation. I think, Mr. Gupta and 
others have raised it. I must say that 
nationalisation alone may not be the 
solution to this problem.

SHRI NARAYAN CHOUBEY : 
Do other things also.

SHRI P.A. SANGMA : Mr. Gupta 
said that there has been nationalisation 
like NJMC, which is doing very bad. 
Wc have all accusations from hon’ble 
members against NJMC and the Jute 
Corporatioi of India. Mr. Amar Roy- 
pradhan was referring the JCI as a 
whites elephant. So, i n your opinion the 
nationalised mills "ire in this condition. 
And at the same time, you come with 
an argument that the nationalisation is 
the only solution. Wei', frankly spea-
king, I find there is a lot of contradic-
tion in this proposition.

SHRI AMAR ROY PRADHAN :
I have not referred about the Jute 
Corporation of India’s nationalisation.
I said, JCI is not doing any job and that 
is why it is a white elephant.

SHRI P.A. SANGMA : At least,
I see there is som3 contradiction. The 
Hon. Members arc very much aware of 
the policy of the Government of India 
v̂ 'ith regard to nationalisation or take-
over. Ill fact, nationalisation is the last 
resort which the Government takes in 
order to re-vitalise the sick industry. 
Therefore, we are of the opinion that 
nationalisation of the whole industry is 
not going to solve all the problems and 
that I want to make it clear here that 
there is no proposal, at present, under 
the consideration of the Government to 
nationalise the entire jute industry.

Many Hon. Members have expres-
sed their concern about the closed mills. 
Shri Gupta was very much vehement on 
this. I am one with him. He said, ‘'lo t 
of workers are affected” . Our figure is
60,000 and he says, 80,000. Whatever 
may be the figure, they are really in 
difTculty because of the closing down of 
24 mills. But I iindcistand that a 
Tripartite Committee headed by the Hon.
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Labour Minister of West Bengal is on 
the job and they did have some meetings.

SHRI INDRAJIT GUPTA : What 
is this Government doin g ? The Central 
Government has no role in getting these 
mills opened again ? Everything is put 
on the State Government. These 25 or 
29 mills are lying closed and the Central 
Government has no role to play.

SrfRI CHITTA BASU (Barasat) : 
What arc you going to do ? What do 
you propose to do about the reopening of 
the mills ?

SHRI P. A. SANGMA : Our Hon. 
Labour Minister is here. You can have 
some sort of exchange of Words with 
him. It is his Department. But I am 
sharing your concern. They are really in 
difficulty and we would like to get them 
reopened.

SHRI CHITTA BASU : The Labour 
Ministry is conccrned with conciliation. 
But you are concerned with production. 
And the production is being halted.

SHRI SATYASADHAN CHAKRA- 
BORTY : You arc concerod that you do 
not want 60,000 or 80,000 workers 
who have been thrown out of employ-
ment should remain unemployed. Suppose 
the owners refuse to opoa the mills 
and all negotiations fail. In that case, 
what is the Government of India going to 
to do ?

SHRI P. A. SANGMA : I think, it 
is very unfair on his part to lose confi-
dence in his Labour Minister.

SHRI SATYASADHAN CHAKRA- 
BORTY : Don’t avoid.

SHRI CHITTA BASU : The ques-
tion is not whether the Labour Minister 
of West Bengal will bo in a position to 
settle the dispute. The question is that 
you are representing the Ministry of 
Commerce and your interest is to see 
that the production of > jute goes up and 
you can earn more foreign exchange 
from export. From that context, what 
do you propose to do ?

SHRI P. A. SANGMA : A& a long- 
term solution, we have been taking a 
lo t e f measures. As I^have said in Uie 
beginning, the Government of India had 
appointed a Task Fore© which has gone 
into various problems and their recom^ 
mendations have been referred to the 
Empowered Committee and the Empo-
wered Committee have in turn, given 
their suggestions. We have practically 
accepted various suggestions and we 
have instructed the various Departments 
concerncd to implement those recom-
mendations. In order to further find 
out their problems, the Bureau of Indus-
trial Costs and Prices is also going into 
the cost of production aspect of this 
industry. The Reserve Bank has also 
constituted a sub<committee to go into 
financial difficulties, I understand; they 
have almost completed their report and 
in a few, days* time, they^will'be sub-
mitting the report.

The Ceatrab Government trying 
their best(to help the  ̂ ipdu&try. > But the 
problem is, th^t the wojKejrs blame the 
mill-owners; the mill-owners blame, the 
workers; the State, Government blame 
the Ceutral Governfqent aad;the Central 
Qovernment bUmes the State Go v mq t  
ment. As Mr^ lodjajit Gupta put it ve^y 
rightly yesterday—I want to i quote his 
language —the political exchanges will 
not help to solve the problem. This is 
what Mr. Indrajit Gupta has said. 1 
agree witl^, him that the political ex-
changes between us will not help. It is 
only our effort from all sides that will 
solve the problem.

I think, I have replied to all the 
major points raised by the Hon. Mem* 
bers.

PROF. RUP CHAND PAL (Hoogb- 
ly) : W;hen I ,was speaking  ̂yesterday, I 
had referred to the recommendations of 
the Task Fore© and a major rocom- 
mendatio;^, was abo\it the Jute , Board 
which was not acceptcd. One of the 
recommendations was regarding the lot 
of workers who are seriously affected by 
the closing of mills. What is the reaction 
of the Government regarding that parti-
cular recommendation » of., th e ' Task 
Force 1



SHRI P. A. SANGMA : Regarding 
the labour, it is the Labour Ministry 
who deals with itf ^

As I have said, all the recommen-
dations have been sent to the concerned 
Departments/Ministries for takiag appro-
priate action. Wc take the responsibility 
of monitoring. It is cortninly our res-
ponsibility and I can assure the House that 
we shall do it.
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MR. CHAIRMAN ; The question
i s :

“ That the Bill to provide for the 
levy and collcct ion, by way of cess, 
of a duty of excise on jute manu-
factures for the purpose of carrying 
out measures for the developement 
of production of jute manufactures 
and for matters connected there-
with, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN : The House 
will now take up clause-by-clause consi-
deration of the Bill.

 ̂ MR. CHAIRMAN : Clauses 2 to 6 
and the Schedule. There are no amend-
ments. 1 put all of them together. The 
question is :

“ That Clauses 2 to 6 and the 
Schedule stand part of the Bill.”

' The motion y/as adopted.

Clauses 2 to 6 end the Schedule
were added to the Bill.

Clause 1. the Enacting Formula 
and the Title were added  

to the Dill.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA) : Sir, I beg to move ;

That the Bill be passed.”

MR. CHAIRMAN : Motiftn moved : 
“ That the Bill be passed.”

Prof. Sai Fuddin Soz.

PROF. SAIF-UD-DIN SOZ (Bara- 
muHa) : Regarding Jute Manufactures 
Development Coimcil Bill, I would

agree with my friend who said that 
enough representation has not been 
provided to larger States having larger 
number of jute mills Instead of 6, it 
could be raised to 8 at least. -

Coming to sub-sections, I find the 
Government rightly has the authority to 
nominate representatives of workers, 
producers ond other categories.

At (h) on page Clauses 45(4) reads : 
‘'five members to be appointed by 
ihe Central Government from 
amongst persons who, in the opinion 
of the Central Government, are 
experts in the technological research, 
jute marketing or agiicultural eco-
nomies.”

In view of this provision which is 
made for experts, technocrats, there is 
no need of Clause 3 (7) in which :

“ Any officer of the Central Govern-
ment........”

is proposed to be put on the 
Council. What is Ihe need of Central 
Government Officer to be on the Coun-
cil ? The Council has enough represen-
tation. We want technocrats, experts.
What is the bureaucrat going to do 
with this ? I think it is redundant and 
there is no need for this Section Clause 
3 (7).

At sub Clause 3 (8) :
‘'The Council may associate with 
itself, in such manner, subject to 
such conditions and for such pur-
poses as niay be prescribed...”

Who will prescribe ? By the Council 
or by the Central Government ? This 
needs clarification.

On page 3, sub-Clause 5 ( 1 ) :
“ The Council may appoint such 
committees as may be necessary 
for the efficient discharge of its 
duties and performance of its func-
tions under this Act.”

Such Committees from among its 
members or outside the Council ? It is 
ambiguous and I would suggest it should 
be from amongst its own members;
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On page 6, Chapter TII, Clause 10
( l ) ( c )  :

“ any grants or loans that may be 
made by any person for the pur-
poses of this Act.”

I do not think any person has ever 
made any grants. This Clause seems to 
be unnecessary. I do not know. Prof. 
Ranga may be knowing whether any 
person comes forward for making any 
grants to such Councils.

On page 8 Clause 14 (2) :

' ‘The Council shall furnish a prog- 
gramme of its acdvities for each 
year to the Central Government for 
its information and directions, if 
any.”

Everywhere we leave some loophole 
or a bureaucratic practice and redtapism. 
Why don’t you say that at the close of 
the year the Council will furnish the 
annual report ? We must even define 
the date. It could be 31st March of 
that particular year. Why should we 
make it ambiguous and thereafter no 
report will be forthcoming and there 
will be reminders for the same and, 
therefore, we define as 31st March.

In the financial memorandum, I 
feel this figure docs not seem to be 
Correct.

Para 6 of the Financial Memoran-
dum says that “ it is not possible to 
indicate precisely the expenditure that 
may be involved in relation to the above 
matters” , but a non-recurring expendi-
ture of about Rs. 1 lakh is, however, 
estimated. I do not know how this 
figure of Rs. 1 lakh has been worked 
out. This is non-recurring. What are 
the details of expenditure ? This figure 
seems to be on the lower side. It 
cannot be correct. I would have been 
satisfied if it were Rs. 5 lakhs. But that 
will be on the higher side; they have 
indicated a smaller figure to make the 
Parliament agree. This figure of Rs. 1 
lakh is decidedly wrong. As a student 
of economics I feel that it must be wrong.
It can be Rs. 5 lakhs. The Minister 
knows better.

Can I go to the other Bill which 
has been clubbed with this ?

MR. CHAIRMAN : Restrict your-
self only to the Cess Bill for the tune 
being. We are now taking up Bill- 
wise.

SHRI P. A. SANGMA : The Hon.
Member has practically read out the 
words from the Bill. I do not know 
what he wants ; it is very difficult for me 
to reply. However, I will reply to a 
few points. As far as the word 'person* 
is concerned— Mr. Chairman, you are a 
legal expert and you know— 1 think 
‘person’ also means an institution. An 
institution is a legal entity. Therefore, 
an institution if it contributes—can also 
be called a person under the law.

Regarding technical persons, we 
have given this provision only to take 
advantage or benefit of their special 
knowledge in the industry ; therefore, 
we have five Members.

PROF. SAIF-UD-DIN SOZ : Why 
bureaucrats ?

SHRI P. A. SANGMA : The offioers 
have (o run (ho day-to-day administi'a* 
lion; it is the admiaistrativo work that 
they will do. But the technical know-
ledge of Lx;->ofis is ncc.;ssa:y. Therefore,
I do not think there is any contradiction 
in that.

MR. CHAIRMAN : The question
is

' ‘That the Bill be passed.”

The motion adopted^

MR. CHAIRMAN : Now we take 
up the Jule Manufactures Development 
Council Bill, 1983. I shall now put 
Amendment No. 2 mv)ved by Shri R.L.P. 
Verma to the vote of the House. The 
question is :

“That the Bill be circulated for the 
purpose of eliciting opinion thereon 
by tho 21st November. 1983.”



The motion was negathed.
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MR. CHAIRMAN: The question
is :

"That the Bill to provide for the 
establishment of a Council for the 
development of production of jute 
manufactures by increasing the 
efficiency and productivity in the 
jute industry, the financing of 
activities for such development and 
for matters connccted therewith, be 
takon into oonsideration.”

The motion was adopted.

MR. CHAIRMAN : Now wo take 
up clause-by-clauso consideration of the 
Bill. Clause 2. There is no amend-
ment given notice of. The question is :

Bill.”
‘That Clause 2 stand part Of the

The motion was adopted.

Clause 2 was added to the Bill.

Clause—Establishment and Cohstitu- 
tion of a Council.

SHRI AMAR ROY PRADHAN 
(Cooch Bchar) ; Sir, I beg to move :

Page 2. line, 16,

for “appointed by the Central 
Government” substitute—
“ elected by the members of the 
Council” (3)

Page 2, line 17,-

for "eight” substitute “six” (4) 

Page 2, line 26,—

fo r  “ six” su b s ttfu fe " sQ ^ ' (5)

Page 2, line 33,—

fo r  “ four” substitute “ two” (6)

Page 2, line 37,—

for  ‘'three” substitute “ seven”
(7)

Page 2, line 38,-

add at the end-

“ one from each raw jute growing 
State on the recommendation of 
the Government of the Stale con-
cerned.” (8)

MR. CHAIRMAN : Do you wish 
to add anything ?

SHRI AMAR ROY PRADHAN : 
Yes, Sir.

My first point is about Chairman o f 
the Council. The Hon. Minister and 
his Party Members keep on saying that 
they are democrats. But here the C hair-
man of the Council is to be appointed by 
the Central Government. T have given 
an amendment that the Chairman should 
be elected by the Members of iho Coun-
cil. After all, they are also your pers.ins. 
Let the Chairman be at least clcctcd.

My second point is in regard to 
Clause 3 (4) (b) where it is said, ' ‘such 
number of members not exceeding 
eight...” . Why eight ? My amcdment 
is that it should be ‘six’. You have 
already mentioned Agriculture, Com-
merce, Finance, Industry, Civil Supplies, 
Cooperation. How many more ? Do 
you want that all the Departments of 
the Central Government should be re-
presented ? There should be a stop, and 
that should be after six.

Who are the Four Members to be 
appointed by the Centrj^l Gevernment to 
represent the producers of the jute ? 
Sir, you know very well as to who are. 
the jute Manufacturers, who will be 
nominated by the Central Government. 
There are only eight of them such as 
Birlas, Singhania etc., etc. And out of 
8, only four will be appointed by the 
Central Government. But, look at the 
jute workers’ number 2.5 lakhs or so. 
Out of them you are taking only three. 
But from out of 8 jute mill owners, 
jute barons, jute tycoons, you arc taking 
four. So, my amendment is to make it 
six to be appointed by the Central 
Qovemment by rotation in alphabetical 
order to represent the Governments of



Andhra Pradesh, Assam, Bihar, Megha-
laya, Orissa, Tripura and West Bengal. 
Shri Indrajit Gupta has already spoken 
that more persons should be appointed 
from West Bengal. My request is that at 
least this should be done. That is, ull 
the Seven States should have representa-
tion. My anjendment is that instead of 
this efforts may be made to sec that all 
the Slates are represented. Three should 
be appoinied by the Central Government 
to represent the growers of jute. In 
this Bill, he spoke very little about the 
jute growers. They are thirty lakhs in 
number. Out of them only three are 
represented here. My amendment is 
that let all the States he represented 
there'. Why by the Central Government ? 
Let different States nominate the Mem-
bers. That is my amendment. I hope 
the Hon. Minister will accept this.

SHRI P. A. SANGMA : Sir, we 
are going to mominate more members 
from West Bengal. Don’t worry about 
that.

About the appointment of the 
Chairman, we have to see the working 
of the Development Council. There has 
been a provision of election to the post of 
Vice-Chairman. So, I do not think there 
is any grievance about this. The only 
problem is about 4(c) regarding the six 
members to be appointed by the Central 
Government by rotation in the alphabe-
tical order for the States of Andhra 
Pradesh, Assam, Bihar, Meghalaya, Tri-
pura and West Bengal. This is by rota-
tion.

PROF. N. G. RANG A : You make 
it seven.

SHRI P. A. SANGMA : Our think-
ing was like this. We have seven States 
which are jute growing. May be, many 

more States may become jute growing 
Sates. In that case, it will be very 
difficult to accommodate every state. The 
only problem is th it when the Board will 
be constituted first West Bengal will be 
left out. I am sorry. But, I can as.sure 
you that when we nominate at d later 
stage, we shall Certainly give adequate 
representation and shall keep West 
Bengal in mind.
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MR. CHAIRMAN : I shall pii^ alJl 
the amendments—Amendment 
to 8—moved by Shri Araar Rq^ ^ ]^ -  
dhan together to the vote of the House.

Amendments Nos. 2 to 8 were put 
and negatived.

I s ,  19 i  5 (SAKA) JM  Cess Bill & 410
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Mr . CHAIRMAN : The Questiwi
IS :

Bill.”
The Clause 3 stand part of the

The Motion was adopted.

Clause 3 was added to  the Bill.

MR. CHAIRMAN : In Clause 4 to
6, there are no Amendments.

The question is :

"That Clauses 4 to 6 stand part of 
the Bill.”

The Motion was adopted.

Clauses 4 to 6 were added to the
Bill.

Clause 7— Functions of the Couacil,

SHRI AMAR ROY PRADHAN V l
beg to move :

Page 5, lines 17 and 18—

for  sale of jute” substitute remu-
nerative price of raw jute” (9)

Sir, if you look into Clause 7(2)(a), 
it reads :

‘'Evolving an integrated ppp^Q^t) 
to the jute cultivation in the 
of formation of schemes, extensioq 
work, implementation and evoli|V» 
tion of schcmes a imed at incre^sji^ 
the yield of jute and improving the 
quality.”

I do agree with it; but how can it 
be possible, without giving inceijtive^^.tp 
the jute growers, without giving rem i^ ^  
rative prices to the jute growers ? 
it is not possible. Again 1 repeat tho
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Public Undertakings Committee recom-
mendation in 1977-78. They had recom-
mended Rs. 447.54 paise per quintal 
and now after six years in the year 1983 
you are giving them only Rs. 1982 per 
quintal. So, in the true spirit I would 
like to put it very categorically, let there 
be promoting arrangement for better 
marketing and remunerative price of raw 
jute. I think it is very simple and the 
Minister will agree to it.

SHRI P. A. SANGMA : Sir, as I 
have said again and again this Bill is 
meant to seek development of the entire 
jute industry, not only of the manufac-
turers— though it is a manufacturers 
Bill. It is also for the benefit of the 
growers. I would not agree with Mr. 
Pradhan that farmers are not getting 
remunerative priccs at this time. In fact, 
we have received no complaint about the 
priccs of raw jute and the raw jute prices 
are quite high.

SHRI CHITTA BASU : Don’t say 
this thing.

SHRI P. A. SANGMA ; No, Sir. 
At least now the raw jute prices are 
very high.

SHRI AMAR ROY PRADHAN : 
No, Sir. I don’t agree. Mr. Chairman, 
Sir, you will be astonished to know that 
when the Central Government i.e. the 
Jute Corporation of India which is pur-
chasing it, declared the rate at Rs, 192 
but now the jute price selling at mill gate 
is Rs. 305. How is it possible ?

SHRI P.A. SANGMA : Sir. Rs. 192 
prices, which has been quoted by Mr. 
Pradhan is applicable only to a portion 
of West Bengal. The prices differ from 
place to place and according to the 
variety of the jute also they differ. So, 
there are places in West Bengal, where 
priccs arc Rs. 204 and Rs. 202 and 
there are places where the prices are 
Rs. 185, as in Assam. In my own State 
— Meghalaya—the jute price is only Rs. 
185, purchased by the Jute Corporation 
of India. You arc certainly getting a 
price better than th it. But I would say 
that the Jute Corporation of India will 
enter into the market only when the

prices are very low and it will be only as 
a support price that we are giving. When 
prices arc already high in the market, 
there is no question of the Jute Corpo-
ration of India coming into the picture. 
As far as our information goes, at the 
moment price of Jute in West Bengal is 
guite satifactory and the farmers are 
happy. There is no distress in regard 
to the price of jute there.

MR. CHAIRMAN : I shall now 
put Amendment No. 9 to the vote of 
the House.

Amendment No. 9 was put and 
negative^.

MR. CHAIRMAN : The question
IS  :

Bifl.’
‘That Clause 7 do stand part of the

The Motion was adopted.

Clause 7 was added to the Bill.

MR. CHAIRMAN : In Clauses 8 
to 13, there are no amendments. I put 
all of them together. The question is :

“ That Clauses 8 to 13 stand part 
of the Bill.”

The Motion was adopted

Clauses 8 ro 13 were added to 
the Bill.

Clauses 14—Returns and reports of activi-
ties of the Council

MR. CHAIRMAN : Now Clause 
14, amendment No. 10. Are you moving 
it, Mr. Pradhan ? You need not speak.

SHRI AMAR ROY PRADHAN :
I am moving it. I bog to move :

Page 8, line 7,

om it “ true and” ( 10)

It says in line 6 of page 8 : “ ...a  
report in such form, and before such 
date, as may be prescribed, giving a true 
and full account...” I do not know what 
is the justification for it. Is the Govern-
ment or the Council in the habit of 
giving false reports, so that you have to



413 JM  Cess Bill & SR AVAN A 18, 1905 (SARA)
JMDC Bill— Contd.

JM  Cess Bill & 414
JMDC Bill— Contd.

aay that it is a true report. Whenever 
any report is given, it must be a true 
report. I think this should be with-
drawn.

SHRI P. A. SANGMA : I don’t 
agree. It is perfectly all right

MR. CHAIRMAN : I put amend-
ment No. 10 moved by Shri Amar Roy 
Pradhan to the vote of the House.

Amendment No. 10 \i>as put 
and negatived.

IS :
MR. CHAIRM AN; The question

‘'That Clause 14 stand part of the 
Bill.”

The Motion was adopted.

Clause 14 wan added to the Bill.

MR. CHAIRMAN : In Clauses 15 
to 17, there are no amendments. The 
question is :

“That Clauses 15 to 17 stand part 
of the Bill.”

The Motion was adopted.

Clauses 15 to 17 were added to 
the Bill.

Clause 18— Offcnces by Compaines

MR. CHAIRMAN ; Now Clause 
18. Mr. Pradhan, are you moving your 
amendments. Nos. 11, 12 and ,13 ? ,

i m‘)

SHRI AMAR ROY PRADHAN : 
Yes. I beg to move :

Page 8,—

omit lines 35 to 38. 

Page 8, line 43,— 

omit “ or other oflBcer” 

Page 8, line 44,— 

om it “ or other oflficer”

( 11)

(12)

(13)

This is about the offences by 
companies. It is mentioned in line 36 : 
“ if he proves that the offence was
committed without his knowledge........”
I do not know; in this way, they will 
evade all cases.

Regarding Clause 18 (2), there is 
no explanation for the words 'o r other 
officer’. It says in line 42; “ any director, 
manager, secretary or other officer” . 
You can even write, ' ‘a clerk, an upper 
division clerk or peon” . They can also 
be liable. It will help the evasive 
attitude of the company directors. Ulti-
mately, they will escape. I would like 
you to omit these words.

SHRI P. A. SANGMA : These are 
legal aspects. I don’t accept the amend-
ments,

MR. CHAIRMAN ; I now put 
amendments No. 11, 12 and 13 moved 
by Shri Amar Roy Pradhan to the vote 
of the House.

Amendments Nos. 11 /<? 13
were put and negatvied.

IS ;
MR. CHAIRMAN : The question

“That Clause 18 stand part of the 
Bill.”

The Motion was adopted.

Clause 18 was added to the Bill.

MR. CHAIRMAN : In Clauses 19 
to 25, there arc no amendments. I put 
them together. The question is :

“That Clauses 19 to 25 stand part 
of the Bill.”

Then Motion was adopted.

Clauses 19 to 25 were added to 
the Bill.

IS :
MR. CHAIRMAN : The question

' ‘That Clause 1, the Enacting For-
mula and the Title stand part ef 
the Bill;”
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The Motion was adopted.

Clause 1, the Enacting Formula 
' 'and the Title were added 

to the Bill.

MR. CHAIRM AN : N ow , the 
Minister.

SHRI P. A. SANGM A : I beg to 
move :

‘^That the Bill be passed.”

MR. CHAIRM AN ; The question
IS:

‘^Tfaat the Bill be passed.” 

The motion was adopted.

16. hrs.

D ELH I MOTOR VEHICLES  
TAXATIO N (AM ENDM ENT) BILL.

THE M INISTER OF STATE IN  
THE M INISTRY OF SHIPPING A N D  
TRANSPORT (SHRI Z. R. ANSA R I) ; I 
beg to  move :

“ That the Bill further to amend the
D elhi M otor Vehicles Taxation A ct,
1962, be taken into consideration.”

As hon. members are aware, motor 
vehicles taxes are levied and collected  
by the respective Stale Governments/ 
Union Territories. In the case o f D elhi, 
the legislation is to be pass:d by the 
Parliament. Delhi Administration h is  
proposed the revision in th: rates speci-
fied ‘in Scheduled I to the Delhi M )lor 
vehicles Taxation Act, 1 9 't 2 as amended 
in 1 9 6 9 .’ The rales o f taxes had not 
been revised for the Uisi about 13 years. 
\1 ^ 1 e the present rale o f taxes are quite 
low, which have remained static ov̂ er 
the last 13 years, there has been enor-
mous increase in the cost o f Ma ntenanc'.-, 
construction and development of roads 
to m eet the increasing traffic demand. In 
terms of Delhi Motor Vehicles Taxation 
Act, 1962, the revenues realised through 
motor vehicles taxes are utilised for 
maintenance o f roads.'

During the last decade, there has 
alto becm a pheaomcnal .growth in the

vehicle population o f D elhi. A s against
2 .00  lakhs vehicles in 1 9 7 1 -7 2 , the 
present figure is o f 6 .60  lakhs.

To meet the increasing cost o f  
maintenance o f roads to cater the grow-
ing vehicle population, it is necessary  
that the revenues are enhanced.

Besides this, the present lax rates in 
Delhi have been found to be very low 
as compared to tax rates in neighbouring 
Stales. To facilitale proper m ovement 
o f inter-State operatio.is appropriate 
parity in the tax rates amongst the States 
is required, lest the disparities shouid 
lead 10 distortion o f vehicle; getting 
registered in the low-rate Slates/Union  
Territories and their places.

Important provisions o f the Bill are 
follows :—

The Bill envisages an average in-
crease in the rates by about 25 per cent 
over the existing rates. Important fact 
to be noted in this is lhal certain types 
o f vehicles arc fully excluded from the 
proposed increase. These are m otor-
cycles, scootcrs, scooterettes, auto-rick-
shaws and taxies. The hon- mem bers 
will appreciate that this has been done 
consciously to ensure that cooparatively  
weaker sectiojis o f the society are not 
at all put to any additional burden. Even 
in respect o f cars and jeeps the increase 
’s a graduated one. The cars and jeeps 
only with high registered laden w eight 
such as 2 tons are subjected to increase 
o f 32 per cent in tax rate. Such cars 
arc imported ones and normally used by 
affluent persons. The tax rates on bases 
are by and large up-graded in tune with  
the increased maximum seating capaci-
ties.

The additional revenue as a result o f  
this increase in the tax rates is estimated 
to be of the order of Rs. 1 .50 crores 
only.

Another amendment introduced 
through the present Bill is to empower 
Administration to revise tax rates to the 
extent 25 per cent without reference to 
parliament subject, however, to the 
condition that the Notifieatioa issued in
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exercise of the powers would be placed 
before the Parliament within the pres-
cribed timelimit, and also subjcct to the 
condition that if resolutiong disrpproving 
of the increase is passed by the two Houses 
of Parliament, the Increase would cease to 
operate. The proposed amendment is 
only to facilitate timely action in a 
situation of rapidly rising costs and 
appreciation of the need by local adminis-
tration for suitable changcs.

The proposed measures are desi-
gned to subserve the interest of improve-
ment of services in respect of mainte-
nance of roads and of transport operations 
in the Union Territory of Delhi. 1 
request that these amendments may be 
passed.

16-05 hr s.

[SHRI CHINTAMANI PANIGRAHI 
in the Chair]

With these wordsj Sir, I now move 
the motion that the Bill may kindy be 
taken into consideration.

T ftr 40 »tct

I ,  ^^^5? ^ I
3TT̂  I  ?

^T^mfcT : 3TTi I ,

STT îft I

: 40

% 3T?5T f’TT'T^R i f  .........

(a iO T H )"*

: sn  i

: 3TT?ft

4 t  I (w rw R )

: 3TT sniTjfV I

«ft ITfftniT

11 40 qrTF$fm f̂e

3rr*r%

( c m r w )

»ft 5T«f5f :

t  ^n rfy  ^  ^

f  13rr5T^f^?r 

3Tf7^> ^  I
(w w «n^)

«ft i r m f l : «i)t ar^

q-Tf^rm^s f^R'Tm?: |> j h t

11 ^ q k  sTT^fft I  I s r iT ^

I  I sn q

I TTr^JTi^j

(« n ^ ^ T) 40 fiRq R IR

^  I f  ^  I % 3 T f^

MR. CHAIRMAN : It is all right, 
Sit down.

SHRI SAIF-UD-DFN SOZ (Bara- 
mulla) : All ihis sliv)uld be after you 
luivc givc.i your decision. < hnerruplions) 
Kindly chcck up a'ld make thj a!i;uunce- 
mcnt.

SHRI ABDUL RASHEED 
KABULI : You kindly do not wait for 
the news.

SHRI SAIF-UD-DIN SOZ : You 
kindly check up and make an annouuce- 
ment.

g3H I?

(Interruptions)

s r rn i^ : %

3T?5T I  I ^ 5TJfV5T TK

^  t
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VTfFft :

cfTifJTT?r % t  I ^5 fWf
wi I  r * '  (w w T O )

MR. CHAIRMAN : The moment 
it comcs, it will be announced. There 
wil’ be no delay.

I I (« o t t 5t )

f*P 40 ^5T%

'  f^TTqiR f̂ KBfT I ,  « T ^  |  m

f<T7'rmT> 5?t I?  a m

i*T7’TIT-A 5t ^O
^  ?T2rT?r q?T 

t  I ^TvT a g  i  fip a m

% qm  *̂T er^f ^

3Tii ?Tt ii{£rTrcT 5niT»n i

ir^T 5T!ff?T>T ^  I

cJT^^T' *1 ^.T aftT t T ^

!J?T ?=T̂ ? ^  JT '̂y q^JTF I

?fy W5?^ T? ftf «FT1^ : 3TTT f  T ^

TRlTm ^  IT|[

JT̂’rTT̂  fT̂ TT I  ?TT?T I

^?m ?T (^m ^T ) ;

^r^nqffT 

=̂ F5cTT i***

m n f t ;  ? R 5 ^
^T?n 1 1

«it v r i m  ; f^rr

ift % T?[5i5ftJT «rr ft?

% ^  3rr«pT fTTt^ 3TI? ? 3mr

5 ? |  % S 3ft?: iT^f 3n^T

^  JpTq^Tft Jr KT^^n^T q̂ TT

}[*'*(«jwwm)***q| ^  ^

I  fv  ^

fT O  STT^r? ’SPT̂  I ,  aFt

^  ^T|(f ^51% t  I JfTT arrir?

I  ftr »TT?nftiT srqpTi

VT'**

MR. CHAIRMAN : The moment
it is received, it will be announced.

: 5 1 T 3^7%

f5»^ 5n?^H T t I ,  fJT ^?TT
^  ?  ftr an'T 10 nr?T2: % f̂ Tcr

qs'̂ fT# I

^  Vflf^TTR 5T5n^ I

^5 t t  «it  ? ^  ^

'TT’ T̂TT *FT*ni |W ,  ^?FT ^  ’̂ ^TT^r 
gftap  ̂^  srrqJTT • • • («WiJR) • • • ?r^qf̂  
? T ^ ,  3n2TtiT r^qrifT^lf qri sr^t 

?T5lT5r I ,  fHTft 3tV  ̂f  qiO- «T-

m n  ^  srf^

^  ^  f?nj 11

?TT^ ^  I  ft) ? r ^  g r̂^cT ?m2T «TT

f 2 T ^  v^«n, %ft>5T ?TT ,̂ srlefTf^cp

^RPTTT JT ^  |>?fV I

MR. CHAIRMAN : It has been 
mentioned in the House. (.Interruptions)

^  (f^T^f?:^) :
s r fro m T  =̂ ?r TfT I  3ftr

4 0  F»TT'T3TT ftrtr

v r n ? r  w ripft : q f t  4 0  

© m  ?nT «f!T
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f^ irr 5TTcrr, ?ft ^  an

qV, ^

(m v srm )

sft TUTHTH : 40

f»TT̂ ?ITT t ,  ^

^ T  I  I ’Tf^r^T ^  'TT

sfV |* --

^T |t 10 fjT^r? % ^r»TcT =2nff[^

iftT 3ft 5?rgT 5 R R

r^^RT =?rif̂ r̂- • ■ (w qr^)

^  fFffqr^f ^5TT5ft : ^

'TfTft, fsf^RJT ^rm^sn^ 

f?T^m^T 5f5^5T t̂̂ TT • • •

x m c m \  qifRVT (TR^^nfsr) : 

^  ?  fwT ^^ThTJT =fV

q r  f̂ ZTT ^TCr. ^??T ^
^  ^^rfiRT ^TfJT t ’ "

MR. CHAIRMAN : I think, the 
Members have expressed their anxiety. 
The moment it comes to the Chair it 
will be announced. I request you to 
cooperate with the Chair. The moment 
you have mentioned it, the Chair has 
noted it. Uiiterruptiom)

TT̂ 'V : arrq- ^TTfHT ^  

^  3t t ^ ^  ^^?rrir I

MR. CHAIRMAN : Are you telling 
anything more than what Mr. Bagri has 
said. Already Members have expressed 
their anxiety. It has been noted and the 
moment it comes, it will be announced 
here. Mr. Bagri, kindly cooperate.

«ft : % 3IT ^

Jf 55TRT i  I

{Interruptions)

MR. CHAIRMAN : Picas, 
record anything.

do not

^  SJT^aTT S T ^  ^ T fc i r  g I

»if t ;  ^  i snT
^  w r*ra ^  I

MR. CHAIRMAN : IF there is
no quorum, we can ask for ringing of 
quorum bell. If you arc raising ihe 
question of quorum, I sliull luvo ilic 
quorum bell rung.

SHRI G.M. RANATWAI.LA 
(Ponnani) : Please ring (|iionini bell
because there is laqk <»f quorum-

MR. CHAIRMAM : Quorum bell 
is ringing, Bagri Sahib, bocausc you 
said there is no quorum.

[At this stage Shri Mani Ro//i  Ha^ri and 
some other Hon. Members left ihe House]

MR. CHAIRMAN : Now there is 
quorum. Shri Sushil Bhaltach irya may 
speak.

SHRI SUSHIL BIIATTACHARYA 
(Burdwan) : Mr. Chairman, Sir ihe 
Delhi Motor Vehicles Taxaiion (Amend-
ment) Bill seeks to further amend the 
Delhi Motor Vehicles J'lixatiori Act, 
1962 So as to enable the Administrator 
to increase the rales of tax sp:;cified in 
Schedule I to the said Act in relation 
to any motor vehicb noiifieii from time 
to time.

I am against enhancement of taxes, 
the incidence of which also fall;, on tho 
common man in the sireet. In Mk ; case 
of a progressive dircct taxation, I may 
support it to an extent I hough indireciJy 
it affects others also. Progreasivt
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[Shri Sushil Bhattacharya]
taxation brings down inequalities of 
income and wealth but the iiniending 
Bill fails to do so.

The Union Territory of Delhi 
receives lump sum grants as well as 
many other bonefits from the Central 
Government on various accounts, parti-
cularly for development of roads etc. 
whereas the Statements have mostly to 
rely on their own resources which they 
can raise. So, the argument that the 
taxes in the neighbouring areas have 
increased and hence the tax in Delhi 
also should be increased does not hold 
good.

In the first paragraph of the 
Statement of Objects and Reasons it is 
mentioned that there is provision for 
giving relief to the vehicles used by the 
weaker sections of the society. But, 
unfortunately, buses and goods vehicles 
have b'len placed in (he category where 
taxes are to be increased. These vehicles 
are not used by the higher income 
groups. 1 Fcavy duties have already been 
imposed on pctiol, diesel, tyres and 
motor spareparts. Accordingly, the 
prices of these items have increased. In 
addition to ;his, if more tax is imposed 
on these vehicles, the operational cost 
will increase and this will entail an 
increase in the fare sti ucture of busos 
and more carrying charges for goods 
vehicles. Ultimately, the common man, 
who is already hard-pressed, will have 
to bear the burden.

If we look at the figures of income 
and expenditure, we will find that the 
money collected by way of road taxes 
is more than what is spent on the main-
tenance on roads. Then, what is the 
necessity for increasing the taxes ?

Under section 4 o f the Bill, the 
authorities are givi-n power to increase 
the tax at a bLiuket r.ite o f 25 per cent. 
T have every apprehension that this 
p )wer may be misused. Why does not 
the Government formulate a rational 
policy o f taxation, leading to a gradual 
increase, and that too based on actual 
cost so that it affects the common man 
in the least. Hence I oppose the Bill.

fsp ^  srqffTT ^  f

afh: Jf

I  zff JTf

m  fifTT 

^  5T7T STift»r ^TCTT

I ,  ^

STT̂ ErT̂ T t  aftT JTTffqf

^  I 3T=5  ̂ 'TT'KT f  s fk

ĉTT airk

r̂TTT̂ r ^

?F«nq^ Jf ^  st ^ t t  %

cs ^
artT ^  ari? sft |

^ t i  3TTf̂  ^  ^ I

'TT f^^TTfr 7T fTSrr

5T|qr 'TT I  3T\t

JTT  ̂ I  I

^^rqf?r t  ncf>

fan I

5?TT^m 11 

^  ^

^  I , 'TTt̂ fy srh:

3THT

^  ^  I  I r^5fV trqr

51^  I  ^  ^  I  I

^  TRmffV I  sftT ^  5 m
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5TT % r̂ TfT̂ Fl ^r^ lT t

3ft7: ^T?f^r?r2Tf 5TT | I

srrq ^  snqpT ^  ^ R rr

I  ?TT-

^TT ^  w 'j ^  =^Tf5ir i

T f̂TT =ETT̂riT ^  I TTTT T̂T̂ fiTT ^

I  TT f k ^ T  r ^ ’rfV

f̂ JTtJT 5fT̂ ?T %

=ET̂ T̂  I ,  ^ R  ^  r̂^ETTSff

5F> I ,  rfy ^  ^  I

^  m j ^  I ,
5T?5t ^  3{^T f^ m  ̂ t r t  =̂ TfftT fsr^r

% jft3T JTTff ql

T̂TTTfTT ^  ^T^TT fTf I ■jftf ^T^  qif^^T ^

^r^sTT I  p ^ra-
^7 ^TT^r?: =r>

=5rrf|!T 15T^t |f7i-7: ;3njT ^

I ,  ^  T̂5T ^  f q ^ - ’)T»r̂  ^

I  f^^Tirr ^15’7̂ ?TT?r t̂?TT

I I  ^ I

^ w ' \  f  qf^^T 5F>

t  sr^TT T^^4r^5f^fr n  

JT gl, ritjft ^?r r̂

q |‘^ w ‘ I

3T^ ^ r  r̂̂ T5T I ,

^  r̂ r̂ T 3T!q ^  3rm,

3nT > ^R> f̂ ?r>̂ T m r r

an^n  rr^ arr^ift '̂T ^ it t  t

% »T^f5riT  % it t  ^ im  ^ 3f>T

arr^ r̂fV |  i Jf irrir-

jftjl ^  ?f ^JTJTT =̂ Tf?TT i  5TT̂ -
RorrtiY ^  I  af^T• «\ ^
^  gT>»r gft g?T^T^

*Thc original specch was delivered in Tamil.

?  ITT f X ^  I  3 fk

^  5ft»T ^  I ,
^t*ff ¥V ^51 f̂ ^rfr I ,  ?ft»ff

^  sTT'T^ ^Tf^fT I

aTT«T % fi?rq:

^ i t ,  % 3I??T ^  I  5r>

r̂r

'4t sr^iT % ^

% I ^'tiff % r^^fTqj %

STN^rt ^T^?T r̂ 5ZT̂ ?«TT
^Tf^tT I

^  f^5T ^  T̂TT5?̂  |IT t

^  ift f^q I ,

WKH ^ T T R  ^  I

t  ^  t ,  srt fsF 5r?rr^cT Jf |

aftT =Errf̂ iT,

3T>T ^  ?T7^TT ^  EZTT̂  =^!f|rr |

q̂ T: f^5T ^  ĵ qr ariq^t

^  ^  3Tiq^ %

f?rq ?TiT2T f^^rr i

*SHR1 ERA MOHAN (Coimba-
tore) : Mr. ClKiirmar, Sir, on behalf 
of Dravida Munnetra K ;zhagam, I rise 
to m ikc a few sugecslio.is on the Delhi 
Motor Vehicles Taxation (Amendment) 
Bill, 1982.

At the very outset I wou^d like to 
say that this Bill is premium on 
inefficiency and is not precedent to be 
emulated by the States. Sir, through 
this Bill the Government has sought to 
inc-case the taxes on motor vehicles 
upto 25% of fh':: '-xist ng rale of taxc 
for the ostensible reason of meeting the 
increased expendituic in laying new 
roads and in maintai.iin? the existing 
roads. The Delhi Union Territory is 
under the direct administration of 
Central Government and this Bill has 
been brought by the Centre for this 
Union Territory^ The States are also
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[Shri Era Mohan]
going to follow suit bccausc this is a 
revenue yielding measure. 1 am sure that 
the Hon. Minister is aware of the 
frightful conscqucncc of sueh a legislative 
cfForl on the part of the States alst). I 
am c o n v S t ra in e d  t o  say th it the Centre 
has n o t  done w e l l  in this rigard. I can 
only wish that the States do not try to 
emulate t h e  Centre in this regard.

The Hon. Minister e.innot deny 
that the State Transport Undertakings 
run the largest number of buses on the 
roads. For the disrepair of the roads 
the buses of S'ate public transport 
undertakings do coniribuie substantially. 
If a serious attempt is made to run pro-
fitably the public transport undertakings 
running under losses to the tune of 
crores of rupees year after year, then 
there will be some money left for the 
maintenance of roads. Presently, the 
D.T.C. in Delhi is an eye-sore to the 
Capital. Its annual loss is of the order 
of Rs. 50 crores per ye ir. Naturally the 
Ijcal bodies c a n n o t  expect any contribu-
tion from tliis undertaking for the 
maintenance of roads. That is why at 
the outset I said that this Bill is a 
premium on im'fticiency. What will 
happen if the DTC i icurs next year also 
a sum of Rs. 50 crores. Will the 
Minister again try io i.ierease the taxes 
on motor vehicles ?

After all who is going to bear this 
increase of the taxi.s on tho motor 
vehicles ? The common people are going 
to be burdened with this increase. For 
instance, if the tax on a taxi is increased 
by 25%, the hire-chargcs arc going to 
be increased. Similarly, if the tax on 
goods lorries cai rying foodgrains, vege-
tables, fruits etc. arc increased by 25%, 
then naturally this increase will be 
realised from the beasts of burden. The 
prices of essential commodities will be 
hiked and the pjopie will have to pay 
through their noses. Sir, you know that 
there is concessional freight rate in the 
railways for tarrying food items. 
Similarly there should be concessional 
tax structure for the lorries carrying 
pulses and such other essential commo-
dities. Hence. I demand that the 25%

irtcrease in the tax on goods lorries 
should be withdrawn in the interest of 
common people.

Some time back our Hon. Prime 
Minister publicly expressed her dismay 
about the continuing losses being 
incurred by the Slate Transport Under-
takings which cannot but make profit 
in view of paucity of tiansport arrange-
ments throughout the country. There is 
overcrowding In the trains and there is 
overcrowding in the buses. Yet all of 
them are incurring losses. As I said 
before, I demand that a high level probe 
must be ordered to find out the conti-
nuing losses of State Transp >rt under-
takings. The Natio.ial Transp >rt Council 
should be involved in this siudy.

Before I conclude, I would refer to 
the need for withdrawing the tax on 
niopeds and scooterites. In fact there 
should be no licensing system also for 
the.se small vehicles. These arc used by 
lower middle class people. They also 
consume less quantum of petrol as com-
pared to other two wheelers. The 
Government should give incentives for 
the users of mopeds and scooterites in 
the interest saving in petrol and in the 
interest of lower middle class people 
who take to these modes of conveyance. 
I appeal to the Hon. Minister that he 
should implement the recommendations 
of a Committee constituted by the Delhi 
AdnTinist ration which has suggc.sted that 
there should be no tax, no licence and 
no helmet system for the mopeds and 
scooterites.

In conclusion, I would again 
demand that the 25?/„ increase in the 
tax on goods lorries should be with-
drawn, as this would adversely aflFect the 
interests of common people who will be 
fleeced by the hike in the prices of 
essential commodities. With these words
I conclude my speech.

arfg-ssrcTr

^  f^JTT 1 1  i  ft)
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^  ^rrff cff qR 3̂ffT 

^  ^  I  I af\T
if f5T^T I —

if Ifqpĵ  ^  ^5 ^  
Iq  % ar̂ T̂ TOT,

sftT ^  ^TiTtT ^  ar^Kf^fT

t i "

f t  I  ^  I

JTTT 3 ^ 5 ^ ^  I  ?Tf ^T

^  fkw>m ^  ^

^  I if rr^-' SF

?Tf ̂  ? R
f^ziT 5n T^T I ,  Jplt^r ^T T^T I ,  

qiJT 5TT T|T I  I ^T
iT̂ 'V ^  ^ a  srmr I m T  %

Ti TT̂ 'I ^T I

3T̂  ̂arr^TTfriff ^  ^ qt̂ iTTr-
^  ^ ^l4 I 3T*TT ^.tf
ifJTTt ^  ^ ^:aR ^

T^*f>T ^fTlf 5TT?ft =srTf̂ tT f^

®̂F an̂ ^̂ T̂ P̂ T
BPĈTT ?TT?r ?Tf ^

qjIJTTT ?T|! t̂*TT I

z ^ ^  ^T f \ n  ^

5f[ | ,  rq=?TmT

# ^̂ T̂ fTT ar̂ TT ^
qf*n » ^̂ TT 3177
f*p fsFTiq; ?T|1i

3Tl^5t ?

tf SFf̂ TT =̂ 5?TT f  fsF arrT^t t̂ F̂ T
1 1 ariq- t̂̂ 'V 

^  ’Tif̂ r̂f TT ar»T?: ?nn
? eft aTFT^ ^  ^  TTp  ̂ ^
^  ^ T  aifsrwi TTf̂ r snĉ  11
*TT7 fqpr qf5n?, sr ĵ r̂, ffT^TTorr

■fh 3{r?l # fqp^'t fjRT

q-TfJT̂  ^  TFTffJTf STT̂ ft I  I arPT r«F̂ ft 

^  H f^  qr 10 ’Trff̂ Tf

'j t T ẑ  ^  fiT^ 3TTt?ft I »rrr¥zrt ^ 
q ŝr̂ T ?t|! f^ T  ^rmr i

H q[^ ^  ^ tir  i \ - s - z ^ ^  ar=^r^

I  fftT i^Tj ar̂ r
^?TT q f  ̂ r I ^T ^ q w

I arrq qT

^i?r f  I

arrq ar̂ jfV ?̂ftTJt?T qT qcfi
^ftfsrir I ^  qiT^qT q^ f^fi?ft

mffJTt ?^TqTfiTs% |  i ??rf5fcr

srT«T?[T I  5fT^ % ^5nrr

q̂ fjTH: 3t\t: Tnff^ft ^
ftr<TĴ T I r̂̂  it

qT ^  3Tqr̂ ?̂ T̂ % ar̂ ??-?: q^

 ̂ q̂TT zTT̂"t TffT arlT sD

mff^iTiTf I I lf  >̂'jfy

f̂ T  ̂ 1') m ff JTTI 5?fr»T q|%

1̂fit anq aif̂ TSTT ^tttt ?Tqr̂  1 1

m ff  qf ^T  5 # ^  I

fq7 m x  arrsr Trift I  eft

«itf % r̂iT ^?rqr?:

I  I apR Vrq f̂ ^UT ĴTT ? f5F 

^  mf( 5 ^

5TT ?r%TfV ar^r^ ^ iirfV q7r?ft f t
5cTq̂  "̂t ^fTift I

^ J f ^ Z  € \  Jftf^ ^  vft qfTJTWJT
8 f̂5rcr I ansT zT| ^ an t ^t  |

TT 50-100 iTTffqt % qx-
fjTs ^  f^q 5rr^ 11 ^  ^  9f ?r

f̂ jft?ltqHt 3TT Tft I  I ^ T -

zTmr,q5rr^, Hsq- sr ^ , sr̂ ?ir | t  

sr*Tf 11 f?T qT i

arrq r̂iTTSR-î 't ^iqisr f̂ t  ̂ r t  ^  |
q^ srf^^?^ i ĵ r̂ f
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5TT^ m f t ,

*rTffiff ^
^ypsrcr I ^  cTT5 ^  ^̂ TFcT

3I\t  ?TT?T >̂*rT I

# ar̂ cTTf̂ iryiT % qT-

fjTJ r^q[ 11 f  ® >fV ^  ^
% qTfqz 11 ^  TTfirsf ^  %?sr 

grq^ [̂2T Sr ^  I fiT^?TJT srr^  

r̂«T ir % I T fT ^i^  f̂ >TT*r |

aftT 3THT ?̂T̂ > r̂ ? I

3T?  ̂ Jr Jt t t  t

5[TT fer inT m  3Tiq jAt i

«ft 5?TnT (qr?fV): anq
% 3i-cT^  ̂qTf̂ mT̂ fH: % srftr-

^R ^  5TT I I
3{Tq ^ ■̂ 11 ?

“The administrators may, by notifi-
cation in the official gazette involves in-
crease from time to time . . . ”

t  ^  i  qTr^T^TI^

3TT  ̂qisr# ^  ^  ^
I  I t  Î̂ fTT I ^

3TTq I  J T  Jr

snqpTT qr t  fsF
m qpV qif^-

^  3T«T>rT€t ^>fy 

am srrq
f^?r Tf r

U r‘The Administrator may, by notifi-
c a t io n  in the Official Gazette, increase 
from time to time, the rate specified in 
s c h e d u le  I  in relation to any motor vehi-
cles •”

srrq ^  1 1 a m

5?|cT ^5ft % m 'lf 3n*r 1 ?  11  ^  ^■-

f%*r ^ 5 f t  ^  5tN

I  aftT^r f? 5  1 1  s r iq T ^ -

fj?fy % ^  3iTq *T|T

q ir ^  1 1  ^  qi^T  ^ ^
qif^TifT^j f̂ F̂ r I  ? iTT^rq^nr ^

qr^T 3Tnr ^ sfI ^
f  12Tf qif^TZTT f̂j % sTf r̂^ r̂T r̂ 

I  I 

3T5?5V ?fT^| fjp srrq 

*FT?TT =^5^ I  I

3TTq ^TfTT |  i

TT f^?r% iT^t ^  3t=5#

3TTq Ezrr?T |  i

1 1  3Tiq

3T=5  ̂ 1 ^>iT I

srk  3r^t I , sr^f i f ^  I , sr^t

^Tf fq' I ,  3T=5#t q r  zn

?TTf ?̂rf qT arrq^T 5rrm

5  I q>^ arr^jft

I ,  ^'i^q>5r I ,  qT anq
aftT fllf^q t ?r ^?TT ,̂ 5T|f

^  ?» 5 ^ ^  I .  1̂f aftT
— ĴTT I  ^  ariq

•i ■«#
I

anq ft^nr I  ^  :

“ The principal beneficiaries of incre-
ase will be the local bodies.”

?T$ I  I ^  I

ft) 5Tr I  anf«f^ ir ^

^JTsftT: I  I S^?T; f^ f^ -

V5T anq 5T»Tr̂  I  31̂ ?:

3TTit5[ ^  1 1  q |  qr^^ 3rrq^>

^ ' t s r  ^  =^f5q 1 ^  ^  5t^»
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?TTl̂ zTr ^  xm  ^

«PT I ?rr^'ir ^
=|JTT5T ^  1 1  q^fjrpfr^JT

f t  5TT^ t  I 5Tf^ »T?r^ T̂5T

11 |1»TT ^n'V ^m Tr

|t»TT I ariq T̂TSfTT

11 arrq-^ q^n

<TTT ?̂TT =^Tff^, ^ T ^ r

I w^ I

♦SHRI S.K.T. JAKKAYAN (Pcria- 
kulam) : Mr. Chairman, Sir, on
behalf of All India Anna Dravida Munne- 
tra Kuzhagam, I rise to say a few words 
on the Delhi Motor Vehicles Taxation 
(Amendment) Bill 1982.

In 1962 the principal Act was 
brought into existence. In 1969 the 
taxes on vehicles were increased. After 
14 years this Bill seeks to enhance the 
taxes on motor vehicles. It cannot be 
disputed that the cost of laying new 
roads and maintainting new roads has 
also escalated beyond all proportion. 
The Local Bodies are entrusted with the 
duty of maintaining the roads. Their 
revenue is less and their expenditure is 
more. So it has become necessary to 
increase the taxes on motor vehicles 
using the road and this expenditure is 
met through this income. I welcome 
that this increase has not gone beyond 
25% of the existing rate of taxes. At 
the same time, I am afraid that 25% 
increase on the taxes on good lorries 
will be passed on to tho common people. 
The increase in taxes will inevitably 
lead to the increase in prices of essential 
commodities being transported through 
lorries. The common people will be the 
victims of this incroasc. Hence I suggest 
that there should not be this 25% 
increase ; it should be if necessary 10% 
only. I demand that the lorries carrying 
food items, vegetables, fruits etc. should 
not be subjected to this increase in tax.

The common people are not in a 
position to bear any more increase in

the prices of essential commodities. The 
Hon. Minister should pay special atten-
tion in this matter and ensure that there 
is no enhancement in the rate of taxes 
on goods vehicles.

The Delhi Administration had 
constituted a Committee to study the 
possibility of removing the licence 
system, taxation and helmet system for 
the mopeds and scooterites. This 
Committee has recommcndod the with-
drawal of tax and licensing system along 
with helmets for mopeds and scooterites 
being used by lower middle class people. 
The petrol consumption is also very 
much less in the^c vehicles. The Govern-
ment should encouragc the use of 
mopeds and scooterites by giving the 
incentive of no tax and no licence. There 
will be saving in the use of petrol and 
the users will be spared of unnecessary 
botheration. This should have been 
incorporated in the Bill itself. But 
somehow it has been overlooked. I 
appeal to the Hon. Minister that he 
should do this through Notification 
immediately. This will help the people 
in the lower middle class group, college 
students etc.

Sir, today the Tamil Nadu Govern-
ment under the leadership of Puratchi 
Thalaivar Thiru MGR has been running 
the State Transport Undertakings in 
metropolitan cities like Madras, Madurai 
and other places in such an exernplary 
manner earning profits, which can
emulated by other State Governments 
in the country. Really speaking, the
State Transport Undertakings in the
States are functioning better than the 
Delhi Transport Undertaking in the
capital, which is incurring losses to the 
tune of Rs. 50 crores year after year. 
The main reason for this is ineffective 
management. There is scope and 
possibility for improving the working of 
DTC in the capital. If DTC starts 
earning profits, then that money can be 
utilised for the upkeep of the roads and 
there will be no need for increasing the 
tax on motor vehicles for this purposa. 
You know, Sir, that due to steep

’’The oiitiri^l ;pccch vss delivered in Tamili
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[Shri S.T.K. Jakkayan]
increase in the pricc of petrol, more 
and more people are taking to public 
transport undertakings In tliis back-
ground, it is really inexplicable that the 
PTC should render such a bad account 
of itself. I request that earnest efforts 
should be made for better administration 
of DTC in the capital and I also request 
that there should not be 25% increase 
in the tax on goods lorries since it will 
affect only the common people. With 
these words I conclude ray speech.

WlpT («ft-

1 9 8 2 , t t zt t  I ,

^  f?TJUT 13T ^ I

sn'T)

% it If?
I  aftr |

W .\^  I ,  rr^fJTfjT?|5T^T 'f t

TOT I

I

^  =5[T̂ T̂ ^  fsF 3?^

fsFff ^  ^

3fh 5ft z \ t (\ q-̂

v f q r f s r F ^ ^  I  3fh: ^

aTTT
^  % f^ tr

I

arft irf^JTT^ |3TT, ^f^T-

m  ^TIT I

sfN: Tpwi sm'TTT, îTT  ̂ 3ft i z r -

I, ^MTft
^  f r  I  I fTf^T^T

^  bt Vt  
d k  % ir,

f^^rf^cpf qT =̂ Tf̂ iT

^  q^: tTf

I  I ^  I  fsF ^  ^  3TN t^?T-

'T ^ '3  ^T »t,

^r 3TTq I aTTT «f\T %

«TT I

3nq ^  ^
c s  c v  '  ^

^T^T^ZTT'?)^T HT  ̂^  ^

|>JTT I

m i

^3Tr>T^ IT  ̂ sp^T g fap
T \f\^  I ,

^  1 0 - 1 5  ^ o

% f^tT ^  11

sft^ tfT ^T  I  I 3TTq% ^

5 ^ ^  sftT: TT ^  I  I

3TTIT =5TŜ  I  I 3TT îft 
% ^  3TTtT, f^ ;n  7T 3nq^

^?Tit ? t? r f t j  if ^

| f ^  3 fk  iT<t^

11 f5f?r qT ?nq
I ,  % TTft^ f̂t^T ^  1 3 f h :

ziTO^T if^TTf^q I  f^e^ft

it 3TT̂  I  I ^ f t  T f^

^  ^  3^^ I  3̂ Tq ^  5^T|5fT

3T\T I

3TFr?r 5^T<t^3^T spt
C s 'V

^  I  ^  STTfft Tf̂ FT 3t \ t  TT̂ 'f %

^  =̂ t | ,  ?T -̂
^  25 5 r fe i5 T ^ ^ l^  ^

I  I 2 5  % 3Tf?cg[.

JTTTT̂  f?(T I  I 3nq^ ^ T  I  f^5f%-

qif^zTms % srr^^ft,

'T T f ^ ^ j  qF̂ ifV, 3n«T^

% JTT̂  sn^T qRT

^1^^ 1 1  T^ii 11
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JTTf irf^iT T O  I  ^

arnr

W^WiJX ^ f k z -

f5r^R ^  STT̂TT I  3T>T 'TT^

JT|f 7^ I  I

a m ^  3T  ̂ ^T?TT i  25

s r f? r^  ^  s r f^ m T
F ^  »nn I , 1 1  ^

% 3n^ 3TTH 3TT?ift ^

iT^ ?r?T?r ^

g ^  ^  TTSr̂ T̂JTV n  

arrr s r % sn | ,  a r ^  

^  qrT qiJTT, ^  ^

f ^ 'V  qT 5T»ft I  I r̂

^  3Trr '̂ T̂̂ TT ?FT% t |  | ,

3 T ^  'T tf^ r f s ^

^  'TT Tf^n 5ftT 

% 3T?5rr ^»TT art?: % ')ft

3TT% 25 5Tr̂ 5T?T f r f ’t I

3n»T^^ 3RTT

a rh  T̂T ^  'Tf %•

^  iTfjfV I JTf an ^  JIT

n  5HW TT^^ 'T  ̂ m
5n?T# 11

%-JTT̂  ft^-5T-Tt^ t I  t  ^  25

16,59 hrs,

[MR. DEPUTY-SPEAKER in the 
Chair]

s r iw ^  ^^srm ^  ^T 3r?TT 
'rt^T  I IT^ ^ T ^ R  ^RT I

fsp ^  ^  ^ tr

f[^n> cR ^ f5ET s r ^  % 5T̂  =sft̂ 1f % ^

srar^ ^  1 1

'rm  arrr 

^ 1

^J'TT^^T t  ^  T^T

«TT r̂ arrr

^  I .
I ,  if 11

% ^  I  ftr ar>T ^  >ft
ir = ^ t | |  I

17. hrs,

“ it is, however, not proposed to
increase the rates of taxes on the motor
vehicles used for invalids, motor cycles* 
scooters, tricycles, auto-rickshaws 
and taxis since these are, by and 
large, used by comparatively weaker 
sections of the society” .

ar?^ =^T%q I fTf I

fjr^r^T

^  q fs ^ ^  3T0S7: ^

^ T^T I , % TT% ^  3TS^ T ^

I  I STT?:̂ 2 qfJTSTT?^^ 5?TTq>r
f c ^ Tcn t ,  ^T7'Ttt?T?5r

m i  if an-̂ T 50 ^  5FT

«TT3T f^^T 7 |  I ,  ^ r 1- ^ 2 : ^  1

^T 5^^TPT f^^T T | W

f  I  ^
ntT  wrr^j 3T>7:

I ^ITTT 5fT I  fk:

5 ^  Jf ^>^r^r?JT % STTIT ^W f SFT 

w  ^>, %f^?T ?n«r ^  —

f^ jT T  'R  ^  5Tiq I afrsf

% aiv^T ^  I

i : r ^  I  qrr ^

Sfo^^lf^Tqr | f  ^ ^ 5 T

f̂ ^TT ^riT I ^?r% f?ixr ^JTT^ ^ T ^ R  Jf 

5ft I  ^

f^»:%^R t ,  I ,

^  ^?F T  f m f f  f̂
11  ^ ? n  arift
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(«ft WT%^)

g rr? T ^ ^  ^  ^
^  ? , fsR  T?: 'T T ^  ?T^

I ,  f̂

t |  t  —^  ^  ^
I 5rr?%? cryjT-

5n?;^ r̂ m x  if 20

ÎTTT ^'Tir |  eft ^

I  f̂ F ^  3TT^ ^  ^*TT^

% ĝ T̂R 30 ^  f̂

^  T f t  I  I f^ F rT ^T?^T I

f^sT q-7: Jf anr ^ r ^ r

I  — 3TT  ̂ ^  aiFrgT^f^ST %

'̂V ifTft 3TT I  ^

^  ^n  rf»T  ̂ g r^  ?T5 I  ^

^  I
?m  ^  ^  I ,

an f^^ i^  =5f?TT r% | ,  ^ jtt^  srkT - 

^  t |  I ?

^T -f t t t t  ^>m I

JT^R^ ^T ^  71^ I  t  W

^  f? it^  % ?TT«T

SHRI EDUARDO FELEIRO
(Mormugao) : Jute a fortnight ago, or 
to bo precisc on July 22, the Hon. 
Minister who is piloting this Bill, Mr. 
Ansari is reported to have a Committee 
on Rationalization of Motor Vehicular 
Taxes in Delhi that besides enunciating 
the Principle and norms of taxation, it 
should consider the level of taxation to 
bo imposed in respect of each type of 
vehicle.

The report says fur*her :

'^Presiding officer of the committee’s 
meeting, the Union Minister of 
State for Transport and Shipping 
said that organizations representing 
transport operators had constantly 
been representing against the high

level of taxation on road transport 
in India, affccting the smooth 
operation and growth of the road 
transport industry.”

The Minister went on to say :

“ ...the  variety of taxes which the 
truck or bus operator had to pay 
added up to an estimated 45% of 
the total cost of operation.”

Just a fortnight later, i, e. after this 
statement o f the Minister, we are here 
in this House busy discussing a Bill 
which provides for increased rate of 
taxation. It just shows the constraints 
of what the Minister would like to do, 
and what he has got to do.

Taxation of motor vehicles, parti-
cularly of goods or transport, reflects 
not merely on the operators, but on the 
whole population because prices naturally 
go up and contribute to that issue, with 
which this whole House is concerned, 
and which we will soon be discussing in 
this House, i. e. the question of price 
rise. That being the position regarding 
the constraints to which the Minister is 
subjected. 1 would like the Minister to 
inform the House about the positive 
steps...that the Government of India 
as well as the State Governments indend 
to take and that is the question of the 
rationalisation of the motor vehicles 
taxation. What is the position regarding 
the steps taken, what are the steps 
taken and where are they now ?

Regarding rationalisation of these 
taxes, it acts in such a manner, in such a 
mess that really it is very difficult for a 
man who pays the taxes and for the people 
who collcct the taxes to get through this 
jungle of taxes.

At the meeting of the Transport 
Ministers from the Central Government 
as well as the State Governments, last 
year, “ the view was expressed by all 
concerned that the wide variation in 
motor vehicle taxes was creating various 
difficulties in the development of the road 
transport sector and consequently of the 
national economy. The Ministers had
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passed an unanimous resolution for setting 
up a committee to go into the question 
of rationalisation so that the Centre 
could lay down norms and guidelines 
regarding the levy of motor vehicle taxes 
for uniform adoption by all States and 
Union Territories. Now this Bill is regar-
ding Delhi motor vehicles taxation. Like 
that, we have it for each State, What the 
committee of the Transport Ministers had 
decided more than a year ago was that 
the Central Government should lay down 
norms and guidelines regarding uniform 
adoption by all States and the Union 
Territories of levy of motor vehicles 
taxes. I v.ould like to know from the 
Hoii. Minister— if he takes this oppor-
tunity to take the House into confidence 
— as to what has been done in this 
regard; what is the approach of the 
government, when are you going to have 
a uniform policy and when ration".lisation 
of this very complicated measure thou-
gh not very visible to the common man 
would take place ?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRl Z. R. ANSARl) : 
Before I give my reply to the different 
questions raised by the Hon. members, 
I may just point out that this Bill has 
got a very limited scope. It is not a 
Bill for the transport policy ; it is not a 
Bill for regulating the Delhi Transport 
Corporation ; it is a Bill just to provide 
measures for the road taxes to be levied 
by the Union Territory of Delhi. There 
are twt5 provisions which are important 
in this Bill. (1) The levy of taxes in 
Delhi is quite low in comparison to the 
adjoining States. This very fact that the 
taxation rate of road tax in Delhi is much 
lower than the taxation rate in the adjoin-
ing States itself is creating some problems. 
The owners of the vehicles from the adjo-
ining States are getting their vehicles 
registered in Delhi and are plying their 
vehicles in other States; and in this way, 
some sort of imbalance is created. (2) 
As you are aware, levying and realisation 
of the road tax is the primary responsi-
bility and the power of the State Govern-
ments and the Union Territories Adminis-
tration. It is only in respect of Delhi 
that the Parliament brings forward a

Bill ; and through that Bill, the road 
taxes are regulated.

The last amendment which was 
there in this Bill was in 1969. From 
1969 to this day there was no increase 
in the rate of road tax as far as vehicles 
of the Union Territory of Delhi are 
concerned, while during all these 13 
years there have be.n increases in diffe-
rent Slates many times, because it is 
their responsibility and within their 
powers. Now, there is a large gap 
between the road tax in Delhi and that 
of other States. I do not wish to go in 
to the rates which are being charged in 
the adjoining States. Even after this 
increase, the Delhi rates are much lower 
than those of the adjoining States.

As a matter of fact, it is not a delegation 
of power, as Mr. Daga has said. The 
powers arc still with Parliament. We 
just wanted through this Bill to facilitate 
this process of taxation if the Administra-
tion feels that the increase in taxation 
is ncccssary. Instead of waiting for 13 
years to bring the Bill for the increase in 
the motor vehicles taxation, we have just 
proposed thiough this Bill that whenever 
the Delhi Administration feels that there 
is a case and necessity for the increase 
of road taxes, they may just go for an 
increase upto 25 per cent. The final 
powers are still with Parliament. As 
soon as they just issue a notification for 
such an increase, it will have to come 
before Parliament. If both the Houses 
of Parliament disapprove that notification, 
that increase will not be given effect to. 
Actually the power is still with Parlia-
ment. Only instead of waiting for the 
convenienc ‘ of Parliament for such a long 
time, we have just tried to facilitate the 
Delhi Administration to take timely 
action and to come before Parliament for 
ratification of that. If that action is 
not ratified by both Houses of Parliament 
and that notification is not approvedj 
then that increase will not be given effect 
to.

Mr. Abdul Rasheed has pointed out 
that it will create a bad precedent for the 
other States. May I inform the Hon. 
Member that actually the fact is other-
wise ? Other States during these years 
had increased the taxes many times.
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(Shri Z. R. Ansari]
The Delhi Administration is follow- 

ing the precedent of other States.

An Hon. Member has just pointed 
out regarding the exemption of mope<te 
and he has referred to the recommenda-
tion of some committee that mopcds 
upto 35 c. c. capacity may be exempted 
'from tax. This is a fact that the committee 
has recommended it but as yoM 
are aware, the exemption, realisa-
tion or levying takes is the sole 
power of the State Governments and 
Union Territories, Delhi Administration 

‘fe taking action towards that direction 
and we are just getting these recommen-
dations processed and scrutinised. As 
far as we are concerned, we have taken 
up the issue with the Slate Governments 
and sent these recommendations of the 
committee to the State Governments 
for their acMon and for their reaction so 

-that we may go ahead with the imple-
mentation of these recommendations.

MR. DEPUTY-SPEAKER : It 
seems you have completed all the points.

SHRI Z. R. ANSARI : No, Sir.
There are one or two more points.

SHRI ANAND SINGH : About 
rtitionalisation.

SHRI Z. R. ANSARI : My friend 
has pointed out about the rationalisation 
of the taxes and a uniform tax system 
throughout the whole country. It is 
certainly in the Conference of the Trans-
port Ministers that this unanimous 
resolution was passed and it was in 
pursuance of that resolution that the 
committee was nominated by that Con-
ference. I am the Chairman of that 
Committee. 1 took the first meeting of 
lhat Committee on which some of the

• Transport Ministers of the Stages are 
‘ there. My friend has qouted a passage 

from my speech in that meeting. We 
are trying to convince the States and we 
are finding out how to go ia for a uniform 
taxation policy as far as road tax is 
concerned. We are very much serious 

' about it but it will, of course, be with 
the oonsont of the State Governments.

As far as my friend Mr. Daga, a 
very knowledgeable person •• {Inter-
ruptions)

MR. DEPUTY-SPEAKER : You 
must go speedier than the Delhi Trans-
port bus.

SHRI Z. R. ANSARI : Probably I 
have replied to his question why these 
powers of the Parliament are being 
delegated to the Administrator. That it 
not the point. The points is just to 
facilitate the whole process and we have 
done that.

I think I have covered all the 
points. It is a non-controversial Bill. I 
hope that this august House will com-
mend it for consideration.

MR. DEPUTY-SPEAKER : The
question is :

“ That the Bill further to amend
the Delhi Motor Vehicles Taxation
Act, 1962, be taken into consi-
deration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : The
House will now take up clause by clause 
Consideration. The question is :

“That clauses 2 and 3 stand part 
of the Bill”

The motion was adopted.

Clauses 2 and 3 were added to the 
Bill.

Clause 4 was added to the Bill.

Clause 5 was added to the Bill.

Clause 6—Substitution of new 
l^hedule for Schedule 1

Amendment made :

“Page 3, lines 8 and 9,—

for ‘motor cycles or tricyclcs 
used for drawing a trailer or 
side car’

substitute—
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‘motor vehicles specified in
(a) or (b) or (c) above used 
for drawing a trailer or side 
car’ (3)

{Shri Z .A . Ansari)

MR. DEPUTY-SPEAKER : The
question is :

*‘That clause 6, as amended, stand 
part of the Bill”

r

The motion was adopted.

Clause 6, as emended, was added 
to the Bill.

Clause 1— Short title and commenceaient

Amendment made—

“ Page I , line 4 ,—

for ‘1982’ substitute ‘1983’. (2)

(Shri Z .A . Ansari)

MR. DEPUTY-SPEAKER : The
question is :

“ That clause 1, as amended, stand 
part of the Bill”

The motion was adopted.

Clause 1, as amended, was added 
to the Bill.

Enacting Formula

Amendment made—

Page 1, line 1,—

for  'Thirty-third Year’ sub-
stitute—

‘Thirty-fourth Year’ (1)

iShr! Z .A . Ansari)

MR. DEPUTY-SPEAKER : The
question is :

“ That the Enacting Formula, as 
amended, stand part of tixc Hi 11”

The motion was adopted.

The Enacting Formula, as amended, 
was added to the Bill.

The Title was added to the Bill.

SHRI Z.R. ANSARI ; I beg to 
move :

“ That the Bill, as amended, be 
passed”

MR. DEPUTY-SPEAKER : The
question is :

passed’
‘That the Bill, as amended, be

The motion was adopted.

17.25 hrs.

STATUTORY RESOLUTION RE  
DISAPPROVAL OF ARMS (AMEND-
MENT) ORDINANCE AND ARMS 
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER : The
.House will now take up the Statutory 
Resolution and the Arms (Amendment) 
Bill, for which two hours have been 
alloted. As already announced from the 
Chair, we will complete this Bill and 
then only the House will adjourn. We 
will sit late.

SHRI G. M. BANATWALLA 
(Ponnani) : Announced whe:i ?

MR. DEPUTY-SPEAKER ; ' To-
day itself.

When we took up this legislative 
business it was announced from the 
Chair. You can go through the pro-
ceedings to-morrow.

SHRI G.M. BANATWALLA : So 
many Members are absent. Nearly 40 
to 41 Members were detained by the 
police to-day. Here the Arms Act is 
being passed after detaining Members 
of Parliament.

MR. DEPUTY-SPEAKER : For-
tunately you arc here.
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SHRI G.M. BANATWALLA : All 
right, you pass it.

SHRI N.K. SHEJWALKAR : 
(G w alior): I beg to move :

*'This House disapproves of Iho 
Arms (Amendment) Ordinance, 
1983 (Ordinance No. 4 of 1983) 
promulgated by the President on 
the 22nd June, 198 3.”

Time and again I have be^n raising 
this point in the House that power of 
ordinance should be cxerciscd very 
sparingly. But, unfortunately, no atten-
tion has been paid to this objection of 
mine. Without actually judging the 
propriety of such an ordinance whether 
it is necessary or not, the Ordinances 
are being passed in a routine 
way. Inspite of the observations made 
by the Hon. Speakers—Shri Mavlankar 
and others, I am sure I have quoted 
many a time this use of power has not 
been checked but on the other hand it 
is on the increase. Tlie blatant example 
of misuse is this ordinance. The pur-
pose for which the ordinance has been 
brought in is sani to be that there was 
already a Bill pending in the Rijya 
Sabha. Rajya Sabha has already gone 
through one Bill. It was passed in 1981 
in Rajya Sabha. Now bccause there were 
several suggestioiis by the Hon. Members 
and from others also, lot of amendments 
are needed in the Bill. That is one of 
the reasons for bringing in this Bill, 
And secondly, there has been an emer-
gency because of anti-social elements 
functioning. To provide vigilance on 
the issue of licence of fire-arms and sale 
of these arm^ so that these d j not reach 
the anti-social elements this has been 
brought. Third line states :

“Apart from unlicenced firearms, 
the imvolvement of licenced firearms 
in crime has also been on the 
increase” .

That is why this has been moved. 
In this amending Bill the previous Bill 
as passed by the Rajya Sabha has also 
been incorporated. I have still to know 
•what is the basis on which the Govern-
ment has come to the conclusion that

the involvement of licenced firearms in 
crime has been on the increase ? I would 
like to know what is the figure. How 
many fire-arms are involved >n crime ? 
I do not know whether any study has 
been made or not.

Secondly even if there may be a 
slight increase, which I think, there is, 
as a student and as a lawyer, I know 
that in these days of deteriorating law 
and ordor situation, in most of the 
crimes and incidents, illegal arms are 
used. The tragedy is that actually 
those who are affected have no arms 
to defend. We read today in the 
newspapers the incident which- has 
happened in the Defence Colony. We 
are reading every day about robbery, 
dacoity etc. Such incidents occur daily : 
Khilani couple was killed ; bank was 
robbed, looted. In Gwalior also, every 
day 1 hear some person is shot and some 
how or the other the assailant has 
escaped. Even on the mam road, young 
culprits go along with what is called 
Kutta. You do not know what is there 
in the kutta.

The policy is, instead of the culprits 
to be disarmed, they are encircling those 
who are entitled to arm. I do not 
understand how this is going to help 
improve the law and order situation. 
With your permission, I would try to 
state in brief, what has b^cn the history. 
There was old Act of 1878 at the time 
of Britishers. Those Britishers wanted 
to ...I  say in the words of our leaders 
...emasculate the Indian community. 
Therefore, they had put in lot of restric-
tions in possessing arms. But after 
independence, again this Bill was brought 
in to consolidate the old law with regard 
to the Arms Act. I will just quote some 
part of the speech of Pandit Thakur 
Das Bhargava one of the most eminent 
Parliamentarians who participated in the 
debate in November, 1959.
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They are not trying to find out 
where the mistake lies and they arc 
finding out the remedy somewhere else. 
Actually, if arms are proviq~d .to those 

peaceful or rather c.onscientious citizent 
• I , • ' • 1 ~ • 
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[Shri N.K. Shejwalkar]

who are ready to help the Government 
ia maintaining law and order and peace, 
some of the responbility of the Govern-
ment will be automatically over. 
But instead of that, an entirely 
opposite policy is being followed. The 
whole responsibility is being taken by 
them. They cannot put a policeman for 
every citizen; every citizen cannot be 
escorted by a policeman. It is not 
possible. Why are they insisting upon 
making the citizen weak, the society as 
a whole weak ? Why are they not 
giving a chance to the citizcns to defend 
themselves ?

SHRI XAVIER ARAKAL (Ernaku- 
lam) ; What is the objective of the 
Government ? If il is only for an 
individual citizen to defend him-ielf, where 
docs the society, the Government come 

'in  ? The very objective of the Govern-
ment is to protect the life and the pro-
perty of the citizen.

SHRI N. K. SHEJWALKAR : If 
he thinks that it is only the duty of the 
Government or it is the objective or the 
responsibility of the Government alone 
for that. I am afraid, ray conccpt 
differs from him. He may think other-
wise^ But my concept is entirely diffe-
rent.

What 1 am trying to submit is that 
in 1959, there was a Joint Committee 
constituted. The Hon. Doputy-Spcaker 
said that there are only 2 hours allotted 
for this Bill. So, I have not much time 
at my disposal. I could go through the 
proceedings of Joint Committee which 
was constituted then and which submiUed 
the report, on the basis of which the 
Bill was brought forward at that time.

' I have no time for that. At that time 
Mr. Thakur Das Bhargava said that he 
was disappointed because the Joint 
Committee’s views were not properly 
considered and incorporated in the Bill 
which was brought forward in 1959.

Now, the present amending Bill 
' worsens the position that was obtaining 

in 1959. It is going much more beyond 
 ̂ ' that. During earlier dayst the Britishers

were afraid of Indians and, therefore, 
for minor things, they used to provide 
harsher punishment. But it is not proper 
to provede harsher punishment now. I can 
a distinction between the two. If there 
draw are illegal arm with sombody or 
there is an illegal manufacture of 
arms, they can provide a harsher 
punishment. I do not mind. But, 
for example, if a person has got a licence 
and in the renewal of the licence there 
is a mistake, or some such thing happens, 
to provide a harsher punishment for that 
is not proper.

I will show you how it is. Every 
time Mr. Bhargava objected to the 
punishment which was provided at that 
time in the Act. But, you have provided 
double the punishment in most of the 
cases now. This is, according to me, a 
perverse approach to the whole problem. 
The problem is that even by the addi-
tion of Sections 24 (b) and 24 (a) and 
others, how are you going to check the 
persons who are the cause of mischief and 
who are manufacturing Illegal arms ? 
What is the provision to control that ? 
There is no provisio.i in the Amending 
Bill to cheek or curb the mischief. How 
are you providing a solution to the 
problem ?

MR. DEPUTY SPEAKER ; If there 
is any loophole, it is good as an advo-
cate for you.

SHRI N. K. SHEJWALKAR : After 
coming here, I think I have left every-
thing.

My humble suggestion is that even 
today it is not late to have rethinking of 
the whole Act, the whole approach to 
the Act and I do not think that there is 
any hurry of passing this Bill even today. 
You can refer the matter again to the 
Select Committee, if you so want, to 
consider the matter again and give the 
report after properly considering the 
present situation. After all, I am sure, 
you would not be able to give the figures. 
When you say in your statement that use 
of licences have also in time increased, 
1 am looking forward for the figures 
which you are going to submit in this 
conneetion:
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I do not find there any 
propriety or emergency. I do not 
know whether the Hon. Minister 
has time at his disposal to go through 
the present Arms Act. The prcsnt Arms 
Act itself makes provision for the even-
tualities which you arc contemplating 
today. They are sufficient. Even the 
rule-making power is also there. Section
44 is there. You could have them by 
making a little provision by way of rules 
managed all these thingc b':;causc the 
grounds which you are showing is that 
after all at some areas you want to have 
a notification th it acquisition of arms 
should not be there and they should not 
carry the arms. Again I can understand 
that for carrying on arms, you m iy put 
restriction. But what objection could you 
have if I have got an arm in my house ? 
Why should you have any objection ? 
You can say after all, “ Please do not 
carry arms publicly. You keop those 
arms there.” You know what are the 
practical difficulties if you are going to 
deposit the arms into the police station ? 
You would not get them back, as you 
submitted there. You would not get 
them. You know what happens in the 
police stations for all these goods. What 
happens to them ? You know very 
well. What is the purpose ? I do not 
understand. I can understand after all, 
if you do not allow people to carry 
all <hcse weapons and all that 
in some area. That you could have 
achieved by even making use of the 
rules. But even if you do it, why shou'd 
you restrict ? Why should you ask some-
body to deposit arms in the police station? 
I do not think there is any necessity for 
doing that for the purpose you want to 
achieve.

Secondly, you say that the limit 
should be three arms should be there. 
That is one of the amendments. Why 
should it be three ? What is the logic 
behind that ? If any arm is going to be 
used in a crime, it could be one or three 
or four. If you limit the number of 
arras to three, now is it going to help 
you 1 I do not know. It will lead to 
unnecessary corruption and inconvenience 
to those who are possessing those arms. 
You allow them to have them. You

issue fhem licence to have arms. You’ 
say that allimately you want to decrease 
the number of crimes. How is it going 
to be achieved ? I am not able to follow 
that.

Therefore, I oppose this Bill in toto 
and my motion is that this O rdinance, 
should not be approved at all. It should 
be disapproved and, if at all, there is 
necessity, the Bill should be referred to 
the Select Committee wherein all these 
eventualities are properly considered and* 
as you have also promised in that state-
ment that the consolidated Bill ought to 
have comc, and that it is not at this time 
but you will bring it some time later.

You h ive already promulgated an 
Ordinance. Why not refer the Bill now 
to a Sclect Committee 7 Let it bo 
passed properly. Let it be a consolidated 
legislation-

With these words, I hope that the 
Hon. Minister will consider this matter 
seriously and agree to my suggestion.

MR. DEPUTY-SPEAKER : Reso-
lution moved :

“ Fills Hou;e disapproves of the 
Arms (Aincndine.u) O d i nance,
1983 (Ordinaice No. 4 of 1983) 
promu'gat.d by th; President on 
the 22 id Juie, 1^83 ”

We are taking up items 12 and 13 
together.

Now, the Minister.

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RAJAN LASKAR) : Sir,
I beg to move :

“That the Bill further to amend 
the Arms Act, 1959, be taken into 
consideration.”

Whatever few points that Hon. 
Member Shri Shcjwalkar has raised, I 
I will deal with them at the end when 
I reply to the other Hon. Members.

Sir, of lato, there has boon iocrea*
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[Shi:i Nihar Ranjan cLaskar}, i. . . . 
sii:J.g incidence ·of ··the tise of·both unli-
c'ensed firearms in commission of crime 
and other ' ant i-social and ~anti-national 
activities. The problem was examined ,, 
in ~I\ its l}~pects by an expert Committee 
headed. by_ the \ Director ' of the Bureau 
. ot :;i>Jlice'-' Res'earch · and ' D evelopment f: 

( " . . . 
BaseCl ·. on .. the ~ndings of the expert 
c ommittee; proposals to make. amend- . 
ril~n t's' ._.1in th{ 'Arms Act, ' 1959, :were 
formulated. and an Arms (Amendment) 
Bill, 1981 , was introduced in the Rajya 
Sabha on 24th. 'Augmt , -1981'. The:· Bill 
was passed by the Rajya Sabha on 8th 
September, 1981 ; and was laid before . 
·the . :L ok Sabha on . 10th September' 
1981 In the meanwhile, a: number of 

;sJggesti oils for ' 'fur ther' ; .. amen'dinent of 
the Bill were received from' M embers' of 

·. ~ ~ . . 
-P,ai:liament and a ls1) froll1 o ther quarters. 
The suggesti>ns r eceived from various 
quarters were examined · in depth in 
consultation with vadous agencies and 

· 11evised prop'osals w~re finalised for 
• ~' , • . . , ·r: .,~ -

. movmg .neccssa,ry a mendments to the Bill 
. pending in L.':t,~ Lok 'sabha. H owever, 
. th~ ,trenQ of events in certain parts of 
the country was. such tha(thef e wi~ an 

. imminent da\1ger of extensive dist'urbance 
. '.· of ,public p'eace and tranquility aud it' 

: therefo r,e,, ?ecame ·urgently necessary to 
- car_cy out the . amen'dment proposals 

through proinufgation of an Ordinance. 
The Ordinance was promulgated ·by . the 
President on 22nd June, ·19 8 3. · The pre-

. stpt !J,ill se~ks to replac~ the Ordinace. 
........ I_: .. ,. 

·.Sir, at this stag'J I would ·li'ke ;: to 
highlight some of the, important aspects 
ofJhe p:r:oposed amendmgn{ Bill. 

- ~1 '... . ;); . · ?.:<~.to c1.frb 1illidt'p.r~a{1P-~-' a .· pr,ovision 
. !,1-~ll h~e;i ,ma~~ for_, s~q11icari h. eilp<j.j}ce-
. ·.ment ·lil pumshment fo:r: offences invol-

·ving illi.cit firearms, also· with proviSion 
.:: ,Jpr ;_a ,mi(ljmum per!od o~ imprisonment 

Jor_;g_raye offtin.ces. . , . ' 
The illicit manufacture ~nd sale of 

:fir~rms . without licence is proposed to · 
be made pµnishable with imprisonment 

-~~to seyen ~.¥;~ars and . fine,, with a' mini-
mum punisliment of ,three years im-

' prisoiunen( corn:pareJfi 'fo tlfe ·e"ailier 
·P-5<?;Y!~iof.1 • of . uPto thrf-e years imprison· 
ment or fine or botli. . " .. ·- ·" 

_Similar penalty is proposed for 
unlawful. possession of prohibited arms· 
and ammunition .. and illicit import and 
export of prohibited categories. , . ; 

.,·.;: 

. . Acquisition, possession. ~nd c ar.r.y: ' 
ing of firearms without a valid licence. i; · 
proposed to be ·made punishable with 1~ ' • 
minimum punishment of six months · 
imprisonment and a maximum of _thr~;e'.. 
years and with fine. 

Si~ilar punishm\mts have . been : 
proposed against the a rms manufacturer s 
and dealers who maintain false. accounts . 
o~}ail to maintain accounts. 

. I would like to mention. s.ome other 
measure/s proposed to purb, the i~volve- ' 
ment of licensed ,frr,earms in crime. 

~t present there .is no iceiling ~n 
thf possessiOJI of. firearms -. It is pi:o: 
posed to introduce a ceiling o(three fire~ · 

~rms. per person, with certain exceptiO!JS 
hke tl.re~rms dealers or memb~rs of a 
:r:ecognlsed }Uld licens~d rifle club or rifle . 
as~qciation using .22 bore . rifle or an 
air rifle for target practice. 

· It is . also proposed to raise: the 
eligibility age for possession ;. of :firearms. 
from ' 16 to . 21. · · ' · 

' ~ ~ ,. , 
To: ensure proper screening of thd 

applicants, provision has been made 
making !t obligatory for the licensing 
authOri~):' to· obt;ii~ a police report. · 

. At the sam~ time, to a~oid. unneces-
_sary delay in the issue of . licences ''-in 
genuiµe and deservi~g cases, a time lithii 
is being prescrlbed for submission, of 

. Police Report and if the report ts''not 
received within th.e prescribed time limit, 
the licensing authority would be free 
to decide. the . matter wi~hout ;Police 
~eport. 

L:_ 

Sir,- .we have come · across 
of large scale use of arms 
clashes and i n mass agitations. 

instances 
in gr,oup 

·1 

SHRI N.K. SJ:IEJWALKAR'.: ·A~ 
this stage, will ·the Minister: oblige me 

· by ''giving the figures as to -how ·many 
;offences wdrtl' 'committed ,7 v ; : ._. \ 
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SHRI NfflAR RANJAN LASKAR : 
It is known to everybody. We are 
discussing the Bill. Why should we give 
those figures ? We are here dealing with 
an extraordinary situation.

SHRI N.K. SHEJWALKAR : What 
is the reason for this Bill ? You said 
just now that you won’t give the figures.

SHRI NIHAR RANJAN LASKAR :
I said that this is to deal with such 
extraordinary situations we have pro-
posed two new provisions. Through the 
new Scction 24A, power is being inves-
ted in the Government to prohibit the 
possession of firearms and other notified 
arms in disturbed areas for a specified 
period and to order everyone to deposit 
the firearms and other arms with Police 
Stations. By the Scction 24 B, provi-
sion has been made to prohibit carrying 
of specified arms in public places for a 
specified period. Contravention of these 
provisions would be punishable with 
minimum imprisonment of one year, 
which may extend upto five years and 
also to fine.

Sir, I have highlighted some of the 
important provisions of the Amendment 
Bill. I hope that the Hon’ble Members 
would support these amendments and the 
House will kindly consent to it.

Sir, with these words, I commend 
the Bill to the House for consideration.

MR. DEPUTY-SPEAKER : Mo-
tion moved :

“ That the Bill further to amend 
the Arms Act, 1959, be taken into 
consideration.”

Shri Bhim Singh.

Apart from unlicensed firearnw, 
the involvement of licensed firearms 
in crime has also been on the 
increase.”

f ^ T  I  ffTTT

I  I TT

^  arVr ^  ^

T̂T«T ^  ^ 9 9  ̂
^ |

^  if,

% % ST*rf Jr, 3TTJ:^

JTT5T I  I

Jf 3t t »t  I : —

"The Arms (Amendment) Bill 1981 
(Bill No. XXI of 1981) was, there-
fore, introduced in Parliament in 
1981 to provide for greater vigilance 
on the issue of licences for firearms 
and Sale and transfer of those 
arms with the objective of ensuring 
that firearms do not come into 
possession of ami-social elements.

A ^TT^IT ^  5rr?mT g  fjp

3TTi:;̂

1 3 fh : cTjpfT̂  ffniT

in n

t : -

However, the trend of recent 
events in certain parts of the country 
was such that there was an imminent 
danger of extensive disturbance of 
public peace and franquility in cer-
tain areas.”

t  i  1959 ^
24 fcfingarr |
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“ The Central Government may, at 
any time, order the seisure of any 
arms or ammunition in the posses-
sion of any person, notwith standing 
that such person is entitled by virtue 
of this Act or any other law for the 
timebcing in force to have the same 
in his possession, and may detain the 
same for such period as it thinks 
necessary for the public peace and 
safety.”

9flfh

5f>»r

11 T̂T-

?ft3T I  3T>T f f ? f t n f  ^

ifjp? I  ?
^T€t I  3f>T ?n ft ^ :^x  ?TT5-
3TT̂  ̂ % ^  fjT^T^?TT

^  I JTf rft rT7^ ^  f*Tm^ | ffT

f t ^ T  I  sC\X f  ?T
15Ti^t q-T i a rir^  %

W K ^n  I

3r[y«T 'TT ^r??^5T?r?f»rHT

11

^qreiT^T 28

x m  «TT,

‘T0T «IT —#N

' ‘(a) How many individuals owning 
and having licences of fire arms 
or more have been involved in 
anti-social or criminal activities 
in the country ?

(b) How miny of the individuals 
are suspectcd of loaning these 
fire arms for such activities ?

(c) What is the percentage of

licenced fire arms having been 
used in offences during the last 
three years ?”

3TTcr  ̂ qr^T a rt^i JTfli an'T^ 

3rfff5nTcr ^  ^  i

^R f % ^^j^x  8Tiq% xm
r?tfT »Tin, 3T?q qr^f

5f»n% ^  JfiT t  I ari'T %

37R 5T»TTJTT

an’T*^ zTf *T5rr ^  f t  | 

^T»T if 5Tf^ I ,  ^x Tt*f>

5Tm l 3TTIT I 3TT# ^

s r i J ^  % 3J7T «TT,

^cRT «rr ^TfT ?TT-frR 

mx =5rW?TT ^Tf^rr w\X  ̂ ^TT sOx  \^Xt

% ^TiT 3TT^ I ,  

eft ?TT^TT «frt ^^XJ t  I

^ H ^ ' t  r^9T ^  3TN^ r^JTT j

H>T?TT I  I ^ R  ^  sriq-̂ ft

arBrsrJfJ ^  ^  |  I $T5i^5r^T sft #  >ft
arrr^  |  anq^T «ft*r ^ar |  ?
f?Tq cft?T ^ 't 5fTT| ^TT fqjTrT

toT I I

Page 1, Line 16,—

for “ three” substitute—
"four breech loading” (1)

A a rm t  iTcTr^T ir^^rr ^  Jif«f 

3rw*ft fsfT^FT ^»TT, d>cTT m 
iTT^»rr ei't 5Ttj »t?t ^ » t t ,

^  ^3TT ^ rq n r

^  TTft|5^ ^T 2T5T ^xm  3ftT 3fTq af'T^

^X^ % r̂ rcT 3Tf^ir 

3 lh  Hl«T %WiT 5nq»r eft ^>IT
3TTT 3TT  ̂ ?rr«r fq???T 

«T«T ir 3n5iT v<ir i ^^k  ^
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^ > 2 2  Ir f t r e r m  i ^  t'T^r
^  3TT5TT 3r«T?n-3T̂ *T-TT5nr % i

st 't h t  % f«inT
^X  ^TT f?i*n I  I

Page 1, line 18,—

fl//er“ more” insert “ breech- 
loading” (2)

arrq^ ar«T% ^  ^ laT

^  ITir f ĴTT ^  I 3T?̂ T

^  3T?T 3n'T«^ T̂*Tf̂ T |  I ^

5rtn 4'Tf^T m  1 1

T^cfy I ,  ^IT 3T>̂

%f^?T atiq *̂TT t |  f  ?TT^r^

^5T»TTft »TT 1 JTsr r̂ 5ft??: 11
P̂T̂ JT ^  T^T

I  ? 3rrq ^  f̂
5T»TIHT I  ? »TTT?fV 1 3 5T»wV JTI5T

^T?f> JrsiT #^-5IT^ 5ft JTTft*I«T 

^ ' t  ^  =̂ 5T% ^T?ft I ,  rft ^r5*T 
apT^ 3TTlT*rT I arrST 3T>St4f?^ w ,  

fq iT T ^  ^  ?ffTJTT X ^

3rT»T tf f  5rnT^T |  qT

«I>T ??^cTr I  I VT?*T 30  3FTT-

ilT^^ ^  I  I anq ?JT <TT

t?T ^IiTT^ir eft fRq '̂t 5FR ^T?

|iT  I Jt j îifsriTiT ir ^c\

< t ^  11 r?Tf^*T5r?r T ^ ^ wu  Op

iT0?ft aTTipn: wj | ,

ST̂ TT ^  an^r^^r |  ?

ari^r ^  w>i fn?Trft |  i '̂tJT

«i.> ^ f t ?  *PT ^  5TT 7 5  I ,  ^

^c*T ^tfft 5n I  I 

aPT^ f̂ T̂5rT̂  % ^T*T Jr 5 n f srrcfV 

jf I arrr ?ft?Tlf ^

«ir ?ft ^  ^  v t  TT

5TWft I

18, hrs.

tt?r '̂t̂ TTT I —

Page 2,—

fl//er line 6, insert, —

^^Provided further that a person who 
has in his possession more than four 
breech loading firearms at the
commenment of the Arms (Amend-
ment) Act. 198 3 may retain with 
him all the firearms in case they have 
become obsolete because the ammu-
nition or the cartridges required 
for them are no longer manufactured 
within or without the country.”

^frT ^  ^  t'T^qr ^

i^?ft5r?T ^ff^r ^  I  3t\ t  arrsr 

% ^  f t  I  I

5T  ̂ f t  I  eft ^  SFT*T

ir 5TT̂  STT I TTH
^  I  — 3Tiq ^ t |

9 — 3TT^-|®? 22
C \ ^

l «

«ft SIHT? («JTTfSTfTHJT) ;

3T>T >ft ft*T I

«ft ^'t«f f« |f : rSTcT̂TT 5r?^t ^

?T̂ cTr «TT, t  I t

TfT %  5ft ^ m x  3TT̂ :̂  3Trs?ft?ft2:

f t  I , fir?T̂ ?T cri:q;;̂ t5TJT ?Tft ?̂T

^  w i  m v  11 arT5?ft5ft7

??T ?ft^ ^  ?T5qr ir ^  xwr 

iTf srr^'^^'t

Now there is another amendment 
viz.

Peag 2> lines 9 and 10»— , ,



463 Arms (Am dO  Bill AUGUST 9, 1983 Arms (Amdt.) Bill 464

om it “ using a Point 22 bore rifle or 
an air rifle for target practice.”

arrr ^ 3 3 ^

“ Nothing contained in sub-section
(2) shall apply to any dealer in 
firearms or to any member of a rifle 
club or rifle association licensed or 
recognised by the Central Govern-
ment using a point 22 bore rifle or 
an air rifle for target practice.”

S I

fq ,
T T W ^  % ftr, |(T I

5Tf7«T %

% I ,
arr^

J ^  5F> t'ir

f ^ r r f t f V ^ P T  

i j tm  tTT, *TJT ^  ^T?fy sft, 

f5T  ̂ ^^rft sft—

"using a point 22 bore rifle or an
air rifle for target practice”

TTf I  I 3 n q  ^  ^  I  fqf7

ITHtn!T̂ 5TJT % t

f̂fTTT ariq’ 5T*rr ?ir t

^  Jf TT>t t  fTlfy f

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND 
WORKS AND H0USING:(SHRI BUTA 
SINGH) (1 am giving my silent support.

f ^ T  I  f^r—

Page 2,—
omit lines 39 and 40

3TTq ^  5ft 45

^ t  • It >s mentioned
in Clause. 4, sub-clause (b) (2) (b) :

“ a period of not less than forty-five 
days has expired after the giving of 
such information.”

^  «rr 5f^ ;ft 

ari^jft 5FT r̂ m  4f5Tff3

%fTT «TT I a 5 r̂cT T̂̂ -#5f5JT?T 9 ^  

5nd> 11 fsT̂ T̂ r I —

“ (a) he has informed in writing the 
district magistrate having jurisdi-
ction or the officer ia charge.”

3f? ^ ^  rft 7T

4 5 f? ' f t  JTff
IJTTJT arr^ift ^

3rrrTr I ,

% f5T  ̂ arr^r

r̂ CfT n«TT I  ^

3tV?: ^

qr 3i«n-

fT^t ?T^ ^ T̂̂ rTT |  I
Ct̂ ft ifTTfT 3T1TT T̂iTT̂ ir ?ft

I fIT

^T t ,  5TIT5?: c[T% %

T̂5T-=5r5T̂  =fT <T̂ r ^ i n  ?

f5F anq^ 3TT?fV ^  f^7

eft 45 
5 n ^ 5 R  ?m i'^  I f^fT

' ?i^ 2ii5n i z i  7|»iT I anq^'t
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(«ft r^r^)

STT^^fV nT̂ TT*T if

't I  I  I sn ^ s r^  % ^ o r

STTCcT
?T?f>̂ T r TfTwri^T f>»TT %  

» ?  rrm  5^ 12 ^>T «V >TJT 50 
it 5rriT»T> i ^5 45 ?  ^
^  % ^Tf^5T I  I

q ir 3 5TT̂ ?f 6 — insert—

“ Provided that where a person is al-
ready holding a licence for one or 
more firearms he may be given per-
mission to  buy another firearm for 
his personal use without further 
police or other enquiry within a 
fortnight from the date of appli-
cation or refused for reasons to be 
recorded in writing.

Provided further that representatives 
of the public M.L.As., M.Ps. 
and gazetted officers of the Central 
and State Governments may be 
given licenccs for firearms for 
their personal use and safety with-
out any police or other enquiry, 
within a fortnight from the date of 
application or refused for reasons 
to be recorded in writing.”

an^rift wr^m'^r

^ I  sftr 3TIT

I  3nir 3T*R 12 

*TT I  fw q

^  s r m a ^ T  ?T^

t̂fTT t ,  1 1  sr^iT q*T.

q?r. tr., 'fv., 3Tlfq5?TT, ^  ^
qrT^i^ t ,  >ft

= r̂r?iT I 3i*tT q?r.

q. ^  srt i 3
?TT^ 7 -8 — “ After such inquiry, if any, 
as it may cosidcr necessary.”

11̂  f e l l  I

7f?TH ^  3TT*T ^T ^  I  ?f> P itt 

arh: f?r»T5r ?T3R

i?nT»rr i arrTSFy
5 m  1 5 15TIT I  

^  ^  5 0 0 0  5TJT 5TT̂ T I  I

?TT5?T 7 -8  VT*TT

I

‘̂After considering the report 
received under sub-sect ion(2). shall, 
subject to the other provisions of 
this Chapter, by order in writing 
either grant the licence or refuse to 
grant the same:”

5f?f^ ^  3Tr ^  m  f^ X  

JfzTT t ?

?̂ TTT I  2c\ ^

43
“After “ twenty-one years” insert—

“ But this age restriction shall not 
be applicable to a person who al-
ready holds a licence prior to the 
Coming into force of the Arms
(Amendment) Act, 1983.”

3T^ arr'T^ 16 ^

% f?HT t  I ^
1 6 -1 7 -1 8  3TT5 % m i f f  % q-T^

I  I 3T  ̂ 'TT  ̂ 21 ^'T 
I  I  I

ariJt ^  I  , %fcFfr

'TT̂ T arr^T^'V |

% 21
3TT  ̂ »T|)i

aiT'T I aridV I

ffT wM  I  eft 21

61 ^  SfT^
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VK % I arv'T^

eft ^  f̂«T?TTT

* ^ ^ 1 ,  ^

I ,  =^T?TT |

^5rrira = ^ rf^  i 21

?ft zr^ T̂TtriTT a fk

tW TT T'X^ JTK

3rn^=rft I This clause should not have
retrospective effect but it should have 
prospective effect. 2 l "dWT,

?T I

45 art f ^  ^  I  ^

^  ^TlTiTT I 7 26 r̂

I  omit 3T^T 3TH^ | 

VTT̂ T̂  ^f %i I ,  3TTqr  ̂ ^

3RT ^:t ^  f̂ JTT I  I

BTTq 7 ̂ 1  T>mT 3TTi^ ^

^  % f^lT srr'T^ 45 

fT»T̂T W T I ,  ^ r^T T  % f ^ ,  %
7T^ ^ T  I  I 3T^T a r r? ^  3TT'T

^  t  ^rft|f^Tiri % €\x, W ?T, 
» rr^ , i  f  q-if 3Tr

I  I a T T T ^ ^ ? ^  I  I 45
^  3r??7; ^ji?r-T '^T j f r f ^  f^zrT |  i

aft^T % f  r̂ | t  ^rf

I I  m  I  ̂ T^TT sTTj:^ %

fiTTT I I  I

W>'^ *4t ^T JT9TT

? T ^  B) a r r ^ q t  % T W

% f^TT ifT ^fqq-T^ I  

?f w  3t>t  ^  f̂ T̂ ĉ qr
^  f^zrr ^Ttr I

^r 3T'T^ arrq  5f?R r

^ . ? T ^  ^ » T T  I  I

»TT, sft^5^ , 3TT»rT1,

^%^ S1̂ ?T ^^TTI f̂ 3TT% I ,

13ftT  5f?Rr 

'Tf=5T  ̂ I  sftT T T ^iT ^  

q ^  f t  I  3ftT 3TJTT ^Tt^ r̂

3{T?5ft, ^Twr
3TT^jfr ^Tfaff | ,

T̂JT?TT ^  | ,

JTR^T I  •S^X 5Ti^ ^  ^=^T^T I  3 fk  

^  'TT 3n'T ^  I  3t1t

% fk q  ^  spt ^cJT

I  m  SfTq I

^  I rT^

^  3rrq ^=^T ^Trm, ^

rr^ srrtT  ^  an^ift

^  ^ T s f t ,

?J?T ^ f t  a ftr  % % ?rr’T:

?Tf % % f^lT ^ t T^ arq-^ sTTT^

3ftT q f t ^  sftT JTt^f ^  ?r% I

% if t? r 3ft r̂ JTT I  3t \ t

45 T̂?TT f̂ T̂T I  ^jqr
arrq- ^t=# i

CN

18,13 hrs,

BUSINESS ADVISORY CO\fM riTEE

Forty-eight Report

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND 
WORKS AND HOUSING (SHRI BUTA 
SINGH) : I beg to present the Forty- 
eight Report of the Easiness Advisory 
Committee.

18 14 hrs.

ARREST OF MEMBER

MR. DEPUTY-SPEAKER : I have 
to inform the House that the following 
wireless message dated 9 August> > 1983,
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[Mr. Deputy-Speaker]

addressed to the Speaker, Lok Sabha, 
has been received from the District 
M agistrate, Patna, today :—

“ Today (9.8.83) Shri Ramavatar 
Shastri, Member of Parliament, has 
been arrested at Patoa under 
section 151 Cr. P.C. during the 
‘Bihar Bund’ call given by oppo-
sition parties. At present he has 
been kept at Kotwali Police Station 
(Patna Town)” .

SHRI ERA MOHAN (Coimbatore) : 
What about the information about those 
MPs who were arrested in Delhi ?

MR. DEPUTY-SPEAKER ; I am 
told that they have got some information. 
It will come before the House.

18.51 hrs

STATUTORY RESOLUTION RE : 
ARMS (AMENDMENT) ORDI-

NANCE— Contd.
AND

ARMS (AMENDMENT) BILL — Contd.

SHRI SHIVENDRA BAHADUR 
SINGH (Rajnandgaon) : Sir, while wel-
coming the move to strengthen the arms 
licence issuing machinery, this Bill also 
seeks to limit the number of licensed 
arms to an individual to three only. The 
object of this exercise seems to be to 
check the rising incidence of crime. 
But limiting the number of arms is not 
going to solve this problem. The danger 
to law and order is not from licensed 
arms but from unlicensed and illegal 
arms. There is no rationale behind the 
arbitrary limitation of those sought to 
be enforced in the said Bill. This clause 
on the limit of arms has caused serious 
conccrn to bonafide law-abiding citizens 
who are genuine sportsmen or collectors. 
The main object of the Bill is achieved 
by strengthening the arms licence issuing 
machinery and by ensuring that only fit 
and proper persons obtain arms licences.

The (jcrowing danger of violence and 
crime by fire-arms causes great concern

to all of us. To meet this danger, a ‘ 
practical step is needed. To bring forth 
a Bill which limits the number of arms 
is not the solution. If a free aod a 
rational view of reviewing this situation 
is taken and statistics are colleoted, it 
would be conclusively seen that whal 
little licensed arms are involved in orime, 
come from such persons who have less, 
than three arms.

Even in today’s paper it was mentio-
ned that there was an attack on such 
and such person with the revolver and 
hammer. Does it mean that hammer 
has also become a weapon from today 7 
What will happen to sickle later on 7

The person who possesses more 
than three arms, is not a person who 
indulges in feuds, dacoities, etc., etc. 
You know it very  well. He is well- 
known to the authorities, at the District 
or State level for this. The very aim 
and purpose of this Bill is defeated when 
one realises that howsoever a law is made 
harsh and stringent, any person with 
an imdesirable background or a criminal 
bent of mind can and will indulge in 
crime and dacoity.

What is therefore needed is stricter 
surveillance and effective control in the 
matter of issuing arms licences to bona- 
fide persons only. Arms liccnces granted 
despite the missiving of the District 
Authorities should stop. This would 
greatly help in controlling the evil of 
crime. The District Magistrate with the 
help of the police should be the sole 
issuing authority. It is said that they get 
orders from the top. What is that top 
we do not know about it.

If in reality things are taken it will 
be seen that crimes are more in Puryab, 
Haryana, Delhi, U. P. and Bihar. It is 
surprising to note that every one is 
travelling with a machino-gun, carbines, 
self loading rifles. One faili to understand 
doing. Are you able to stop them from 
carrying ? If a pjrson who travels with 
a licence, whether he is carrying a 
revolver or whether it is a .12 bore, is 
harassed by the local authorities but 
those without any licence can be seen 
moving around anywhere during day
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time and night time. That is why 1 
iasist that the Government should be 
t»ry w ry strict and arrest any person 
who has go( unlicensed weapon with 
hitn.

On limitation and possession of 
arms, I would very clearly say that those 
who today possess more than 3 arms and 
have been allowed to retain them by the  
authorities, are all well known sportsmen 
or collectors. Their bonafides are 
unquestioned. They mainly indulge in 
the normal sport of Target shooting—or 
in g.'\mc shooting—as allowed by law in 
this country. Specialised weap->ns are 
needed by the shooters for effectively 
pursuing this sport. To subject them 
to an irrational limit of only three arms 
would'be unfair and uncalled for. We 
have achieved good results in shooting 
in the recent Asiad and other tournam entSj 
I fail to understand whether a person 
who only goes round with .22, does he 
expect more golds in the shooting compe-
titions. In the event of imposing restric-
tions on Target Shooting of other bores 
besides .22, then I am afraid the Shooting 
arena that has been built in Delhi, will 
be a sheer waste of money.

You may have a muzzle loader, 
pistol, automatic weapon, SLR or 
Bazooka ; it should be very precise 
whether it is 12 bore, rifle or pistol.

The time limit for deposit of arms 
should be extended by at least six months, 
so that the common man living in the 
remote corners of the State knows about 
it. Therefore, justice demands that the 
period should be extended by at least 
six months for all those people who have 
got licensed arms to dispose of them, 
unless of course you want them to sell it 
to the armoury people, who will then 
sell these valuable pieces, Hollands and 
Purdeys, which cost lakhs of rupees, to 
the foreigners. For them there is no 
ban. The foreigners come from abroad, 
they pick up these prized weapons from 
any of these armouries, take them abroad 
and sell them at fantastic prices.

• In the end, I would submit that it 
has always been the State or District

level authority, which has granted the 
arms licence. If this authority is sought 
to be eroded in a mandatory manner, as 
envisaged in the Bill, it will simply lead 
to chaos and confusion. The authority 
at the lower level of the district is best 
suited for this work, as it is well 
acquainted with the honafide or other-
wise of a perso.i seeking a new arms 
liconce, or one who already has arms 
licence in his name. This system could 
not be tampered with ; on the other 
hand, it should be strengthened by having 
better information and cross references 
available when issing arms lic^neos. In 
the case of those who have got no 
weapons, let there bo discretion vested 
with the authorities to transfer weapons 
in their name. Supposing a person is 
having a Holland and a Purdey, or two 
pairs or three pairs of Ho'land, if they 
are allowed to keep only one or two, 
what happens to the rest ?

Then, cortain arms have bccc me obso-
lete and are today only of historic value. 
There should be some provision in the 
Bill to enable a person to keep them as 
decorative pieces.

In short, I would say that a blanket 
limit should not be imposed, as this has 
no connection with control of crimes. 
The Arms Licensing Authority and the 
process for issue of licences should be 
strengthened so that only deserving 
persons get the licences. The possession 
of illegal weapons should be severely 
penalised. The genuine needs of collec-
tors, target sportsmen and the develop-
ment of talent in the country should be 
kept in view, while framing amendments 
to this Act. The p e r s o n  for depositing 
the excluded weapons should be reaso-
nable. Laws must be enforced because 
passing laws which cannot be enforced 
is not wise.

Then, what about boys of 16 or 18 
years of age who want to do target 
shooting ? In the various competitions 
generally boys of 17 or 18 participate. 
If they are deprived of these facilities, I 
do not think you will havo any person 
from India who can be represented in the 
Asiad or Olympics.
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SHRI SU D H IR  G IR I (Contai) : 
Sir, the objccl o f this Bill is to ensure 
greater vigiiance on the issue o f licences 
for fire arms and the sale and transfer 
o f those arms. The issue o f  a licence 
implies a restriction on the possession of 
arms. Under such circum stances, only 
a few in the society can be in possession 
of arms and a vast m ajority o f our 
society remains without any arms.

When the original A ct was passsed 
in 1959, the object was sought to be the 
protection o f crop. For the purpose o f 
priileeling crop, arms should be iiisuod 
under licence but the use of arms should  
be r..strioted only to those people who 
have big chunks o f land, who can produce 
crop in the field. That was the purpose 
in the original Bill.

In this connection I would like to  
m ention that in our society the vast 
masses of people were ignorant, indilTe- 
rent to their own rights. They did not 
know how to icalise their right. But 
after iiidcpond'-nee and after various 
peop le’s m ovem ents, the level o f c >;i- 
sciousness o f the general public has been 
aroused and they are now trying to 
realise their rights. That is why a few  
people o f evil society who are dominating 
our society are exploiting the down-
trodden, are getting arms to fight them. 
>Iere is the contradiction— that the 
Government is trying to restrict the arms 
for use to those few landlords who own 
a large ehunk o f land by depriving vast 
m ajoiity of the people. Arc they not 
anti-social ? StiH what is the reason 
that they have been given licence for 
using the arms ? (Interruptions)

SHRI SU N IL MATTRA (Calcutta 
North-East) : Your landlords arc killing  
the agricultural labourers.

SHRI SUDH IR GIRI : Why should 
a few i;eople be given this opportunity ? 
By opportunity I mean, licence for using 
arms. The stern fact is that^hc poor 
cannot afford to purchase such arms. 
Even if they make an attempt to pur-
chase, they will not get it.

In the socialist countries there is no

such restriction. W hy ? It is becaum  
there are less crimes. Our OovernnieQl 
is very much concerned ab^ut tbtf 
increasing threats o f  crime. But why 
are such crimes rising ?

SHRI A N A N D  SING H  (G o n d a ): 
D oes he mean to say that in USSR tlw fe  
is no restriction to have fire arms ?

SHRI SU D H IR  G IRI ; There is no 
getting arms.

SHRI A N A N D  SINGH : I request 
the member to clarify. You enter the 
shop and purchase it ?

MR. DEPUTY-SPEAK ER : You 
can put a question only if he yields. But 
he is not yielding. So, you cannot put 
the question,

SHRI SU D H IR  GIRI : In Bihar
gangs o f upper e is te  p.;ople attack the 
harijans aud kill them. They attack the 
villagers. They kill them ruthlessly. Had 
the harijans arms, then th^ise people 
belonging to the upper caste, upper class 
or upper stiata o f society, would not 
have killed them. In this way Govern-
ment is restricting tiie licence for use o f  
arms to a few. My point is that the 
Government should not restrict the issue 
of licence in this way. N ot only in Bihar, 
in U .P ., in Gujarat, the harijans, the 
down-trodden, the poor have been killed  
by the upper class people. It is because 
of the advantages of h.tving arms in their 
possession. The Government has reffer-
red to the tension in the sociey. Why is 
this tension ? The tension prevails be-
cause the people are not in a position to 
satisfy their demands. They are suffering 
from hunger, no-sholter and property- 
lessncss. Their level o f coiisciousness is 
growing and they become restless. N ow  
they are conscious ef ihoir own right and 
the dominant people in the society are 
not conceding to their demands. There-
fore, this creates tension. N ow , without 
going into the root cause o f the tension 
prevailing in our country, the Govern-
ment is trying to restrict the use o f arms. 
But this will not bear the fruit because 
by restricting the use o f arms or by res-
tricting the issue of licence, the Oovera«
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ment will not be in a position to control 
those people who are using illegal arms. 
Various people who can afford to pur-
chase such arms arc controlling the 
society in many parts.

Therefore, I urge upon the Govern-
ment to see that the downtrodden and 
the poor who are ignorant and indiffe-
rent to their rights should be protected 
from the upper class and caste people.

MR. DEPUTY-SPEAKER 
providing them arms also

By

SHRl SUDHIR GIRI : Yes, Sir. 
I would like to know from the Govern-
ment what are the criteria of issuing 
licences for manufacturing small arms ? 
There are many firms vho applied for 
the licence to manufacture small arms 
but they have been refused. Some friends 
in the ruling party bosses have been 
given the lieoncc. What are the reasons?

MR. DEPUTY-SPEAKER ; When 
you say the ruling party, you must be 
careful because you are also the ruling 
party in West Best Bengal. Therefore, 
you say, the ruling parly at the Centre. 
It would be straight.

SHRI SUDHIR GIRI ; I am spea-
king here in Parliament. It means, 
ruling party at the Centre.

sn'T ^

I

SHRT RAM SINGH YADAV 
(Alwar) : CPM Peopic are possesing the 
arms.

SHRI SUDHIR GIRI : What I 
mean is this sort of favouritism in issuing 
licence should be di'^continucd.

I would like to draw the attention 
of the Minister to one more point. The 
problem of illegal arms has become so 
tremendous in various parts of the 
country. The Goverenment must give 
serious consideration and sCriOus thought

to tackle these problems. Because the 
use of illegal arms has endangered the 
life of so many poor peopic and Harjan 
people in the country. If the Government 
do not take any suitable step at the 
appropriate time, there will be total
chaos.
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MR. DEPUTY-SPEAKER : Mr.
Era Mohan? Wc arc going to complete 
the Bill today. ThCje are not many 
speakers now. Only one or two from 
this side and then the Minister.

AN HON. MEMBER : Allow more 
time, Sir.

MR. DEPUTY-SPEAKER : I am 
prepared to sit tin this Bill is Parsed.

*SHR1 ERA MOHAN (Coim-
batore) : Hon. Mr, Deputy Speaker, S*r, 
I r*sc to make a few suggostioas on the 
Arras (Amendment) Bill, 1983. Sir, this 
is a very important Bill as has been 
indicated by the Hon. Minister Shri 
P.C. S^thi in the Siatenio.it of Objections 
an d  Reasons of this Bill. The imm n.'al 
danger of exiensivo disturbance of public 
peace and tranquility in certain areas 
of the country has liasto icd tho introduc-
tion of this Bill. I will refer to another 
important sentence in the Statement of 
Otqects aiVl Reasons w hich  reads ;

‘Apart from unlicensed firearms, the invol-
vement of licenced firearms in crime has 
also been on the increase,” I need not go 
further to emphasise the urgency of this 
Bill. But unfortunately this Bill waS intro-
duced on 24lh August 1981 and was 
passed by that House on 8th September 
1981. That is still Pending in Lok Sabha. 
I am sorry to say that this delay sounds 
contrary to the professions of the 
Government mentioned above.

[SHRI N.K. SHEJWALKAR in the 
Chair]

SHRI A. K. ROY (Dhanbad) : Sir, 
it is a very important Bill and should not 
be hurried through in this way. Afier a 
long time some fundamental changes arc 
being contemplated and we would like to 
discuss this in a very thorough way, I 
think, we would not be doing justice to 
such an important Bill because of its very 
wide implications. . .

MR. CHAIRMAN ; Please do not 
put me in an awkward position. It has 
been announced by the Dcputy-Speaker 
in the House that wc have to sit upto 
the time we finish this Bill.

SHRI A. K. ROY : I would like to 
save you from this situation by raising 
the point of quorum. There is no quorum 
in the House.

MR. CHAIRMAN : The bell is 
being rung.

SHRI BUT A SINGH ; Mr. Chair-
man, Sir, may I make a submission ?

You are well aware. . .

MR. CHAIRMAN : I go by the 
rules.

SHRI B UTA SINGH : Th.i rules 
arc there. And it is always for the Chair 
to decide. la  to-day’s Business Advisory 
Committee meeting it has been decided

•'The Original Speech was delivered in Tamil.
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[Shri Buta Singh]
that the House will sit beyond 6 O’clock. 
This morning also the Chair observed 
and almost ruled that this House will sit 
beyond 6 p.m. It will be just fair to the 
proceedings of the House.

I will request the Hon. Member not 
to press for the quorum. Most of the 
Members had. the impression that this is 
the first day that we are sitting beyond 
6 O’clock. I would request the Hon. 
Member not to press for the quorum.

MR. CHAIRMAN : I think this is 
not a matter to be debited.

SHRI A. K. ROY : I have already 
pressed for the quorum. We press for 
the quorum because we are to do justice 
to the Bill and not to the convenience of 
this Bill.

SH kl SATYASADHAN CHARA- 
BORTY (Calcutta South) : How was 
this decision to sit beyond 6 O’clock 
taken ?

MR. CHAIRMAN : I think the 
B.A.C. has taken the decision. You were 
also there. The understanding was that 
we were going to sit beyond Six. It was 
not by a specific time. It can be extend-
ed upto 7, 8 and so on from time to 
time. It is ultimately the duty of all of 
us to be present here. Now the quorum 
has been raised.

SHRI SATYASADHAN CHAKRA- 
BORTY : I am not questioning this. The 
point is the Business Advisory Commit-
tee said in fact afternoon. You said that 
the Speaker almost luled. When was 
that ruling given ?

SHRI BUTA SINGH : I did not 
say ‘the Speaker ruled it*. I said the 
Chair almost ruled it.

THE MINISTER OF HEALTH 
AND FAMILY WELFARE
(SHRI B. SHANKARANAND) : Sir, 
this has been the convention that when 
the House sits after 6 O’clock, the ques-
tion of quorum is never raised. It is 
undorstoDd that the H^|is« wiU bo sitting

after Six. When the Chair has alread^ 
ruled that this Bill will be considered ao0 
the consideration of it will take it b eyon d  
six, I think, the Hon. Members should* 
respect the convention and the quorum 
should not have been raised.

SHRI A. K. ROY : The question 
here is : We feel that this Bill should not 
be hurried through. This is why we haVe 
pressed for the quorum. Wc say that the 
rule of law should prevail in the House 
if not outside.

MR. CHAIRMAN : I am totally in 
the hands of the Hon. Members. I am 
not going beyond the rules.

SHRI BUTA SINGH ; You are v«ry 
well aware of the rules. This is something 
io which we should go jointly. I h^ye 
an appeal to the Hon. Members. But 
he was persuading those who are present 
to leave the House. This is not fair to 
the rules of the game if not to the 
rules of the House. Let us be like sporty 
men. This has been the convention of 
this House. The sitting beyond the nor-
mal hours has been always respected and 
the Members will not raise the question 
of quorum. There are conventions— 
they are healthy conventions in this 
House. This convention you also observe 
as we observe the rules.

18,55 hrs.

[MR. SPEAKER in the Chair]

AN HON. MEMBER : Sir, I weijijt 
out of the House, but I did not aaJf 
anybody to go out of the House.

SHRI BUTA SINGH : Not you.
1 am not referring to you.

SHRI A.K. ROY ; If we are her<^ 
we could at least personally go 
That was just to highlight the positioQ. ^

SHRI BUTA SINGH : I just want 
to recapture what has happened in ^  
House, Sir.

In the day also the Chair obserw^ 
tfiat wc will sit beyond 6 O’clock
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because some business is to be transac-
ted. In the day also whon the Business 
Advisory Committee sat, they formally 
gave O.K. that we will sit beyond
6 O’clock or even 7 O’Clock. But 
now the Hon. Member has raised the 
question of quorum. And today being 
the first day, naturally we could not 
inform all the Members of the House 
to remain beyond 6 O’Clock. I just 
made an appeal knowing that he is 
insisting on it. But since he wants to 
follow the rules, there arc rules of the 
House and rules of the game also. So,
I am just trying to carry him with me 
that if he kindly does not insist on the 
quorum^ we could finish this job.

MR. SPEAKER : I can throw
some light on it, Mr. Roy. The problem 
is that we decioe on cortain things that 
four hours are to be taken for a parti-
cular bill, and three hours for a parti-
cular Bill, but we find in our day today 
business that wc extend it to 7 to
8 hours for the same Bill. So, it takes 
time and the work was lagging behind. 
So, we decidcd to carry on the business 
and finish it off. I think in that spirit 
it will be better if we catch up with the 
amount of the work we arc lagging 
behind. Mr. Satyasadhan was there 
and everybody was thurc, and you know 
it was decided that way. I think in a 
cooperative spirit wc better finish ii oJT, 
otherwise tomorrow we will have to sit
9 O’clock or 10 O’clock.

SHRI KRISHNA CHANDRA HAL- 
DAR (Durgapur) ; You see we arc 
here, but if an Independent Member sits 
on the rules and insists, then you have 
to go by the Rules. What can we do ?

MR. SPEAKER ; Wc cannot break
it. We don’t have to go outside the 
Rule. It is a question of mutual adjust-
ment. If you do it, it is all right, other-
wise tomorrow you have to sit upto 
9 O’clock. That is all.

SHRI A.K. ROY : Wc have given 
due consideration.

MR. SPEAKER ; You are always 
allowed five or ten minutes according to

the time, but you take more time. Where 
does the rule go ?

SHRI A K. ROY : That is another 
point. We have given due consideration 
to it, but wc have seen that this Bill is 
a very important Bill. Wc should debate 
it in a proper way, not like this and 
Members must be here and more people 
should participate in it here.

AN HON. MEMBER : What do 
you mean by proper ?

SHRI A.K. ROY : Proper means 
people should participate here, they 
should remain here.

AN HON. MEMBER : Arc we not 
people, who are participating here ?

SHRI A.K. ROY : I mean more 
people should be here.

AN HON. MEMBER : Who is
stopping them from coming ?

MR. SPEAKER : Let us not get 
heated up. It is a question of give and 
take. It is a question of cooperation 
among tlic Mcnibcrs. Well, 1 am to 
enforce the Rules and if you don’t coope-
rate thcii tomorrow those people will 
not cooperate with you.

SHRI G. LAKSHMANAN (Madras 
North) : Sir, there is a convention that 
when the House sits during Lunch Hour 
and also after 6 O’Cloek, generally the 
Hon. Members do not raise the question 
of quorum and that practice is there. 
Therefore, wc may request Mr. Roy in 
view of this thing that he may not press 
for it. He is a good friend.

SHRI BUTA SINGH : I don’t 
want to belittle the importance of this 
Bill which is being discussed by the Hon. 
Members, but every piece of legis'ation, 
rather as a matter of fact, everything 
that is discusscd in this House, is impor-
tant. That is why we discuss it. If the 
things are not very important, we will 
not waste our time on them.

SHRI A.K. ROY : Instead of
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[Shri A.K, Roy]
convincing us about the importance of 
the Bill, you should have convinced your 
Members.

SHRI BUTA SINGH : Let me 
have my say. Afterwiirds you can reply. 
We are not here to score points. I made 
this appeal purely in the spirit that we 
will try to cooperate with cach other. 
Sir, as you know today being the first 
day, when this decision was taken 
formally also in the Business Advisory 
Committee that we will sit beyond the 
regular Hours of the House, therefore, 
Sir, it is a little difficult for the Hon. 
Members to be present even after
6 O’clock. Sir, we will definitely 
ensure on behalf of our Party and we 
have always been ensuring that there is 
quorum in the House, but I seek the 
cooperation of the Hon. Members sitting 
on the other side also to lend their 
support so that this important piece of 
business is transacted in the House in 
the spirit of cooperation and mutual give 
and take a convention which has been a 
very healthy convention in this House.

19. hrs.

SHRI SUNIL MAITRA : Let me
make the position of my Party very 
clear. We wCre a party to this decision. 
If you So decide, and even if you so 
decide in the House that the House 
should continue, we have absolutely no 
objection. But an Independent Member, 
not subject to anyone’s discipline, has 
called for quorum. But we are helPless 
in the matter.

SHRI A.K. ROY 
be respected.

The rule must

MR. SPEAKER ; Okay. We will 
respect the rule. Rules will be enforced— 
we will act as per the rules. Tomorrow 
we will see that rules are enforced 
properly, and to the letter and Spirit. 
And if the Members break the rules, 
then I am not to blame for that, if I 
enforce the rules. We adjourn the 
House...

SHRI SUNIL MAITRA : While

giving your ruling, please keep niy sub-
mission in view. {Interruptions)

MR. SPEAKER : I am thankful to 
him. He has done it for all.

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI B. 
SHANKARANAND) ; Sir, before you 
adjourn the House...the HOusC is nOt 
yet adjourned, perhaps.

AN HON. MEMBER 
has adjourned.

The House

MR. SPEAKER : I was just going 
to adjourn. After listening to him, I will 
adjourn.

PROF. P.J. KURIEN : (Maveli- 
k^ra) : O n c e  the question of quorum 
has been raised, and the quorum b e l l  
has rung, and it has boen found that 
there is no quorum, what is the validity 
of continuing the House ?

MR. SPEAKER : We are not con-
tinuing. We are just...

SHRI BUTA SINGH : Let me
i n f o r m  t h e  H o n .  M e m b e r s  t h a t  w e  a r e  
n o t  o b j e c t i n g  t o  t h e  q u o r u m  b e i n g  r a i s e d .  
{Interruptions) Also, I a m  n o t  c o n t e s t i n g  
w h y  q u o r u m  i s s u e  h a s  b e e n  r a i s e d .

MR. SPEAKER : There is nothing. 
If you do not .;gree, I cannot carcy on 
the business of the Mouse. I will not 
allow.

PROF. P. J. KURIEN : Once it
has been raised . . .

MR. SPEAKER : Yes, that is what
I say. After ihis quorum bell has been 
rung, and this has been raised, unless 
ther e is a consensus in the House, I will 
not allow it.

SHRI BUTA SINGH : Even after 
moving an amendment, if you can permit 
the Hon. Member, the mover of the 
amendment to withdraw the amendment, 
what is wrong if I made an appeal to 
him to withdraw this ?
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K p . SPEAKER : If he does it, it is 
■U right. But I cannot force Mr. Roy 
to do it.

SHRI BUTA SINGH : N o. ?ir. We 
are not forcing. I just appeal. You have 
very kindly given them to Mr. Shankara- 
nand. Let me make his submission.

SHRI B. SHANKARANAND : Mr. 
Roy is a very senior Member of this 
House; and I do not say lhat he is not 
aware of the convcniion lhat has been 
built in the House. He is not a new 
Member to this House. He knows every-
thing.

MR. SPEAKER 
is why he is pressing.

He knows; that

SHRI A. K. ROY ; I have sym-
pathy for the Minister and everybody; 
Still, I am unable to accept the position 
that I should withdraw this.

MR. 
ilo  it ?

SPEAKER : Why should he

SHRI B. SHANKARANAND : Let 
him not mistake that wc arc craving for 
sympathy. Wc request the Members to 
cooperate, so that we finish the Bill in 
time; and tomorrow we will have some 
other pressing business. {Interruptions)

MR. SPEAKER : 
any time, and unless...

We did not fix

SHRI BANSI LAL (Bhiwani) : 
People who were interested in the Bill 
are present. Others who are not interes-
ted in it, are not present.

MR. SPEAKER : He wants others 
to listen.

SHRi BANSI LAL ; I think the 
Hon. Member will agree that we go 
through the business.

SHRI B. SHANKARANAND : I 
am not asking.

SHRI BANSI LAL : I hope ulti-
mately he will agreet

SHRI B. SHANKARANAND : Is
there not a convention in this House that 
after 6 O’clock when a particular decision 
of the Chair has ruled that this business 
should be over, Members do not press 
the question of quorum ? This is the 
question I have.

{Interruptions)

ARREST OF MEMBERS

MR. SPEAKER : I have to make 
an announcement before wc adj ourn. I 
have to inform the House th;it ihe follo-
wing communication dated 9 August,
1983, from the Assistant Commissioner 
of Policc, Parliament Street, New Delhi, 
addressed to the Speaker, Lok Sabha has 
been received today ;—

“I have the honour to inform you 
that Sarvashri R. N. Rakesh, Gotte 
Bhoopathy, Harikesh Bahadur, 
R. L. P. Vcrma, R. P. Yadav, J. S. 
Palil, Ajit Kumar Mehta, Daya 
Ram Shakya, Nihal Singh, George 
Fernandes, Madhu D.indavale, Ram 
Vilas Paswan, Dhanik Lai Mand^l, 
Suraj Bhan, MuUan Singh, Raghu- 
nath Singh Verma, Ashfaq Husain, 
A. Neelalohilhadasan Nadar, Moti- 
bhai R. Chaudhari, Chandrajit 
Yadav, C.T Dhandapani, K. Maya- 
thevar, S. Murugain, N. Selvaraju, 
N. E. Horo and Kalapnath Sonkar, 
Members of Lok Sabha, along with 
other Parly workers violated prohi-
bitory orders promulgated under 
Section 144 Cr. P. C. at Rafi Marg. 
Raj Path Crossing, New Delhi, 
voluntarily today 9.8.1983 at about
2 P. M. They were arrested in case 
FIR No. 395, dated 9.8.1983, 
under Section 188, iPC, Police 
Station, Parliament Street, New 
Delhi, and are being produced 
before Area Judicial Magistrate.”

The House stands adjourned to re-
assemble tomorrow at 11 A.M.

The Lok Sabha then adjourned till 
Eleven o f the Clock on Wednesday^ 
August 10, 1983/iSravana 19, 1905, 

iSfikd).


